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LOK SABHA DEBATES 

lOK SABHA 

Monda.v, Dt!cc?mber 6, 19931Agrahayan 15. 
1915 (Saka) 

The Lok Sabha met at 
Eleven of the Clock 

[MR. SPEAKER in the Chair] 

OBITUARY REFERENCE 

MR. SPEAKER : I have to inform the 
House with profound sorrow about the 
passing away of Shri Samarendra Kundll, 
former MP and former Union Minister of 
State for Extern~ Affairs. 

Shri Kundu was.ill for the past few 
months and was receiving treatment at 
the All Ind:a Ir.~iitute of Medical Sciences. 
New Delhi. He passed away early this 
morning. He was 63. 

He was a member of the fourth, sixth 
and ninth Lok Sabha. He was Union 
·Minister of State for External Affairs 
during August. 1 977-July, 1979. He 
made valuable contributions in the parlia-
mentary debates. His special interests were 
rural develepment, education, ecology, en· 
,ironment, trade union movement and 
mternational affairs. He was member of 
various parl'amentary Committees, like 
Estimates Committee and General pur-
poses committee. He was Chairman of 
the Committee on Environment and 
forests. He was a member of Consulative 
Committees on Steel as well as Depart-
ment·-of Atomic Energy. Space, Eh~ctronics. 
Ocean Development and Ministry of 
Science and Technolgy. 

Shri Kundu engaged himself very acti-
vely iii the- Socio-cultural developmenf of 

pdivasis and rural poor, adult education 
and improvement of medical facilities. He 
was I<ssociatcd will: several social, cultural 
and educafonal institutions. 

A widely travelled person, he partici-
pated :n various international conferences 
including the World Youth Conf.erence at 
Tokyo in 1968, 36th Commonwealth Pat· 
liamentary Conference in Harare and 
World Conference on Environment and 
Ecology in North Korea in October, 1990. 

We deeply mourn the loss of this fr:end. 
I am sure the house will join me in con-
veying our sincere condolences to Shrimati 
Kundu and other members of the 
bereaved family. 

The House may now stand ·n silence 
for a shurt wl:d" as a mark of respe t 
to the deceased. 

11.03 hrs. 
The Members then stood in silence for 

.il sho,., while. 

SHRI NIRMAL KANTI CHA1TERJEE 
I Dl1mdum, : We do not want to disturb the 
Question Hour. But three blasts ha~e o~­
curred in three .trains, Bombay Ra)dham, 
Cl1hxt:a )tajdhani and the A.P. Express 
simuhaneously Ihis morning. I do not see 
the Railway Minister here. I request. 
through you, that a statement should be 
la:d before the House as soon as possible. 

SHRI RAM NAIK (Bombay North) : 
There has been a fire also in the dininj! 
car. 

SHRI BASUDEB ACHARIA (Bankura): 
Some hon. Members have been travelling 
by the Rajdhani Express. 
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SHRI RAM NAIK : There should be a 
statement because there has been a spate 
of bomll blasts. 

MR. SPEAKER 
afterwards. 

(Translarioll] 

You can raise this 

SHRI DAU DAYAL JOSHI (Kota) : 
Mr. Speaker, Sir, it is a very serious 
matter, causing concern and no informa-
tion in this regard has been given to the 
HOllse, This aCCident occurred in my cons-
tituency, Kota. We should be :nformed as 
to what happened. 

MR. SPEAKER : Though it is your 
constituency, please raise the mattel' 
later on. 

(llI1erruption) 

kEnglisll] 

SHRI BASUDEB ACHARIA Three 
coaches have been damaged. The Railway 
Minister should come and make a state-
ment. 

MR, SPEAKER You can raise it later 
on also. 

11.06 IIrs. 

ORAL ANSWERS TO QUESTIONS 

ANTI INDIA PROPAGANDA BY 
PAKISTAN 

t 
*41. SHRI MANORANJAN BHAKTA 

DR. D. VENKATESWARA 
RAO : 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state 

(a) whether Pakistan has raised the 
Kashmir issue at the Commenwealth 
Heads of Government (CHooM) Summit 
held at Vmassol, Cyprus recently; 

(b) if 50, the reacticm of the IDdian 
delegation thereto and the reapoue of 
the other me.Diber countries to the Indian 
v.ew on the matter; 

(c) whether anti-India material .... 
distributed by Pakistan among the dele-
gations and media penons during the 
Summit; 

ld) whether Pskistan has made efforts 
to defame India at other international 
fora also in the recent past; and 

(e) 'f so, the steps taken by the Govern-
ment in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI R. I.. I;HATIA) : (a) to (e) "A' 
Statement is la'd on the Table of the 
House, 

STATEMENT 

In her intervenf on during the Executive 
Session at tbe Commonwealth Summit 
(CHOGM) on 22 October, 1993, the 
Prime M'nister of Pakistan referred to re-
gional tens'ons from Somalia to J&K and 
Bosnia, and said that it was necessary to 
pursue the re~elution of these confticts 
through the guiding principles of the UN. 

In keeping with Commonwealth tradi-
t'on. in terms of which bilateral issues 
are not raised at CHOGM, the leader of 
the Indian deleaation, Finance Minister 
Dr. Manmohan Singh. did not respond 
directly to the Fakistan Prime Min Iter's 
reference to Kashmir. In his intervention, 
Fmance M;n ster indicated our hope thllt 
success of tbe bilateral talks proposed by 
PM for the rrogJessive resolution of out-
stand ng issnes between IDdia and Pakistan 
would not be vitiated by negative publi-
city or allernpls to internationalise essen-
t' ally b:lateral issues. 

The restraint shown by the Indian dele-
gation was gre'!ily appreciated by other 
member ceUDlnes attending CHOGM. 

Anti-India propaganda mater:al was 
distributed to media persons at the official 
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media centre in LimalSOl on 21 October. 
1993. 

Pakistan has bten raising the Kashm'r 
issue and indulging in anti-India propa-
,ganda at various international fora. The 
issue was raised at the Vienna Human 
Rights Conference:n June 93, at the 
current session of the UNGA and at various 
meetings of the OIC. Pakistan has also 
attempted to table a draft resolution 
against India on the Kashmir issue in the 
Third Committee of the UN. 

Appropriate .teps have been taken by 
the Government to counter Pakistani pro-
paganda and attempts to internat:onallse 
bilateral issues, Government have taken 
the consistent stand that Pakistan should 
desist from such efforts and join India :n 
sincere efforts to resolve all issues peace-
fully and bilaterally : n terms of the Simla 
Agreement. 

SHRI MONORANJAN BHAKTA : Mr, 
Speaker, Sir, it is distressing that Pakistan 
is misus'ng all international forums by 
'raising this bilateral issue, particularly 
Jammu and Kashm'r. In CHOGM, on 
22nd October, 1993, the Prime Minister of 
Pakistan bas referred to Jammu and 
Kashmir and brought the reference from 
Somalia to JI:K and Bosnia and pressed 
for a resolution to be passed, whereas our 
Pr'me Minister beforehand bad already 
invited tbe Prime Minister of Pakistan to 
discuss tbis b'lateral issue after her election. 
It is surprising that though sbe bad ac-
cepted the invitation to d'scuss it bilate-
rally and to sort out this issue and the 
problems, this matter was raised a~ 
CHOGM by ber, Our Finance Minister. 
who was there when this matter was 
raised by her at CHOGM, had not directly 
intervened in the matter, I would ftc to 
know the actions the Government of India 
kas subsequently taken to protest such 
,action, every now and then, in all the 
international forums. 

Sir, some leaflets, some propaganda 
materials, had been distributed to the 
media persons, I would like to know from 
the hon. Minister tbe contents of those 
anti-Ind'a propqanda material and alm 

the action taken by the Government of 
India. 

SHRI R, L. BHATIA: Mr, Speaker, 
S' r, it is a fact that Shrimati Bhutto raised 
the quest'on of Kashmir in the meeting 
of the Commonwealth Summit Conferenc~, 
She only referred to tensions from 
Somalia to J&K and Bosnia and said that 
it was neCC&Sflry to pursue the resolutiO'l 
of these conflicts through the guiding 
pr:nciples of the U,N. Our leader of the 
delegation, the Finance Min'ster, Shri 
Manmohan Singh, gave a reply in his 
intervanron and hoped that success of the 
bilateral talks proposed by PM for the 
progress've resolution of outstanding issues 
between India and Pakistan would not be 
vitiated by negative pUblicity or attempts 
to 'nternationalise the question, 

Sir, with regard to his second point 
about the distribution of propaganda 
mater'al, the material was distributed 
there, And it is a fact that as soon as 
the delegation reached tbere, tbey distri-
bUff'd the propaganda materrial. Im-
mediately we protested, ... (Interruptions) 

SHRI ANNA JOSHI: To whom ? 

SHRI R. L. BHATIA : We protested 
to the local Government as well as the' 
Secretariat of the Commonwealth, And 
as a result, that mater:al was stopped being 
distr'buted, 

SHRI MANORANJAN BHAKTA 
Sir. throughout the length and the breadth 
of the country. we are aware of Pakistan's 
direct involvement in promoting and en-
couraging terror'sm ;n Jammu and Kashmir, 
T1me and again the Spokesmen of the 
Government of India had also appreciated 
that such actions as training the terrorist. 
promofng with men and material to su,," 
vert the activities in Jammu I: Kashmil 
and also promoting the secessionist aen. 
vi ties are going on in our border, In vie .. 
ali these, what action the Government ol 
India has taken to apprise the world bod) 
and the other countries 'n the appropriate 
forums by taking up these issues ? What 
are their reactions ? 
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SHRI R. L. BHATIA Sir, it is a fact 
that Pakistan cont' nues to aid and abet 
terrorism in Kashmir. In this regard we 
have already informed the local Missions 
of d'fferent countries here, Our Mission iro 
New York is also keeping informed all 
the Governments and the M'ssions there. 
In our bilateral meetings with the v'siting 
guests here in this country, myself as well 
as my colleague Mr. Salman Khursheed 
have been inform'ng all of them. Similarly, 
:n other ways &lso, such as, by giving 
them leaflets and apprising them of the 
true situation in Kashm'r, our Missions 
~are playing an 'mportant role in this 
regard. 

tTranslatian] 

SHRI RABI RAY : That, Pakistan is 
carrying an anti-India propaganda in vari-
ous parts of the world's known to the 
Parliament. In connection w:th the next 
month's secretary level meeting of both 
the countries, the secretary, Goverment 
cf India, in his s(atement used the word 
compromise and sa'd that he would do so, 
When an officer of the rank of Secretary 
speaks ;n th:s manner and the way our 
conntry opposes Pakistan in America and 
o!ber place~. it seems that tbere are draw-
backs in ou, propaganda machinery for 
wh 'ch all tbis takes place, We have not 
been able to lobby against Pak'stan in 
America as the former has done against 
us, Therefore. wbat would be tbe govern-
ments information to the House regarding 
Pakistan's lobbying at the international 
level ? 

[Translation] 

SHRI R. L. BHATIA That our 
foreign secre!ary used the word, com-
promise. 's wrong, It has been contradicted 
and was a misreporting, There is no 
doubt that 'n America, anti-India propa-
ganda by Pakistan is very aggressive. But 
we are also making efforts form a lobby 
and very soon the matter would be fina-
fsed. Pakistan's preparations against 
India, part'cularly Kashmir, in a few 
page ago, will be sternly encountered. 

lEnglish] 

SHRI SUDHIR SA WANT : Sir, we are 
well aware that Pakistan has undertaken 
aggressive lobby:ng for the past many 
years on the Kashmir issue and :5 trying 
to internationalise the issue. But we are 
falFng short of something. The primary 
reason I feel is the lack of coordination 
between various Ministries. whether it is 
the External Affairs Ministry or the Home 
Ministry or the Defence Ministry. Thill 
fact was very clear in the Hazrat Bal 
affair where all the Min'stries took con-
tradictory stance in many inc'dences. 
Pakistan's stand was very clear, that is, 
to damage the shr'ne in the garb of laying 
a trap and making our secur'ty forces to 
attack. It is creditable that the Govern-
ment did not fall into the trap and hand-
led the s;tuation very effectively. .. (Inter-
ruptions). 

MR, SPEAKER Come to the quest:on 
please. 

SHRI SUDHIR SAMANT : But these 
facts were not known to the M'nistries and 
the people at large and the international 
media. My question is : what measurel 
have been taken to ensure that there is 
proper coordination between different 
Ministries and to ut lise the internat onal 
television network and the print med a ? 

SHRI R, L, BHATIA: Sir, I do not 
agree w:th the hon, Member that there is 
no coordination between the different 
M'nistries. He has mentioned about Hazrat 
BaI. The success of the Hazrat Bal affair 
's the net result of the coordinated efforts 
of the Home Ministry as well as the 
Foreign Affairs Min'stty, The Govern-
ment of India has done well in other 
spheres also, Pak'stan was making much 
propaganda outside the country about the 
Hazarat Bal afIa' r. 

But since we settled the matter very 
amicably with patience and we have come 
out successfully, Pakistan has not been 
able to play misch'ef there and it has 
been apprec'aled everywhere, 
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THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI DINESH SINGH) : Mr. 
Speaker, Sir, may I add that India's posi-
tion that Kashmir was part of India, 18 
part of India and will remain part of India, 
is very well conveyed to all count~ies. 
Pakistan has really nothing to claim on 
Kashmir and that is why it goes for small 
things here and there. I thInk we should 
not worry about these small squibblings. 
This only gives more pUbl"city. We should 
keep our firm stand and not worry about 
Pakistan mak:ng all kinds of little squib-
blings wh'ch is to gain propaganda and 
to keep this as an international issue. We 
should no. fall in that trap. Thank you. 

MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI : Mr. Speaker, 
Sir, Pakistan:s continuously spreading 
propaganda, using all international fora, 
on Kashmir and against India. As per 
today's news from Dhaka, th's was raised 
in International Conference of Parliamen-
tarians also, and every time our res-
ponse is that we opposed, we are preparin"~ 
a note and we will compla'n to them. It 
is ev"dent that you are doing your duty. 
But it has no impact on Pakistan. It con-
tinues w'th its propaganda. Please say 
whether the Indian government is in a 
position, is capable to take such action 
that you would force Pak' stan not to 
undertake such propaganda or would YOIl 
only observe diplomatic n'ceties by handing 
over a protest note and thereby end your 
responsibility ? 

SHRI R. L. BHATIA: It is true that 
Pakistan raises the Kashmir issue in all 
international fora and it makes anf-India 
talks You made a refercnce regarding 
Dhaka. Chaudhry Saheb, who is also 
sitting, was presid:ng, gave a befitting 
reply on that very moment. Whenever 
this issue is raised by Pakistan 
in any international forum we face it 
boldly and give appropriate reply. As 
you have said about deplomatic nicety, I 
would like to say that it is our duty to 
put our point of view before other coun-
tr' es and convince them that the prol!O-
ganda being carried out by Pakistan 
against India is wrong. I think most of 
the countries apprec'ate our approach. 
There is no use of mak=ng a noise un-
2559 LSS/94-2 

necessarily over the issue. I am also of 
the opinion, as the hon. M'nister Shri 
Dinesh Singh has said, that there is no 
need to over react to any act of Pakistan 
rather we should ignore it. There is no 
two opinion about it that Kashmir is 
our integral part and will remain for ever. 

I~Eng/ish] 

MAI. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI : This iBDorance 
is out of weakness and not OUl 
of strength.. (Interruptions)_ 

SHRI MANI SHANKAR AIY AR 
Mr. Speaker, S:r, may we have the assu-
rance from the hon. Min'ster that this 
extremely welcome dialogue between India 
and Pakistan including issues relating to 
Jammu and Kashm'r, which is to 'com-
mence on the first of Jaunary, 1994 at 
the Foreign Secretary level, will be kept 
going without benig unnecessarily broken 
so that over a period of time we can 
ensure that through fr:endly dialogue with 
our closest neighbour, Pakistan, we ale 
able to arrive at a solut"on oil problems 
between us instead of attempting on either 
side to find th'rd party support for our 
respective posit:ons ? 

SHRI R. L. BHATIA: Sir, it has always 
been our policy to resolve the :ssues bet-
ween Ind'a and Pakistan by a dialogue. 
It has been the practice in the past and even 
now our Prime Minister has written to 
the Pr me Min'ster of Pakistan and the 
talks may take place. The Foreign Secre-
tarv level talks are taking place, as has 
be~n explained, by the hon. Member. I 
would like to assure him that it :5 a bila-
teral matter. It will be discussed between 
the two countries and we do Dot require 
the intervention of liDY third party in our 
bilateral talks. 

SHRI SYED SHAHABUDDIN : Mr. 
Speaker, Sir, we have taken note of the 
fact that Pakistan never misses an op-
portunity to raise this question at any in-
ternational forum. Naturally when they 
raise it we rebut them. But the point 1 
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want to make is th's. In view of the fact 
that Pakistan is libly to raise such ques-
tions at all fora. what level of pre-c:on-
ference diplomacy do we engage in ? Do 
we caution the organisations or the spon-
sors of the conference that Pakistan is 
likely to comm't such a mischief and that 
they should, in advance of the conference. 
use their good offices to make Pakistan 
desiit from committing such a m'schief and 
befouling the atmosphere of the confe-
rence? 

SHRI R. L BHATIA Sir, this is a 
common fact that whenever there:s a 
conference and we know that Pakistan is 
likely to raise this question we alwa}'s 
Iry to explain to the part'cipants our point 
uf view and also emphasize that in a par-
ticular conference no bilateral issues can 
be ra'sed. That had always been ex-
l'Iained and that was explained in the 
Commonwealth Conference also. 

TELECOMMUNICATION NETWORK 

*42, SHRI HANNAN MOll.AH : 

SHRI MOY MUKHOPA-
DHYAY 

Will the Minister of OOMMUNICA TIONS 
be pleased to state : 

(a) whether the Government propose 
to involve multinational compauies in the 
operation. maintenance and expansion of 
telecommunications network; 

(b) if so, the deta'1s thereof; 
(c) whether any final decision has 

been taken in this regard; and 
(d) if so, the details thereof and the 

response of the multinational companies 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM) : (a) No, Sir. 

(b) to (d) Do not arise in view of 
(a) above, 

SHRI HANNAN MOLLAH : Mr. Spea-
ker, Sir, it is a totally evasive answer be-
cause operation, maintenance and expan-
sion of telecommunications cannot be sepa-
rated or isolated from the production. I 
went to rt'fer to the statement of the Chair-
man of the Telecom Commission. He says: 

'We want to encourage multiple com-
petition in all selcors of telecom-
munication for attracting funds 
from multinational companies or 
from within the country. We will 
attempt to attract funds from both 
sides," 

So, this is the statement, but the Minister 
is evasive, My specific point is that it can-
not be separated from production. May 
I l'now from the hOD, Minister whether 
it is not a fact that multinational companies 
have already garnered 85 per cent of the 
domestic market and several indigenous 
manufacturers of components and assemb-
lies--about 35 in number-are starving for 
orders to supply telecommunication equip-
ments such as fielding equipment, electronic 
exchanges. IUral automatic exchanges, ins-
talling equipment etc. ? They are not get-
ting orders for the last six months from 
the Department of Telecommunications. } 
want to know whether it is a fact. If it is II 
fact, what steps the Government proposes 
to take to keep the indigenous industry 
runmng and prosper ? 

SHR} SUKI;I RAM: Mr. Speaker, Sir. 
telecommunication services can be divided 
into two parts. One is basic service and 
another is value added service. As far 8S 
the value added service is concerned. we 
have already taken a decision to asso-
ciate the private sector for providing value 
added services, But as far as the basic 
service is concerned, we have yet to take 
a dedsion whether we have to associate 
the private sector also for providing basic 
services. Ihis is a very major decision 
and only the Cabinet is competent to take 
this decision. We have already prepared 
the National Telecom Policy and that has 
already been referred to the Cabinet Sec-
retariat. Certain meetings have already 
taken place in this regard. The ReYised 
Telecom Policy has also been sent and 
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that also has been examined by the Sc-
reening Committee. So, whatever the 
Chairman of the Telecom Commission has 
said. it may be his personal view as long 
as the Government does not take any 
decision. 

As far as the indigenous industries are 
concerned, I do not agree that they are 
suffering and we are not protecting them. 
Only for the large digital system which 
is the latest switching technology, we re-
quire those technologies in our country. 
Of course. it is only the Indian compan-
ies, which are doing it in collaboration 
with the multi-national companies which 
have registered themselves in this coun-
try. We see that it may be one-time 
import ~cause these are the new techno-
logies. But then, these equipments have 
to be manufactured here within the 
country. 

As far as our indigenous industries are 
concerned, their interests are well protec-
ted. It may be taking some time to place 
indent on them. But whatever they are 
manufacturing for our telecom sector, we 
are purchasing from them and their in-
terests are well protected. It is only for 
the latest technology which we have in-
ducted in the country, they are trying to 
set up this industry and that also does not 
come into conflict with ollr own industry. 

SHRI IHNNAN MOLtAH : Re!!ard-
ing this proposed policy. I would like to 
know whether the Government have made 
up their mind specifically in regard to 
the area they want to open up, the num-
ber of technology they want to induct re-
gardin!! value added SCI vice and the cri-
teria of :aTiff structure. 

Have you made adequate prOVISion for 
level field playing for indigenous unit~ to 
compete with the multi national com-
Danies? 

SHRI 5-UKH RAM: As this H'''l;t" 
Knows, telecom is a very important ~ec­

tor for ollr economic growth but the Ii-:m· 
cial constraints stand in our way. For 
instance, for the Eighth Five Year Plan. 
we need Rs. 40,500 crores for installa-

tion of 75 lakh lines. I think, this number 
is also very inadequate keeping in view 
the demand of the country. But against 
that financial requirement, we have been 
allocated only Rs. 25,000 crore and the 
balance has to be raised through bond 
by MTNL. We are trying to take funds 
from some other sources also and we are 
trying our best. 

Now there is a possibility. We have 
sent a proposal to the Cabinet for its 
approval as to what extent, the pli'nte 
sector is to be associated. There are pro-
posals, as you have pointed out, by some 
multi national companies also and they 
are being examined as to which extent, 
they can be allowed. Of course, those 
companies have to get registered here 
within the country according to our law. 
It is being e:;;amined to which extent they 
have 10 be allowed to participate in r.en-
de. ing basic service. I cannot say that at 
the moment, because the decision has to 
be taken by the Cabinet. 

AN HO~. MEMBER ; What is your 
personal view ? (Interruptions). 

SHRI SUKH RAM ; As far as the 
industries are concerned. I have told you, 
we are protecting their interests. Only the 
new technologies which we are importing. 
they may be manufacturing certain eqUip-
ments. Those have to be purchased from 
them. The inflow of technology also we 
are encouraging in this country. 

SHR( AJOY MUKHOPADYAY; I 
lVould like to know from the hon. Minis-
ler whether the Government is going to 
allow the multinational companies inclu-
ding the US companies the liberty of fixing 
the tariff and. if so, what are the reasons: 
and secondly whetber Government is going 
to make any provision for n dual rate of 
return on irV!STment and. if so. what are 
I he re~.son5. 

SHRI SliKH RAM ; I do not think it 
is possible to allow any com!lanies to Itn· 
p0·;'~ ;lav :Yfle of tariff. DOT h::s :0 per-
torm ilS duty as the regulatory autho-
rit~·. So. Ihat provision cannot be givell tu 
any company. 
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(translation] 

Shri I'rithviraj D. Chavan : Mr. Spea-
ker, Sir, The companies of C-DOT Tech-
nology working in India are not getting 
any supply order from the Department of 
Telecommunication for the last 6 months 
and liS a result of it the workers in these 
companies are being retrenched. So 1 
would like to ask whether these compan-
ies would be given orders ? 

SHRI SUKH RAM : Mr. Speaker, Sir. 
as I have said earlier that orders are 
. given to them. It is correct that the pro· 
cess of flouting tenders and examining 
technology and financial aspects take 
time. Now there is no need to obtain 
licence. Anyone can set up industry of 
his own choice. We are taking equip· 
ment as per our requirements. One thing 
I can say with full confidence, that we are 
importing not more than one per cent of 
our total requirements. Therefore. we are 
purchasing material from these industries 
for our requirements. So long as we do 
not adopt other technology. we shall con-
tinue to get supply from these industries. 

[English] 

SHRIMATI SUSEELA GOPALAN : Sir. 
the hon. minister. even after taking a final 
decision. is trying to mislead the House. 
Actually, the employees' associations have 
placed a report and in that report, they 
have said that the Eighth Five Year Plan 
envisages an investment of Rs. 40.0007-
crores of which Rs. 29.000 crores are to 
be mobilised internally. This will increa~e 
the total aVllilability of telephones in the 
country. The balance of Rs. 11.000 crores 
is to' be mobilised from external sources. 
They are going td mobilise Rs. 29.000 
crares internally and the other part can 
be mobilised from our own country. The 
workers themselves have placed proposals 
before the Department as to how this 
amount can be mobilised. But the Govern-
ment is not doing anything .. 

The hon. Minister said that there is no 
effort to l1ive service sector to the multi-
nationals. But a parallel exchanges is built 
in Thiripur and it is going to be given to 
US Eleots. This is almost finalised. III 

Markarpur in Gujarat, the exchange is 
!!oing to be handed over to Erickson. In 
Karnataka, Purnea and Tumkur exchan-
ges are almost going to be given. They 
are not going to limit their work locally 
hut it will go into the netwOIk and thnt 
c:m be dangerous even to the security of 
the country. 

So, before taking a decision. there 
should be a full-scale discussion in this 
House and we should decide what should 
be done in this regard. I want to know 
whether these things are correct. The 
security of the country is involved. 

SHRI sum RAM : As I inormed this 
House earlier in reply to another supple-
mentary, there are certain proposals put 
forward by thl!' multinationals. For ins-
tance, the U.S. West has submitted a pro-
posal to the Government which is under 
consideration. We have not taken any 
decision. The F1PB and the CCFI are 
considering that also. As I have informed 
the House this is a very major decision, 
we have to go to the Cabinet and seek 
the decision of the Cabinet. 

There is another proposal by a multi-
national company for providing basic ser-
vices in Guiaral. All these proposals are 
being examined. No final decision has bilen 
taken so far by my Ministry or by the 
Cabinet so far. 

As regards the financial aspects of the 
problem. I have already informed you that 
we have been demanding Rs. 40,500 cro-
res. But in case we succeed in installing 
the requisite number of telephones in the 
country, we are likely to raise resources 
up to Rs. 29.000 crores. This is a fact. 
But at the same time I may inform this 
House that, as you are aware. there is a 
demand I.OW that all the rural areas have 
also to b~ provided this facility. It has to 
be done. It is also our policy-decision that 
all the Panchayats have to be provided this 
facility. But then. if you have to provide 
these facilities for the entire country, for 
the entire rural areas, you need at least 
R~. 6000 to Rs. 7000 crores. So, all these 
facts have to be borne in n.ind when we 
try to improve our servicc3 and provide 
this service to the entire country. 
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SHRI SOBHANADREESWARA. RAO 
VADDE : The hon. Minister has not given 
full answer to the question. While answering 
the question about the expansion of tele-
communIcation network, the answer in part 
(a) of his reply was 'No.' But the fact of 
the matter is the multinationals are being 
involved-through the supply of telephone 
lines, switching equipment-with our Depart-
ment of Telecommunications. As things 
stand today, the installed infrastructure, as 
it is encouraged by the DOT in respect of 
several entrepreneurs, is around 2.5 million 
lines per year. Today, the persons who are 
in the waiting list for the entire country 
total around 3 millions. So, under the cir-
cumstances, to the fullest extent, we must 
make use cf the indigenous installed capa-
city and over and above that, we can give 
it to the other multinational companies. But 
you have already given order to our indig-
enous companies only to the extent of one 
million lines and order to the extent of 
.S5 million lines has been given to the mul-
tinational companies which, in no way, ser-
v:~ the interests of the domestic manufac-
turers. So, in this connection, I want a cate-
gorical assurance from the hon. Minister 
that to the fullest possible extent, our in-
digenous capac;ty would be utilized which 
will definitely meet our requirements during 
the Eighth Five Year Plan period. Will the 
hon. Minister assure this House in this 
regard? 

SHRI SUKH RAM : The target for this 
year is about 17 lakh lines out of which one 
million lines have to be purchased from our 
domestic manufacturers. Only in the case 
of big cities with more than five lakh popu-
lalion. we are trying to install large digital 
systems Ilnd the latest technology we have 
inducted into this country. For that, we 
have to purchase only from them. We 
have to purchase only from those who have 
got this technology. They are setting up 
industries in the country. We have made 
it clear to them. 

SHRI SOBHANADREESWARA RAO 
V ADDE : It has become obsolete. The ana-
logous cellular technology has i-ecome out-
dated technology. 

SHRIMA TI SUSEELA GOPAL\N 
By the time We want the spare parts, there 
will not be any spare parts available 
I( Interruptions). 

SHRI SUKH RAM . If you try to linder-
stand the things, as I said earlier in this 
House, it may be one-time or two-times 
import. But all these large digital systems, 
large equipment and the switching systems 
have to be manufactured within the coun-
try. 

And we are not making any distinction 
among our own indigenous manufacturers. 
Their interests are well protected 

(Interruptions I 

Shri Sobhanadreeswara Rao Vadde : Not 
at all. (Interruptions). 

SHRI SUKH RAM :Auyway_ you may 
be knowing more than what I know. 

(Interruptions) 

SHRI SOBHANADREESWARA RAO 
VADDE : You are favouring multina-
tionals at the cost of our own domeitic 
manufacturers. (Interruptions). 

SHRI BASUDEB ACHARIA : You are 
only protecting the interests of multina-
tional companies and not of indigenous 
industry. (Interruptioll~). 

SHRI SUKH RAM: No, no. ,\5 I 
made it clear, we are' asking multinational 
companies for the latest technology only 
and not ot·herwise. And all those 23 or 
27 manufacturers are being given orders 
and they are supplying. My target is to 
instal two million lines in the current 
financial year subject to availability of 
funds. of course. Out· of that, minimum 
of one million lines have been reserved 
for the indigenous manufacturers. And 
their total capacity is, if I am not wrong, 
15 to 17 lakh lines. Out of that total 
capacity, if we are purchasing one million 
lines, where: is the question of saying that 
their industry is being kept idle ? 

(Interruptions). 



19 Oral Ans~rs DECEMBER 6, 1993 Oral Answers : G 

SHRI ~M~ATH CHATI:ER,JEE : Tl)e 
question relates to telecommunication net-
work and operation of the network. Any 
civilised system will require telephone 
directories for the operation of telephone. 
I do not know what will happen about 
Shimla. After the recent results, I do not 
know what is the position of telephone 
directory of Shimla. But for Calcutta, the 
last telephone directory was published in 
1988, enly in 1988. Is it being held up 
because the latest printing technology is 
not being given by any multinational '! 
It is a shameful situation. We have been 
writing every time to the Minister, to the 
Department. There has Ilot been any 
telephone directory for Calcutta for five 
years. I would like to know what the 
Minister is doing. Is it ·held up because 
of multinationals not coming forward '/ 

SHRI SUKH RAM : I need a separate 
notice for this because it doc:s not relate 
to the question which is under considera-

(Interruptions ) 

SHRI SOMNATH CHATTERJEE: We 
are. writing in every session and putting 
questions. Will you make a statement 
after going to your office '! 

SHRI SUKH RAM : You please give 
me a separate notice, I will reply to it. 

SHRI SOMNATH 
am now giving the 
House. 

CHAT fERJEE : I 
notice in the whole 

(Interruption,) . 

SHRI SUKH RAM No, no. 

(Interruptions) 

SHRI SOMNAnI CHATTERJEE: That 
shows how. the Department is functioning. 

POWER TARIFF. 

t*43. DR S. P. YADAV : 

DR. RAMESH CHAND TO-
MAR: 

Will the Minister of POWER 
be . pleased to state 

(a) whether the Delhi Electricity Supply 
Undertaking has revised its nower rates 
recently 

(b) if so, the details thereof and the 
reasons therefor 

(cl the percentage by which D.E.S.U:1I 
revenue is likely to rise as a result thereof; 

(d) whether the Government have re-
ceived any representations in this regard ; 

(e) if so, the details thereof ; 

(f) the reaction of the Government 
thereto ; and 

(I) the break-up of the out-standing 
dues of DESU from the GO'/ernment agen-
cies at the end of April, 1993 and the 
reasons for their non-recovery '1 

nIE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P. V. 
RANGA YY A NAIDU) : (a) to (g) : A 
Statement is laid on the Table of the 
House. 

Statement 

(a) Yes, Sir. 

(b) : There has been Can increase in the 
cost of power geDl:rated/purchased from 
outside agencies du~ to hike in the cost of 
various inputs like coal. oil, freight, etc. 
In order to reduce the gap between the 
cost of power generated IpufI:hased and the 
revenue realised the ~lec~ricit)' tariff ;)f 
DESU has been ratiollili!sed from ~·10-1993. 
The earlier and the reVIsed elctricity rates 
are summarised in Anllcl{ure-I 

(cl : The estimated inc:ease in revenue 
of DESU as a reSUlt or this revision is 
about 37% per annUlD. The estimated 
increase during the current year is 18.46~·(, 
as the revised tariff !lecllme effective from 
1-10-1993 only. 

(d) to (f) : A Public Notice was i.~sued 

by DESlJ invitin,g public commentsirep-
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resentations in connection with the tariff 
revision. As a result of these represen-
tations while finally a!,pro~ing the Tariffs 
of domestic consumers due consideration 
was given to ensure lesser burden on con-
sumers in the lower cateGory. 

(g) The break up of the outstanding duts 
of DESU from the GO'/ernment agencies 
at the end of March. 1993 is given in' 
Aunexure-D. 

The main reason I)f non-recovery of dues 
has been the poor financiel condition of 
these organisations. Strict measore like 
dis-connection has been avoided by DESU 
as these public utilities have been provid-
ing civic amenities to peop'.e. Consistent 
efforts at appropriate level are, however. 
being made to re:twer the outstanding 
dues. 

ANNEXURE-I 
Tariff rates at a glance as on 30-9-93 and efFective from 1-10-93. 

RATES AS ON 30-9-93 RATES EFFECI'IVE FROM 1-10-93 
-----. ----- .------- ---_._-- -----
I. A. DOMESTIC LIGHT. FAN & POWER 
40 ps/Uni t for first I 00 U/Month 
So Ps/Unit for next I 00 U/Month 

ISO Ps/Unit for nextlOO U/Month 
200 Ps/Unit for all consumption 
above 300 Units/month. 
B. DOMESTIC POWER 

200 Ps/Unit 
II. NON-DOMESTIC (LT) 

IS0Ps/Unit 

III. MIXED LOAD (HT) 
Demand charges: Rs. 60/- per KVA or 

part thereof per month. Plus energy 
charges170 Ps/Unit. 

N. SMALL INDL. POWER (S.I.P.) : 

125 Ps/Unit 

V. LARGE INDL. POWER (LIP) : 
Demand charges: Rs_ 60 per KV A or part 

thereof per month Plus energy charges 
200 Ps/Unit. 

VI. AGRICULTURE: 
20Ps/Unit. 

VII. STREET LIGHTING: 
Maintenance charges Rs. 30/- per month 

per street lighting point plus energy 
charges 137 Ps/Unit. 

6() Ps/Unit for 1stl 00 U/Montb 
lOOPs/Unit for next} 00 U/M 

180 Ps/Unitfor next 100 U/M 
240 Ps/U n it for all consumption 
above 303 Units/month. 

240 Ps/Unit 

24OPs/Unit 

Demand charges: Rs.l00 perKVA or 
part thereof per month Plus energy 
charges 240 Ps/Unit. 

(i) 200 Ps/Unit for loads upto 15 
KW/20 HP. 

(ii) 220 Ps/Unit for loads beYond 
15 KW/20HP. . 

Demand charges: Rs.l00/- per KVA 
or4plrt thereof per month Plus energy 
charges240 Ps/Unit. 

50 Ps/Unit. 

Maintenance charges Rs. 40/- per month 
street lighting point plus energy 
charges 190 Ps/Unit. 

N.B.: The Revised Rates are subjectto lidj;sUnent ° f fuei-" -- Costand :-~ther- provisio~ 
of the approved tariff efFective from 1-10-93. 
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Break up of the outstanding dues of DESU from the GOvernment Agencies at the 
end of March. 1993. . 

Name of the Agency 

1. N.D.M.e. 
2. Water Supply &: Sewage Disposal Undertaking 
3. M.e.D. 
4. D.D.A. 
S. M.E.5. 
6. P.W.D. 

7. Police D~partment 
(i) Traffic Signals and Blinkers 

(ii) Police Booths 
(iii) Sirens 

Speaker Sir, I may be permitted to 
make a small correction. 

In Annerure-I to .he reply. under the 
heading 'DOMESTIC LIGHT, FAN AND 
POWER' line 5, instead of 'above 308 
Units/month' may !Je lead as 'above 300 
Units/month'. 

[Translation) 

DR. S. P. YADAV : Mr. Speaker, Sir, 
it has been stated in the reply that the 
connections have net be.!n disconnected 
because these are of public utility. 1 would 
like to know from !he hon. Minister about 
transmission loss in India. Though you 
are not resorting to di~::,)nnection but why 
me steps are not being lal,,,: to check the 
theft of electricity in Delhi. Besides, I 
would like to know the reasons for the 
increase of power rates 

[English) 

SHRI P. V. RAMGA YY A NlJDU : 
Mr. Speaker, Sir, it is a fact that 'some of 
the public utilities within the Delhi Ad-
ministration like the NDMe. Water and 
Sewerage Disposal Undertaking and MOD 
owe some money to the DESU. 

And I have already stated that we are 
not resorting to disconnection because it 

Amount due 

Rs. 1,02,82.29.372.30 
Rs. I,SS.41.S3,804.S7 
Rs. 1O.73.6S.S97.22 
Rs. 13.89.60.134;13 
Rs. 2.73.19.078.64 
Rs. I.S8.08.600 .49 

Rs. 51,22,313.00 
Rs. 6,30,982.00 
Ri. 7,85,676.00 

will cause untold inconvenience to the 
consumers finally. Other steps are being 
taken to recover thes! dues from the 
various Government bodics and depart-
ments. 

Regarding transm' ssion and distribution 
loss in Delhi, it is around 21.91 per cent 
as against the All-India average of 28.7 
per cent. So, it is n(l~ vcr" far above than 
the All-India average and steps are being 
taken to reduce fur!h.:~ transmission and 
distribution losses during the current Five 
Year Ph:1. 

[Translation] 

DR. S. P. YADAV ; Mr. Speaker, Sir, 
althcugh the hon. Minister has not stated 
clearly about the step~ being taken yet I 
would like to know whether the recovery 
is not being made due t.. some political 
reasons also. Besides, J would like to 
know whether DESl1 administration is 
under your control and if not, whether the 
Government is going to privatise the 
Electricity Department. If so whether 
multinational companies are being invited 
for it. 

MR. SPEAKER : You are expanding 
the scope of your question. 
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(Enalish] 

SHRI P. V. RANGA \:,V A NAIDU 
Sir, his question cont.t;m. several bits. 1he 
main question is no~ very clear but, 1 
would answer to the extent I could under-
stand it. He said; "What sters are being 
taken 1" I have alreildv said that various 
steps are being taken like system improve-
ment, str" cter enforcement and vigilance, 
''"''ying of heavy penalti~. a",' cven resort-
ing to disconnections in the case of private 
consumers. 

With regard to his .e.:ond question, defi-
nitely, Sir, the Government of India bas 
control over DESU thlough the Delhi Ad-
ministration. Both tho: Ministry of Home 
Mairs and the Ministry of Po\{er nercis" 
control and we have been in constant 
touch with DESU authorities to 'mprove 
their efficiency, particularly to redu~c 
their losses and improve their collections. 

And in fact, Sir, DE,~,1 h •• ir..pwVl:u 
its collections in the cl!rrent rear. As 
against Rs. 68.86 cnr; collected ill No-
vember 1992, this year, they have cullected 
almost Rs. 80 crore in the month of No-
vember, 1993. They hu\r been progres-
sively increasing their 1~('lle:~ti()n~ and bill, 
ing and there i! a pe;c~J'ti"tc improvement 
in the collection of I'c' .. .:nllc by DESt.:. 

[Translation] 

SHRI KALKA DAS : Mr. Speaker, Sir, 
besides public of Delhi, all mmebers of 
Parliament and yourself too ::Ire also well 
aware of the shortu~e of ell:l:tricity in 
Delhi. There i, a great shortage of elec-
tricity in Delhi and there is a great 
resentment among the people 
against the manner in which 
rates of power have "'~e-.l increased. It 
has been stated in th! reply that due to 
the revision of rates the revenue will in-
crease about 37 per cent. 1'be survey 
report says and ;t is also admitted by the 
hon. Minister, that th.: theft of electricity 
s 40 pr cent and if it is checked properhl 
there would be no ne~,j to revise the rates. 
I would like to ask the Minister fhat tbe 
theft of electricity which is aboul 40 per 
cent. .....•••. 
:!~59 lSS!94-3 

MR. SPEAKEIl. Ha has stated it as 
21 per cent. nlere IS a va~t differe-nce 
between 21 per cent .md "0 per cent. 

SHRI KALK~ DAS ~ I would like to 
ask aa to what steps the Depaltment has 
taken to check the the,t of ele..'t(icity in 
: )elhi. Tbe bon. Mints-.", ha~ ,lllift! "ne 
of the reasons for the revision of rates 
that there is the incr::~ in the prices of 
coal anll other things.. A woilld like to say 
that all the deficiencies could be made up 
by improving the adminil>lralton of DhSU 
and checking theft af elc:t.lricity. Steps 
should be taken to remov~ tbc deficiencies 
so that there mdY aOl be any need to 
increase the rates otherwise :t would create 
discontentment 1:II10ng Ij,.. people. My 
submission is .. , . 

!\fR. SPEAKER: Y (II! have not to 
submit but to ask the qliestion. 

SHRI KALKA DAS • .My question is as 
to what steps are bei:>!;; taken by tbe De-
partment to ch~ck the theft of electricity 
and to improvp. 'DESl,; aJministraticn. 

[English] 

SHRI P. V. RANGA''tYA NAIDU : 
Mr. St:eaker Sir, I have already answered 
thaI' point raise:! ;'1 the bOll, Member. 

MR. SPLAKEi<. : You can repeat the 
ans,," er if the que;;tioil 's repeated. 

SHRI P. V. KAN':iAVYA NAJDU: 
The T&D losse~ in DESU is not 40 per 
cent as stated by the HOll. .Member; I 
have already Sltbmihel! Ihat It is only 
~ 1.81 pel' cent as again~, .,;'1 all India a\'L~r­

age of 20.7. I have already said that we 
are taking up systenl" improvement pro-
grammes and also tighttning up ~'igilance 

and enforcement and also regularising 
some of Ihe connections which could not 
be regularised so far. 

Reduction in TkO lo',ses 'Jas also been 
achieved throU,!i] reductiCln in the biJIin~ 
gaps, enfarcement measures to curb the 
theft/pilferage of elect:icity, installation of 
shunt capacitol ~ and impnvemenls Hr. the 
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maintenance of the transmiSsion and distri-
bution network. 

As regards the in :rea~t' in the taliffs, 
we had already expiuim:\l that due to in" 
crease in the COJt of il;puts like toal, gus 
and others and beca;":t of the continuing 
losses thai are be;ng 'HfI'eretl by DE~U we 
have to make some marginal adjustments 
'II the tariffs witt effect from 1st October, 
1993. We h\lve lake.. into consllteralion 
all .hose things and we have given certAin 
concessions at the lower cate&ory of 
tariffs. 

(Translationj 

SHRI KAL KA lJAS : I have a&ked as 
to what steps are being taken to check the 
I heft of elecricity ? 

MR. SPEAKU( : He has given reply. 
If you do not lis:~n whal he Clm do. 

SHRI KALI...~. DJ'.S : Mr. Speaku, Sir, 
I have not lislen~ol, you please tell me. 

MR. SPEAKER : If you have not listened 
then I canno: help you. Please sit down 
now. 

SHRJ KALKA DAS Mr. Speaker, !>:r, 
vou should help me. 

MR. SPEAr...:'~R . Please sit down. 

SHRI GEOR0E fERNAlliDES: Mr. 
Speaker, Sir. the hon. Minister has said 

, in the end of hi. reply that people's reac-
tions on the proro.se" increase were in'·i· 
ted. It has al~(l been staled in the written 
reply that-

[English] 

As a resul. :>f tl.(;5I: representation trl'm 
the publ;c, WI!:.! f.nally approving tho: 
tariffs of domest:c consumers, due cc.ollsi· 
deration was ~ive,l to cn,ure lesser burden 
on consumers in th~ lower category. 

(Translation] 

Just now y. ',' ha"e re,,:ol!sidcrcd it. If 
you carefully ,-c through your rerl~ yeu 
'can understand that fOI the lower ~alegory 

of consumers, whl) consume electricity 
upto 100 units ~r mc.onth the increase is 
SO per cent Le. hom 40 (:aise t,) (.0 paise 
for another hur:d.-.:.ol units i.e. from 100 
\1> 200 units yoa have increased from 50 
paise to 100 paise which means an in"J'ease 
of 100 per ceQ~. Whereas (or 300 unIts 
and above the increase is only 20 per 
cent. It shows tUat the increase for l(Jwest 
category of reoplt:. is SO per cent and for 
middle class the increase is 100 per cent 
but for the hlgler class who consume 
electricity in fh'e star hotels, airclllld:lion-
ing and for othJT luxurious things the in-
crease is merel? 2() per cent, For agrict.l-
tural use you lla".~ intrease the rates from 
20 paise to SO paise i.e. an increase of 
150 per ccn!. You have stated in the 
reply that due c()n~iderati"n has been given. 
Mr. Speaker, Sir, should I expect that 
this thing will be reconsidered and Lhe 
Government wia take step to reduce the 
rates of power tor til! farDlel's and lower 
class people ? 

[English] 

SHRI P. V. RANGAYYA NAlm;: 
Mr. Speaker, SIr, we have prcpar~u a 
comparative s~al~;n! ... t d tarili& in DdiJi, 
compared to other States in the NorthCl D 

region. 
SHRI GEORGE FERNANDES : Sir, it 

is not my question. Kndly do not all(:lw 
him to answer like this. 

SHRl P.V. RANGAYYA NAIDU Let 
me complete the answer. 

Even afrer the revis:on, we are lower 
than the lower categories in almost all 
the States in North India and we are 
higher (·han the higher categories 01 all 
other Sta.es n the Northern region. So, 
in spite of the revision, DESU has not Ill" 
creased the rates as compared to o:her 
States in the region. It is a fact that we 
have increased the rates because in lhe 
earlier revisions in 1991, .•.. 

MR. SPEAKER : The main question 
PUt is this. You have raISed the tal'ifi 
more in respect of the people who are 
consuming less electricity ,ban tho~e who 
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are consuming more electricity. So. what 
is . 'the: rationale ? 

SHRI r. V. RANGA YY A NAIDU 
That is correct. Sir. In the last revision 
which' was made in 1991, there was more 
increase in the higher categor:es and iess 
in· the lower categories and the large bulk 
of the consumers fell in that category. SO. 
we had compensate for the less increase 
taken place last year. (Interruptions) 

SHRI GEORGE FERNADES : Mr. 
Speaker. Sir, there is a deliberate attempt 
to mislead the' House. The written anhwer 
is one, the statistics are different ~o, 

there is a deliberate att!mpt· to mislead 
the House. It cannot be anything, but 
an attempt to mislead the House. Then, 
how did he say, .... to ensure lesser bur· 
den on consumers in the lower categ'lry" 

l'Tral1s/lIti()1l J 
You think that DO one will read it here. 

SHRI P. V. RANGAYYA NAIDU: 
Sir. the answer is based on fact'S. In the 
notificat:on, some higher rates .... 

[Interruptions] . 

MR. SPEAKER: It is a g:lod question. 
Let him answer it properly. I'lease do not 
mterrupt him. (Interruptions). 

[Translatioll1 
SHRI RA MVILAS PASWAN : He has 

not given any reply to it Sll t;1is quesiion 
should be posiponed. (lnterruptjons) 

[E"lglish] 

MR. SPEAKER: You shouid be equally 
int~rested in the reply also. 

[/nterrllptions). 

SHRI P. V. RANGA YYA NAll)U: 
I will answer the first part. 'rhe increase 
in 1991 for the consumers con~uming upto 
100 units was 48 per cent: from 100 
upto 200 units, it was 56 ref cent. 

(Interruptions]. 

MR. SPEAKER He does not want a 
comparison bctween that you did some 
time back and now in Delhi and other 
places. He wants the rationale for increas· 
ing the tariff in the manner in which you 
have done. 

[Interruptions]. 

SHRI P. V. RANGA YYA !~AIDU : I 
have already explained this. (Interruptions, 
I am explaining this. (Interruptions). 

MR. SPEAK.ER YOIl must allow him 
!o c0;lllplete. 

[Interruptions] . 

SHRI P. V. RANGA YY A NAIDU 
Sir. I am explaining the reasons. The 
:ncrease in the 200 to 300 category was 
100 per cent in 1991; and for over 300 
category, it was 167 per cent last year. 
We have increased con<derably on the 
higher categories in the previous revision. 
Now. we have increased a little more. 
Fer the 1·100 category that is the POOI-
cst category, we have increased only by 
two per cent-48 per cent to 50 per cent 
was the increase. For the 100 to 200 
ca~egory, t has gone up to 100 per 
cent. For 200-300 category, it was re-
duced. (Interruptions,. 

SHRI GEORGE FERNANDES: Sir. 
You must protect the House. (Interrup-
tions). 
[Translation] 

This questiun relates to the poor so DC: 
should not mislead like this. 

[English] 

MR. SPEAKER : Let him t.oml"!ete it. 
[Interruptions] . 

SHRI P. V. RANGAYYA NAlDU : I 
am g ving a proper answer. As regards 
:!Je 'cons;dera'JOn' referred to in part (d) 
(f) of the reply, originally. DESU wanted 
to have two category i.e. 0.50 ;tnll 50 i() 

100 units. 
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In lobe final notification. that has been 
removed and CODCIeISion was given up to 
100 units. 

SHRI GEORGE FERNANDES: No, 
Sir. 

SHRI P. V. RANGAYVA NAIDU: 
I will explain. 

MR. SPEAKER: Probably. yo!) need 
more time to explain and they seem to ask 

more questions. I will allow you half-an-
hour discussion. You brive 0& ROlice. 

[Interruptions] . 

[Translation] 

LEITER BOX FACILITY 

·44. SHRI PANKAJ CHOWDHURY 

SHRI RAJENDRA AGNI-
HOTRI 

Will the Minister of (''OMMCNICA· 
nONS be pleased to state : 

(a) whether there are aeveral vilJaael 
in the country without letter box fBCI1ity ; 

(b) if 80, the number of luch ~D1.aa, 
State-wise ; 

(c) whether the Goverr.ment propose 
to provide letter box facility in those 
\'iUages ; 

(d) if so, the time by which such facility 
is likely to be provided ; and 

(e) if not, the reasoa.. therefor ? 

THE MINISTER OF STATE OF 11IB 
MINISTRY OF COMMUNK'..ATIONS 
(SHRI SUKH RAM); <a, and (b) 
State-wise break down of villages without 
a letter box is given in the ~'tatement 
attached. 

(c) to (e) : The present tarl!et is to 
provide a letter box in all village with 
population over 0500. It is expected to 
achieve the target within two yean. 

STATEMENT 

lldails of VUIages wItIIaut letter boxes, State-wise 

SI. Name of State 
No. 

2 o _________________ _ 

1. Assam 

2 .. ~ndhra Pradesh 

3. Bihar 

4. Delhi 

o5. Gujarat 

6. Haryana 

7. Himacbal Pradesh 

------------_ .... _ .. -
No. of Villages 
without letter 
boxes 

3 

13,388 

11,007 

056,861 

NIL 

361 

299 

]3,]40 

._----- -.. -.--.-_ .. --. -_ .. -_--- --._----_._---_._----
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1 

-- .. --_._----------._-- ----
8. Jammu &. Kashmir 

9. Karnataka 

]0. KeraJa 

] 1. Madhya Pradesh 

]2. Mab:ashtra 

]3. Goa 

14. Arunachal Prade~~! 

]5. Manij1Ur 

16. Meghalaya 

17. Mizoram 

18. Nagaland 

19. Tripura 

20. (rissa 
21. Punjab 

22. Rajasthan 

23. Tamil Nadu 

24. Uttar Pradesh 

25. Sikkim 

26. West Bengal 

Total 

VISIT OF PRIME MINISTER OF 
NETHERLANDS 

*45 SURI MUMTAZ ANSARI 

SURl RAJESH KUMAR : 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state : 

(a) whether the Prime Minister of 
Netherlands visited India l'eCendy; 

3 

3,745 

3,302 

NIl. 

4~,526 

70,246 

91 

2,688 

NIL 

1.567 

lis7 

123 

1,4i~ 

':!87~O 

734 

14.075 

2.913 

34.841 

174 

17,327 

3,20.788 

(b) if so. the broad details of the talks 
held by h:m \', ilh Indian leaders on var:ous 
bilateral and multila!eral issues and the 
Gutcome thereof; 

\e) whe'her any agreement on commerce 
was s'gned during the \'isit between the 
IWO counlrie~ ; and 

(d) if so, the salient featUR!s thereof? 



35 Written Answers DECEMBER 6, 1993 Written Answers 36 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF E>"'TERNAL AFFAIRS 
(SHRI R. L. BHATIA) : (a) to (d) The 
Dutch Prime Minister, H. E. Mr. "RFM 
Lubbers, visited India from 26-28 October, 
1993. He called on the President, held 
talks with PM and received the Hon'hle 
Speaker Lot Sabha. EAM. Finance Minis-
ter. Commerce Minister, Minister for 
Human Resource Development. 114inister 
for Civil Aviation and Tourism and MOS 
for Industries. 

The main areas covered in the talks 
with the Dutch Prim" Miniser included 
recent developments in Europe and in South 
Asia, disarmament, terrorism and the en-
hencement of bilateral economic relat'ons 
in various fields. On the political side. the 
talks resulted in greater understandn'!! of 
each other's concerns and perspectin< On 
the economic sid{'. the yisit i~ exnectl'd to 
lead to the strengthening and deepening of 
('cooomic relations. 

A 21-Member high level Dutch business 
delegation ac(.'ompanied the Dutch P.M. 
The Dutch businessmen were briefed on 
India's economic reform programme and 
interreacted exte"1sively with their Tndian 
counterparts. They welcomed the liberal-
:sation of the Indian economy and convey-
ed their serious intent to expand their 
presence in the Indian market by explor-
ing new opportunities opene,l up by India's 
economic reforms. 

No agreement on commercial relations 
was concluded during the visit of the DutC'l 
P.M. 

STATEMENT ON KASHMIR BY U.S. 
OFFIC1AL 

*46 SHRI RUPCHA:r-.iD PAL 
SHRI SUDHIR GIRl : 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state' 

(a) whether the Gover~m.'nt 3r~ aware 
of the recent statement made by the US 
Assistant Secretary of State for Souttl 
Asian AtIairs on Kashmir; 

(b) if so, the details Iherectf aJld the 
reaction of the Government thereto; 

(c) whether the GovernmLnt have taken 
lip this matter with the US; 

(d) if so, the details thereof and the res-
ronce of the US thereto; 

(e) whether any other .. ountry has also 
expresscd its stand on Kashmir in this 
regard; and 

(f) if so, the details thereof ? 

THE MJ~TSTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI R. L. BHATIA) : 

(a) to (f) At a background briefing 
to South Asian journalists on October 28, 
1993 at the Foreign Press Centre in 
Washington. US Assistant Secr~tary of 
S:a'e for SOIl!h As'an Affairs Robin 
Raphel called into question the status of 
Kashmir. She s;ated that the US Gov-
(,rnment did no' recognise the Instrument 
of Accession and regarded the whole of 
}'lmmu and Kashmir as disputed terri-
lOry the status of wh'ch remains to be 
resolved. She questioned the effectiveness 
of 'he S'mla Agreement in resolving the 
K:!shmir d spute and downplayed Pakis-
tan's role in supporting terrorism in India. 

2. On receiving word about the US offi-
cial's c:-mment on Kashm"r, Government 
made a demarche with the US Govern-
ment, mak'ng clear the serious concern 
wi'h wh'ch this qualitative sh'ft in the 
US position was viewed in India. It was 
po'nted out that when the US overlooks 
the cont"nuing reality of external support 
to terrorism 'n India, it only encourages 
Pakistan :0 ~ersist w:th its interference. 
The External Affairs M"nister also issued 
a s!at~ment slat'ng categorically that we 
do not accept anyone's right to qllestion 
the status of Ka~hmir which is. was and 
shall remain an 'nlegral part of India. 
EAM expressed surprise at the t' ming of 
the American pronouncement as it came 
just when it appeared that the armed 
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terrorists ins'de the Hazratbal shrine were 
. about to re1eQ8e civ"lian hostages held 
by tbem. 

3. Following an interim response on 
November I, 1993, the US Under Sec-
retary of State (for Political Affairs) 
Peter Tarnoff on 2 November, 1993, in 
a one-to-one meeting with Ambasasdor 
Ray conveyed a more categorical and 
authoratative statement of the US position. 

4. In addition, in a wr'tlen communica-
tion dated November 4, Under Secretary 
Tamoff conveyed US Government's au-
thoritative' p;:sition to our Ambassador. 
Whilst lcalf.rming the known US position 
:hat "for more than four decades tbe 
eons;stent US pos tion has been tbat tbe 
former' princely state of Jammu and 
Kashmir is disputed terr tory". Tamolf 
wen! on to state tha' "tbe US view is 
that negotiation betwep.n Governments of 
bd'a ,:p.d Pakistan. as envisaged by the 
S~mla A!!reemen!, provide best means for 
resolving 'he d spute over Kashmir. As a 
praet cal matter. US believes this pro-
cess of b'lateral negotiations needs to 
take in!o account the wishes of Kashmir 
people." TarnoWs letter also ment"oned 
i hat "it is a hislor'cal fact that parties to 
the di~pU!e differ in their interpretat"ons 
of various docnments. resolutions and a;· 
cords iha: address the status of Kashm'r. 
What is important now is to narrow and 
uhma'eJy resolve these differences tbrough 
pragmatic. good faith nego:iations. More-
over. the US has always supported India's 
lerr :orial integrity." Tarnoff reiterated 
tha: the US Government is firmly com-
mitted 10 strengthening our already good 
b'la'eral relations and eXf'anding our 
coo~cration in dealing with regional and 
global . ssues. 

5. The Br'"thh Fore'!!" Secretary 
Douglas Hurd, during his visit to India 
from Nmcmller I5·lb, mild.: it clear that 
the Brit ~h Government did not regard 
US As~isrant Secretary Raphel's ques-
tion;ng d the validity of the Instrument 
of Accession as helpful. Jundical argu-
ment relatmg to events that had occur-
red almost tivp decades ago were peri· 

pheral to Ii political solution of the 
Kashmir issue at the present day and 
time. Douglas Hurd is reported to have 
stated "I do not believe that tbe answer 
lies in the jur' dical argument, but in 
political steps forward which 1 have tried 
to sketcb but whicb it is agreed are for 
others to take". 

6. Government constantly mon'tor all 
developments having a bearing on India's 
vital interests. Negative assertions regard-
ing the s~atus of Jammu and Kashmir 
only strengtben Government's resolve to 
defend India's territorial unity and ;nteg-
rity. 

TRUCKERS' STRIKE 

*48. SHRI C. P. MUDALAGIRI-
YAPPA : 

SHRI CHANDRESH PATEL 

Will the Minis~er of SURFACE TRANS-
PORT be pleased to stale 

la) whetber tbe truck operators went 
on strike throughout the country recently; 

(b) if so, : he rea~ons tberefor and '.be 
! o~al loss suffered as a result thereof; 

(b) whether any settlement has been 
arrived at by the Union Government witb 
truck opera\ors in this regard; and 

(d) if so, the details thereof 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
lSHRI JAGDlSH TYTLER) : 

la) and tb) : The Truck Operators 
wcn; on a nation-wide strike twice in 
tbe recent past from 31st July to 6th 
Augusl 1993. demanding aboFt on of 
Path Kar, Octrot and otber matters and 
from 16;h September to 28th September, 
1993, demanding reduction of composite 
fee from Rs. 5000 to Rs. 3000. It has 
nor been poss'ble to estimate the loss on 
account of tbe strike. 
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(c) and (d) : The strike was with-
drawn by the Truck Operators on the 
basis of an BllUrance given by the Gov· 
ernment that a Special Meet'ng of the 
Transport Development Council would 
be held on lst October, 1993. The Spe· 
cial Meeting of the Transport Development 
Council was held on 1st October, 1993. 
The Transport Development Council reo 
solved to adopt a two-tier system for levy 
of 'Composite Fee' for National Permits, 
Rs. 3000 ;n all the States except the States 
of Haryana, Orissa, Madhya Pradesh, 
Rajasthan, Gujarat, Bihar and Uttar Pra· 
desh which had agreed to charge a com· 
posite fee of Rs. 5000. 
VISIT OF PRIME MINISTER TO 

CHINA 
*49. DR. KRUPASINDHU BHOI : 

SHRI SHRA VAN KUMAR 
PATEL 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state : 

(a) whether the Prime Minister has 
visited China recently; 

(b) if so, the bilateral and mult ilateral 
issues that figured 'n his talks with 
Chinese leaders and the broad 8utcome 
thereof; 

(c) whether any agreements were 
signed between the two countries; and 

(d) if so. the salient features of each 
cf these agreements and the follow-up 
steps taken by the Government for their 
implementation 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI R. L. BHATIA) : 

(a) to (d) The Prime Minister, 
Sbri P. V. NARASIMHA RAO, visited 
China from September 6-9, 1993. His 
talk~ with five of the seven Chinese Polito 
buro Standing Comm·ttee members 
covered a wide range of subjects of 
mulual interest. 

2. The Prime Minister discussed a 
range of bilateral issues . nclud ng high· 
level visits, exchanges and cooperation in 

various fields includiJla trade. ecoaomic, 
scient fie, educational and cultural ficlda, 
and the boundary question. RegiOlUlI 
issues such as relations w th India'. 
neighbours, including our concerns regard-
ing the rapid accretions to Pakistan'. 

....armed strength and internat onal issues 
such as reform of the UN, were alllO 
discussed. The overall impression from 
these discussions was of a shared desire 
to continue the momentum of dialogue 
between India and Ch na while seeking 
to enlarge the areas of agreement bet-
ween the two countries. The vilit was 
useful both in the bilateral and inter-
nat" anal contexts since there is a 8' gnifi-
cance and utility to independent centres 
of power in the multipolar world, like 
India and China, coming together and 
meeting. B"Iaterally the visit marked one 
more step towards building a structure 
of durable peace with India's largest 
ne;ghbour. It is Government's hope to 
continue this process. 

3. The vis·t resul~ed in the signing of 
;four aflTeements, namely, an agreement 
on the maintenance of peace and tranqui· 
lity in the border areas along the Line of 
Actual Control (LAO) between India and 
China, an agreement on cooperation in en-
v·ronmental protection, an agreement on 
cooperation in radio and television and a 
protocol on the extension of border trade 
through Shiplika Pass. 

4. The agreement on peace and tran· 
quality along the LAC is an enabling 
agreement under hich both countries will 
put into place confidence building mea-
sures such as redeployment of forces, 
prior notificafon of military exercises, 
steps to prevent air intrusions, and more 
regular and frequent meetings of bordel 
commanders. An expert group is being 
established to work out these arrangements 
and to determine the LAC where there are 
differences as to its aI·gnmeot. The agree-
ment is without prejudice to the respective 
positions of the two countries on the 
boundary question. The expert group is 
expected to meet soon. 

5. The agreement on environmental 
protect· on provides the framework for 
cooperation on bilateral matters as weD 
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as global environment issues such as bIO-
diversity. global climate chanp aud 
protection of the ozone layer. High, 
priority areas identified for bilateral c0-
operation through exchange of experts 
and data and collaborative research pro-
jects, seminars aud training projecta, in-
clude waste management, pollution COn-
trol, environmental, impact assessment, en-
vironmental education and legislation. 
The agreement on radio and 
television cooperation provides for the 
exchange of songs and music and. other 
radio television programmes aud mutual 
exchange of television delegation. and 
coverage teams. The "order trade proto-
col provides for Shipki Pass to be used 
as an additional route for border trade 
between India and China. Trade marts 
will be located at Namgya in Kinnaur 
District of Himachal Pradesh and Jiubs 
in Tibet. Border trade through Shipki Pass 
is expected to resume in 1994 and the 
provisions of the other two agreements 
are also being put into effect. 
[Trallslatioll] 

INDIAN LABOURERS ABROAD 
*50. SHRI ANAND AHIRWAR : 
Will the Minister of EXTERNAL 

AFFAIRS be pleased to state : 
(a) whether the Government have re-

ceived complaints of harassment of Indian 
labourers working abroad; 

(b) if so, the number of such comp-
);Iints received during 1992 and 1993 
and the action taken thereon; and 

(c) the number of such labourers 
brought back to the country during this 
period ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI R. L. BHllA) : (a) Yes, Sir. 

(a) Yes, Sir. 
( b) and (c) The information is being 

collected mId will be plaeed on the 
Table of the House. 
ACCIDENTS OF NATIONAL HIGHWAY 

*51. SHRI GIRDHARI LAL BHAR-
GAVA: ", 

Will the Minister of SURFACE TRANS. 
PORT be pleased to 5tate : 
25~9 LSSj94-4 

<a) whether there is an increase in 
road accidents due to unplanned develop-
ment and encroachmeat on both side. of 
the Natioaal Highways; 

(b) whether some Slates bave enacted 
laws similar to that of the Bombay High-
way Act, 1955 with the approval oe tho 
Union GovemlDe1lt to control IUCb. acci· 
dents effectively; 

(c) whether the Government of Rajas-
than has sent any such proposal to the 
Union Government; aud 

(d) if so, the reaction of the Union 
Government thereto ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANS-
PORT (SHRI JAGDISH TYTLER) : 

(a) Ribbon development and encroach· 
ments on National Highways is one of the 
several contributory factors for road acci-
dents. 

(b) Yes; Sir. 

(c) and (d) : Yes, Sir, The admi~is­
trative approval of the Union Gavel'D-
ment to the Rajasthan H:ghway BiU, 1992 
has been conveyed already ·:n the last 
year. 

POWER SHROTAGE 

,. 52. SHRI RAM PRASAD SINGH 
DR .. tAL BAHADUR RAWAL 

Will the Minister of 
l'l~ased 10 state : 

POWER be 

I a I whether the Union GovernmCJ1t 
arc aware of the declining trend in sup-
ply of power to agricultural, domestic 
and industrial sectors in various parts of 
the country; 

(b) if so. the quantum of demand aDd 
supply of power in each State at present; 

( c) the reasons for the declining trend; 
and 

(d) the steps the Govemment propos«: 
10 takc to meet tbe power sbortage in 
each State during 1993-94 ? 
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As may be seen from the above table 
consumption in all the sectors i. increas-
ing but the pattern of consumption il 
undergoing a change. While the percent-
age of domestic and agricultural consump-
tion is increasing, the percentage of in· 
dustrial consumption ;1 decreasing. Hence 
it is not correct to say that the trend in 
supply of power to domestic category is 
declining. There is a significant increase 
in consumption by the agriculture sector 
which is a key sector of development of 
the country. Also some major industries 
are putting up their own captive power 
plants to sU,fIplement tbe supply given by 
the State Grid. 

(b) Statewise power Iupply position 
during April 93-October 93 is given in 
the enclosed Statement I. 

(d) A target of capacity addition of 
4439.25 MW compnsmg 954.65 MW 
hydro, 3264.6 MW tbermal 220 MW 
nuclear has been fixed for the year 
1993·94 out of which 973.9 MW has been 
commissioned during April·November, 
1993. StatewiselProjectwise details are 
given in the eclosed Statement-·n. Various 
measures being taken to improve the 
availability of power include maximising 
the generation from the ex' sting generat· 
ing system implementation of Renovation 
and Modernisation Programme, reduction 
in transmission and distribution losses. 
effective load management and energy 
conservation measures and assistance from 
neighbouring states and systems. 

STATEMENT I', 
ACTUAL POWER SUPPLY POSITION FOR 

APRIL 93-0CTOBER 93 
(Figures in MU net) 

_. __ -_- ... _".----" 

Region/State/System April 93-0ct0ber 93 

Requirement Availability Shortage <%) 

NORTHERN REGION 
Chandigarh 422 422 0 0.0% 

Delhi • • 6685 6571 114 1.7%, 

Haryana 7025 6499 526 7.5% 

Himachal Pradesh 914 914 0 O.O,~ 

Jammu &. Kashmir 1945 1673 272 14.0% 

Punjab 12190 11717 473 3.9% 

Rajasthan 8495 8051 444 5.2% 
Uttar Pradesh 18895 16917 1978 10.5~; 

Total (N.R.) ~6~71 52764 3807 6. 7~' 

WESTERN REGION 

Gujarat 17025 16234 791 4.6~.'~ 

Mahya Pradesh 12355 11765 590 4.tl~~ 

Maharasbtra :!5615 244:!5 1190 4.6~~ 

Goa 495 492 3 0.6% 
TOTAL (W.B.) 55490 52916 2574 4.6% 

--------



· DEca.lBER. fit 1993 

(Fisure&in MUnet) _ _:_----'-----'-.. _---
April93~ober 93 

~ .' . 
R.egiOtl/State!System Require- Availability Sh(lTtage 

ment 

SOUTHERN REGION 

ADdhra Pradesh 16035 15106 929 5 .. 8% 

Kamataka ]2350 9552 2798 22.7% 

Kerala 4520· 4430 90 2.0% 

'lamilNadu 15515 15077 488 2.8% --------TOTAL (S.R.) 484:0 44165 4255 8.8% 

EASTERN REGION 

Bibar 4955 3331 1574 31.8% 

D.V.C. 4530 3964 566 12.5%',. 

Orissa . 5141 4530 610 11.9% 

WestBeasal 7480 7029 451 6.0% 

TOT At (E.R.) 22105 18904 3201 14.5% 
__._ 

NOR.TH EASTERN REGION 

Arunachal Pradesh 88.1 58.4 29.7 33.7~~. 

Assam 1409.8 1303.3 106.5 7.6% 

Manipur ]65.9 163.4 2.5 1.5% 

Megbalaya 157.2 ]57.2 0.0 0.0% 

MI7OJ'am (,6.4 64.9 1.5 2.3" 

Nagatand 86.5 85.5 1.0 1.2% 

TripUTa 156.] 138.3 17.8 11.4% 

TOTAL {N.E.R.}. 2130.0 ]971.0 159.0 7.5% 
-----__ ._-----------------_._-----

ALL INDIA 184706 ]70720 13986.0 7.6" _-_---- _._---- ---_ •. -
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'STATEMENT n 

GENERA~NG CAPACITY: AP'DJTION PROGRAMME FOR ~E 
YEAit'l993-C)4 , . 

51. Name of tbe prDiect and HI 
No. unit No. TJ 

N 

StatefOrganisation Cap8tjly 
(MW) 

-------_. __ ._--_-_-
_____ 2_~ _____ 3 ______ 4 ______ ___;,;:._, S :;, '_'_' '_-'---'-___ _ 
NORTHERN REGION 

1. Pampore GT-l 

2. Pamporr GT-2 

3. Salal St. 11-2 

4. Salal St. n-l, 
5. ·Chamera St. 1-1 

6. ·Chamera St. 1-2 

7. ·Chamera St. 1~3 
. ',,!', 

8. DadJi ST-l 

9. Dadri ST-2 

10. *Tanda .... 

11. Anpara ·B· .... 

.. : ... 
',' :Uydro 

Thermal 

Nuclear 
TOTAL 

'. 

WESTERN REGION 

12. ·Utran ST.1 " 

13. Bjrsinghpur-2 

14. ·Uran WH·1 
15. Uran WH-2 
16. Trombay CCGT 0'1-1 
*Slippage ftom 1m·,] 

T 

T 

N 

• N 

N 

N 

N 

T 

T 

T 

T 

T 
T 
T 
T 
T 

I·,i.,.' 

• • ~ ". ~'. I _" 

J cl K 

J &: K 

J&:KlNHPC 

JcllC/NHPC 

HP/NHPC 

HPJNHPC 

HPINHPC 

'.' UPfNJ"PC 

,,' UPjNTPC 

:;'UP 

" ':UP 

25 

25 

115 

,115 

180 

" 
186 

P;~''f . 
146.1S 

146,5 ' 

110· 

SOO' 

p"t . 

770~' 770 

293 660 953 

1063 660 1723 

Guj!GEB 45 
MP 210 
Mah. 12,0 

I ••• 

Mah. 120 
Mab./pvt. 'iUb 



51 
---------_._-_ ........... _---.--_.-_._--.- ---,--" ------_. __ ._ .. _----.-. __ ._-.-

2 

17. Kakrapar·2 

Hydro 
Thcnnal 
Nuclear 
Total 

.. SQ.UTHi::RN. RE~I()N , 

] 8. ·Penna Ahobilam.l 

19. .Penna Ahobilam·:! 

20. Upper Si1eTU ST. 11.1 

21. Upper Sileru St. n.2 

22. Rayalseema.l 

23. *YeJahanka DG scl-l 

24. *Yelahanka DG set·:! 

2S. ·Yelahanka DG set·3 

26. ·Yelabanka DG set·4 

27. ·Yelabanka DG seM 

28. ·MalJapur.l. 

2f. ·MaJIaPUr·2. 

30. ·KIlllaca·l 

31. ·Ka))aca·2 

32. NeYVeJi.7 

Hydro 
Thermal 
Nuclear 
T<'tal 

EASTERN REGION 

33. Kahalsion-2 

34. *Tenughat.} 

3S. "'Eastern 6aJ1c1a)'} 

3'6. 4>£altelfl Gand.k·2 

31 • .-eastern Gandak·3 

. 
. 

3 4 s 6 -_. __ .. __ .. _---_-
N·· .. ' ,.Guj~(' 

II 

H 

H 

H 

T 

T 

T 

T 

T 

T 

H 

H 

H 

H 

T 

T 

T 

H 

H 

It 

Central Slate 

,_ .. 495 
220 
220 495 

AT' 

AP 

AP 

AP 
AP 

Karnataka 

. Karnataka 

. Kamataka 

ICamataka 

Kamaca"a 
Ramataka 

KarDataka 

~. Kerala 

KeraJa 

, TN~~ 
Co1Itral State 

164.0 
210 316.6 

2JI) 480.6 

ItibarjNTPC 

.. .',J Bihar 

: Bihar 

Bihar 

..... Bihar 

., :;20· 
Pvt. 

,': .. 

100; -,:' 
--:' _,~-

100 

·10; '. 

10 

60 

60 

210 

21.32 

21.32 

21.32 

21.32 

21.32 
4.S 
4.S· 

7.~ 

7.5 
210 

Pvt. 

210 

5 .. 

5 

s. 

Total 

"'5 
220 
815 

Total 
164.0 
526.6 

480.6 

. ·~tr9m 1~2.9i-· _. ~"-"= ... """'=-.""'--"" ... '-"'-.. '-' .. '-"-'-' .. ,____" .......... ';:::·-'-"--.:.;··~~=_-·o·_;,..· ....;.,... -'-'-'-_':";_-'-,. 



----------... _ .. __ .... _ ... _. __ ._-
2 3 4 5 _-_._-_. __ ._-------_._- ._--

38. -Sone Western canal-3. H 

39. Filniw-s ;".;.;:, 
40. KoJaSbat-4 .. _ ••. 

:, .. ', .•• J.:. 
41. -upp~r RODlDicbu-3 

T 

T 

H 

': ··Bihar . 

WBJ~ 

~ 
Sikkill! 

42. -Upper RonSDichn-4 H Sikkim 

Hydro 
Tbe'rmal . 
Nuclear . 
Tot~'l 

" .. C_tral State 
_ '. ~ .. l .' 20.65 - . 

710 420.0 
". ...::.. ~ .. ' ._ 

71.0 ·440.65 

NORTH-EASTERN!Ri:GION 
43. -Lakwa GT-5 T Assam 
44. -Lakwa GT.6 

45. Lakwa OT-7 

Hydro 
Thermal 
Nuclear 
Total 

Hydm 
Thermal 
Nudear 
Total 

"&iippagc from 1992-93 

T Assam 

T Assam 
.. Central' State 
"'_" 

ALLINDJA 
Central 
770 
1213 . 
110· 
2203 

60 

60 

State. 
184.65 

1951.6 

2136.25 

- ----- - ~.~":-:-:.--.-.----. -_ ------.---•.. -~-.-----. 

PVt. 

1.65 

soo 
210 . 

2 

2 

2{) 

20 

20 
Pvt. 

Pvt. 

100 

100 

Total 
ZO.65 

1130.0 

1150.65 

Total 

60 

60 

Total 
954.65 
3264.6 
220.0 

4639.25 

GI:.NI:.RATING CAPACITY ADDIrIONPROGRAMMEAND AClU£VeM£NT 
DURING THE. PElUOD APRIL-NOVEMBER, 1'993 

Dale of SI. Name of the Project Capacity (MW) State Et;ecating 
No. &. Unit· No. ------ Agency 

Pro!;. Acb. 

1 3 4 

RoUing Com-
missioD-
iDa 

-5----6 --------7----
-----~-.-. - _" ------------ ._-----. ------.-::_-_ .. -. -:---_._-----_._ .. _-_. -_._-

HYDRO " 
1. Chamera I U-l 180 
2. ChalllCra I U·! 180 
3. Chamcra I U-3 180 

~--~~!--" -_--~.~-.;..:~--...:....~ •.. _& ---

HPiNHPC 

HP/NHPC 
HP/NHPC .-----_ .. _ ---



2 

4. Salal n U-2 . 
5. Sane W. ~ U-3 
6. Eastern G~k U-l 
7. MaDapuru~i 
I. MaDapar U-2 

9. Upper RoDgnich~ . 
. y-3' • . ~ 

10;:· Upper ROlIIDichu 
U-4 

11~ ·Kalfada U-l 
12. KalJada U-2 

Sub-Total (H). 

THERMAL 
1. Lak,wa GT U·S 
2. Lakwa GT U-6 

3. Yalabanka DO 
Set-I 

4. Yalabanka DG 
,Set-2 

5:." ~alabanka DG Set-3 

6. "Yalabanka DG Set-4 

7. Yalabanka DG Set-5 

I. Utran St U-1 

9. Neyveli U-4 

3 

115 
1.65 
5.00 
4.50 
4.50 

2 

2 

7.5 
7,5 

4 

J&K{NHPC 
1,65 BibfBHPC .. ::_' ' .. : . BIb)BHPC 

'. 4.SO Kar/XPCL 
~ .;-KarJKPa. 

. 'SikJam/bDP 

SikkimjDDP 

Ker/KSEB 
7.5 Kar/KSEB 

689.65 13.65' 

:0 
20 

21.32 

21.32 

21.32 

21.32 

21.32 

.45. 

210 

21.32 

21.32 

21,32 

21.j2 

45 

110 

,,~ASEB 

Assam/ASEB 

Kar/KED 

Kar/KEB 

Kar/KEB 

Kar/KEB 

Kar/KEB 

Guj/GEB 

TN/NLC 

10. Kcilaghat U4 . '. <:~~. '.:;; .~. ~~ .. 
11. Aupara 'B' U-4 500 UPjUPSEB 

12. TroD1ba~ ~CG.!lJ~.I ...... . 126' ,Mah.!TEC 

13. Uran WH V·I' 

14. Dadri CCST·l 

15. Pampre GT-l 

Sub-Total (T) 

NUCLEAR ' 

120 

146.5 

25 , -------
903,10 960,28 

Nil ~ Nil' 
--~-

Mab./MSEB 

UPjNTPC 

J&KjPDCL 

Total (H+ T + N) . 1592. 7S 9~j.~9,3 !" ': ;" 

S 

15004-93 2.-D8-9~ ... ~ , 

·30-1o.9{' 
" ., .. 

26-11-93 

23-()9-93 19-10-93 

27..(11-93 

14-05-93 

17-07-93 

J9.()b-93 

19.(J7-93 

.29.07-93 

6 

. -- ~-.-- --:--~--.---- ..... 
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ECDNOMIC VIABILITY OF COCHlN 
SHIPYAll;) 

.5J. IIIIRJ SRlKANTA JENA : wm 
the Minister of SURPACl! TRANSPORT 
be. pleQed to atate : 

(a) whether the CochiD Shipyard 
mcUI'l'iDi loss; 

. (b) if so, sieee when and. the .nlllOJlI 
therefor; and 

(c) the estimated loss suffered by tbe 
Sbipyan:J durio, each of the laIt Ibree 
yeara ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHill JAGDISH TYnER) : . 

<a> and (b) T1H: Cohin Skipyard lIas 
been incurring losses since its Ultcplion 
except for a period of two years during 
1980-81 and 1981-82. The main reasons 
for the losses suffered by Shipyard are 
the wide gap between the InternatiOnal 
Parity Price (IPP> of ships determilled 
after taking into account the average price 
in 3 major sh:pbuilding areas of .the 
world namely Westem Europe, Eas:.em 
Eurcpe and Far East and the actual cost 
of construction of ships in the yard, heavy 
interest burden on loan portion Of "pi-
tal investment made by the Govt. in ·the 
Company, low productivil)' and IORger 
-delivery time. 

(c) Loss duriog the last three years: 

Accountinl LosS C.ash LeKs MOrBin 
(Rs in oror es) 

1990-91 20.97 
1991-92 14.92 
1992-93 7.95 

2559 LSSjN-& 

(_ )1.29 
(+)7.28 

(+)19.06 

(TraDlJation) 

. FOOD PROCESSlNO VNlTS 

·54. DR. IlAMKIlISHNA KUSMAItL\ 

SHIll BALIlAJ PASSI : Will the 
Min:ater of FOOD PROCESSING JlII,. 
DUSTlUES be pluled to lItate~ 

.(a) !he n,umber " "... .-ct·ved 
by the Government for settins up of food 
procesaillg uBits and the number of aitl 
ellt of. theJp panted. ~ daria. 
the last three years. State-wi,,; 

(b) the uni's made operati9IIIIJ out of 
them, State-wise; and 

(c) the time by whi~ the .re.pI8iDiq 
propollits are likely to be If8ated per-
miss:on? 

THE MINISTER OF STAT!! OF THE 
MINISTRY OF FOOD PJtOeI!SSING 
INDUSTRIES (SHill TA&UH (iO(i01): 

(a) to (c) S'nce 1991-92, m pAlp8als 
were received by the Gv~ Prom 
tbe fiscal year 1991-92, ~t laa\"e 
approaved 464 "rop:lsalslp~ iIJ the 
food processing and deep IICJ fiIbinJ sec-
tors which inclu:ic propO!J,ls for joint VCD-

tures, export oriented units, Ulliis With 
NRI :OCB investments, units ...... in-

I 
dustrial liceace and pror..oted _ ajlic:b 
Plan assistance ill sought. Df 1IiKI,. iD-
volves an investme;# d. IJiJb,tly "vu 
RI. 5,000 crores and toreign ~uity invest-
ment of over _lls. 1,250 crores. As per the 
·.avaUab]e informadon, '77 of tile aIIOVe 
have been implemeated. SItlteoWiie· dis-
tribution of the number 1ff..,..,osa)J re-
ceived and ...... ~ jo JaB ... 
been implemented are given 111 tlle. SJate-
ment attached. ~ on .u t~. remaiD-
ing proposals have been initiated. Bes:des. 
2369 Industrial EntrepreDeUII MemenD-
da (T'EM) indicating sa' ilwelltlDeat of 
about Rs. 28,570 crores ..... ..-: fIltIJ (II' 
which no approval it necessary· 



s:- - -NIiiie of the State 
• ·No. 

~------1 2 

.. . i. Andhra Pradesh 

2. Assam 
:$. Bihar 
4. Gujarat 
5. Haryana 

6. Himac:hal Pradesh 

7. J~u & Kashmir 
8. ICamataka 
9. Kera1a 

10. Madhya Pradesh 
11. Maharashtra 

12. Manipur 
13. Meghataya 
J4. Nagaland 

15. Orissa 
lfi. PunJab 
17. KaJaSthan 
18. Sillim 
19. Tamil Nadu 

20. Tripura 
21. Uttar Pradesh 
2.1. West Bengal 
23. .Andaman & Nicobar Island 

·:M.ArunachalPradesh 
. . 25. OIaDdigarh 

26. Dadra & Nagar Haveli 
n. Delhi 
28. Goa. Daman & Diu 
.19. M"JZOraID 
30. ondicherry 

.. 11. I..,akshdweep 

Tot31 

DECEMBEIl6. I 993 

.STATEMENT 
No. of pro-
posals/units 
rcceiv~d 

3 

5{) 

5 

S 
15 

32 
14 

23 
32 

16 

53 

2 
8 

19 

26 
I 

37 

51 

24 

2 

14 
17 
9 

.2 

Tantative 
number 
of ploposals 
implement,d 

4 

5 

4 
S 

7· 
.2 

2 

3 
.2 

11 

.. .. 

7 

10 

5 

6 

2 

_ 77 
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[E.:1lli~! 

NORm-soum ·DtALooUB " 

·55. SHRI WAY NAVAL PAm. 
wm the Min'ster of EXTERNAL 
AFFAIRS be plea.sed to state: 

(a) whether India has madelproposo to 
m:lke !lny efforts. as a Member of NAM 
I'.nd the UN, to activate the North-South 
dialogue on International Cooperation; 
Ind 

(b) if so, the details thereof and the 
,results aChieved so- far 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI R. L, BHATIA) : 

(a) Yes Sir. India has supported :nitiatives 
lmde:taken under the llegis of the Non-
r.ligned Movement and in the UN General 
Assembly on the subject. On behalf of 
the Summit Level Group on South-80uth 
Censulta'ion t,nd Cooperation (G-I5). 
InOla had addressed a message on the sub-
ject of North-South consultation to the 
indllstri:lli~ed countries on the occasion 
of'the Tokyo Summit of the G-7 held in 
)ul~r. 1993. 

(a) Statement showing the message is-
sued by India as Chairman of G-IS is 
~':ac~~d berewhh, 

STATEMENT 

MESSAGE FROM THE G-IS TO THE 
G-7 SUMMIT TOKYO, JULY '1993 

1. I\f::lmen:ous changes have taken place 
the world over in the last three years. 
We have entered an area where confronta-
tion l~as givell way !o a search for co-
operation and parternersbip. 

2. These provide the world community 
wi!b an opporlunity for the establishment 
of a durable. just and equitable world 
order. They open doors 'to a globlll pari-
'iI~.rsbip for global beD~ " ' 

" .. " "' ... 
_l ,l1ecIuciq. teDli~, ,fI!'Ol!inI imbtIJ-

imct '&mODI 'COUIltrjes·· . IJId oven:omiDg 
obstaCles to global "growth will be JlOSSI"ble 
only if countries regardles.. ~ their res-
peaive levels of prosperity and .daYelOP-
ment, agree to work together. . 

4. G-15 represents nations which t& 
gether account for a significant proportion 
of the world's poptilation and economic 
strength. They wouid lib to put . there 
attributes at the service of a ·interdepen. 
dent community of nations striving for 
peace and progress. The efforts of the 0-IS 
are directed at enlarging social and ec.»-
nomic progress, and realizing the un~j:ped 
potential for self-advancement a1DOllpt 
their people. In this context, the G-15 
aceta 

(0 a mutuality of interests betwccn 
the G-7 and tbe G-IS to coordinate 
global efforts gu:ded by' the humanita-
rian imperative 'of eradicating poverty, 
hunger and diseasee that portieuJady 
aftlict the poorest; and·· 

(ii) the combined resolve of nations 
to enhance growth and remove econcmic 
inequalities, because' stagnant and widely 
desperate standards of living 8IIIODgIIt 
the people of the world are ftOt condu· 
ctive to international. peace and stability. 

S. The G-IS is for a constructive dia-
logue between the industrlali~ed and 
developing countries in addressin, matters 
detrimental to tbe growth and stability of 
the world economy. We appreciate ,the 
acknowledgement by the lending industria-
lised countries that they have a special 
responsibility is sustaining a w~ ,oJ'!ler 
founded in the univel'llal. immutable ideals 
of justice. equity. openness and non-dis-
criniination. The 0-15 favour the &trnctur-
ing of a North-South partnership. which 
by lIur-porting self-reliance in the develop-
ing world wID stJeJlgthen the dignity, self-
'esteem and productive· capacities of· .the 
:underpliviledged of the world. 

. ~. The world economy ("ontinues to eon-
·tinues to confl'ODt serious struaq,aJ prob-
·lemlr.· .pl1!sent, 'approaches have faiJe4 .. 



a'ii'dliII. : ~i ~diliieii18t • caSlial tec.. 
'tOri' . b1tiictilii on the sIObal' cCOn<:m~ 
i'iie cOre isSues, that' adve-rsely IIf1'~t the 
iDtirnalloiiaf eCcio.omic sifuation muSt be 
j6rlinj, ad'd'ressect' by the deveioped and 
developing cowitries in a s!=irit or' partner-
ship. North and South mus: coonl:nate 
their actions to acbieve the following : 

i, Evolw sOlutions to the structural 
problems im,edlliDg tbe glc.ba1 ecoMmy 
tBiiiii Ii holistic view of interlinked 
ilSUei Ncll .. trade, debt and rCSOUI-
ccs. The continueti growtb of m.rketi 
fa iOOds and iervices are iikewise 110-
ked to maintai"ning competitive &'sci-
pUnes and increasing the feal purellas-
DlI power" of· consumers, both in t11e 
North 8IICl the South. 

2:. StrenJthen the mDltiate!m1 icono-
1IIii~ pIOC_ td mu~ kltefit. 'F. 
iNMreIillllC!if of iii o~n. global 1!Il<m?-
fII1 Iepe!!d& eriricaRy 'lit an equitable. 
seCuie; ilon-diScrlilftitratOry lilld multi),,-
eral treding syStem. This is of prime 
ims:ortance for the expansion of wcrld ti_ intd eiiharu:ed ettmomie pl'OS!=ecIs 
tGr .. ocmDtriet. NO effort must be 
jpated to o'bhda an early baleilCed II1Id 
~ul teDcJiJsion of the Umpay 
:RMmc1 6f Mulfi1ateral Trade N.,tillti 

3. Prote-cling :he envilcnment mill 
achieving sust",:1a'Jle tlevellJpmest re-
quires COIIccrttci 'nternallanal COl'pe-
raion in diverse areos inctuding the 
trans;1e~ ot iLvin;umefll:llty s,"nnd ieth-
DOioay and ihe avaiiability of new aru1 
add!ti.,~ J financial rc5I' ,urcrs 

4. 2t.c6Utig'ni tHe tr:ifMet m tEfh-
iioblY ilt!d ~b':f!! investnil!fit 'I';i'b 
i view to bjltiniiSsing Oil the wOrld's 
iiatEe HSerir"es ot huai8tt itiJIs. lijlitid, ana· flaturat mom'tti. 

!, titaliflg ",if1l f1ie iis1k!i of 8e1ll. 
mmitt iM finance. De"'bt reduction Ifll-
tidtivei iriiiit be strengtbt!IiM liM 
broadened fot an Claskl ef aehter 
countries and must be more effectively 
bnplemefiiee, 1"bete shoilld be a iem-

.. MitlMttt tb eMUrlng Ii substantial itt-
.. i6 tile ill tiatdfet ., faoIIId. 
at coac:eaioaal terms. 

6. The Wodel Omforenc:e C)ft l'opo-
lari_ ad DIftlopbleat...... for 
1!)94 would be addressing problems 
IialisiDf from. &igb tales of popu1ation 
groWlii IiRd their impa« on dev .. 
ment is: develorina rountries. An coun-
tries should work together 'n fostenna 
J'UblW Comat:tiDeDt and raising the 
JieceSi8ry financial and technical mealll 
tJaat w1H _able effective measU'f.CS to 
el'lilure the fOl'Jllulat' 011 lind implement-
ation of appropriate demographic ~ 
c:es. 

7. The United Nations sbcmld play 
the central r:le in a collective effort 
tG do1iile the New World Order which 
ihoatd be baSOd em the Rule of La .. 
and on the: prine'pIes and purposes of 
th~ UN Charter relating to the con-
cepts of sovereignty. equality and univer-
i8ny and the acknowledgement of na-
ticmat Specific' ties. The revitalization of 
the Ulfred Nations should also be re-
flec~ed iA a strengthened role and func:-
tiOn for the General Assembly and 
~eater demooratizatioB of lila s.co. 
rity Counc:D. 

1. TranspaMft"Y. DOft-disc:rililinatioD, 
consensus, equal respect for the dignity '" 
all indiv'duais, societ;es and nations have 
10 be the guid:n. principles for the inter-
national community on matters large and 
small. Be it world trade, environment Dnd 
development, resolution on the global debt 
crisis, the restructuring of the United 
Nations, global fhlancial arrangements, or 
econom'c assistance for the poorest mem-
ben of the world community, these values 
have to be the tOucbstone of global ini-
tiatives and ac!ions. The alleviation and 
eradicat;on of toverty b!S to remain in 
the forefront of global action. together 
with adequate resource fIowl for IUltaill-
able development. 

8, The G-IS would urge that reguiar 
CORsultation be instituted between the 
group. represent"ng developing countriG 
and the industrially advanced countries. 
Politil!al Ilaltility and economic prograt. 
the unhindered dlvelopmeat of bUDIaa .... 
sources, the exchange of goods, servicr~ 
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. ,. 1'be countries of the South ICe the 
future· of the human society liS evenly 
poised. Our global community of pat ions 
has the choice today of international co-
operation and growth. It is ollr earnest hopt 
and understand'ng, that can reinforce co-
op~ration and· grow;h. If 's our earnest hcp 
that, animated by good sen!e and bv 
Joint action of all members of the world 
community. we shall transform present 
opportunities into a durable structure for 
peace and stab~lity serving the well-beiaa 
of people :n all partl of the world: 

Indo-US Bilateral Talks 

·56. SHRI S. B. SmNAL: 

SHRI BOLLA BUlLI RAMAIAH: 
V',"ill the Minister of EXTERNAL 
AFFAIRS be pleased to state : 

(a) whether Inde-US talks were held 
during Septeml:er, 1993; 

(b) if 10, tho bilateral and multilateral 
i!lSues discllSSCd in the talks and the 
broad outcome thereof: 

(c) whetller any agreements have been 
reached on these issues be!WeC!l the two 

countries; and 

(d) if so, the detail~ thereof and tbe 
follow.up action tuen by the Government 
thereon? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF EA'TERNAL AIlFAIRS 
(SHRI R. L BHATIA): 

(ll) to (d) The Third Rou!ld of Ind('· 
US bila:eral talk~ on disarmament, non-
proliferation aDd security related i<>rues 
was held in Washington from September 
15-17, 1"3. 

2. These talks CO!l.ve,tcd the entire rangel 
0( global arms control trends, regiolUll 
~ecuri!y issues and initiative desirned 10 
promote stabili'y aDd confiden=e building. 
'The talkS fae!J:tated a better understlm4ing 
·of ·eac1f filberts pnsitlOl1. There 'Was some 

COIWeJ'SCDCo Of· v·jcWII . on iss_1tte a om.. 
prehensive Test Ban Treaty and a]'multila· 
teral convention on the cut-oft' in fissile 
material p-oduc!ion for Iluclear 
weapons purposes. India has all 
.along advocated that it could 
stlp_l.'()rt sUch initiatives if they are global 
in scope, comprehensive, non-discrimina-
tory and verifiable. India's stroDa 0J:PQsi-
tion to the US approach to view aecurit, 
tssU"..s in South Asia wi;hin an indo-PakiS-
tan constr;Jct wa~ ;:ODveyed in clear terms. 
Preliminary cxch",,!'\" ('4' "i~·.vr, on a multi-
lateral approac.b to disarmament, non-
proliferat1on and regional security wu 
also undertaken. 

3. The US agreed to commence in:ernal 
consulations to prepare for a review of 
the Indo-US MOS on high-tech transfers 
in early 1994. It was conveyed to the US 
Government that high technology trade 
between India and the US was an imror-
t!lnt fact of bilateral relations. It was 
emphasised that den:al of high technology. 
as in the ISRO-Glavkosmos case, anel 
suggestions to the effect that 11'0 do Dot 
develop our own technology are not accep-
table to us. It was reiterated th:lt cur 
indigenous f.l'ogramme of deve'opment of 
high technology cannot be equated with 
the acquisition of missiles by Pakis~an, 
especially since long range miSl11es de-
ployed in India's neighbourhood adverse'y 
affected India's security. 

4. The US ap;.treciated our willinlMcss 
to Tesume official-level talks with Pakistan 
once the newly elected government was in 
place in Pakistan. It was conveyed to the 
US side that India had decided to volnn-
tarily seek an extension of safeguards on 
Tarapur. This step was welcomed by the 
us. ~ 

Kashmir Issue In United Nations 

.57. SHRI SYEO SHAHABUDDIN 
WiD the MINISTER OF EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether the qUestion of K:llflmir was 
refetted to by vnM'J!! Membeor' stattll 
during tlle coime of their generallltlteallDt 
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ill ~_ VDitcd .Natiou$ Oeuenl A b 
CUNGA) , this . year; .' " . uem .. IY 

'(b):jf B?' the nmries Of lhe Member-
Sfa!" which made such a' reference . aDd 
~elr categoruat:on as positive, negative 
a?d ueutral ~rom the Got'crnment roint 'of' 
VIeW; 

• ~c) whether a' craft Res('I!uti.>n has been 
iDtroduce.j in the UNGr\ on the cuestion 
Of ·alleged violation of bULlan rights . in 
KashIilir; 

. (d) if .so, the names of the Rponsorers 
and the salient features of the draft ReJO-
lution;and 

~ .(el the. counter !ltrps tali:en by the Gov-
ernmtnt in this legard7 

·TIlE MINISTER OF STATE' IN THE 
MINISTRy OF EXTERNAL AFFAIRS 
(SHRI R. L. BHATIA)- : (8) Yes, Sir. 

:Jb) .USA, Afg:ianlsaD, Turkey •. PakistlUl 
and Saudi Arabia h::d m~de referen:e . to 
Kasblltir in their s'at.~!T'.en!s .:It the U~,] 
General .Assemb,y this year. The G(";ern, 
ment .of India are Op;OJ<!d to n!ly attempt 
~ intemationa&e the Kas;lr!!~ i!:,~u",. 

(C) No sir. 

:(d) and (e) ·Ilte question dces not arise. 

TELECOM }\'ETWORK 

. ·58. SHRI R. SURENDER REDDY :_ 
Will the Minister of COM1-!UNICATIONS 
be pleased to state : 

.. .(a) .whether the Economic Res!:lIrch Unit 
01· the Department of Tele~o!11munications 
has carried out any study regarding tlle 
te1eJ;hone-population ratio in the cOIies in-
cluding .the National Capita) R~gb:1: ... 

(b) if so, the details of the telep',one-
Jlopulation ratio in Delhi and other satellite 
cities in the NCR as revealed by the afore-
said study; 

, (G)- whetlier, .~ ~view of· the . aforesaid 
~; it i. propoo..ed to reviie tbe plan for 
~ina ~ u.,. ~- nct\'fiork of NcR. 

, ,(d) .. j[ sO, 1lIe.1aS0JIS ~or··iM :a. 
objectives to' be -achieved thereby;:And . 
..fo~ " 

.' (e) the other steps e~vi!J,."1ged. to diSC?nr-
a~e tUSh: for telephones in Delhi 1. '. 

nm MINI~R OF STATE OF THE 
MINISTRY· OF COMMtJNICATrONS,.: 

(SHRI SUKH. RAM) 

(a) No, Sir . 

(b) Does not arIse in view of (a) above. 

(c)"Does not arise in view of (a) above. 
However, a total of 3.(.7 lakh lines of net 
additional switching' c3r,aclty' h.a"e been 
,lanned during tIle 8th Five Year .P.lan 
for the NCR Towes otller than Delhi. 

(d) The 8th Plan proposals envisage the 
nveragc wa:ting p~~iod for telephone i,n 
XCR towns to be less than one yem- and 
that for }::rge telephone systems including 
Ddhi net to exceed two years. 

.(e) The' rela:ivd~. shorter waiting period 
fot teleph:ne in NCR towns alound·the 
capital is likely to reduce the rush for 
telephones in Delhi. 

JAWAHARLAL NEHRU PORT 

*59 SHRI RAM NAIK: Will the 
~finisier of SURFACE TRANSPO!{T be 
t:1eased to state : 

(a) the estimated ~ roductivity' of the 
la'N::harlal Nehnl Port for the years 
19QO-91, 1991-92 and 199'2-93; 

(b) the re..1.S01lS fer low productivity' 

(c) the ~umber' of hours per. day "bls 
Port was expected to work and the num-
ber of actual hours per day it worked 
during 1990-91, 1991-92 and 1992-93; and 

(d) the- stel\s .take'}!pro.Pcsed .to boo tekoD 
fo(th~ utilisation. of oStimal ~l:>Itr.;' 
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.' n~ '~~: .oF 'S'I)\TE:!·OF. THE M~Y OF SURFACE:'TiAN$POitr" 
',: :' ~ 149[)1s8: TYTl.Ell) ,: . '. .' .. 

(a) The ProductiYly"at lawaharlal NehruPan during 1990-9.1, 1991·92 ,;md·l!J92-93 . 
~. as umter·:-

: CAllGO: 199 ·91 . 

. cONTAINER. 
(TBU/CranejHour) . 9.2 

, ;Dlly':8ULK 
• (MI'/ShI"fDa'1 220~ 

(b) The brief rellS9ns for low producti-
vity are as under :-

Co~er~ 

· (1) Due to inherent defec:ts in the con-
tainer handliLg equipments, breakdowns 
",ere mqre than normal. 

(2) Excess, idle time during meal-break 
and shift change periods. 

(3) Due 'to the shortage of container 
handling equipments. 

Bulk. Terminal 

(1) Excess idle .time during shift chenge 
and . meal recess periods. 

(2) Due to inherent deficiencies in the 
· .b\1lk ·handling equipment. 

(3) ~e to hygroscopic nature of the 
· cargo, productivity gets affected, especially 
. 'in the monsoon' Period. 

(c) The numeer of hours per 'day the 
Port is expected to work is 22·: !.":er:,=" 
number of hours per day the POlt has been 
working for the last three years is 18, 

(d) Steiis taken to imI:fOve Productivity 
,arf:' : 

·'Container Terminal 

. (i). Tecbiiical "audit was undertaken to 
find . OUt the' design defects of the (quip-

, 'meni and ~ufiest .~ to improve the 

, 1991·9.2 : 199:'93 

10.1 9:6 . 
3028 29lS 

maintainability IIlId reliability of the equip" 
?Jents. Implementation of its suggestions is 
ID progress and modifications have *n 
carried out to reduce downtime. 

(2) Additional equipment has been hired. 

(3) Add'tional yard area is bem, 
paVed for better yani planning. 

(4) Negotiations arc going on with the 
labour unions to work without interruption 
during shift changelmeal break, which 
wluld reduce idle time and enhance pr0-
ductivity. 

(5) Mis. Tata Consultancy Services (TCS) 
h::\";l been appointed to ttudy the working 
of the contamer terminal and suggest ways 
to improve the level of productivity. 

IMk Terminal 

(l) Technical Audit \\"as carried out to 
3nalyse and suggest modifications to be 
carried out for improving reliability and 
m~intainab;Jity of equipment. The suggested 
mod:lica.:ons are being camed out in a 
phased manner. 

. (:) Contracting out the bagging plaDt 
opcrr.tions is under consideraion. 

NA VIG~lLITY OF RIVERS 

*60, SHRl" K. PRADHANI :--Wlll tho 
Minister of SURFACE TRANSPORT. _ be 
I:feased to state : . 

<a) whether there is any proposal "to 
explore the .~ility of makin, the stretch 
d Y<ommUna passlijl throJ.lah·~,fit for 

. navigation;- - . 
.... ".' 



t'.t whctbar .... Is. also _ pllIpOUl 
to expIoft the Navlaational faCilities· in 
IOJDe other rivers in the oountry; and 

" , , ,.~!-

Cc) If so. 1he details thereof 1nc1ading' 
studies if any conducted in this degard ? 

THE MINIS'IlEROFSTATBOF 11m 
MINISTRY OF SURFACE TRANSPORT 
(SHU JAGDISH TYTLEll) 

(SHRI JAGDISH 'I'YTLER) : (a> As 
YlIDUIlUDa has DOt been ideatified as 
a -mer for development' as a National 
Waterway, it is ~Dsi'bnty of the Gov-
erameat of NatiODal Capital Territory of 
Del1U to develop it for naviption. How-
.ver, a h}'dro!rapldc: survey was conducted 
by the Inland Waterways Authority of 
'India on the yamuna passing through 
DelIIi from Wazirabad barraae to Okhla 
barr&ge far a cli5tance of 23 Jana., 
as a part of the tra'ning program-
me for INA! peuonnel in November-
December, 1988. The study indicated 
availability of deptIa varyill8 from 
0.3 meter to 14 metre and the minimum 
naVigable depth requirements could. be ob-
tained by dredging wherever required. 

TIle report "" the above arvey 81 for-
w.rdcd to the Delbi AclmiJlistratioa in 
Jan~, 1919 for further aecessarJ action 
by suitably incorporating the navigational 
requirement in their Yamuna DeYdopment 
PIvjec:L 

:(It) a (c) Yes, Sir. Out of the 10 
w~ idatified by NTPC (Natioaal 
Tl'llnsport Pa1iq Committee) for CODBi-
deration for declaration as Natiooai Water-
w.ays studies were conducted in Ganga, 

, Br8bDaapatta _ 'West Coast Canal and 
the same were 4ec:1ared as NatioDal Water-
wa,. dariIIB 1986, 1988 Ud 1993, res-
pecthely. Studies were also conducted in 

c lmadeibam. Godavari. KriIhDa. MahaDadi'i 
, ~ .. Nlnaada. Wbile Sander-

bam is being considered for declaration 
.lUbjec::t ~o environmental clearance etc., the 

. other four rivers are not c:onsi4ered for 
tmmediate c!ec::1aratiOll ,}oe to tlOJl-lmIiIabi-

: 1itj of IIIJ1tic1ent ~ or 1- CIlrII' potm: 
tia1 or both. The rivers al Goa - TaP 
are yet to be .tadiecL 

It" .. · ........ lIr' ....... 
on Easi Coast canat fiom Odeutta·· to 
Paradip a alto OIl Welt a. CIeII flOIIa 
QuilQJ·1o Kova1alg., . 

TELEPHONE EXCHANG!.s IN KEIlAtA. 

381.:SHRI P. C. mOMAS : _ 1Iae 
Minister of COMMUNICAl'ION$ be.."... 
ed to state : 

Ca) whether the GoverDIIIaIt JrOPI'III to 
open new telephone exchagal In Xda: 

. (b) if so. the details with ~ an4 
capacity' thereOf; and 

(c) the time by which these are likely 
to be commissioned ? 

THE .MINISTRY OF STATE OF THB 
MINISTRY OF COMMUNICATIONS 

(SHRI SUKH RAM) : (a) Yes Sir. 

(b) 3 new teleJIIaDe fO ..... P .. f1aa-
ned to be opened in Kerala Circle during 
the )Cal' 1993-N. Tber am : 

(1) PunnatIr_SI2 n.T (A11eppey) 

(2) Nilamel--2S6 Port CIXn" 

RAX.(QUILON) 

(3) PuliyammaIa-l28 Port e-noT 
:a.AX-(Idukki) 

(c) The exc:Jumses at I'aaaeIra .... 
already been commissioned. New 1l'xchal!,e8 
J%Oposed at Ni1amcl, Puliyammafa are ex-
pected to be commitsiane4 dUI'IaI the 4th 
quarter of 1993-94. 
Ul'Ulllatian] 

TRANsPOaT POllCY 

382. SHRI SURENDRA MI. 
PATUAK : wm the M"m'ster al SUR· 
FACE TRANSPORT be .... 111 1IIar.: 

(a) wllaber the eQIIl'1s gf Vailell Nations 
oevelGpment PJoII2UIIDJe (IJ.li.l). P.) 
JI.... _ .. lied ao ..., da "l'&IP"" 
policy of the c:oantry; 
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(b) if so, the details thereof; and

(c) the time by which the decision rs

likely to be taken in this regard ?

• THE MINISTER OF STATE OF TIlE
MINISTRY OF SURFACE TRANSPORT
('S~RI JAGDlSH TYTLER) : (a) to (C)

The United Nations Department for
Development Support and Manage-
ment Services with assistance from lJNDP
fielded a Transport Needs Assesment Mis-
s.on in order to review the country's cur-
rent transport .llCenario, cr.tical issues and
assess its transport needs. The Mission's
Report is yet to be received.

[Translationl

To be answered on the 6th December.
1993

PERMANENT MEMBERSHIP IN
UNSC

383. SHRI PARASRAM BHARDWAJ:
(SHRI B. DEVARAJAN) : Will the
Minister of EXTERNAL AFFAIRS be. .
pleased to state·:

(a) whether Netherlands is in favour (\f

India being accepted as a permanent memo
ber of the UN Security Council (UNSC);

(a) whether there are other countr.es also.
who are in favour of India. on this issn«:
and

(c) if so, the details thereof along with
the suggestions made. by the Dutch Prime
Minister regarding the UN Security Coun-
cil's role?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI R. L. BHATIA) : (a) to (c) Nether-
lands has not mentioned India in her res-
PODse to UN Secretary General's letter in-
2559 LSS194-6

Written Answers

viting comments of the member·States· on ,.
possible review of the composition of the
Security Council in pursuance of VNGA
Resolution 47/62. At this stage, candidacy
of specific countries is not being discussed.
The Dutch Prime Minister expressed .ilie
need for expansion of the security ~~ncil
in general terms.

NEWSPAPER INDUSTRY

384. SHRI BHOGENDRA JHA: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state;

(a) whether the Government has" co'ine:
across the problems faced by the ne~sp~per
industry as enunciated in the AnnualGene-
ral Meeting of the Indian Newspaper So-
ciety held on September 22, 1993, ~ New
Delhi ;

(b) if so, the specifics tbere about and
Government's reaction thereo~; and

(c) the steps being taken 10 make small
newspapers particularly, language weeklies
viable and self reliant 'l

THE MINISTER OF STATE IN THF
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K. P. SINGH
DEQ) ; (a) to (c) The Government have
come across newspaper reports on the
Annual General Meeting of Indian News-
papers Society (INS) held on 22nd' Septem-
ber, 1993. The thrust of the News-
paper reports was on the demand' of the
INS to further liberalise the NewspnntIm-
port Policy. The increase ill prices of indi-
genous newsprint effected a number of times
recently and the demand of the INS to IC-

duce customs duty on some specific items
used by the Newspaper Industry were also
!highlighted in the reports.
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In pursuance of its policy of safe-guard-.. uaa 'the ffeed~m of Press and its growth. 
"<loYemmeni provides more and more ~­
~ 'fica to Small &; Medium newspapers such 

" as special consideration' for acc:reditatiOIl, 
"providing government, advertisements, local-

. Iy relevant development stories, photographs 
'-' etc. besides ensurmg easy availability' of 
, newsprint at various" regions. But since fl-.e 

Press is not under t:he C&ilti'Ol of' the Gov-
ernment, a viable and self reliant Press de-
pends Jarply 0& the'managerial skills of 
me Publishers. 

_., lTrtnslation) , 

STDfPCO IN R,AJASnlAN' 
385. PR.OF. RASA SINGH RAWA1: 

Will the Minister of COMMUNICATIONS 
be pleiuJed to' State: 

·'l':. <a> the number of, ~SD/STbiPCO u~its 
" let up in R.ajasthan, during 1992 .. 93; and 

(b) the amount spent by the Govern~lent 
" ,thereon during'this period and earnings 

made therefrom? . , 

THE MINISTER OF STATE OF THE 
MINIsTRy OF ' COMMUNl<';ATION~ 
CSHRI'SUm RAM)': (a) The number of 
JSD/S'fD/PCOs sel up in Rajasthan d~ring 
1992-93 is 1341. 

>._ '(b) The ainOWlt spent by' the Government 
thereon duriug 1992·93 is Rs, L78,40,31l1 
and the earnings jlh,dc thcrefr,)!11 i. 
Rs. 17,19,01,946. 

. (En&!ishJ 

INDIA-PAK CRICKET MATCH 

386. SHRI MANIKRAO HODL Y A 
" GAVIT : Will the Miuister of EXTERNAL 
., AFFAJRS be' pleased to state: 

(a) whether Pakistani fans attacked Jrlliian 
" '-5upponers and burnt the Indian 11ag during 

an India-Pakistan cricket . match' held in 
, Lonckm recently: 

(b) if so, the details in. this regard; , 
(c) whether the Government have taken 

. up this mattc_r with UK:; and, 
(d) if- so, the response of the UK thereto '! 
THE MINISTER OF STATE IN. THE 

,76 ~ritt~{I.,An,s,~r..s . '.'.' .': .... ', ~ 

MINISTRY Qf _ EXTER..~AL AFF~IR.S 
(SHaI R. L. BH.ATIA) :-(~) "iis, Sit~ , 

(b) A Cricket match be;~e~' ~G~viulkar 
Eleven" and "Imrim K.ha~' Ele~en'" ~as 
held at the Crystal Palace, london, on ·3Oth 

, August, 1993. Just before 'the maiciu::on-
eluded, some Pakistani, . SUPl'Orlel'S ' ~s'Md 

. 'on to the: field, damaged 'th~' pltcb, broke 
. 'the wickets and attempted to iniimidate the 

,Indian players, leading to the ',match being 
abandoned. J'he hooligans later "also ,burnt 
the Indian flag. . • • ~.1 

(c) Yes, Sir. Even • before' the incident, 
our High Commiaiiion in Lortdori' had alert-
ed the British Government; to' Hie pc:iSSibJe 
disruption of the match bY''''Pakislani,' ele-
ments. After the incident a'ecurred, tlle 
matter was immediately t:.kcn, up ,by our 
High Commission with the British Gavel'n-
ment, urging necessary legal action :'agaln~l 
those responsible for hooliganism and cri-
minal intimidation. The matter was also 
separately taken up by th-e Government 
with the British High Commission in New 
Delhi. 

(d) The British autilo.-itits expressep'de;)!, 
regret at the incident. A criminal case wa~ 

, . registered by the police and three' :~rsom 
arrested. ' 

INDIAN LAEOURERS l0: SINGAPORE 
JAIL 

3li7. SHRI DATTATRAYA BAN· 
DARU : Will the t,:in'stcr of EXTERNAL 
AFFAIRS be pleased ttl state·: 

(a) whether several !"Eourers al'~; 'lan' 
guishing ill jails of Si ngHpore for want of 
rehabilitation assistance frem I!lclia; and 

{b) if so, the reasor-Ii ,lh~n:for ans the 
steps taken /prQPosed 'to 1,1t: t!lke~ by lh~ 
Government in this regard '! 

, '. THE MINISTER OF STAT,E IN THE 
. MINISTRY OF EJ<:TERNAI,,_AF.FAIRS 
(SHRI R. L. BHATiA):' (a) 'arid (bY As 
of October 30. 1993, there w('re 251 per· 
ions claiming Indian nationa)ity.'in"jail in 
~ingapore for ,illegal, stay, ~n th.a~ CUIlQtry. 
Some of them require il':l:Yel ,:doc'JlnentR, 
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which can be issued only after thf.ir Indian 
ml:tionality,.iS established in con~ultation 

",,' . .. . 
with the. ~ncemed, RPQs or the State Gov-
ernments -!m ~ India. This is in the process 
of bejli~ done. Thereafter, they would be 
liable to .;Ieportation by' the Singapore Gov-
ernment. ' 

The situation arises because Indian wor-
kers get c'\Ploited by unscrupulous elements. 
Cases,9£ employment racketeering are re-
ported to the coitcem~d agencies for reme-
dial ~tion. 

(Transla(on}. -

:, . 'POST OFFICES IN n. p, 

J88, "SHRI !cR.TtJ~r <;eWH Y. ,nA V : 
;' ~' SHRI PRE!\I CHAND RAM : 

wm:"'the Minister of COMMt:NICA-
TIQ~~ ,be ple8§e,d to state : 

(~) ·The number, of villagea in Uttar 
Pradesh withou~ post office by the cnd 
of 1~t'92; " 

, (b} the district-wise number of villages 
in thc statc havin; post office. cat.!go~­

wise; 

( c) the district-wise number of villa-
.l!es wilh()lIt post, office al present; and 

(.d) :the district -wise and category-
wise number of post offices propJsel1 10 
be opened? 

VlE MINISTER OF STAle OF THE 
MIN{STRY OF COMMUNICATIONS 
(SHRI. SUKH RAM) : 

(!l):,Ti1e numb~r ,of villages in Uttar 
Pradesh without post office .IS on 
31-3.i992 was, '1)0285. 

.. "(b) and (c) The information is beina 
collec'I!.! and will,!'e :Iaid on ,Ihe TaoJe 
"I' the House. 

(d) hrget for opening of 93 EXira 
Departmental Branch Post ollices and 12 
l~epartmf!u!al Sub Post Office: hds teen 
! ... eli ill! the Circle during t!:~' cunea' 
A nnlial }'1;.n 1993-94. 

(Engli,h), 

1 ELEPOHNE CONNECTIONS 

,',';. ~~ RI SYED ,)HAHABlJ!JDlN 

.Will .the Minister of COMMUNICA-
TIONS be pleased to stat: : 

(a) the number of applications tor tete-
phllne connections pendmg as on January 
1, 1993, Circle-wise ; 

(b) the number of additional' apPlka-
tions received during J~UIlfY to Septe~: 
be'r. 1993: 

(c) the number of ·:or!lectiolIS iustalled 
daring this period ; 

(d) the number of applications pendlDJ 
as on October 1, 1993; and 

(el the number of applications which 
are pending: for more than one year ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM) : 

(a). (c) and (d) : Details ate iJ'veniD 
the attached statement. 

(b) and Ce) : Information is be;ng col-
lected and will be laid on the Table of 
the House, 



11.. Name of Cin:Ie Distrid 
No, 

DE-CEMBBI. 6, 1993 

STATEMENT 

No. of 
pending 
applica-
tionas on 
]-]-93 

JIoIo. or No;·of· . 
~ ...... 
pftItIIccl.' tiDIl 
upto. ~ 
1-10-93 POD 

t.1lJ.M3 -----_. -._----_._. -_-_.------ .. _---------_ .. _----L 2 3 4 5 

1. AncIhra Pradesh 186905 5'7«06 i9M66 
: •••••• 1.. 

2. Assam ]4471 12250 12951 
,L ..• : 

3. Bihar 36302 33369 41812 

4. Gujarat 231468 7241Q 24U87 
S. JIarJua 89186 2S414 16616 

6. Himachal Pradesh 15104 nil 17284 
',F: . 

1. Jammu 4 Kashmir 2::382 214% 23672 
8. Kamataka 19160% mu l~ 

. .._ kala 296227 64528 325913 
it. -Madhya Pradesh 108220 6'1225 "'" .,'. 

11,. Mabarashtra 264880 56728 2I'MM 
12. North East 7796 889S 7813 

p. Orissa 9837 9535 1l0~. 

14. Punjab. 179380 27179 204578 

: fs; -lla.iasthan 178973 46768 193928 
16. Tamil Nadu 189668 415116 l25AO 
17. Uttar Pradesh 149636 64.554 1.57735 
18. West Bengal 16906 8621 22283 
19 .. Bombay 221282 91087 %18"8 .:. ',- ~ . 

20. Calcutta. 5.4509 2MI9 68157 
11. 'Delhi 37!!:O35 65107 '"-....• 22.Madras 104359 l~ 1~~~ ._-- ---,-_ .. 
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390. S~IIU RAlwIQHItJ!lf)RA VEER-
APPA : Will the MMIfIter of FOOD PRO-
CE$$ING .~DlJI'I1UES be tlleasfd to nate: . , 

(a) whether two indian American in-
vestol'l have filed a law suit in a Federal 
District Court due to their allcaed involve-
meD.i in fraud: 

(b) it' 10. the main allnation made 
aPi~",si; 

(c) whether Pepsi was also earlier in\'ol· 
,.~ ··in it· nu.'Uber of fr.lud CII5I'S; and 

(cI) if so, the action taken in this re~tlrd? 

THE MINISTER OF STATE OF THE 
.MINIS'D.Y OF FOOD PROCESSING 

.. , lINDUSTIU.BS 

(SHRI TARUN 00&01): 
. ell .to (d} : M/f. I»cpi Food Ltd:, have 
iDf~· tbat .a case filed by. two Indian 
AalerIeaDs Ipim.1 ODe of the bottlers . is 
pea4i .. in the Fllderal District Court 
~'~i F60cIs Ltd. TIa~ been cited lis 
a C;iO-reipondedt. The same tWo lDdian 
AaieTICiIis hact filed the' same sIlft iii. *,=;4r Catirt ~ Callfomia whkh 

p'c~"llationl 

COllsuml'tion' of l'awe!' 
.391. sHRl UD .. W PRATAJ.- SINGH: 

SHIU VlSHWESHWAR BHAGAT: 
SHIU HAiUKEWAL PRASAD: 
SHR] KHELAN RA...'I'I JANGDF. 

Will the Mini~'er tlf paWl-oR he rlea~ed 
to state: 

<a) the annual per-capita power con-
sumption in eac!'! State and the counta' a. 
a whole as on June 30, 1993; 

(h) the rea50ns for les~ supply cf pewee 
to Uttar Pradesh and MadhY!l Pradesh 
in comparison :0 irs requircment; and 

(c) the steps ~akr.l1/pr Ifosed to be lakeD 
hy the Union G{'\'cr:lInep.t 1 () brinr. \Jtlar 
Prodesh and Madhya Pradesh at per witb 
the national level '! 

THE MINISTER OF STATE IN TH.b 
lm'lSTR.Y OF roWER (Smt! P. V. 
P.AMJAYVA 'NAIDt) : 

f '.' : Statewise per capita con\um»tinu 
of electricity during 1m-93 i.; li~eD ill 
statement Figures upto IlmC, 1'93 -)laY<. 
not become nvailable so far. 

(b) : The actual power SUPMr ~ 
in Uttar Pradesh and Madhya ~. is 
given be1ow:-

Period April-Oct. 191J3 

(Figures in MU net) 
.. _ .. ---_ ... -

-·----·-----··--·--·--·-----------·-··~--Utw Ma&1h.Ya 
Pradesh ~ _--_. -.. ---.- .. - .. -.--.---- .. _._._--_._--,,_ •.. ,,_ .. _-. _._----_ ... _-. 

:Requirement 
Availability 

'Sbortqe 

% 

11Ie main reaaon for power sbortage in 
UltlIt Pradesh and MadJlya Pradesh 18 
due to demr,nd out striPilla the avail«bllily 
ot:po_. 

. (c) : Various .IIIe8IUrC$ be~ take.!! to 
imJftwe tJw availability of power in Uttar 

18895 

16917 

1978 
10.5 

J:!35S 

11765 

590 
4.8 

Pradesh and Madhya Pradesh iadude 
maximisiDs the generation from tbe existing 
generating system, impiementation of Ren0-
vation " Modernisation Proarammc. 1lc-
duction in transmission &: distribution laues, 
effective load management and enet'IY 
I:CQ.wrvatian measure'> and 1i,,-,i~taDce from 
~~g ~~ and systems. ' 
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STATEMEl'o'T 
STATE WISE PER CAPITA CONSUMPrION OF ELECTRICITY DURING 1992-93 

. (UTILITIES AND NON-UTILITIES) 

Name.~! thc:.~~~ntS~t~.~'.=~~= _.,._ :~=-~~=.~==-=--~~==.~-:-=~=~.-:~~~9!.. 
NORTHER.N REGION . 

. (JD KWH) 

Haryana 
F.6nJachalPradesh 
Jammu ell: Kashmir 
Puujab 
Rajastban 
Uttar Pradesh 
Otandigarh 
Delhi 

Sub-Total 

WESTERN REGION 
Gujarat 
Madhya Pradesh 
Maharashtra 
Goa 
Daman ell: Diu 
-D&NHaveli ------_._----•..•. _--
Su~Total -'-------_. - --
SOUTHERN REGION· 
Aodhra Pradesh 
Kamataka 
. 1CaaJa 
.TalDilNadu 
Poudicherry 
Lakshadweep 

S()6~'68 .. 
· ·207.33 

186.40 . 
680.56 
24"/.36 

· 178'.93 ~,,, 

707.24 
823.9J ._--_--_.- -------_:_:._._---_ .... __ .-_ ... _----

.. 

;. -. 
. , .- .•.... 

.' 

.282.44: 

~25.1t ... 
278.44 
444.01 
545.12 

1014.70 
1172.93, 

. 404.83',· 

· . 304.SC) .. 
304.89 
JM~41 . 

. 365.56. 
1155.0«(. 

"182:80 . ---_.-._---_._._--- --------
307.76 Sub-Total . ..' ..•. _ ...•. -------- ._-------- -_. __ ._. - .. --... -- ..... - ._--

EASTERN REGION 
Biha:r 
OriSsa 
WcIt Bengal 
A ell:NIslands 
Sikkim 

Sub-Total 

.' 

NORTH EASTERN REGION 
Aaam 
Manipur 

:Meahalaya 
Nagaland 
Tripara 

. Aiunaebal Pradesh . 

112.29 
286.04 
157.75 
159.72 
113.93 

_ . "--- ._._---_.- ._- .--~~---
. . . . 158.25 

- ._----_._--"--_._-------_. 
90.91 

105.04 
127.78' 
72.85 
·S8.S1 . 
~66.fJ7 ~ .. 
71.53 
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GRANTS FOR. POWER SECTOR IN 
,', ' ". ' . .' "GUJAR.AT ,. .' 

392. SlIRl N. J. R.A1H.VA : WiD the 
Minister Df PO~.R lie. pJeaaed ... to state : 

•.... (~) t ~~~/ the 'U~io~ Govemm~t have 
.,.,en~nce4~~. total·,outlay.:for power sec-.: ',.or iIi Gujarat for'1993-94; ad' . . '.': • 
":"1' .• ,... •. . I '; ~ 

(2) if so, the details of the scbemes 
to be initiated for iml'ro~ ,~he .;~. 
sector in Gujarat dllJ'iJit' .. ibtj :!'boVei' p.;rlodf 
.- mE 'MINiSTERO~'STATE IN'nm 
MINISTR.Y OF POWER (SHRl .P. V. 
RANGAYYA NAIDU) : 

(a) and (b) : No;. Sir. ,For augmenting 
lhe power supply' iD. Gujarat. duriJlg, the 
:year 1993-94. Utran' fhumaI Power Sta· 
tion St. I (45 MW) has been commissioned 
in July, 1993 end Unit-2 of the Kakrapar 
:\tomie Power Project is scheduled for 
commissionin: in. December, 1993. 

IEntlish] . 
BLOWN UP OF MICROWAVE-STATION, 

IN A.P, 

393. ~l-iRI GURUDAS KAMAT : 
Will the Minister of COMMUNICA-

TjQ~,S be rleased to state : 

(a) ,;:hether naxalities ,have blown up 
laic:owave station ill Andhra Pr"desh 
recently; 

(il) if ~o. tile dlltiUls thereof: and 
:C) thl! ~t~p taken to curb such actio 

vitie:; of tbe naxalities ? 

"JHL ,Mjf'lSTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
,SfiRI Sl'KH RAM) : 

(a) Yes, Sir, 
(b) In the early hours af :0-10-93. 

Veeravalli Microwave Repeater Iormiof; 
pan" of- lIyAerabil(t':·Warrangal 140 .Mega-
.,ilC'·. per ~i:cond digital microwave system 
was 1:omh bla<,ted by Radicals. The I adi~ 
eals entered the complex: and tlireatened 
the wlllchman/mazdoor at !,'11npoint 
throu~h the window, Meanwhile three mi-
liumls enlc:red the equipment roor.J. break-
ing open the main door and p1a~teG 

, t}lr.:c 'bombs inside .tl)c: equipment room. 
The mazdoor ,,:a; taken OUi by the radio 

cals and then the bombs appear to have 
. b;alrted. .The· '. Micrnwav~ equipments, 

waVelllides. aDd· Air-conditioner have been 
,c:onipieteiy. damapd. Front door is com-
. plCtely' broken aDd cracks have alsO ap-
peared in the walls. and roof of the 
b:iJi~diD"'-
.' (\::) In Marth; 93 the then Chairmim, 
Telecom., Commission bad written to the 
C~ef ~~ .... Andhra Pradesh Govt. to 
provide proper protection' to . vital Te1c-
C4.'IJIl installations in the State.' Eleven 
Telecom Stations were identified for pr0-
vision:' of Police protection on a perma-
nent basis and eight of them haw al-
ready been provided with. In addition, 
round the clock security has also been pr0-
vided at Veeravalli which was not taken 
liS a susceptible site earlier. Close liasiOll 
is being kept with the State Goverument 
authorities for adequate security al'l"llDF-
ments at all susceptible installation in 
,\, I'. 

POST OFFICES IN CHANDIGARH 

}!)4. SHRI PAWAN KUMAR BANSAL: 
W;ll the Minister of COMMUNICA· 

] iONS be riel<scd to state : 
la) the dCl<:ils of the Post Offices pre-

~cnt!y ",orking in Chandigarh, Seetorwise; 
! b) \', h.::;hcr there is a persistent demand 

for opening new Post Offices in Sector 24. 
28 •. 15. ~S. 41. 43 and Malaya Colony and 
propo~ds for Sector 38, 45 and Mal;,ya 
(.Ol<IOY were found justified according to 
!he eJJsling norms and sent to the ao.ent-
J:.cnt for approval; 

Ie) if 50. .he reason~ for the delay in 
~::"rmEng the necessary approval; and 

(dl ','huh:r the Government have consi-
.It,ed 'he l!l.·c:es:;ity of opening extra de-
prlme,llal sub-offices/branch post offices to 
.:llcct the p-owing needs of the Union Ter-
ri,u:y "f Chandigarh ? 

THE Ml)USTER OF STATE OF 'IHE 
\ lINlS1R\' OF: ,COMMUNICATIONS 
(SHRI ?UKH RAM). 

(ai.Fos· Otr..ccs at present working in 
Ch:mdigarh. Sectorwise. have been shOwn 
in the attached statement, 



Secicir 44 ire, ~. ~ ~ aa-
.... mination. 

(b) Requests for opeiIinJ of Post oftlce 
. in. .Soro:ton 24, 28, 38, 41, 43, 44, 45 and 
. MaJoya ColoDy were nceive4 DiS en-

mined.' Prima facie eD_.tiOft' IiflOWed 
. that thme is Do jasfiflcratioin fOr Opeii'ing 
Post Off'1Qt at mOlt of tII8 plaCes. men- , <to .• ,~ fIOt dIa pOIic; at tilt Go9t,;·taI 
tioneci above. Proposals for o(IIiiIDs i'ost open Exn-~ omces ia~: 1IftiaD 
oftiCleS at Maloya 0ll0aJ, Sector 3. and areas. 

. STA1'EM!fn' . 
""" ...... - *_".u ..... "oat .JiWi."'.~. ;k ·biiii,.a.' "'__a ____ c' ~ ~.:' .: ..... '. 

----s~l~;--~S~--~-r----~---------------~N~~---of~~tOlke-----------­

No. ----I. sector-l 
2. 

._.---.-_ .... --.... ·- .. ·--i:··N~;-S-;;r;;riat :ttO;t dtib:-·---- ---.-.. 
2. Vida_ SascIan' Poat Olii:e. 

3. Scetbr-2 
4. Sector-7 
S. SectOr-8 
6. SeCtOr-9 
7. 
8. 
9. Sector-lO 

10. Sector-ll 
11. Sector-12 
12. 
13. Se<:l.Or· j 4 
14. Sector-IS 
15. Sector·16 
16. Sector-i1 
17. Sector-! 1 
18. Sector-] S 
19. Sector-19 
20. ::;c~t ,f·3· 
21. !>ec:o~··.!1 
22. fte<:tor-2! 
23. 5 .. "':10,-:3 
24. 5ectc·r-26 
25. ~,ecto=-::7 
2.6. !'>ecto:-;:::I 
'27. S.x!o:~J~ 
28. foector-34 
29. 5ector·36 

3U. 5ccto;-411 
31. ~ecto"-46 
32. Secl.or-47 
33. InduSLrial Area Post omc:e. 

J. iii .. ~·ttPost omce. 
]. ItajDJiawan Post ()..1ice. 
1. sectJ~-S Post ollie,'. 
1. sOc:tor-9 Post Office. 
2. Mini Secretariat Post Office. 
3. CDA Western Comml:nn Post Office. 
I. Sector.IO postOmce. 
I. Seclor-l1 PostOffioe. 
1. POI, PostOftice. 

2. Enrin<!CringPoSt oirit"e. 
I. Pania~' L!NI 
I. Sector-IS PostomCe. 
I. Secto"-16 Fast OffICe. 
I. BuSStaDd Pos(·Oftice. 
2. Chand igarh GI,() 
J. Sector-IS. Post CIDc:e .. 
1. Sector J9PcstOfike .. 
2. Sector 20 Post efflCt·. 

1. Sector 21 Pc.stOfice: 
J. Scctor-2:: Post Ollicw. 
;. Sector-21 Post Office. 
1. Gruin Mr.rket 1'ost Ot'lCC. 
1. Sector-27 Post Office. 
I. Sector-29 Post ut:ice. 
L Sector-31 P05tOLke. 

S, .. ctar-34 PosLO:ake. 
Seclor-36i'('stOlic~(remporilrilf Cloreci tm 

Cll1r.t!"l.cti')a ofD~pUUDCIltlll bLlilciing 
Seetc r-40 Po st OffICe. 
Sector-46 J'ost Office. 
Sector-"7 Post Office. 

34: New Industrial Area Post Oflk:e. 
3S. Ramd .. rbar Post ofliCe IM£ Area Phas,,·11 
36. Gover.iJ.meat Prus Post cdk:e .----. --------_. 
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VACANT POSTS AT PASSPORT' 
OFFICES 

395. SHRI R. JF.EVARA'fIlINAM 
Will the Minister of EXTERNAL 
AFFAIRS' be pleased to state : 

(a) whether the Governinent are aware 
of the pending of passport applications at 
the possport offices in the country due to 
ncn-filling up of the Vd':ilnt i,ostS: 

" 
(b) the reasons for non-ruling up of such 

Ilt)sIS; and 
(c) the sleps taken by the Government 

to fill up these vacant posts without any 
delay'.' 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI R. L. BHATIA) : 

(a) The backlog of passport applications 
was caused by a variety of factors such 
as sharp increase in the input of applica-
tions in 1991 and 1992, a shortfall in the 
availability of passport booklets and shor-
tage of staff. 

(b) and (c) Vacancies have been occur-
ring in different gra.:les 0: the Central 
Passport Organisation iro!T. time to time 
oro account of retirement etc. Th~ vacan-
cies are being filled through promotion. 
recruitment or deputation of eligible offi-
cers as provided under the rules, 

[Translation] 

SOYA PLANT IN M. P. 

396. SHRI BARE LAL JATAV: Will 

'lNDU~'TR1ES be pleased to refer to UD-
starred question No. 2973 answered on 
August 16, 1993 and state : 

(a) whether the information for the! sct-
ting up of new Soya-Plants in Madhya Pra-
desh and also to provide teebllical know 
how to farmers has. since been collected; 

(b if so, the details thereof; and 
(c) if not, the reasons ~~ 7 

THE MINISTER OF STATE OR'IHE 
MINISTRY OF FOOD PROCESSING 
INDUSlRIES (SHRI TARUN 000(1) : 

(a) to (c) : The information is'be~g col-
lected and will be laid -on the· Table -of the 
House. 

TELEPHONE EXCHANGES IN M. P. 

397. SHRI VISHWESHWAR BHAGAT: 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) the percentage of telepOono uc:han-
ges set up so far in Madhya Pradesh: 

(b) the name of the places 'where new 
telephone excbanges are propoSed' to be set 
up during the year 1993:.and 

(c) the district-wise details of the -Gram 
Panchayats where telephone facility has 
been provided during 1991·92 ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM) : 

(a) The details are given in Statement-I. 
(b) Names of places are given'in State-

menton, 

the Minister of FOOD PROCESSING (c) The details are given in Statement-m. 

STATEMENT I 
Number of telephone exchanges set up in M.P. is given below: 

Total No. of Exchanges as on 31-10-1993-1953 
I. During 7th Plall 
(a) Tele.p~ne exchanges working as on 31-3-8S-629 
(b) Telephone exchanges opened during 85-90-463 
(c) % setup 73.6% 

11. During 90-93 
(a) Exchanges working as on 31-3-90-1092 
(b) Exchanges opened during 90-9~61 
(c) % setup 78.5% 

2559 LSS/94-7 
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STATEMENT B 
Sr. Name 

No. 

I. Datreap 
2. Muri)'& 
3. PencbI • 
4. Daurana 
5. Gopalia 
6. Garbibadhot 
7. PanduJa 
8. Gayatrillalar 
,. Dattaipon 

10. Nawasa 
J J. Scjawata 

12. Kalarbanki 
13. Clamarikhurd 
I.e. Baretha 
15. Baaoli 
J6. Miraapur 
17. Shahpur 
18. lCahaiya 

STATEMENT-BI 

51. Distrjct 
No. 

--------_ .. _ ... _---------- ------ ---
1 2 

1. Balaahat 
2. Bastar 

3. Betu.l 
4. Bhind 
5. Bhopal 
6. Bilaspur 

7. Chhatarpur 
----------------

. 

Wrlna ..,,_.,.. tl 

District. 

Raipur. 
lWnandaaon 
Guna 
Guna 

Guna 
Shivpurj 
Morena 
Dewa. 
Dhar 
Dhar 

. Ratlam 
Seoni 
Sooni 
Narsinsh pur 
Balqbat 
Balashat 
Mandla 

Mandla 
--_._-- -

No. of Gram 
PanChayats where 
Telc;phonc facility 
was provided in 

1991-92 

3 

68 
204 
42 

25 
65 

225 
98 ._-_._------
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1 2 

8. Chhindwara 
9.Damoh 

10. Dalia 

11. Dewu 

12. Dhar 
13. Dur, 
14. Guna 

'15. Gwalior 

16. Hoshanpbad 
17. Indore 
18. Jabalpur 
HI. Jhabua • 
20. Khandwa 
21. Khargone 
22. Mandla 

23. Mandsaur 

24. Morena 
~5. Natsinghpnr 
26. Pan"a 
27. Raisarh 
28, Rairur 
;.9 Raisen 
30. ~aisarh 
31. Rajnandaaon 
32. Ratlam 
33. Rewa 
34. Sapr 
35. SarJuja 
36. Satna 
37. Sehore 
38. Soonl 
39. Snahdol 
40. Shajapur 

4l. Shivpuri 

42. Sidhi 

43. Tikamprh 
44. Ujjajn 

45. Vidisha 

AGRAHAYANI5,1915(SAJCA) 

3 

8~ 

£4 
44 

43 
82 
!IO 
72 

112 
83 
85 

172 
57 
84 
145 

• SI 
103 

101 
87 
10 

ISO 
26S 

76 
41 
88 
~4 

57 
1St 
45 
101 

8S 
49 
45 

112 

32 
54 

76 
125 

95 
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(English) , , 

FOOD PROCESSING INDUSTRIES IN ! 
KERALA 

398. PROF. (SMT.) SA VITHRI 
LAKSHMANAN .': Will the Minister of 
FOOD PROCESSING INDUSTRIES be 
pJt"JIsed to state ':', 

..J 

(a) whether the Union Government hav~ 
identified areas for promotion of Foed 
Processing Industries in Kerala; 

(b) if so, the details thereof; 
(c) whether the. Government have re-

ceived investment proooslIls from foreign 
investors and Non Resident Indians for 
these areas; and 

(d) if so, the details thereof and the 
Government's reattion thereto? 

THE MINISTER OF STATE 
OF THE MINISTRY OF FOOD 
PROCESSING INDUSTRIFS (SHRI 
TARUN GooOl): (a) and <b) : 
While the Ministry 'has not conducted any 
study to identify specific areas for promo-
tion of food processing industries in Kerala, 
under the Plan schemes formulated by the 
Ministry, assistance is provided to State 
Ciovernments, etc. for conducting such 
studies. No proposal from the Government 
of KeraIa has been receiVed seeking assis-
tance for conducting such studies. This 
Ministry's 8th Plan schemes, summary of 
which enclosed as statemtllt envisages pro-
viding assistance for viable proposals for 
development of food industries. Under 
these schemes" in 1992-93, assistance to 
the extent of Rs. 75 lakhs have been pro-
vided to Kerala for setting up of cold 
chain for fish. Similarly a proposal for 
assistance under the Plan scheme for 
establishment of a poUltry processing plant 
is under examination. 

(c) and (d),: Government have received 
two proposals for deep sea fishing pro-
jects with foreignjNRI equity participa-
tion one of which has already been ap-
proved and action on the other has been 
initiated for a scheme of Integrated Horti-
culture Deveiopment in Kerala. European 
Economic Community bas approved an 
'lSSistance of 28.7 million ECU. The prog-
ramme envisages of increasing the produc-
tion of high value Horticultural crops, 

development of modem processing ,Industry 
for processing of these fruits and vege-
tables, etc. The programme also envisages, 
ir',ter-alia, an R&D component, extcllsion 
services, marketing support, etc. Kerala 
Ciovernment has informed thal project is 
progressing as per sched1lle. 

Statement 

A. GRAIN PROCESSING SECTOR. 

t. Post Harvest Technology Centre, 
lIT, Kharagpur. 

2. Paddy Processing Reseal't'h Centre 
ThanjaVur. 

3. Regional Extension Service Centres. 

4. Research and Development Schemes. 

S. Rice Milling Machinery and Allied 
Equipments Testing Centres. 

6. Modernisation of Rice Mills. 

7. Setting up "Of FoOd Engineering 
Centre. 

B. FRUIT & VEGETABLE PROCESSING 

1. Scheme for setting up food pro-
cessing and training centre in 
the rural areas. 

2. Scheme for assistance for establish-
ment of F&YP units. 

3. Scheme for strengthening backward 
linkages letween processors and 
growers. Testing Centres. 

4. Scheme for Assistance for' develop-
ment of infrastructure for mush-
rOOm cultivation and processmg. 

S. Assistance for development and pro-
cessing of Hops. 

II, Generic advertising on processed 
food 3nd for providing marketing 
assistance. 

7. R&D in F&VP. 

C. MEAT & POULTRY PROCESSING. 

1. Establishment of National Livestock 
Products 'Devi!lopment Council. 

2. Development of Pork processing. 
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3~ Development of sheep. goat and 
rabbit meat plVl:ell~. 

4. Development of Poultry & egg pro-
cessing. 

5. Development of Buffalo meat pro-
cessiq. 

6. Development of infrastmcture for 
storage and tran5J:ort of meat for 
export. 

7. Development of marketing facility. 

8. Development of trained manpower 
for meat processing industry. 

9. R&D for meat processing and 
specialised packaging. 

D. FISHERIES & FISH PROCESSING 

1. Assistance for participation in deep 
sell fishing and processing. 

2. Grant-in-aid providing interest sub-
sidy on loan for acquisition ot 
deep sea fishing vessel. 

3. Assistance for diversified fishing. 
4. Scheme for effective implementatiofl 

of MZI Act by providing funds 
for installation of communication 
facilities for the Coast Guard. 

5. Scheme for setting up of cold-chain. 
6. Scheme for tuna end other fi&h 

processing. 
7. Assistance to National Marine Fish-

eries Developme:tt Board. 
8. Fishery Survey of India. 

E. CONSUMER INDUSTRY 
1. R&D scheme on ioyabean products 

and Indian traditional foods and 
packaging. 

2. Investment in Public Sector Enter-
prises. 

(a> MFlL 
(b) NERAMAC 

F. SECRETARIAT ECONOMK 
SERVICES 
1. Scheme for strengthen'ng of nodel 

agencies. 
2. Scheme for strengthening of Direc-

torate of F&:VP for information, 

traininl. education and qUality 
system for development of F&:Vl'. 

3. Scheme for partidpation in Na-
tional and intcrnatiOll;lI exhibi-
tiODl. 

4. Scheme for promoting studies in 
food processinS. 

5. Scheme for performance awards in 
Food Processins Industries. 

THEFT OF TAPES 

399. SHRI MRUTYUNJAYA NAYAK: 
Will the Minister of INFORMATION AND 
BROADCASTING be pledscd to refer to 
l!nslarred Question Number 2224 ans-
wered on August 9, 1993 and state : 

(a) whether the Governnlent have com-
pleted the inquiry regarding theft of tapes 
in Doordarshan, and 

(b) if so, the action taken against the 
officers found involved therein ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DEO> (a> and (b) : Doordarshan Kendra 
Delhi filed an F.I.R. with the Ie:.cal police 
station on 29-7-1993. The matter was 
also investigated departmentally and it was 
observed that there were certain lapses in 
the functioning of the video library. As 
a consequence, the services of twe:. casual 
employees of the library have already 
been dispensed with and warnings bave 
been issued to two librarians and the in-
charge of the library has been transferred. 
Meanwbile an investigation by the A~s­
tant Director Geqeral (Security) is in 
progress. 

INDIAN TELEGRAPH ACT, 1885 

400. SHRI MOHAN RA WALE : Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) whether the (iovelDment propose to 
amend tbe Indian Telegraph Act, 1885; 
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(b) if JO. the salient features of the 

proposed amendments; and -. (c) the time by which it is likely to be 
Implemented? 

THE MINISTER OF STATE OF IHJi 
MINISTRY OF COMMUNICATIONS 
(SHRl SUKH RAM) ; (a) Yes Sir. 

(b) and (c) Amendments are under consi-
deration. 

RADIO PAGING SERVICES 

401. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of COMMUNI-
CATIONS be pleased to state : 

(a) whether a proposal far providing 
radio paging services and cellular licences 
in twenty seven cities has been pending 
101' over a year ; 

(b) if so, the reasons therefor and the 
stage at which the matter stands at present· 
and ' 

(cl the steps being taken for early clear-
ance of the proposal ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM) : (a) Yes Sir. It is 
proposed to franchise Radio Paging Service 
in 27 cities and Cellular Mobile Service in 
8 cities. 

. (b) and (c) Regarding Radio Paging Ser-
Vice tenders were invited for twenty seven 
cities and all the bids were evaluated on 
the basis of eligibility criteria and a short-
list was prepared. All the shOI'tlisted bid-
ders were issued financial tenders. In the 
meanwhile some of the bidders who were 
not shortlisted filed civil writ petitions in 
High Courts of Chandigarh and Delhi and 
a stay was granted by High Coun at 
Chandigarh. Since then the case in the 
High Court at Chandigarh has been dis· 
missed and there is no stay by the Delhi 
High Court. The financial tenders have 
been received and are at present under 
evaluation. The case in the High Court 
of Delhi is pending and the matter is sub-
judice. 

As regards Cellular Mobile Telephone 
Service, eight bidders two in each city of 
Delhi, Bombay, Calcutta and Madras were 

provisionally selected. Some of the un-
suc:cessfu). bidders filed civil writ petitions 
in the High Court of Delhi. The list of 
eight provisionally selected bidders was 
revised in the light of the judgement deli-
vered by the High Court of Delhi. At 
present some of the IJDSuccessfuJ bidders 
have filed special leave petitions in the 
Supreme Court and the hearings in the 
case are going on. 

BRIDGES IN U.P. 

402. SHRl RAJNATH SONKAR 
SHASTRI : Will the Minister of SURFACE 
TRANSPORT be pleased to state : 

(a) the number of national and State 
highways passing through Ghazipur district 
of Uttar Pradesh which either do not have 
any bridges over them or are in bad 
shape ; 

(b) whether the bridge over Varanasi-
Gorakhpur Highway in Chandwak in Uttar 
Pradesh has fallen ; 

(c) if so, whether any funds have been 
sanctioned to construct/reconstruct those 
bridges ; and 

(d) if so, the time by which it is likely 
to be done and the funds sanctioned for 
the purpose ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRl JAGDISH TYTLER) : (a) Consti-
tutionally, this Ministry is responsible (or 
development and mamtenance of National 
Highways only. All other roads/bridges 
are essentially the responsibility of State 
Government concerned. 'fhe number of 
national highways passing through Ghazi-
pur district of Uttar Pradesh which either 
do not have any bridges over them or are 
in bad shape is nil. 

(b) No, Sir. 
(c) and (8) Do not. arise. 
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HYDRO-ELECTRIC PROJECTS IN 
BIHAR 

403. SHRl SURYA NARAlN YADAV : 
WiD the Minister of POWER be pleased 
to state : 

<a> whetber the Government propose to 
set up lOme bydro-electric projects on tbe 

rivers in Bihar during tbe current Five 
Year Plan ; and 

(b) if 50, the details tbereof and the 
places identified for these projects ? 

THE MINISTER OF STATE IN mE 
MINISTRY OF POWER <SHRl P. V. 
RANGAYVA NAIDU) : (a> and <b> Six 
hydro-electric Projects are presently under 
implementation in Bibar. Details of tbese 
projects are given below in the statement : 

STATEMENT 

HYDRO ELECl'RIC PROrnCI'S IN BIHAR 

SI. Name of tbe Projet't 
No. 

2 

1. Eastern Gandak Canal 3 x 5 MW 

2. Son e Western Canal 4 x 1.65 MW 

3. Sone Eastern Canal 2 x 1.65 MW 

4. Chandil LPC 21:4 MW 

5. North Koel2 x 12 MW 
6 Koel Karo (NHPC) 4 x 172. 5 MW 

1 x20MW 

EXPLORATION OF MINERALS IN 
GUJARAT 

404'. SHRI SHANKERSINH VAG-
HELA : WiD the Minister of MINES be 
pleased to state : 

<a) whether the Geological Survey of 
India (G.S.I.) bas conducted any survey 
in Gujarat for exploration of minerals and 
metals during the last three years ; 

(b) if 50, the details of the places where 
survey have been undertaken and the esli-

Distt./ Commissioning 
River Schedule 

3 4 

West Chlmparan 2/94, 3/94, 5/94 
Gandak 
Rohtas; Sone Already commission-

ed during 199.l-93 &: 
1993-94 

Aurangabad Sone 2/95 (1994-95), 
3/95 

Singhbhum Subern- 1995-96 
rekha. 

Palamu; Koei 1995-96 
Ranchi, Gumla & 2001-2002 
Singhbhum South 
Koel&: North 
Karo. 

mated quantity of the metals and minerals 
found dur'ng the period ; and 

(c) the steps taken by the Government 
in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF MINES (SHRl BALRAM 
SINGH Y ADA V) : <a> Yes, Sir ; 

(b) Geological Survey of India (GS1, 
have carried out survey and exploration 
for locating Manganese, Tungsten, Basmetals 
(Po·Zn·('u) in Pancbmabal and Banas-



:bntha ctiatrict; for gold in J8IIIDAg8I' die-
tric:t, for Wollastonite in Banaskantha ctia-
triet; for lignite in Mudia, Pranpur and 
Fulra dam area in Kuchchh district and 
Rajpardi and Vasten area in Bharuch dis-
trict, Gujarat. Exploration carried out 
by GSI aDd other organisations for lignite 
in Ranandhro, Akimota, Umarsar, Mata-
nomadb, Lakhapet, Julpa, Ham!a, areas, 
Kuchchh district and Bhavnagar distriet in 
Gujarat have established a total reserve 
of 432.71 million tonnes. 

Results of exploration ior other minerals 
so far carried out by GSI nrc not encourag-
ing. 

(c) Lignite deposits occurring in Kuchchh 
and Bharuch districts are exploited by 
Gujarat Minerals Development Corpora-
tion· (GMDC), a State Government Under-
taking. 

MCD BY VSNL 

405. SHRI GEORGE FERNANDES ~ 
Will the Minister of COMMUNICATIONS 
be pleased to State : 

(a) wheher the Department of Telecom. 
and the Videsh Sanchar Nigam Ltd. have 
signed a Memorandum of Understanding 
for 1993-94 in Delhi on October 26, 1993 ; 
and 

(b) if so, the broad feaiures thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM) : (a) Yes Sir, Memo-
randum of Understanding (MoU) has bene 
signed by Department of Telecommunica-
tions with the Videsh Sanchar Nigam Ltd. 
(VSNL) for the YCar 1993-94 on 
26-10-1993. 

(b) (1) The document specifies the Ob· 
jectives of the Company targets 
in respect of important perfor-
mance parameters to be achieved 
by the Company during 1993-94 
as well as the enhanced delega-
tion of powers ind other support 
to be given by the Government 
to the Company. 
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(2) AI per MoU the uJieat objectiWII 
of the Company are :-

(i) To plan and provide full range 
of telecommunications services 
including Value Added Services 
like Business Network, 64 
Kbps Service etc., from VSNL 
Gateways in India to all parts 
of the world to user at sea, 
on land and in air. 

(ii) To achieve and maintain high 
degree of customer confidence 
by continuous upgradation of 
technology, service performance 
and prompt attention to custo-
mers. 

(iii) To continuously enhance the 
quality of services. 

(iv) To enlarge the availability of 
Overseas Telecommunications 
Services. 

P&T OFFICES IN GUJARAT 

406. SHRI DILEEPBHAI SANGHANI : 
Will the Minister of COMAWNICA TlONS 
be pleased to state : 

(a) the present district-wise number of 
the Post and Telegraph :lffices and the 
telephone exchanges in Gujarat ; 

(b) whether the present number of Post 
and Telegraph offices 'n inadequate to 
cope with the requirement to the popula-
tion ; and 

(c) if so, the steps taken by the Govern-
ment during the last two years to increase 
the number of such offices ? 
THE MINISTER OF STATE OF TH£ 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM) : (a) The present 
district-wise number of the Post and Tele-
graph Offices and the telephone exchanges 
is given in the statement attached. 

(b) No, Sir, Post offices are opened as 
per justification and availability of funds. 

(c) During the last two years, 192 post 
offices and 7 telegraph offices have been 
opened. 
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DETAILS OF NUMBER OF P")ST AND TELEGRo\PH OFFICE ANDTELEPHQNE 
EX:CHANaeJ. DlSTR.ICT-WISE 

SI. Name Of District. 
No. 

1. Ahmedabad 
2. AmreJi 
3. Banaskantha (palanpur) 
:4. Bharuch 
'so Bha-yDagar 
6. Danas 
7. G1ndhinagar 
8. Jamnagar 
9. JunaSadh 

10. Kheda (Nadiad) 
I I. Kutcb (Bhuj) 
12. Mehsana 
13. P.lnchmahals (Godhra) 
14. Rajkot 
IS. Sab.ukantha (Himatnagar) 
16. Surat 
11. SureDdranagar 
18. Vadodara 
19. Valsad 

f 

No. of post No. of 
offices Telegraph 

Oftices' 

564 
325 
448 
496 
470 
56 
80 

388 
539 
622 
504 
601 
531 
505 
563 
635 
335 
611 

555 

No. of 
TelePbone 
Exchanges 

26 27 
104 45 
36 70 
91 46 
71 63 
4 3 

55 6 
88 61 

182 69 
172 106 

71 39 
IJ!.6 89 
121 57 
III 84 
92 88 

106 56 
87 51 
84 57 

107 43 
-----------------------_--- ------ ------ - . - --" ------ -- - --- -__ ._------
(English] 

TRUNK CALLS FROM DELHI BY M.Ps. 

401. SHRI AMAR RO"{PRADHAN : 
Will the Minister of COMMUNICATIOz.;S 
be pleased to state: 

(a) the number of Members of Parlia· 
ment, who complained to his Ministry"-
him that they were not in a position to 
talk to their home towns by booking 
trunk calls from their Delhi Telephones' 
for months together ; 

(b) if so, the number of 5u"h complaints 
received from June to Oc~ober, 1993; 
and 

~ 

(c) the action taken by the Government 
in this regard complaint-wise? 
2559 LSSj94-8 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMl:NICATlONS 
(SHRI SUKH RAM) : (a) to (c) the in-
formation is being collected and would be 
placed on the Table of the House. 

CONTRACT CARRIAGES IN DELH! 

408. SHRI JEEWAN SHARMA: Will 
the Minister of SURFACE TRANSPORT 
be pleased to. state. : 

(a) whether illegal plyiag of contract 
carriages .in Delhi as chartered buses is 
goin.g on UD~ecked ; 

(b) if so, the reasons therdor ; and 

(c) the steps taken/pi'Op('5Cd to be taken 
to put a ban on the plying of thesp. 
carriages ? 
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THE MINISTER OF STAlE OF THE 
MINISTRY OF SURFACE TRANSPOa 
(SHRI JAGDISH TYTLER, : (a) No, Sir. 

(b) Does not arise. 

(c) The Enforcement Win!! of the TranB-
port Department prosecute!; the buses which 
violate the conditions of Contract Carriage 
Permits or ply without pt:imits under the 
provisions of the Motor Vehici~ Act and 
Rules thereunder. 

NEWS IN VARIOUS LANGUAGES 
FROM AIRjDOORDARSHAN. DELHI 

409. SHRI GOPI NATH GAJAPATHI 
Will the Minister of INFORMA TIOV AND 
BROADCASTING be pleased to state: 

(a) the number of daily news blllleiins 
telecast/broadcast in Hindi, Urdu, English, 

Sanskrit and regional languar.,·s· from AJR 
and Doordarshan Delhi aot: their duration 
thereof. 

(b) whether the Government pf{.pose to 
increase the number of news bulletins il] 
regional languages from AIR and U\.'Or-
darshan in Delhi ; . and 

. (c) if so, the details tbereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHR'- K. P. SINGH 
DEO): (a) A statement is attached. 

(b) No, Sir. 

(c) Does not arise. 

STATEMENT 

New bulietins b~oadca'tftelecast from All India Radio/Doordarshan, Delhi. 
-----_._---

ALL INDIA RADIO 
Languages Total No. Ofnews Duration 

t"Rulldins 

Home Servjces; 

Hindi 24 2 hr~. 40 mtr. 
English 22 2 hrs. 30 mts. 
Urdu 03 30m ts. 
Sanskrit 02 10 mts. 

Regional 38 6 hrs. 20 mts. 
Lansuages. 
Etternal Servjce'· 
Hindi OS 50mts 
English 10 1 hrs. 12 mts .. 
Urdu 06 SOmts. 
India Languages 06 S5 n.ts. 

DoordQ1'shan 

Hindi OS S3 mts. 
SSm\s. 

English 04 4S mts. 

Urdu. 01 OS mts. 
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PEFORMANCE OF STATE 'ROAD 
TRANSPORT UNDhRTAKINGS 

410. SHRI HARISH N,\RAYAN PRA-
BHU ZANTYE : Will the Mini~ter of 
~URFACE TRANSPORT be pleased to 
.tate : 

(a) whether the perfol·manee of State 
Road Transport Undertakings in various 
~tates is in bad shape fer the pdst three 
years ; 

(") if so, the details thereof Slalewise 
pnd yearwise ; 

(c) whether the perforLllQCe of the State 
Road Transport Undert'lkicgs have been 

reviewed at Minister's level retc.lily; 
and 

(d) if so, the details of the majllr deci-
sions taken at this me::cll1.l ? 

THE MINISTER OF STATE OF IHE 
MINISTRY OF SURFACh TRAN.,t'ORT 
(SHRI JAGDISH TYTL'ER): (a) and (b) 
Information in respect of nc: prl)fil .. nd 
loss, vehicle productivity and staff producti-
vity of the SRTUs is given in the enclosed 
statements I, II and III respectively. 

(c) No, Sir. 

(d) Does Dot arise. 

STATEMENT-I 
Net profit/Commercial Profit in State R')ad Transport Un:!enakings 

(Rs. Crores.) 
-----_---------. --------- .-.--

State Road Transport Undertakings 1990-91 1991-92 1992-93 
Actuals Actuals Rev. Est. 

2 3 4 

1. Andhrapradesh -11.92 -31.13 -57.26 
2. Arunachal Pradesh _2.41 -1.80 -1.97 
3. Assam -15.36 -17.81 -24.00 
4. Bihar -22.74 -26.87 -49.70 
5. Goa (Kadamba) 0.34 -0.31 -0.67 
6. Gujarat 4.29 0.92 -78.93 
7. Haryana -18.97 -10.22 10.60 
8. Himachal Pradesh -15.41 -18.38 -25.57 
9. Jammu & Kashmir -15.90 -16.83 -21.50 

10. Kamataka 1.30 -19.09 -38.44 
11. Kerala -30.99 -39.54 -32.04 
12. Madhya Pradesh 0.24 0.27 -2.09 
13. Maharashtra 5.58 -26.72 -9.67 
14. Manipur -1.46 -1.70 -1.86 
15. Meghalaya -1.69 -1.71 -1.20 
16. Mizoram • -3.47 -3.92 -4.36 
17. Nagaland -4.10 -4.13 -5.14 
18. Orissa -12.09 -11.77 - 7.30 
19. Punjab Roadways -30.26 -25.05 -16.59 
20. PEPSU RTC -20.88 -17.89 -11.50 
21. Rajasthan -8.59 13.96 5.44 
22. Sikkim -0.87 -0.73 -2.61 ----_. -_ -~-- ---- -------
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23.-38. Tamilnadu -42.28 ~21.33 

39. TriPura ~3.12 -3.49 
40. Uttar Pradesh -40.42 -33.43 
41. Calutta STC -23.79 -21.65 
42. Nonh Bengal -5.75 -7.34 
43. South Bengal STC -3.98 -3.30 

Total -324.70 -350.99 

STATEMENT-II 

Vehicles prahctivity in State R'lai TUDSp:>rt undertakiD&s. 

(K.MS. PER BUS HELD PER DAY) 

State Road Transport undenaking 1990-91 1991-92 
Actuals Actuals 

Andhra Pradesh 273 282 
Arunackal Pradesh 108 106 
Assam 120 128 
Bihar 69 74 
Goa (Kadamba) 230 236 
Gujarat 26 273 
Haryana 269 283 
Himachal Pradesh 159 183 
Jammu & Kashmir 38 47 
K.arnataka 255 260 
K.erala -229· 233 
Madhya Pradesh - 202 205 
Mabarashtra 230 242 
Manipur 46 71 
Meghalaya 92 96 
Mizoram 70 67 
NagalaDd _ 101 93 
Orissa _ 204- 218 
Punjab Roadways - 225 236 
PEPSURTC 236 252 
Rajasthan 194 248 
Sikkim 70 72 
Tamil Nadu 335 346 
Uttar Pradesh 204 213 
Tripura 153 124 
Calcutta 128 139 
North Bengal STC - 226 242 
South Bengal STC - 139 130 
An India A veeage . 241 253 

_.-----
Source: Annual Plan 1993-94 discussions. 
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4 

-29.59 
-4.00 

10.29 
-17.86 
-9.81 
-0.85 

-428.20 

1992-93 
Rev. Est. 

286 
102 
140 
86 

240 
283 
300 
178 
64 

276 
245 
210 
249 

76 
108 
84 
94 

214 
238 
260 
266 
72 

359 
220 
113 
146 
222 
140 
263 
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STATEMENT-Ill 

STAFF PRODUCTIVITY 

(Revenue earnings Kms. per worker/day) 

State Road Transport undertaking 1990-91 
Actuals 

2 

Andhra Pradesh 33.0 
Aruqchal Pradesh 21.4 
Assam 15.9 
Bihar 9.3 
Goa (Kadamba) • 31.4 
Gujarat 38.8 
Haryana 48.7 
Himachal Pracesh . 34.0 
Jammu & Kashmir. 9.9 
Kamataka 39.0 
Kerala 25.0 
Madhya Pradesh 26.1 
Maharashtra 30.6 
Manipur 8.0 

Meghalaya 17.2 
Mizoram 9.0 
Nagaland 15.1 
Orissa 23.0 
Punjab Roadways • 42.2 
PEPSU RTC 43.2 
Rajasthan 26.9 
Sikkim 20.2 
Tamil Nadu 43.2 
Tripura 12.0 
Uttar Pradesh 28.8 
Calcutta STC 11.6 
North Bengal STC • 30.5 
South Bengal STC . 22.0 
All India Average . 33.0 

, .• \ .. \. ;. I. 

Source: Annual Plan 1993-94 discussions. 
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1991-92 1992-93 
Actuals Rev. Est 

-------------
3 4 

34.6 34.0 
21.9 22.4 
16.4 18.3 
10.4 11.9 
32.7 36.4 
39.8 43.1 
50.2 53.1 
35.0 33.3 
12.3 14.9 
38.0 40.0 
26.2 29.0 
25.7 26.3 
32.2 33.7 
8.0 12.0 

17.4 19.5 
9.0 9.0 

14.3 15.7 
27.0 27.0 
43.8 45.3 
45.9 48.0 
34.9 38.6 
20.9 20.9 
44.9 47.9 
10.2 9.0 
29.8 30.6 
13.1 14.3 
30.2 30.5 
24.0 22.5 
34.8 36.3 

"'. " , 
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FUNCTIONING OF TELEPHONE 
MORE EXCHANGES 

411. SHRI AVTAR SINGH IUlA-
DANA; Will the Ministc: of COMMUNI-
rATIONS be pleased to stat.: ; 

(a) whether a large numb:r of cum-
plaints have been receivc:-:.i ab:Jllt tlil: unS<illS-
factory functioning of the telephone ex-
changes at Faridabad, Ghaziabad and Gur-
~aon ; and 

(b) if so, the nature of su;:il CI'mplaints 
i.nd the steps taken by thl; Government hl 
improve the functionm:., 01 these eA-
changes ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COM .... lJNlCATIONS 
,SHRI SUKH RAM) ; (il) No, Sir. 

(b) Does not arise in view of the reply 
~t (a). 

PONG DAM OUSTEES 

412. SHRI ARVIND TtJl.SHIRAM 
KAMBLE ; Will the Minis',::!" of I'OWJ:R 
be pleased to state ; 

(a) whether there is any proposal to 
constitute a committee to look into the 
grievan~-es of the Pong Dam Oustees ; 

(b) if so, the details thereof ; and 

(c) the time by which the committee is 
likely to be constituted ? 

THE MINISTER OF STA'"!ii IN TilE 
MINISTRY OF POWi:R (SHIH P. v. 
kANGA YY A NAIDU) : (tl to (I~) In p'u-
suance of directions of" the Supreme COllrt 
5.tate Governments of H:J;l::':~"" l'..::dem 
and Rajasthan have decided on 16-10-1993 
(0 ccnstitute a State I.e;l!:,: Commillec Hid 
")islrict Level Commi'~"::s in urder to 
devise a machinery for the redressal of the 
grievances of the Pong Dam Oustees. The 
details are given in the attached statement. 
The matter is sub-judice before the Sup-
reme Court of India. 

STATEMENT 

Constitution of a machinery/Committees for redressal of the grievances of the 
Pong Dam Oustees. 

To look into the various grievances arising out of the resettlement of the Pong Dam 
Oustees from time to time, a State level Committee of the following would be consti-
tuted ;-

Rajasthan 

1. Chief Secretary 

2. Principal Secretary, Revenue 

3. Secretary (Irrigation) 

4. Commissioner, Command Area 
'Development (CAD) 

S. Colonisation Commissioner, Bikaner. 

6. Collector, Ganganagar District. 

Himachal Pradesh 

1. Chief Secretary 
2. Financial Commissioner and Secretary 

(Revenue) • 

3. Secretary (Irrigation) 

4. Divisional Commissionen:. Kangra. 

5. Deputy Commissioner (R&R), Talwara. 

The Committee would meet every six montbs. The meetins would be ~haired by 
the Chief Secretary of either State by rotatiOQ. 
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Rajasthan 
----

Ganganagar District 
1. Collector, Gang8nagar. 
2. Superintendent of Police, Ganganagar. 

3. Concemed Superintending Engineer 
(Irrigation) 

4. Sub Divisional Officer (C) 
Rai Singh Nagar. 

S. Sub Divisional Officer (C) 
SUratgarh. 

Bikaner & Jaisalmer Districts 
1. Commissioner, Colonization. 
2. Superintendent of Police, 

Bikaner/Jaisalmer. 
3. One officer from Command Area 

Development Department not below tbe 
rank of Executive Engineer. 

Himachal Pradesh 
... __ .. _-- ._-_. --------_._------_.- ------

t. Deputy Commissioner, Kangra. 
2. Deputy Commissioner, (R&R), 

Talwara. 

t. Deputy Commissioner, Kangra. 
2. Deputy Commissioner, (R&R), 

Talwara. 

Besides, District level Committees for the districts of Ganganagar, Bikaner and 
Jaisalmer have been constituted as under ;-

This committee will look into the grie-
vances of both the sides, and whenever it 
is not possible to resolve any issue, that 
would be referred to the State level Com-
mittee. 

The meetings of this Committee will 
take place once in two months by rota-
tion at Ganganagar and Bikaner. The 
Committee may also meet in Kangra Dis-
trict as and when necessary. 

BIHAR THERMAL POWER STATION 
413. SHRI RAMASHRAY 

~]NGH ; W II the Minister of 
be pleased to state ; 

PRAS.60.D 
POWER 

(a) whether the residents of Kathara 
Coalfield Area have been facing acute 
problems due to the fly ash emitted from 
the Bihar Thermal Power Station of Da-
modar Valley Corporation; 

(b) if so, the details thereof; and 

(c) the measures taken or proposed to 
be taken by the Union Government to 
mitigate the problems of the residents of 
the above area? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P. V. 
RANGAYYA NAIDU) ; (a) Yes, Sir. 
The Kathara Coalfield Area has been 
affected due to pollution caused by the 
Bokaro Thermal Power Station "A" of 

Damodar Valley Ooepora(on (DVC) situ-
ated nearby. 

(b) Bokaro Thermal Power Station "A" 
is more than 3S years old, therefore, it is 
not possible to achieve the standard 
norms of emission rate w'th the exis-
ting facilities. 

(c) The Damodar Valley Corporation 
has decided to undertake a thorough study 
of the res'dual life of the defaulting units 
and also ec:momical viability, through 
US Aid. Suitable action plan under re-
novation and modern'sation wiD be drawn 
up based on the findings of this study. 

INDIAN WATER TRANSIT AND 
TRADE WITH BANGLADESH 

414. SHRI VILAS MUTTEMWAR: 
Will tbe Minister of SURFACE TRANS-
PORT be pleased to state : 

(a) wheher talks were held recently bet-
ween Indian and Bangladesh regarding 
Inland Water Transit and trade between 
the two countries; 

(b) if so, the details thereof and tbe 
decisions taken during this discuss'on; 
and 

(c) by when it is likely to be imple-
mented ? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPOU 
(SHRI JAGDISH TYTLBR) : <a) Yes, 
Sir. 

(b) As a result of Bilateral Talk'! bet-
ween India and Bangladesh held during 
13-14, September, 1993, the Protocol on 
Inland Water Transit and Trade between 
India and Bangladesh has been renewed 
for a furuther period of 2 years w.e.f. 
4-10-93 to 3-10-1995. 

Transit facilities for Indian inland ves~c1s 
through specified waterway routes:n 
Bangladesh are provided under tbe pro-
tocol. The Govt. of Bangladesh has also 
agreed to maintain two specific stret;:hes 
which are primarily used by the Ind'an 
Transit vessels. For this purpose it has 
been agreed to pay a sum of TK 137 lakhs 
in 1993-94 and TK ISO lakhs in 1994·95 
to Bangladesh. The Protocol also prov'des 
for sharing of inter-country traffic on 
50 : 50 basis by the two countries, 

(c) It has already been implemented 
w.e.f. 4-10-1993 and shall remain in force 
up to 3-10-1995. 

MICA MINES 

415. SHRl BASUDEB ACHARIA 
Will the Minister of MINES be ples>ed 
to state : 

(a) the number of Mica Mines which 
were under operation during 1980. 1985, 
1990 and 1992 and the number of em-
ployees working in those m'nes and also in 
Mea, Industry during the corresponding 
period; 

(b) whether tbe industry is not viable 
any more; and 

(c) if so, the steps taken in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADAV) : <a) The number of 

Mica Mines and employees during 1980, 
1985, 1990-91, 1991-92 was as under :-

No. of reporting 
Mines 

1980 - 275 
1985 - 166 

1990-91 - 137 
1991-92 - 133 

Average daily 
Labour employees 

6,662 
4,222 
2,942 
2,840 

(b) and (c) Industry is faCing problems 
presently due to recession, substitution of 
mica and its product, and the deep!r mines 
becoming operationally uneconomicaUy 
viable. 

Revival of th's industry can be through 
produ;:tion of value added items like mica 
paper and mica based insulated materials. 
improvement and diversification of mica 
Indian mica and its products, technological 
improvement and deversificat10n (If mica 
and mica products. 

C-DOT EXCHANGES 

416, SHRI NIRMAL KA .... TI CHAT-
TERJEE : Will the Minister of COM-
MUNICA TIONS be pleased t" stale : 

(a) Whether any representation from 
Members of Parliament for estabhhing 
Trunk Media 30 Channel VHF system and 
512 I.L.T. or 512 C-DOT Exchanl;c for 
rural areas of West Bengal have been 
rece'ved by the Government; dnd 

(b) if so, the reaction of the Govern-
ment thereto ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM) : (a) Yes, Sir. Few 
demands havc been rece:ved from 'lODle 
Members o( Parliament for installation of 
clecironic exchanges and provision of STD 
facility hy u~ing 30 Channel, UHF sys-
tems at some places. 

(b) Action is being talc;en to meet the 
above demands subject to teChniCil) teasi-
bility and availablility of finances. 
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POST OFFICES IN Q&IStiA 

417. SHKI ANADI CHAL.\N CAS: 
Will the Minister 01. COMMUNICATIONS 
be pleased to state : 

ta) the details of the Post aad Telesrapb 
08iccI in Orilla 'at praeut, -dillrict-W:lCi 

(m) ",blither the number of oxistina post 
and telegraph offices ' is not in commen-
eurate witla &he requiraaerat 01. alii popula-
tion; ,'. 

(c) if 10, the steps taken by the Govem-
ment during the last two yean to increase 
the number of such offices; and 

(d) the number of new p;lIt offiCII aDd 
sub-post offices proposed to be opened 
durinB 1993-94, district-wise ? 

THE MINJSTElt OF STATE 0 .. THE 
MINISTRY OF COMMUNICATIONS 
{SHRI SUKH llAM) : (a) to (d) 
The information is being collected and 
will be laid on the table of the HoulC. 
IT,.."",..). 

ROAD ACCIDENTS, DFlHl 
-418. SHRI LAL BABU 'RAl : 

DR. AMRITLAL KALJDAS 
PATEL : 
SHRI ATAL BIH-,\lU \'_"'J-
PAYEE : 
SHIll JANARDAN MISRA 

Will the Minister of SURFACE TRANs.. 
PORT be pleased to Itate : 

(a) "~ :inuDber of ac:cidenta cllUllcd by 
Red Line bole. and otber 51"A bases in 
Delhi up to October 30, 19513 and tbe 
rea80lls therefor; 

(b) the number of persons killed in 
thelC acc'dents; and 

(c) the steps tHen to d1eck abe acci-
dents caUlCd by the red * IIuIa 7 

THE MlNISTEll OF STATE OF THE 
MINISTRY OF SURFACE TIlANSPOaT 
(SHRI JAGDISH TYTLER) : (a) and 
(b) GOYernment of National Territory 
of ,Delhi (Transport Department) have 
informed that 101 pmaIII have been krued 
2559 LSSf94-9 

in 568 acc:idcnts caUBCd by Red Line buses 
doe to rash ancI negliseDt driving upto 
30th October, 1m. 

(c) The ... tabu by State Transport 
Authority, Delhi as weD as Delhi Police 
to check the ac:cideDts caused by Red 
Line bUlel IIR PWII in the Statement 
auachcd. 

STATEt.tENT 

Step. laken to nduce lIt:CIdelll. in Ddhi 

The following steps have been taken by 
ST A, Delhi and Delhi Police to reduce 
the accidents. 

1. Refresher Couraes for the dtivers of 
the public service buses were stlarted in 
November. 1992. The drivers of the bulCs 
were subjetted to proficiency test 1080 

drivers have been given refresher courses! 
paSlCd profic eucy test at Govt, Motor 
Driving Training School of Transport 
Department tiD August, 1993. 

2. The'Transport Department. Delhi bas 
set up a complaint cen and 82 permits 
of Red ]jne buses were suspendedlcan-
celled between the per'od April, 1"'93 to 
November, 1993 which involved iu road 
accidents. In addition, 17 perm Is of Red 
Line buses were suspended!cmcenc:d on 
account of complaints for not following 
the time schedule and route vioIalion 'n-
cludiq misbehaviour. In addit on to dill-
cipline the drivers, Delhi Traffic Police 
proescuted 65972 Red L' De bus drivers 
for various oBences from }·1-1993 to 
30·10-1993. 22,000 proaecuUons were 
made by the Transpon Department upto 
August, 1993 against Red Line buses. 
2982 eases of over-speeding of Red Vne 
buses were impounded daring 1-10-92 to 
31-8-1993. 

3. MeaIUns bave also beeR taken by 
Transport IleparUIent to ell'JUre strid 
compliance of provisions of Motor Vehicle 
Act with regard to issue of driving licen-
ces as well as fitness of the vehicles. 

4. The Delhi Police have also taUn 
following steps to check the accidents. 

(i) Strict and rigid enforcement to 
traftic rules and regulations. 
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. (ji) Organising special drives against 
rash and negligent drivina, driv~. 
without i:cencC, dnUiken driViDg 
and red light jumping etc. 

(iii) Regular prosecution of .viola-
tors by:. issue of notice. 

(iv) Introduction of traffic signalsl 
Blinkers :n accident prone area. 

.(vJ ~ploym.ent. of more· traffic 
policemen in accident prone area. 

lvi) Special mobile checking on 
National Highways. 

(vii) Prosecution through most mo-
dem equipment i.e. Alcometer 
and Radar Gun. 

THEFT OF PARCELS IN GUJARAT 

419. SHRl KASHIRAM RANA 
Will the Minister of COMMUNICATIONS 
be pleased to state : 

(a) whether many parcels have been 
stolen from the various Head Post Offices 
in Gujarat; 

(b) if so, the details in this regard for 
the las: three years; 

(c) the number of foreign parcels out of 
them; 

(d) whether any inquiry has been CCIl-
dueled by the Government in this regard; 

(e) if so, the outcome thereof; and 

(f) the action taken or proposed to be 
taken by the Government in the matter ? 

THE MINISTER OF STATE OF THE 
COMMUNICATIONS (SHRI SUKH 
RAM) : (a) and (b) while it is not true 
that :!lany parcels have been stolen during 
1991-92, 3 cases of parcels duly lccchred 
but subsequent d sposal not traceable have 
been reported in Gujarat Circle. 

(c) None of the 3 cases invclved a 
foreign parcel. 

(d) Yes, Sir. 

(e) and (f) The loss'n these cases 
have been recovered from the .officials at 
fault and the claims of the parties con-
cerned have also been settled. 

Writ_~. 

TELEcOM 'EXPANSION; PLAN 

.4~0 .. SHRI.N .. K. BAUYAN ; 
... SHRl . BRU BHUSHAN 

SHARAN SINGH: 
SHRlMATI KIUSHNENDRA 
l_4\J.1R .(i)EEPA,) ~., 

Will the Minister of COMMUNICATIONS 
be' pleased. to state : 

.(a) whether any plan for· uplansion of 
telecom facilities in Uttar Pradesh has 

'been chalked out by the Government; 

(b) if SO', the details thereof, and 

(c) The total expenditure lik.ely to be in-
curred thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM) : (a) Yes, Sir. 

(b) and (c) For the year '1993-94 for 
Uttar Pradesh. a net switching o:apacity 
addition of 1.47 laths lines, Panchayat 
phones 10,000, Telex c:mnections 200 and 
matching Tf"ansmission schemes for pro-
viding SrD _ to. J:HQs arc planned. The 
estimated cost of the plan is about 
Rs. 446 Crores ... 

SUPPLY.OF POWER TO STATES 

421. SHRl RAJVEER SINGH: Will 
the' MinIster of POWER be pleased to 

state : 

(a) the policy adopted by the Union 
Government for the supply of power to 
the States from the central pool; 

(b) the quantum of power supplied to 
each State from the central pool during 
1992-93; 

(c) whether the supply of power made 
to the States is not in accordance with 
the deJIland; anel . 

. (d) if so, the details thercot· and the 
muons tlierefor ?' 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRl P. V. 
RANGAYYA NAlDU); (a) Policy 
adopted by the Union Go'Vemment for the 
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supply of power, to the States from the 
Central JIOQI,is.ai~ep)n S~t~t-L . 

(b) Statewise Entitlement vis-a-vis actual 
drawnl from Central Sector station during 
1992-93 is, given in Statement-n. 

(c) and (d) The supply c:if power to 
each ~ .state from the central Sector is 
being''''made in accordance With the Cen-
tral Formula. However 15 per. cent of the 
power, from the Central Sector Stations 
which is at the disposal of the Central 
Government is being allocated amongst 
the various beneficiaries of the region nor-
mally based on the relative percentage 
shortage from time to time. 

STATEMENT-I 

A. CRITERIA FOR ALLOCATION OF 
POWER TO THE STATES FROM CEN-
TRAL· SECTOR THERMAL/ATOMIC 
POWER STATIONS: 

, . 
, (i) 15 per ceilt power is kept as un-

allocated at the d:sposai of the 
Centre to meet the emergency re-
quirement of indivIdual States 
from time .. to time; 

qi) ] 0 per cent power is allocated to 
the State ,in which the power 
station is locat~; and 

(iii) the remaining 75 per cent power is 
allocated amongst the States of 
the region (including the "Home 
State") in accordance with the 
energy consumed by, and the 

.,' Central Plan assistance to the 
states during·. the last five years. 
The needs of the Union Terri-
tories are also met through ap-

, propriat" _ ailocatlOns. 

~. PRESENT CRITERIA FOR ALLO-
CATION OF .POWER TO THE STATES 
FROM CENTRAL SECTOR HYDEL 
STATIONS: 

(i) 15 per cent of the generation cap-
pacity wiD be kept as "Unalla-
cated" at the disposal of the 
Central Government to be dis-
tributed within the Region or 
outside. depending upon overall 
requirements; 

(ii) ]2 per cent power from energy 
generated by the power station 
would be supplied free of cost to 

. those States of the Region (in-
cluding the State where the 
hydroelectric project is located) 
wbere distress is caused by setting 
up the project at the specific site. 
like submergence, dislocat'on of 
population; the allocation being 
made in proportion to the extent 
of such distress. The "energy 
generated" figures for tbe pur-
pose would be calculated at the 
bus bar level. i.e. after dilK.'Oun-
ting auxilliary consumption but 
without taking into account the 
transmission line losses. The ex-
tent of distress caused would be 
assessed for the purposes uf allo-
cation of 12 per cent free power 
by the Central Electricity Autho-
rity in consultation with the 
concerned States; 

(iii) The remaining power (73 per cent) 
would be distributed between the 
States of the Region on the basis 
of the Central Plan assistance 
given to various States in the 
Region during the last five yean. 
the two facton being g;ven 
equal weighlage. 
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Haira Suil/Salal/Singrauli/Rihand/ AuraiyajAnta/NAPP/UndIahar/l)lldri/'lUakp 

Name of the State Entitlement Actual drawal 

Delhi . 
Haryana 
Himadaal Pradesh 
Jammu &; Kasbmir 
Punjab 
R.ajasthan . 
Uttar Pradesh 
Chandiprh 
Bihar 
BBMB 
Total 
W ....... 
Korba/ViodbvacbaJ/Kawas/KAPP 

Gu.iarat 
Madhya Pradesh . 
Mahacuhtra 
Goa 
Tottsl 
SaDdlei'll ...... 

Ramaauodam/MAPP/Neyveli-U 

Andbra pradesh . 
Karnataka . 
Kerala 
TamilNadu 
Goa . 
Total 
EasIienIR'" 
Farakka STPS/CluikU HEB 

Bihar 
DVC. 
Orissa 
West Beuga I 
Sikkim 

Allam' 

Total 

4895.9 
3230.0 
349.3 

3080.6 
4535.8 
4242.3 

1108l.4 
236.3 

32151.6 

4721.0 
7851. I 
6008.9 

1423.2 
19204.2 

S017.4 
3538.4 
2333.7 
6578.1 
217.4 

.7685.6 

1302.2 
1045.0 
644.0 

1558.3 
53.l 

4602.6 

3489.0 
3935.8 
436.3 

2432.3 
3528.9 
4994.1 

12930.5 
124.0 
279.9 

0.5 
3215l.6 

4268.5 
8774.3 
5573.4 
588.0 

19204.2 

6782.6 
3609.5 
1231.5 
5844.6 
217.4 

17685.6 

2177.3 
1078.2 
548.7 
772.1 
26.3 

.4602.6 
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'M ..... Ellte ...... o& 

Lottah (NHI'C)/Khandegaon/Kopil i(NEEPCO) 

!l.amc of th~ State Entitlemeat 
'Aru~bal~~----------------- 79-4 

S76.9 
241.3 
146.4 

Act .. 1 draft. 
41.4 

834.0 
2S3.6 

6.1 
73.0 

113.7 
71.1 

1392.9 

Assam 
Manipur .. 
Megbalaya. 
Mizoram 
Nagaland 
Trpura 
Total 

99.9 
121.4 
127.6 

1392.9 
-----.---------------

[ENG':'.13H] jects in Maharashtra awaiting approval of 
PENDING POWER PROJECTS IN the Union Government; . 

MAHARASiITRA 

422. SHIll ANNA 108m : 

(b) the action taken by the Govenunent 
on these proposals. so far; 

SHRI DHARMANNA MON· 
DAVYA SADUL : 

(c) the number of ·proposals iDcluded ia 
the Eighth Five Year Plan; 

SHRI RAM KAPSE 

SHRI PRAKASH V. PAm... 

(d) whether tbe Government .propose -to 
fix a minimum time limit for approval of 
these projects; and 

Will the \1inister of POWER be pleased 
to state : 

( e) if so, the details thereof ? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER .(SMaI P. V. 
RANGAYYA NATDU): la) and (b) 

(a) the details of the pending pro-
posals for setting up of new power pro-

Details are given below : 

SI. Name of Project Status 
...:.=N:_:;o_:_.--,--______________ ... _______ .. __ 

HYDRO 
1. BhivpuriPumped Storage 

Scheme 190MW) 

2. Olikaldhara Pumped Storag~ 
Scheme (4 x 100 MW) 

THERMAL 

3. Barge Mounted Power Plant 
(110 MW) Near Dabhol 

... ))abbol CCGT (201 S MW,) 
5. Kha perbheda TPS (2 x 21 0 

MW) UnitsS It {i. 

The scheme though found to be in onlertrom techllO 
economic angle by the Central Electritity AutOO-. 
rity (CEA) in May'91 has not been cleared for want 
of an agreement between Maharashtra. Andhra 
Pradesh of and Karnataka regar4ing Westward 
diversion of Krishna waters. 

The scheme has been referred by the State Go¥t. 
to Central Electricity Authority for~techno-economjc 

clearance.· " 

The State Government of Maharashtra had referred 
these proposals to Central Electricity Authorlty 
for techno-economic clearance for executing the 
projects !n the. private _sector. Qabbol, ,Project 
has been~tleared by tbe CRA sabjCl:t to ·ccttaia ,-
conditions. '. 
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(c) Out of the above proposals 1st 
Phase of Dabhol CCGT (695 MW) is 
scheduled to be commissioned in the .Aer-
IiIinaI year of the 8th· Plan i.e. 1997. 

(<Jj .to (e) : The techno-economic clear-
ance of Power Schemes is dependent upon 
availability of various· inputs, certain statu-
tory and other clearanees from other Minis-
tries/agencies and timely submission of 
requisite replieslclarifications from the 
projeCt authorities. Hence, it is not feasible 
to assess as to how long it may take for 

,.aC4;9rdUJg. techno-ec:on.omic clearance to 
. these projects. Completion of these pro-
jects is dependent upon availablity of suffi-
cient: financial allocations, timely supply of 
equipment by . manufacturers and proper 
management by the project authorities . 
. Central Electricity Authority is conducting 
periodical meetings with the concerned pro-
ject authorities in various states for timely 
com.pietiOiI. of power projects and for reso-
:lution of outstanding issues. 

[Tran.tlation] • 
ADVERTISEMENT ARREARS OF AIR/ 

DOORDARSHAN 

423. SHRIMATI SHEELA GAU-
TAM: 

SHRI RAM VILAS PASWAN : 
SHRI RAM CHANDRA VEE-
RAPPA: 

WUI the Minister of INFORMATION 
ANi> BROADCASTING be pleased to 
state: 

(a) whether AIR and Doordarshan have 
accumulated heavy arrears in its advertise· 
ment revenue: 

(b) if so, the annual rise in the arrears 
of advertisement revenue for AIR and 
Doordarshan separately during J 991-92 
and 1992-93; 

(c) the reasons for non-recovery of the 
arrears; 

(d) the existing procedure to recover the 
dues 011 account of commercial services of 
AIR and Doordarshan; and 

(e) the manner in Which tho Govern-
ment propose to recover the outstanding 
dues? 

THE MINISTER OF sTATE OF TIm 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRl K. P. SINGH 
DEO : (a) and (b) : The quantum of 
arrears is a constantly fluctuating figure 
from time to time. Arrears of advertisement 
revenue for the last two financial years are 
a, follows: 

AIR Doordar.bn 
1991-92 R.s 2S.731akh R'I. 9.41 crores* 
1992-93 Rs. 32.66.. Rs. 5.38 .. 

*including Ri. 46 crorc:s due from MinistrY 
of HUman: Resource Development 

(c) Arrears are inherent in the system of 
accreditation advertising agencies and the 
attendant credit facility. Arrears are re-
covered from defaulting agencies through 
vigorous pursuits. 

(d) The accredited agencies are entitled 
to a credit period of 45 days. On delay-
ed payment. interest is charged @18% 
~er annum. If any agency defaults pay-
ment on more than three occasions dur-
ing the course of the financial year, that 
agency is automatically deaccredited. In 
the event of any dispute, the matter is 
referred to a sole arbitrator. Awards of 
the arbitrators are filed in the competent 
courts for the decree. 

(e) AIR and Doordarshan are taking re-
course to all the contractual provisions to 
ensure timely payment of dues. including 
cncashment of bank guarantee/deaccredi-
tation of errant agencies, arbitration and 
legal action. 

It has also been decided to black ·list 
those agencies which do not clear their 
old arrears within six months. 

TET_EPHONE CONNBCTION IN 
GUJARAT 

424. SHRIMATI BHAVNA CHIKHA-
LIA: 

DR. AMRITLAL KALmAs 
PATEL: 
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·Will the Minister . of COMMUNICA-
·nONS be pleased to state : 

(a> the number of persons on the waitina 
list for telephone connections in Oujarat as 
on date, district-wise and category-wise ; 

(b) the number of persons allotted tele-
phone connections district-wise and cate-
gory-w.ise during the last three years; 

(c) the number of persons likely to be 
allotted telephone connections during 1993· 
94 ; 

(d) whether the Oovernment propose to 
expand the telephone exchanges in the State 
particularly in Oandhinagar district; and 

(e) if so, the details thereof? . 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM) : (a) Number of per-
sons on Waiting list for telephone connec· 
tions District-wise and category-wise as on 
31st October, ·1993 is given in the State-
ment enclosed. 

(b) Number of telephone connections 
provided district-wise during the last three 
years is given in Annexure. Category-wise 
information is under compilation and wiD 
be placed on the table of the house 

(c) 81000. 
(d) Yes, Sir. 

(e) It is proposed to add 1,26,616 lines in 
tlte Oujarat Telecom Circle out of which 
37~ lines are proposed in Gandhinapr Dis· 
trict. 

STATEMENT 
DISTRICT-WISE & CATEGORY-WISE WAITING LlST AI) ON 31-10-93 AND 
NUMBER OF TELEPHONE CONNECTIONS PROVIDED DISTRICT-WISE 

DURING LAST 3 YEARS 

51. Name of District 
No. 

No. of persons on W /L No. of Telephone con-
for telephone connections nections provided 
as on 31-10-93 during 

_ .... ----_ .. __ . _- --------- .----- ._-_._ - -- -- _.-._--------------- -_.-
OYT SPL 0 ENL 90-91 91-92 92-93 

--------_--_._----- _._- -----_._---- _._--_. 
2 3 4 5 6 "1 8 _. ------ ~--.---.-- _ .. -- - ---- -. _ .. _--_._ ----_ .. 

J. Ahmedabad 2949 4331 46864 9190 9416 19271 
2. Ga.'ldhinagar 12 49 2451 339 1707 1470 
3. Baroda 3951 3412 32976 301 2034 7850 
4. Rajkot 248 289 12553 527 3250 4073 
5. Surat 673 8 358~ 44433 2287 7912 12001 
6. Nadiad 22 91 4462 1984 3015 6001 
7. Bhavnagar 634 532 10564 1631 827 1697 
8. Bhuj (Kutch) 219 59 6110 840 1536 2708 
9. Bulsar 1274 192 11104 665 2095 3273 

10. Dangs 1 20 7 59 
11. Jamnagar 7 213 2852 603 1644 1288 
12. Junagadh 79 96 4461 1056 2260 1245 
13. Amrcli 51 71 1990 270 415 710 
14. Mehsana 465 320 13032 1!J06 3333 3535 
15. Himatnagar 6 67 2797 666 1003 2S15 
16. Palanpur 32 61 4916 665 1333 3920 
17. Swendrnagar 21 98 2059 333 460 1653 
18. Bharuch 472 154 4675 2719 2593 3501 
19. Godhra 78 106 3096 601 223 2505 

.. - ----_. ---- -. _-_- __ . 
TOTAL---------- -----17259-··13725 211415 26583 45963 79275 
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[Englilh] 
STATE ELECnUCIIY BOARDS 

425. SHIU DATI A MEGHE: 

SHRI VILASRAO NAGNATH-

llAO GUNDEWAR; 

SHRI HARIKEWAL PRASAD: 

Will the Minister of POWER be pleased 
to Itatc: 

(8) the details of the profit jloss of each 
State Electricity Board at present in lhe 
country ; 

(b) tthe number of cases of misuse and 
theft of power detected/registered in each 
State during each of the last three years; 

(c) the number of persons against whom 
action was taken in regnrd to (b) above 
during the last three years; and 

(d) the steps taken OT l,roposed tu be 
taken by the Government to convert the 
loss making Boards into profit making ones 
and also to check the misuse and theft of 
power in the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P. V. 
RANGAYYA NAIDU) : (a) The audited 

fiDal ac:couJlts of most ElccUicity .... 
for the year 1992-93 are still Dot available. 
The details of the profit/loss of the State 
Electricity Boards for the year 1991-92 and 
the cUmulative profit/loss as on 31st Mardi, 
1992 after reckODiDg subsidy and intereIt 
during construction is' livea iB the at-. 
ment enclosed. 

(b) and (c) The information is bem, col-
lected and wiD be laid on the Table of the 
House. 

(d) State Governments have been advised 
to undertake measures such as rationalised 
tarilI, regular payment of IIITal electrifica-
tion subsidy, improvement in Plant Load 
Factor, reduction in T&D losses etc. to 
improve the finances of the State Electricity 
Boards aDd to reduce their losses. The Con-
ference of the Power Ministers held on 
8th and 9th January, 1993 also discussed 
the ways and means to improve the per-
formance of SEBs, -both in physical and 
financial terms, and has adopted an Action 
Plan which includes, inter alia, liquidation 
of arrears of subsidy in a phased IJlIIDIlCr, 
n'dllction in outstanding dues, tariff ratio-
nalisation. fixation of minimum agricultural 
tariff, supply of electricity on metered basis 
elc. Besides, theft of electricity has been 
made a cognizable offence. 

STATEMENT 
STATEMENT SHOWING DETAILS OF THE PROFIT/LOSS OF THE SEBs FOR 

THE YEAR 1991-92 AND CUMULATIVE LOSS/PROFIT AS ON 31-3-1992 
RECKONING AFTER SUBSIDY AND IDC. 

--Sr. ----SEBs --- - -_- -- _- -- -- - --
No. 1991-92 

(Rs. in crora) 

Cumulative 
BSon 

31-3-1992 --- --- ------- ----~--------.--.-- --- -- -- - . ---"-

-----_._- --- --._-- ------ _. 
1. Andhra Pradesh 
2. Bihar 
3. Gu,iarat 
4. Baryana 
S. Himachal Pradesh 
• Karnataka 

7. Kerala 

3 

84.44 
-113.72 

70.05 
-228.15 

2.73 
24.30 

-34.73 

4 

313.64 
-1003.13 

25.30 
-946.96 
-111.80 
-157.40 
7 139.51 
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1 2 

8. Madhya Pradesh 
9. Maharashtra 

10. Orissa 
11. PuDjab 
12. Rajasthan 
13. Tamil Nadu 
14. Uttar Pradesh 

~ 
15. Wet Bengal 

. 16. Assam 
17. Meghalaya 

"Interest during construction 
AuTONOMOUS POWER BOARD FOR 

DELl« 
426. SHRI TARA CHAND 

KHANDELWAL : 
SHRI G. DEVARAYA NAIK: 
SHRI V. SREENIVASA PRASAD: 
snRI ARVIND TULSHIRAM 
KAMBLA: 
SHltI ANAND AHIRWAR: 

Will the Minister of POWER be pleased 
to state: 

<a> whether the Union Government have 
decided to handover the power generation. 
procurement, supply and distribution to an 
autonomous power board in Delhi; 

(b> if so, the details thereof; and 
<c) the time by which the board is likely 

to be set up and start functioning? 
THE MINISTER OF STATE IN THE 

MINISTRY OF POWER <SHRI P. V. 
RANGA YY A NAIDU) : <a> to (c) There 
is a proposal to set up an Autonomous 
Electricity Board for Delhi on the pattern 
of a State Electricity Board under the Elec-
tricity (Supply) Act, 1948. The entire pro-
posal is under active consideration. 

TFJ.ECAST OF CRICKET MATCH 
BETWEEN INDIA & PAKISTAN 

427. DR. S. P. YADAV: 
SHRIMATI GIRIJA DEVI: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 
2559 LSS/94-10 

3 4 

83.97 471.29 
125.19 351.67 

24.74 __,(jC).24 
2.72 -309.89 

61.80 -544.47 
84.30 407.55 
54.00 -3~.2 

-92.22 -531.0 . 
-174.58 -1131.25 

8.00 -18.79 

<a> whether the Board of Control tor 
Cricket in India (BCCI) has lodged a pro-
test regarding live telecast of crick.et match 
played between India and Pakistan in EDI-
land in August, 1993; 

(b) if so, the details thereof ; and 

<c) the reasons for telecast of unofficial 
cricket match between India and PakistaD 
by Doordarshan? 

THE MINISTER. OF STA'IE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRl K. P. SINGlt 
DEO) : <a) No protest has been lodged with 
Doordarshan or the Ministry of Informa-
tion and Broadcasting. 

(b) Does not arise. 
(c) The matches were tclecast by Door-

darshan keeping in mind. the viewers in-
terest. 

[Translation] 

EXPLORATION OF GRANITE DEPO-
SITS IN BIHAR 

428. SHRI VDAY KU.\lAR YADAV: 
Will the Minister of MINES be pleased to 
state: 

<a) whether any survey has been conduct-
ed by the Union Government to eX!)Iore the 
granite in Bihar; 

(b) if so, the outcome tbereof? 

THE MINISTER OF STA'IE IN TIlE 
MINISTRY OF MINES CSHRI BALRAM 



SINGH YADAV) ~ <a) No Sir, since JD'Il. 
mt. is a miDor miDCraI which comes UUIIer 
the ,.mew of tbe concerned .State, Gov~ 
e~. 

t') Does not ariA 
THEFr OF TELEPHONE CABLES IN 

DELHI .AND BOMBAY 
429. IHRI MOHAMMAD /11.1 

ASHRAF f'ATMI: 
SHRI ARVJND TRIVEDI: 
SHlU DEVI BUX SINGH: 

Will the Minister of COMMUNICA· 
TIONS be pleased to slate: 

(a) aM IIWIlbel- of peIIOlII arrested in con-
n.cdclIl with theft of telepboue cablea in 
DelIaI .... .Bombay and the pUDishmCDt 
awatdld ao them; 

(b) the method adopted 10 trace the per. 
sons involved in such theft casea; 

(c) the number of such incidents taken 
place m Delhi and Bombay and GuJarat 
during 1991-92, 1991-93 :md 1993-94 (tiP 
date) ; 

(d) 1Vhetller 1lIIY proper aJ'l'llllFlllCDt hali 
l!eeD made to check such incideatl; and 

(e) if 110, the detaUs thereof? 

lion fa beiDa collected and wiIJ be laid OIl 
the table of the House. 
[E,.,ILfh] 

. INDJANS IN JAILS IN GULlI 
COUNTRlES 

~30. SHRI M. RAMANNA RAJ : Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) the number of Indian citlzena lan-
guiShing in jails in the Guilf regioD, COUIl-
try-wise; aDd 

(b) the steps taken/proposed to be tateo. 
by the Government for their early relealtl .. 
country-wise? 

nIE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI R. L. BHATIA) : (a) The informa-
tion is given in the Sta1cment attached. 

(b) As soon as all Indian Mission/Post 
comes to know about the arrest of an IndlIU. 
national abroad, a request is made for 
seeking consolar acce .. to the Indian natio-
nal 1Ulder arreat. The CollSUlar OtIiccr tr\)lil 
the Indian Mission/Post concemed visits the 
detainee aDd tries to ascertain arounds and 
circumstances leading to his arrest. Where 
necessary the Mission tates up the matter 
at a higher level with the host Govemmelll 
for 8peedy aJld fair trial or review of 1Ofl-

'DIE MINISTER OF 5rATE IN THE tence. Indian Milsion/Poata alllO tate care 
MINISTRY OF COMMtJNICATlONS to see th. Indian detainees are treated 
(SHRI SUKH RAM) : <a) to (e) Infonna- fairly within jllils. 

Sl. Name of the eoimU)' - .. 
No. 
1. Bahrain 
1. Iraq 
3. Kuwait 
4. Omaft 
5. Qatar 
6. U.A.E. 
7. Yemen 
8. Saudi Arabia 

STATEMENT 
No. of ladiaas in jail 

119 
1 

52 
66 
56 

500 
5 

(after conviction) 

(approSimately) 

The exact number and details of detaiDeCS 
at any IiWD ti me are not known .. 
Slaudi authorities do not inform the 
&dian Mission regularly about lDdian 
IlaticmaJa i1l jails. Ho_wr. OD the 
basis of communications received 
from the Saudi Foreign Office. the 
numbca" of paIIODi amsted aad jailed 
durina the last three years II as f 01-
lows : 

1991 1992 JJ93 (lla0D Oc:t. 30) 
478 496 867 ---------



vACANT POSD IN. AlfMEI)ABAD 
REGIONAL PASSPOR.T OFFICE 

431. SHJU SOMJIBHAI DAMOR. : Will 
the Minister of EXTERNAL AFFAIR.S be 
-pleased to 1II.te: 

(a) whether a large J1UIDber of posts are 
lving VlICIlIlt for a loq periOd in the I.e· 
,ional paaport 01Jicc, Ahmedabad; 

(b) if so, the category-wise posta still 
vacant In this office ; 

".'. 

(c) the steps taken by the Government in 
the matter keeping in view the diflku1ti. 
being faced by the public as a result there-
of; 

Cd) whether there is any proposal fer the 
up gradation of Ahmedabad reeional Pass-
port Office; and 

142 

: .(t) if 10. iJIc ~t4Ga tbeuot? 

11IE MINISTEIt OF STATE IN nm 
MINISTRY OF EXTERNAL AFFAIllS 
(SHRI R. L. BHATIA) : (a) and (b) Details 
of posts lying vacant at Regional J.'uaporl 
Uftice, Ahmedabad are given in the State-
ment attached. 

(c) Promotions to the posts of Superin-
tendent, Assistant and UDC in the Central 
Passport Organisatio... including posts at 
Ahmedabad have been e1fceted. Stepf have 
also been taken to fin up the vacant posts Of 
LDCI. 

(d) No, Sir. 

(e) Does not arise. 

Statement 

51. 
No. 

Post 
._-----

Sanctioned Occupancy Vacancy 
Strength -------------_----__ ... _---

2 
-------------_----------

1. RcgiooaI Passport Officer 
2. Assistant Passport 0fIicer 
3. Public :Relations Officer 
4. Superintendent • 
S. Assistant 
6. Upper Division Clerk 
7. l..cnm' Divisin Clerk 
8. Stenographer • 
7. Group 'D' Posta 
---_------ -------._------------- -------

AIR/DOORDARSHAN KENDR.AS IN 
VlTAR PRADESH 

432. SHIll SATYA DEO SINGH: 
SHIJ PR.ABHU DAYAL 
KATHER.IA: 
SHlU BlUJ BHUSHAN SHAR.AN 
SINGH: 

WiD the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) the placet in Uttar Pradesh where 
new stations of AIR and Doordarsban have 
beep. eet-up during 1991-92, 1992-93 and 

the transmission power of each at dJese 
Illation j 

(b) whether the Government haw fixed 
any target of setting up AIR/DOordarIhan 
Kendras in U.P. during the Eighth Plan 
PeriOd; and 

(c) if so, the details thereof? 

mE 1\IINISTER OF STATE IN THE 
MINISTR.Y OF INFOMATION AND 
BROADCAmNG (SHR.J L P. SINGH 
DEO) : (a) (i) No new AIR statitODl were 
set up in Uttar Pradesh durina 1991-92 and 
I9t2-9'. 
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(n) ~ Do~iJuman •. proJects Were 
92 and 1992-93 as given below: 

commissioned in uttar Pradesh duriDS1991-

St. Year 
No. 
1 2 

Name of Station Project with Power 

3 4 ------.----- ._-----------------------
1. 1991-92 Churk Transposer (10 W) 

2. 1991-92 Mussoorie Transposer (10 W) 

3. 1992-93 Bareilly HPT (10 KW) 

(b) and (c) : Yes, Sir, Statemellt is given below 

Statement 
----.. ---- ---- .- --_._-------_.- -_._-- -

SI. Name of Station 
No. 

Sanctioned Projec::ts 
AIR 

1. Mussoorie 

2. Uttar Kashi 
3. Pithoragarh 
4. Cbamoli 

5. Pauri/Srinagar 
6. Aligarh 

DOORDARSHAN 
1. Sikanderpur 
2. Champawat 
3. Kotdwar . 
4. Mohammedabad 
5. Chaukhatia 
6. Didibat • 
7. Joshimat . 
8. Mau 
9. Almora • 

10. New Tehri 
11. HaJdwani 
12. Mahoba 
13. Mau Ranipur 
14. Gmgdundwara • 
15. Auraiah 
16. Naugarh • 
17. Bqeshwar 

2 

Project with power Target-date 

--------3----- ---4--

LPT 
LPT 
LPT 
LPT 
VLPT 
VLPT 
VLPT 
HPT 
LPT 
LPT 
LPT 
LPT 
LPT 
LPT 
LPT 
LPT 
VLPT 

Relay Centre (2 x 5 KW FM Tr.) 

Relay Centre (1 KW FM Tr.) 
Relay Centre (1 KW FM Tr.) 
Radio Station (1 KW FM Tr.) 

Radio Station (l KW FM Tr.) 
Relay Centre (2 x 3 KW FM Tr.) 

Technically 
ready. 
03/1994 
03/1995 
03/1995 

03/1995 
03/1995 

1993-94 
1993-94 
1993-94 
1993-94 
1993-94 
1993-94 
1993-94 
1995-96 
1994-95 
1994-95 
1994-95 
1994-95 
1994-95 
1994-95 
1994-95 
1994-95 
1994-95 
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. Projects for which locations. have ~ 
approved in the Annual Plan 1993-94 for . 
which financ'al sanwona are in progress : 
DOORDARSHAN 
HPT, Sitapur 
HPT, Balrampur 
HPT, Attara/Banda 
LPT, Radauli 
LPT, Kasganj 
LPT, . "Karan Prayag 

LPT, Nanpara 
LPT, Btah 
LPT, Buot 
LPT, Sirakota Vaikuntham 
LPT, LalgaJij 
LPT, Bagom 
VLPT, Dev Prayag 
VLPT, Chamoli 
VLPT, Lansdown 

VLPT, Binsar 
VLPT, Pratapnagar 
PGF, Mau 
POF, Allahabad 
PGF, Mathura 
PGF, Varanasi 
[English] 

SECOND STEEL PLANT IN ORRISA 

433. DR. KARTIKESWAR PATRA : 

Will the Minister of STEEL be pleased 
to state : 

(a) whether the Project for establishment 
of second steel plant submitttd bv Gov-
ernment of Orissa has been approv;d; 

(b) if so, the total cost of the Project 
and the arrangements of the funds as en-
visaged in the scheme; 

Cc) the cost benefit ratio of the scheme; 
and 

Cd) if not, the reasons for its non-appro-
val? 

'IHE MINISTER OF STATE OF TIlE 
MINISTRY OF STEEL (SHRI SANTOSH 
MOHAN DEV) ; (c) ,:md (b) The: Govern-

ment of India: have approv::d the foreign 
investment proposal for setting· up of a 
steel plant in Orissa un:ler the namo 
"Kalinga Steels (India) Limited". This 
plant is being set up in pursuance of a 
Memorandum of Understanding signed bet-
ween Government of Orissa and Dr. Swraj 
Paul of the CafQTO Group Umited_ Accord-
ing to the approval com'eyed, the estimated 
project cost is Rs. 6400 crores which will 
be met through an equi~r of Rs. 1600 
crores and a debt of Rs. 4800 crores. 
Government of Orissa have indicated that 
the equity and debt is as under :-

Eqt'ity-Rs. 1600 crores comprising :-

(a) Caparo Group 
(b) Govt. of Orissa & its 

associates 
(c) Mutual Fund 
(d) ether associates 

{Rs. in crores) 
270 
150 

so 
170 

640 

Balance equity of Rs. 960 crores will be 
raised through partially convertible deben-
tures. 

Debt-Rs 480:1 .:r:>rc:; comprising:-
Rs. 'TOles 

ta) Non-convcrtible debentures 960 
(b) Suppliers cred:t 600 
(c) Interest during constl'lJ(tion 1210 
(d) Term Lom 2030 

4800 

(c) and (d) : The Government of Orissa 
has indicated that the cost benefit ratio of 
the project will be known only after the 
Detailed Project Report (DPR) is prepared 
and detailed financial analyllis carried 
out. 

DABHOL POWER PLANT 

434. SHRI SHANTARA}I POT-
DUKHE: 

SHRI RAM KAPSE: 

Will the Minister of POWER be pleas-
ed to refer to the reply given to \Jnstarred 
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Queation No. 2237 OIl AUlDlt 9. 1993 
and .stale :-

(a) whether the final de:ision bas liIlee 
tlCen taken by the Government for comp-
leting the power station at Dahllcl in 
Maharashtra: 

(b) if so, the time by wllich it is likely 
to be Commissioned: and 

(c) if not. the reasons therefor ? 

THE MINISTER OF STATE. IN THE 
MINISTRY OF POWER (SHRI P. V. 
RANGAYYA NAIDU): Yes, Sir. 

(b) The first phase of the Project is like-
ly to be commissioned in 1997. 

(c) Does not arise. 

RELATIONS WITH SAARC COUNT-
RIES 

435. DR. SUDHIR RAY : 

WiD the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) the steps takenlpropl.'sed to be taken 
by the Government to strengthen further 
the bilateral relations with SAARC count-
ries, country-wise; 

(b) whether there is any improvement 
in the fields of trade and commerce with 
these countries; 

(c) whether cultural ex.changes are also 
inaeasing with these countries' and 

(d) if so, the details thereof ? 

TIlE MINISTER OF STATE IN THE 
MlNBfR.Y OF EXTERNAL AFFAIRS 
(SHRI SALMAN KHURSHEED) : Coun-
try-wise information is as under : 

PAKISTAN 

(a) In his congratulatory message to 
Prime Minister Benazir Bhutlo on 19th 
October, 1993, the Indian }'rime Minister 
proposed a wide ranging and sustained bila-
teral dialogue on all matters of mutual 
concern, including issues relating to Jammu 
and Kashmir. Prime Minister Bhutto, in 
her reply; stated that her Gcvemment is 
prepared to engage in IICriOUS and purpose--
ful ~isc:ussiollS between the two couatries. 

ID -a joint staaemnt 011 24th ~. 
:the _0 eouatr_ dIdaIed that the PoIeip 
_Sec:maries of India aJIcI Pakistan -would 
meet in Islamabad from JIIIIWll'Y 1-3, 
1994. 

(b) One of the main reasons for sta,-
nation in India-Pakistan trade has been the 
letters reluctance to eDPF in non-discri-
minatory trade with India. 'Though imports 
from Pakistan are treated entirely at par 
with any other country, under our import 
regime. Pakistan's trade policies discriminate 
against India as it allows only certain 
number of items to be imported from India. 

(c) & (d) No, Sir. Cultur!!l exchange 
programme with Pakistan has lapsed. 

BHUTAN 

(a) Bilateral relation with Bbntan are 
progressing smoothly. The Prime Minister 
visited Bhutan in August 11·22, 1993 and 
an agreement for another hydel projec:t at 
Kurichu in Bhutan was initialled. 

(b) Trade figures have shown an iJu:rea&e 
in the first half of the year. 

(c) & (d) There i~ no cultural e:xclulDte 
agreement with Bhutan, but cultural ex-
changes take place regularly_ 

NEPAL 

(a) Bilateral relations with Nepal are 
progressing smoothly. 

(b) The revised trade regime from April 
1993 has increased trad,. Trade figures 
have shown an increase in tlte first half 
of the year. 

Cc) & Cd) There is DO cultural exchange 
agreement with Nepal, bllt cultural ex-
changes are regular and active. 

BANGLADESH 

(a) Government of India is committed 
to further strengthen Its relations with 
Bangladesh through mutual consultation.'1 
IIIId cooperation. 

(b) There is consistent improvement in 
bilateral trade between ~ and Bmgla-
desh. The Bangladesh trade for 1992-'3 
.ands at lb. 1054 crores. 
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(~) 4: (d) lnclia IIIId Bangladesh hate a 
Cultural Exchange Progrnmme Linder ",blch 
actift cultural "Jdmnps take place. 

<a> Mr. Rani.l Wkkremesmahe, who took 
over 88 the New Prime Minister of Sri 
1.aakIJ,. in May '93 visited India in JUDe '9], 
his visit provided a 11!eful interaction with 
the new Government in Sri Lanka. Offi-
cial level talks were held in Colombo in 
November, 1993. The two sides agreed on 
recommendations for the consideration of 
the Foreign Ministers in the next Joint 
Commission meeting. 

(b) Trade between the t\'llo countries has 
grown from a total value of LS S6S miJIion 
in 1989 to US$ 313 million in 1992. There 
are regular contacts belween the officials 
and the private sectors in the two countties 
in order to diversify areas of commercial 
cooperation. 

(c) and (d) A cultural exchange program-
me was signed in Ortober 1991 for the 
years 1992-94. 

MALDIVES 

(a) During the current year, our Minister 
of State, External Mairs Shri Salman 
Khursheed and Railways Minister have al-
ready visited Maldives. From Maldives side, 
visits of their Foreil!n Minister and Justi;e 
Minister have taken place. High level vis;ts 
from both sides are abo in the offing. 

(b) Efforts at imcrovement in the field 
of trade and commerce between the two 
countries continue. 

(c) &; (d) Consequent upon smglng of 
the Cultural Exchange ProBtamme retween 
the fwo IOUlltries in Deeember, 1992, an 
exchange of programmes is to co~meDce 
shortly; . 

NTPC'I DUES AGAINST SEDs 

436. DR. AMRIT LAL KALIDAS 
PATEL:' 

SHRI ATAL BIHARI VAJPAYEE: 
SHlU PRAKASH V. PAm... 

Will the Minister of POWER be pleased 
to state : 

(a) whether the State Electricity Boards 
(SEBs)'s out&tlinding dues to the National 
Thermal Power Corporation (NTPC) is 
more thaD three thousand crores of rupees 
at present; 

(b) if so, the reasons for the accumula-
tion of these huge outstanding dues and 
failure of NTPC to recover them ; and 

(c) the steps taken to recover these 
dues from the State Electricity Boards and 
to prevent further accumulation of dues ? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P. V. 
RANGAYYA NAIDU) : <a) Yes, Sir, 
NTPC's outstanding dues from the State 
Electricity Boards (S~Bs) inclusive of 
surcharge were Rs. 3130.70 crores as on 
31-10-1993. 

(b) The reasons for accumulation of 
NTPC arrears against SEBs are non-pay-
ment of NTPC monthly energy bills in 
full from time to time. NTPC has pointed 
out to major defaulting SEBs, concerned 
State Government! and Regional Electricity 
Boards that payments for electricity are 
neither being made in full nor on time. 
Inspite of the above, most of these SEBs 
continued to draw power on the basis of 
allocation and the level of the arrears has 
gradually increased. 

(c) Apart from regular follow up of 
payments with the SEBs and respective 
State Governments, the following steps 
wherever possible have been taken to re-
cover thCle dues and prevent further accu-
mulation : 

(i) AdjuatmeDt of arrears by recove-
ries from CCIItrai appropriatiOD ; 

(Ii) RegnJatiOll of power suppliCl by 
shutting oft or restricting supply 
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to SEBs commensurate with their 
payments. 

ITranslation.] 
PUSH BUTION TELEPHONES 

437. SHRI RAM LAKHAN SINGH 
YADAV: 

Will the Minister of COMMUNICA-
TIONS be pleased to State : 

(a) the improvements brought about in 
push button telephones in India ; 

(b) the circle-'wise details of such im-
provement made during the last year ; 
and .. :..~ 

(c) the action taken by Government 
during 1991-92 and 1992-93 under this 
improvement drive circle-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM) : (a) Based on the 
feed back from the feild units the Centra-
lised agency of DOT brought about modi-
fications in dialing unit and PCB. Also 
the testing methods of quality of in~lru­
ments were improved along with proper 
packing and transportation. 

(b) The quality of Push Button tele-
phones supplied by both the Public S'!ctor 
ami Private Sectors is being continuous]y 
and const:!ntly monitored by Quality A~su­
rance Circle of the Department which has 
otlic::s throughout the country. Individual 
Telecom Circles refers their problems to 
QA Circle only_ 

(c) As mentioned in (d) and (b) auove. 
[Enlliish] 

PRIVATISATION OF liSCO 
438. SHRI CHITTA BASli : 

SHRI MOHAN SINGH (DEORIA): 
SHRI INDRAJIT GUPTA: 
SHRI SANAT KUMAR 
MANDAL : 

Will the Minister of STEEL be pleased 
to state: 

(a) whether the Government have deci-
ded to hand over Indian Iron and Steel 
Company (liSCO) to a firm in the private 
sector ; 

(b) if so, the details thereof and reasons 
for taking that decision; 

(c) whether the Government have recei-
ved representations in this xeaard ; and. 

(d) if so, the details thereof and the re-
action of the Government thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SANTOSH 
MOHAN DEY> : (a) The matter is under 
consideration of the Gove1'l1JlleDL 

(b) Does not arise. 

(c) and (d) Various Central Trade Unions 
have represented to the Government ex-
pressing their opposition to the proposal 
for seeking private participation in the 
modernisation of liSCO. An all party 
delegation of the West Bengal Legislative 
Assembly also called on the Steel Minister 
in August, 1993 and urged that moderni-
sation of nsco be taken up through the 
Steel Authority of India Limited (SAIL) 
without enlisting privat-e participation for 
*he purpose. 

It has not been possible to take up the 
modernisation of lISCO through SAIL be-
cause of resource constraints. Govern-
ment is, therefore, examining the possibility 
of private sector participation in the moder-
nisation of liSCO. 

TELECAST OF HERO CUP MATCHES 

439. SHRI K. H. MUNIYi\PPA : 

SHRI MULLAPPALLY RAMA-

CHANDRAN: 

Will the Minister of INFORM,\.. TlO!"J 
AND BROADCASTING be pleased to. 
state : 

(a) whether there was a del'1and for 
the telecast of CAB diamond jul:ilee cele-
bration matches for the Hero Cup ; 

(b) if so, whether som.: of the matches 
were not telecast by Doordll.rshan ; 

(c) if so, the xeason. tlleref.Jr ;. 
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(cl,) whethIr..... laNiID 1*viIIoa ~W POWER. PLANTS"IN GUJAltAT 
DCtWO~ .~~ 'to Co~r theae _~ , , ~. ~~," . ~~~I~ ~~ 
live ; and THAKORE : ' , .'. 

(e) if so, the reasons for not aivins per-
,mission to them ? 

nIB MINISTER. OF, STATE OF THE 
MINISTRY OF INFORMA TlON AND 
BRO..u>CASING (SHRI K. P. SINGH 
DEO) : (a) Yes, Sir. 

(b) Yes, Sir. 

(c) The matches were not covered since 
the contract' to do SO was' given to iome 
other agency. 

(d) Yes, ,Sic. 

(e) The permission to telecast from 
India was denied since broadcasting in 
India is the exclusive privilege of the 
Central Government throu&h AIR and 
Doordanhan. 

SHRI ARVIND TRIVEDI': 

Win the 'MiniSter of· PowER be 'pleased 
tOltate:' , .' 

. '(a): the power generation' taraets:' ilxed 
for Gujarat ,State. upto September 30. 
1993 ; 

,,(b) whether the UBion Government have 
received any prOposals in regard to setti!]g 
up new power pbmts .in Gujarat d~ng 
the Eighth Five Year Plan period; L: 

. (c) if so, the names ·of ,the, disUicts, in 
which these plant." are io 'be 'set up,,; 
and 

(d) the time by which the approval is 
likely to be aa:orded by the Government 
in this regard ? 

THE MINISTER OF STATE IN nlE 
MINISTRY OF POWER (SHRI" P., V. 
RANGA YY A NAIDU) : (a) The power 
generation target fixed for Gujarat State 
during the current year up~ ~ember. 
1993 is given below:-, I;, 

" (In M:u.l, 
si. No. Target .,. 
_______ G_uja_~~Electr __ i~~~~~~ ___ .' .. ___ .. __ ........ - .. _. __ .. _ .. _ .... _ .... -.''-

t. Thermal 
":!~ Hyde). 

3. Nuclear 
TOlal 

12200 
467 
80 
12747 

.(b) to (d) The foUowing lIDc:fined projec:ts aie achecluled for,c;';~~~ 
the State of Gujarat during the 8th Plan (1992-97) :-

S1. No. Name of the Project 

1. Kadana Unit 3-4 (Hydro) 
2. Kutch Lignite U-3 (Thermal) 
3. Sihka Unit-2 (Thermal) 
4. Utran Gas Based TP (Gas) 
5. Kawas CCGT (Gas) 
6. Kakrapar (Nuclear) , 
7.· 'Gandhar CCGT (Gas) 

Capacity 
(IN MW) 

District 

120.00 Panchmahal· 
70:00 Kutch 

120.00 Jamnagar 
78.00 Sural 

538:00 S\I1'!lt 
440.00 Sural 

. 615:00 Bluinlch 

.. : ".':. 

~. .. .":. .: {. 



·:itt.·~~·CJtiJatU·tVm·HCeiV ... fa 
..... ~ ~ .......... 1'.'11'111_ 
the Jnter..State Sardar ,...., Hydel Pre-
ject (1450 ~. 

, . 

V&T OF aamsH :FORBIGN, 
SBCIlBTAR.Y 

441. ~ a.\a aAY : WIl .... JaIi"-
... 01 EX1'2IlNAL AJlPAIU be ~ 
to state : 

fa) wletIIer the 8riti6 ForeiIR Secre-
..., 1'i8iteII Wia ,.....". .... hlkf nr.-
mama IIIiIr:IIsaiou .... JIMIaa ~ ; 
and 

~ tile milia __ .,. WiclIIIc W dis-
a.i... wittt th Geterbmeat and Ille 
outcome thereof ? 

THI! MINISTElt OP Sl'ATB IN mE 
MINI!'I1lY OF E.X1'EKJIfAL AFPAlRS 
(SHRI R. L. BHATIA> : (a) V .. , Sir. 

fb> The ... iIIaes ..... iIlcadcd 
tilderaI .... ation ita -badat terre-m.. illlasi8llatimt rsf lIIcIo-UK eooIICJIIIic; 
refIItkIfts, J'Bdoro.Pak mat... the situation 
in ,_ ... ICMIlmiF .. deW~s 
related to hUDlllll riIfda'. 1'Ile taJb ftIlIdI-
..... ..-w uncIerst'lUlding of each other's 
CIOIlCema and penp.tives. Pn!spects for 
IDcIe-Britilil ec:oae_c nlaticlua in the 
areas of trade, iiIwItments and joint ven-
tures were also ..unced as a result of 
the YiIit. 

DIS'IIiJCl1ONS ON . ISSUE OF VlSA 
'IT GREAT BRITAIN', US AN'O 

CANADA 

442. SHlU P1tAKASH V. PAtTII.: 
Will the Minister of EXTERNAL AF-
FAIRS (,e plead to llfale : 

(a> whether the Gov __ ts of Great 
Britain, US aDd Canada bavc ilSUBll ialtruc-
tioDs to their diplomatic misaioua abroad 
DOt to issue any entry permit to any un-
married individuals to visit their COUIItries ; 

(b) if 80, whether ...... tllllllatl and 
IICbolars from IDdia III'e likely to be dec-
ted by Chis decision ; and 

'(4) if 10, ~' .. ~ ~ ~ taken 
". die' ~ iii tIJJI reid , .' 

TIm J.UNISTElt OF STATE IN nIB 
MINIS1'a.Y OF EXTB&NAl. APFADS 
(SHlU R. L. BHATIA) ~ (a) aov.-nt 
III'e not aware of any internal inatructions 
issued by the Government of U.K., U.s.A . 
• CUada to Ih* iii ..... ill IatIa to 
tIIie effect. 

(b) White thete llas been ti8f1fetliDg of 
immigration reguiatiODS in pnend' by 
foreign countriea, genuine students and 
scholars who satiafy the dlluiRaeJl" of 
IUch rellJ)ations of a particular country 
can obtain student visa. 

(to:) Govcauneat hav6 110 kM:ua l&aadi in 
the matter as grant of visa by a foreian 
MEan is a sovereip prerogative. 

KUWAITI PRISONERS 011 WAR IN 
IRAQ 

443. IHRI BAPU HARI a1AURE: 
WiD die MiIlister of EXTIIR.NAL AF-
FAIRS .. pleaaed SO I&a&e ~ 

(a) wheth« X.wait lias S8IIIht l.Bclian 
assistance to persuade Iraq .. rokuo the 
Kuwaiti Prisoners of 1991 Gulf War and 
to respect the border between the two count-
riee iD coapI' witII the United N.ions 
Security Council resolutions ; and 

(b) if so, the response of die Gowern-
ment in this reprd ? 

THE MINISTER OF STATE IN THE 
UINIS1'RY OF EXTEaNAL AFFAIRS 
(SHlU :R.. L. BHATIA) : <a> Yes, Sir. 

~ GoVWlllllat baa CODaiItI'JItly ca1led 
for stria IICIlJemae .. .. the leInent 
UN Security Council Resolutions in regard 
to these two iIIaes. 

PENDING POWEll PROJECTS IN 
IC.EllA.lA 

444. SHIU MULl.APPALLY RAMA-
CHANDRAN: Wlll. &be Mimster of 
POWER be pleased to alate : 

(a> the detaiJa. 01. ""'" ~ .. pro,osed 
by the Government of kerala peudiDa with 
tho Uaioa Oovemmeat lor cleareare ; 
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. ® a. time .., , __ ....... JiU1y 
to be c:Ieared ; aU . 

(C) tile del_ of power ptOjects fa the 
State rec:eiYilw fuadI fIom foreip ~. 
riea ? 

Sl. \ Namcofdle Project 
No. 

11m MJ.l'QST.8J'. OF Sl'ATlLlM.n-. 
MJNJS'rRV OF' POWell. ($H1U . P. . V. 
L.'\NGAYVA NAJJ)lJ) .da) &DIS (1) 0. 
tails of PoWer pn;Jecti .iaboiitti!d 'by .• 
Government of Kerala to the UDioD G0-
vernment are given below. ' 

Status 

1. Pooyankutty 
H.E. Project (240 MW) 

Techno-ecollOmic &: investment c1earanee6 have tiee.., 
acx:orded. For forest clearance, the project has been 

2. AthirappaUy H.E. 
Project (160 MW) 

Since the revised, proposal involves chan,ges in scope of 
civil works as well as energy benefits, CEA has requested 
the Kerala State Electricity Board (KSEB) to SUbmit 
a fresh project report. Forest t1earance hal aJsO to be 
taken by Go\'t. of Kerala from the UnioD MfiIistJ1'of' 
Environment &. Forests. 

3. D.G.Stationat Kasargode 
(60MW) 

CEA had cleated the project but KSEB illllOW required 
10 change the site and obtain fresh clearaDCes. 

4. D.G. Power Plant 
Kozhikode (126 MW) 

KSEB is ma.kiaJ an eoviroamoatal impIIet ~. 
whereafter the project will be subaMtted ." it .. alA 
for seekins _!me ItOIlOIDic dIaraace. 

The time for according fmal clearance 
will depend upon time of submission of 
project report and details therein. 

(c) The Lower Periyar Hydro·electric 
Project (3 X 60 MW) is being executed hy 
Kerala State Electricity Board with assis-
tance from the World Bank. The Proje::t 
i~ schedukd for commissioning ia 1995-96. 

TELECAST OF ·VIOLENCE ~ENE BY 
DOORDABSHAN 

445. PROP. UMMAJU!DI)Y VBNICA· 
rnsw A'RUJ : wm' the t.~~ter '" IN' 

FORMATION AND. BIla.u>c.ASTlNG 
be pleased to stale ,: 

(a) wiletbu the Doonilll'Shall .,ropose to 
take effective steps to ~ t1Ic extent of 
telecast of scenes of violen,,~ in its val ions 
progranimes ; IIiId .' 

(b) if so, the details thereo! ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATIPN AND 
BROADCASTING (SHlU K. P. SINGH 
DEO) : <a' mel (b) By uIil 1Iqe. [)cor· 
daisbim progt'limlMia do aat coat8ia' seetiet 

, . 



,:tiEcbiBE1l6. 1993 '.,", 

ci:~-riol.,J: ~ : .• ; ~~"~de-, 
qnate· care : to a'VOid. ~tII ',of 'ex~Ve 
vioIe~ m' the films teleCast' br. ,its cb:m· 
tiell" " ' ' ... ~. ~ . 
[T1'tUI.fUrtion] . 

PENSION SOIEME IN DTC 
446. SHRI ARVIND TRIVEDI : 
",' , SHRJ PANKAI 'CHOWDHARY:" 
Will the Minister of SURFACE TRANS· 

PORT be pleased to stat:: : 
, '(a) whether there has been 'a' cominuous 
demand for the introduction of pension 
schcDle ,.in' the Delhi, Transport Corpora· 
*iQIl ; , 

(b) whetbeJ .Government bav,", consie 
dered the aspects of' this demand;' ' 

, (cl.. the ~ by which it is likely to be 
~~~eil.ted; and 

(4) jf not, tbe reasons thereof J 

THE MINISTER OF STAU: OF THE 
MINISTRY Of SURFACE TRANSPORT 
(SHItI JAGDIsH TYTLER) . (a; Yes, Sir. 

(b) to (d) In November, 1992, the tlo· 
vernment had sanctioned the introduction 
of Pensi(ln, ScheDie in PTe on the Central 
Government pattern w.e.f. J.8·1981, to be 
operated by L.I.C. on' behalf of DTe. 
However, due to certain Jitl'erences bet· 
ween LI.C. 'and DTC mrer the implemen" 
tation of the scheme, it could not be imple. 
mented so far. '. DTC has, -'OW ileeid~d ',0. 
implement the scheme on Its own and 
their proposal is under uoverIlInent's em:!' 
sideration. 

")' . . . .' 

POWERS PROJEcTION IN MADHYA 
PRADESH' 

4~7. DR. LAXM;INARAYAN PAN· 
DEYA: ' 

Will the Minister of POWER be pleased 
to stat~ : 

(a) the number of proposals $ubmitled by 
,the GovlCmment of ~adhya Pradesh for 

. gettil\8 bYdro-electric projects completed by 
t~prjv~te ,!!eel,or ,compa~ies ,; 
. '(b) the ~umber of proposals 'approved by 
, . the Uniqn Government so far " and the 

number of them yet to be approved ; and 

0:' :(chliernU;iu -tM-"~, Iii', apprOva(.of 
an the proposals? ..... : ' " . . -

~ mE . MINISTER OF STATE IN THE 
MINISTRY OF, POWER (SHRI ,P; V 
RANGA YY A NAIDU) : 

(a) : Two. 

(b): Government' of Madhya ' Pi~h 
have entrusted the Maheshwar HEP (400 
MW) and Tawa HEP (12 MW) to MIs. 

'Maheshwar Hydel Power Corporation Lid. 
(J>romoted by Mis. S. Kumars) and MIs. 
Ilindustnn Electro Graphite (HEG) for e1l:e· 
cution in the private sector. These two pro. 
,ects have obtained almost nil dearances as 
State Sector Projects which hllve to be trans-
ferred to the private Promoters. The re-
vised proposal for Mahesbwar HEP submi~ 
ted by the private promoter has been found 
acceptable for clearance from tecbnical anl~ 
cost aspects by CEA. 

(cl : Does not arise. 
[English] 

SHORTAGE OF POWER IN GUJARAT 

448. SHRI HARIBHAI M. PATEL: 

Will the Minister of POWER be pleased 
to state : 

(a) the anticipated shortfall of power ge-
neration capacity in Gujaral in the Eight!: 
and Ninth Five Year Plans; 

(b) whether any coal linkage has been 
provided for new projects to meet this 
shortfall ; and 

(c) if not, how the shortfali is pr"p<)s:d 
to be met ? 

THE MINISTER OF STATE IN Tl:iE 
MINISTRY OF POWER (SHRI P. V. 
RANGA YY A NAIDU) : 

<a> : Based on the Fourl~nth Power 
Survey of ' the Central E1e ... -tricl,ty Authority, 

,: tbe power supply position in Gujarat in the 
~a1 year of,thc'vm Plan (1996-97} 15 
anticipated as UDder : 
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ped:~(:MWr . 
. "5,487 

lli2 

.. 'Eb~ (MIt .;; Ii> 
_ ~uirement 

AVailability. 

Shortage 
Percentage 

The Ninth Five Year Plan targets have 
not been forinula~d so far. 

(b) C;oal/Lignite linkages have been given -
for Sikka Extn. Unit-2 and Kutch Lignite 
Unit-3 respectlvely. 

Name .of the Scheme 

3,802. 
-1,685 
-30.7 

. -33,645 

27,~5 

-6.000 
_-17.8 

(1:) Towards mitigc.ting the shortfall to 

some extent, the following power projects 

have been identified to give b.:nefit during 

the VIII Plan in the State of' Gujilrat 

Total 
1. C. 
(MW) 

Benefits 
during the 
8th Plan 
(1992-97) 

MW -

Likely 
Schedule 
of 
Commission-
ing 

------_.-
I. Kadana 11 Unil-3&4 
2. Sikka Extn. Unit-2 

~. Kutch Lignite Unit-3 
4. Utran CCGT 
5. Sardar Sarovar 

()(i~~ Share) 

2x60 
1 x 120 

1 x 70 
3x33+1x45 
6x200+Sx 50 

120 

120 

70 
78 

2~2 

1995-96 
1992.93 

1996-97 

1992-93 
1995-96 

(80 MW) 
1996-97 

(152 MW) 
._. -------- _ .. _--------- ---------. __ ._----------------

Besides the benefit of 620 MW durinj;: 
the VIII Plan from the dbo~e projects 
Gujarat will get substantial power as its 
share from the ('.cntral Sector projects 
likely to be commission~d during the VIII 
Plan. 

[English] 
TELEPHONE CONNECTWNS IN 

KARNATAKA 

449. SHRI V DHANANJA'i A 

Will the Minister of CO'1MUNICA· 
nONS be pleaSed to state. : 

(a) whether a large number of sul'tscribers 
in _Dakshina Kannada and Kodagu district 
Karnataka have heen waitiug for a lona 

time to !let new telephone connections ; 
:br if "So;'~ detaiis -thereof-·distrkt-wise; 

arid 

( c) the steps taken to pro;;ilfe such COD-
n':clions early and to improve telecom ser-
vices specially in rural areas ? 

THE MINISTER OF l)"TATE IN THE 
!\IINISTRY OF COMMUNICATIONS 
lSHRI SUKH RAM) _ : 

(8) Yes, Sir. 
(b) W.dting list as on 1-11-93 

Dc.kshina K,mnada District = 24255 
Kcdagu District = 2367. 

(c) About 10,000 new connections are 
Ekclv to be provided during this year. As 
per 8th plan ot-jectve the waiting period for 
telephone connection is to be reduced to 2 
years in large: telephone system and: tele· 
phones practically on demand in rural/tri-
bal areas by the end of Sth plan period 
(92-97). The expansion of the -exchanges 
are -beiq plaDned acc:Ordingly to meet the 
objective _ and also to improve the Telecom 



...u. .ia naral· area small eJectrolUc. d· 
c1laqel are beiq iDstaUed to aerie nP'Bl' 
areas and every panchayat village is to .tM, 
provided v.ith a telephone by ~ 1 st March, 
1995. 

[TnuuIlrtion) 

PENDING PASSPORT APPUCAnONS 

450. SHlU DBVJ .UX SINGH : 
SHlU SYED SHAHABUDDIN : 

WiD the Min ... of EXTERNAL AFFA· 
IRS be pleased to state ; 

(a) the number of passport applicatious 
pending, Patspon Office-wile as on January, 
1, 1993 ; 

(b) the number of passport applications 
received, office-wile during January-Sep-
tembe!', 1993 ; 

(e) the .'IUIlber at paispotu iiIue4 : 

(f) the Dumber of applic:auODi IDldet p-o-
cess as on September 3D, 1'9'.; aDd 

(g) the Dumber of applications indoded 
in the above. which are pend ... for IDOre 
than three mODths ? 

TIlE MINISTER OF STATE IN mE 
MINISTRY OF EXTERNAL AFFAIRS 
~ L L. BHATIA) : 

(a) The information is gi\'Cll at atatealeDt 
attached. 

(b), (e) &. (f) The informrAion is given 
R! Statement attached. 

(c) &. (d) Information is oemg collected 
and will be laid on the Table of the 
House. 

(g) Information is not maintained in the 
(c) the number of applications finally format. H{lwever, statement-II attadl!d, 

disposed of during *his period ; Column V indicatca the number of applica-
(d) the Dumber of applications rejected ; lions pending for more thaD one month. 

STATEMENT-I 
Applications pending at Passport Office as on 0I-OI-199:1( allfigures are provi5iollJJl) 

S. Station Pendency 
No. -------
1. Ahmedabad 40437 
2- BangaJore 18504 
3. BareiDy 11092 
4. Bhopal 3188 
S. Bhubaneswar . 2978 
6, Bombay 47349 
7; Calcutta 23413 
8. Chandigarh 82499 
9. Cochin 62679 

10. Delhi 34024 
II. Goa 2074 
12. Guwahati 3663 
13. Hyderabad 3745'> 
14. Jaipur 50S61 
IS. Jalandhar 116026 

16. Kozhikode 168942 
17. Lucknow 87406 
18. Madras 65417 
19. Nagpur 827 
1<1. Palna 42993 
21. Trichy 157081 
22. TriVIUldrum, 83853 

1142835 
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STA'l'El\fIM'.;JI 
&&alai Ii ... JIIIIPCId ~ hill J .. to lit Oct 1993 

(AJl1Iwes are ........ ) 

(I) 
0IIce 

IIIaded8IIad 
Bangalore 
Bareilly 
Bhopal 
Bhubanesh,,"IU" 
Bombay 
Calca&ta 
Cllaildigarh 
Cochift 
Delhi 
Goa 
Guwahati 
Hyderabad 
.laitIw 
Jalandhar 
Kozhikode 
lMeknow 
Madras 
Nagpur 
Patna 
Tricfly 
Trivandrum 

r""') 
IN'rERNAnONAuSA1'ION OPGANGA 
WATER SHARING BY BANGLADESH 

4.n. IHRJ DHAIlMAMNA MON· 
DA YT A SADUI. : 
S~ CH[TTA BASU : 
SHII S. a. SlDlfAL : 
SRltI BIRSlNGR MAHAl'O 

DR. I). VENKAT£SWARA 
·I:A.O :. 

(II) <IIJ) (IV) (V) 
Receipts Issue AppJication& MOI"C 

IIDder &hanollC 
process month 
as on peudency 
1-10-93 

85853 103015 2305S 11211 
87459 65547 40586 23112 
464" 50830 6&72 2911 
19133 19165 4834 lll} 
7fm 7113 2237 610 

159503 1.54991 51676 19527 
31459 40509 13403 5820 
57683 68338 72086 62662 
90721 140496 12385 lJl72 
99S45 99503 33881 12610 
12631 12066 2592 145 
6014 6894 2781 1699 

158093 167095 26859 12928 
51'13 87336 14fJS6 8800 
64219 80130 83392 73547 

1506" 255266 61146 52552 
99455 102299 83293 66840 

119570 161772 23162 19862 
10093 9609 1362 57 
34848 35932 42104 38531 

168682 2Slj4)7 56552 36354 
95037 157441 20862 10814 -. __ ., 
1648663 2084414 671376 472.914i -_ 

Will the Minister of EX'I'EItMAL 
AFFAIRS be pleased to stale: 

(a) whether Bangladesh llufleea ..:k'.g 
efforts to iDtematioDaJisc the illUO of 
Ganga water shariD8; 

4b} if so, the specik steps .... by 
:.be GoveI1l'lllCllt ill 1hiI regaftl; 

(c) whether the Prime Minister of tbat 
country raised fbi. iIsue Ilurin& -.: recent 

address to the t.1N Generlil Asse.ml!ly: and 
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(d) if 80, the reaction of the ~m-. 
went thereto ? . ' 

THE MINISTER OF STATE'IN THE 
l\UNISTRY OF EXTERNAL AFI'AIR~ 
(SHRI R. L. BHATIA): (a) Yes, Sir. 
Bangladesh has raised the issue of Ganga 
Water Shaling at different international 
fora such as, United Nations General 
Assembly and, Food and Agricultun: 
Organisation. 

(b) Government of India has taken I'P 
the matter with Government of Banglad~sh 
and conveyed that Bangladesh's att=rnpt 
.at internationalising the issue was uoac· 
ctptable to India and India would not 
oo~promise on ·this important matter 
\\ here our vital interests are involveJ. 

. (c) Yes, Sir. Prime Minister of B.1"'~!<l­
desh Begum Khaleda Zia had raised the 
Issue of Ganga Water Sharing on Oct. I. 
1993, nt the 48th SessioD. of the United 
Nations General Assembly. 

(d) In leeping with its principled stand. 
India remains commitii:d to devising lin 
equitable, long-term and comprehensive 
;trrangement on water sharing with Ban\;h-
desh through bilateral discussions. India 
contin'!.les to be ready for a constructive 
bilateral dialogue with Bangladesh on the 
subject. 

EXCHANGE, OF TECHNOLOGY WITH 
CHINA 

452. SHRI RAM KAPSE : Will tbe: 
Minister of STEEL be: pleased to state : 

(a) whether an agreement has been 
~il!ned with China envisaging transCcr of 
pulverised coal injectionlblast furnace tech-
nology from China to India and from 
the DRI (Sponge iron) technology from 

India to China; 

(b) whether another agreement has 
l:een s:gned between Orissa Sponge Iron 
Limited and CMIFC for supply of Coal 
based sponge iron technology to Chiiia: 

tAd· . 

. (e);if so, otbe'r 'detirll~ of te.lui:il\)~y 
~ransfei' involved in the process ? 

:mE MINISTER. OP STATE OF THB' 
MINISTRY OF STEEL (SHRI SON10SH 
MOHAN DEVi : '(a) to (c) Metallurgical 
&. Engineering Consultants (India) Limited 
(MECl)N) has signed a Lice.uce Agre~ 
ment 'with Beijing Central Enginceriq &. 
Research Incorporation of Iron I: Steel 
(CERIS) of China for transfer of tec~lltl· 
logy from China to India in the aru of 
pulverised coal dUst :njection system for 
use in bIas! furnaces. This technology is 
widely adopted in blast furnaces in order 
to det.-rease consumption of metallurgical. 

In order to tlevelop coal based SP:O;Cl;C 

iron industry in China, the Chinese Metal· 
lurgical Import and Export Corporation 
have entered into a Memorandum of 
Undelstanding with Orissa Sponge Iron 
Limited (OSII.) in September, 1992 for 
import (If technology including basic and 
detailed engineering from India for coal 
hased direct reduction of iroD ore. 

[Translation] 

NEW POST OPFICES IN Dam 

453. SHRI RAI\IPAL SINGH: Will 
the Minister of CO:\fMUNICATlONS 

l'e pleased to state : 

(a) whether post·offices in Delhi parti-
l'ularly in East Delhi is disproport'ona1e :" 
:he requirements; 

(b) if so, whether the Govemmen', pn,,. 
pose to open more post offices in the: 
c:;pital; and 

(c) if so. the details with locatlofis 
thereof and by which time these 'are likely 
tel be opened ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM) : (a) to (c) : No. 
Sir. But it is proposed to open 6 more 
departmental sub-pilt offices ,in Delhi under 
Annual Plan 1993·94. The details of l~a· 

lions have not been finalised; ,however, 
'the" atl!" tljrl'efed To' be opened by 
31-3.1994. - ,. 
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TELEPHONES OUT OF ORDER. 'UNDER. 
CALClJTI'A TELEPHONES 

454. SHRI TAIUT BARAN TOPDAJl: 
Will the Minister of COMMlJNICATIONS 
be plealed Ie state : 

(a) whether several hundRda of tele-
phones are out of order for a long time in 
different "telephone exchanges under 
Calcutta Telephones; 

(b) if 10, the details with reason, there-
for; and 

(c) the steps takeD so far to restore 
tbese telephones 'J 

THE MINISTER. OF STATE OF THE 
MINISTIlY OF COMMUNICATIONS 
(SHRI SUKH RAM) : (a) Some tele-
pbones are out of order for a long time. 
Percentage of such telephones constitute 
only 0.7 per cent of the total Dumber of 
telephones working in Calcutta Tele-
phones. 

(b) This year rainy season continued 
upto end of Oct. '93. This coupled with 
large number of damages caused to the 
underground cables by various utility 
2gencies resulted in a larger number ~f 
cable faults, which are taking more time 
for restoration inspite of out best efforts. 

Cc) Additional Maintenance Personnel 
have been deployed for rectification of 
faults. Maintenance personnel are working 
beyonnd normal working hours and on 
holiday, for early restoration. 

The following preventive measures have 
been taken :-

(a) Constructions of underground 
cable duc:t has been taken up in a big way 
for proteetioD of underpouacl cables from 
extemal damages. 

(b) Old life expired and unservicable 
paper core cables are being replaced by 
jelly fiUcd cable •. 

(c) Better c:o-ordinat'oD with various 
utility ageacies are enmred to minimise 
the damage caused to' c:ablft. 
2559 tS~12. 

(d) 1'bInIilo4ikiJlt 'JoiBtiaa' kits IIDd 
Modular Cmacaioaa are beiq 1IIId to 
preveat joint failures. 

NATIONAL HIGHWAYS IN ASSAM 

455. SHI PROBIN DEKA : Will the 
Minister of SUB.FACE TIlANSPORT 
be plealed to itate: 

<a> tbe IIIDDber ad total Ingdl-of 
National Highways paaiD, tbJoalh 
Assam; 

(b) the percentage of the length of 
tbae Nafonal Hipway. to the IOtaI 
COWltry; aud 

(c) the details oil the worlt whicla an 
under euaWoD on vuioua N.aionaI 
Highways in Assam at PI'elCDt ? 

THE MINISTER OF STATE OF THE 
MlNISTIlY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTI.ER): (a) There 
are 13 National Hi,hways in the State of 
Assam having a total IeIIgth of 2296 Km. 

(b) 6.74 per ceDt. 

(c) Projects aggregating to .Rs. 2l4.91 
crores for road aud bridae wOlb are 
under execution on variana National Hip-
ways in Assam at prescDl. 

WINDING OF DOT 

456. SHRl INDRAJIT GUPTA 

Will the Minister of COMMUNICATIONS 
be pleased to Ilate ~ 

(a) wheher the Govemment have initia-
l cd action to wind up the Departmeat of 
TelCCOlDllWDicabons as part of the IIC1V 
Telecom Policyj 

(b> whether a laree number of em-
ployees are likely to be rendered 1UqI_ 
as a result thereofj aud 

(c) if 10, the stepa eaten by the Govern-
ment for their safeguards ? 

THE MINISTER. OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 

(SHRI SUKH RAM) :' (a) No. Sir. 

,(b) and (c) Do IlQt arise ill view of 
reply '10 'pan (&) Uovc. 



.t: "",n. smu' ; Mr.tESa·' CHENNI-
THALA : WiD the 'MlDister' of INFOR-
MATION AND BROADCASTING be 
Pleaied to state : 

, (a) whether there is a shortage of 
children'. films Of &COd quality; . 

(b) if so, whether any steps have 
been taken. to ptoduce c:hildren'. films of 
,aood quality; and 

(c) if 10, the details thereof ? 

.THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMAnON AND 
BROADCASTING (SHRI K. P. SINGH 
DEO~ : (a> to (c) The National Centre 
Of. FJms for Children and Young People 
(N'CYP> , an autonomous body under the 
M'nistry of Information. and Broadcasting, 
has been set up to produce, acquire and 
exhibit good quality and value based 
children's films. With the grant-in-aid 
released by the Government, the N'CYP 
ptoduces approximately 4 feature films 
aDd 4 short films 'D a year. The quality of 
chiidreD's films ptoduced by N'CYP has 
shown considerable improvement du~ing 
the recent years. The N'CYP films, namely, 
Abhyam, Taro, Ballu Shah, Muz Se Dosti 
Karoge, Cycle and LavaDfa Precti have' 
won awards in the recent years. N'CYP 
al.om procures rights for certain good qua-
lity foreign films to augment its stock 
of good films. 

TELEPHONE OPERATIONS IN 
. GUJARAT 

458. DR. K. D. JESW ANI : wm the 
Minister of COMMUNICA nONS be 
pleased to state : 

. (a) whether the telephone operations 
lire .mostly non-functional at the district 
IBIId \!iIlage level 'in Gujarat State; 

. (b) 'f 10, the reasons ther.>for; 

(c) the total Dumber of electronic ex-
changes 'n operation iD' rural areas of the 
State; and 

(d) the time by which every vI1lage in 
Gujarat is h"kely to be provided telephone 
connection and steps being taken to im-
plement the policY -effectively--;:: .: ' 

THE MJNJSTER OF STATE OF',TH£ 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM) : (af.No :Sir. .. 

(b) Does not arise in v'cw Of (a> 
above. 

(c) The total No. of . electronic ex-
change in operation in rural areas of 
Gujarat is 756. 

(d) The 8th Five Year Plan envisages 
telephones 'n all Gram Panchayatl. To 
this eDd work is progressing as targeted. 

. HINDUSTAN (J>PPER LIMITED 

459. SHRI SARAT CHANDRA 
PATTANAYAK : Will the Minister of 
MINES be pleased to state : 

(a) whether the economic viability of 
the Hindustan Copper Limited has deterio-
,rated; and 

i (b) if so, the reasons therefor and the 
steps taken to boost the ecoDomic viability 
.of HCL ? 

: THE MINISTER OF THE STATE 
OF THE MINISTRY OF MINES (SHRI 
,BALRAM SINGH YADAV): <a) and 
(b) Hindustan Copper Limited (HCL) 
has beeD earniDg profit siDce 1987-88 till 
1992-93, However, HCL appreheDds cash 
losses during the curreDt financial year 
1993-94 manly due to sharp decline in 
the international price of copper and slug-
gish market coDditions adversely affectiDg 
realisable ct'pper prices particularly when 
copper metal is freely importable now. 
Besides, HCL faces inherent problems of 
poor grade of one, limited knOWD reserves 
of copper ore in the country, low scale of 
operaf ons, high input c:ost$, etc . 

\ HCL has conCeiVed a RevampiDg Plan 
which inter-alia, envisages expansion of 
existing smelter at Khetri Copper Com-
plex, Rajasthan frolD 31,000 tpa to 1 lath 
tpa based on 'mported copper concentrates 
and also expaDsioD of copper mines of 
Surda and Rakha iD Eastern Region and 
Kolittan in Western Region, .phasing out 

of uneconomic: mines, rationalisation of 
work force, etc. for .. improviDg of ability 
gf the operatfons of"- the, COJDpaDY.· . . , .,_. ~ 



[Tran.tlarion] 

NEWS IN SANSKARlT 

460. SHRIMA TI SUMITRA MAHA·. 

ta) the plllCel where S.T.D. and poup 
dialing system hav~ been established in 
Sindhudurg and Ratnapri Districts (Maha· 
rasbtra) upto November I, 1993; 

JAN : Will the Minister of INFORMA~' 
TION AND BROADCASTING be pleased 
to state : 

(a) whether the Government propose to 
telecast news n Sanskrit on' Doordarshan. 

(b) if so, by when; and 

(c) if not, the reasons· therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADQASTING (SHRI K. P. SINGH 
DEO) : (a) to (c) For a variety of 
reasons including demographic pattern, con· 
stra;nts on telecast time, resources and 
manpower, 't has not been found possible 
to telecast news bullefns in Sanskrit in 
the National Network. 

(English) 

S.T.D. FACILllY IN MAHARASHTRA 

461. SHRI SUDHIR SAWANT 
Will the Minister of COMMUNICA nONS 
be pleased to state : 

(b) the time by which. S.T.D. syatem 
will be installed at Malvan. Deogad. 
Rajapur. Lanja and Devrukh; and 

(c) the places where electronic i:xchanges 
have been established upto November 1. 
1993 and the places where such exchanges 
are proposed to be established in near 
future? 

THE MINISTER OF STATE OF TIft 
MINISTRY OF COMMUNICATION~ 

<SHRI SUKH RAM) : <a) The names"of 
places provided STD in Sindhudurg aud 
Ratnagiri districts are given in the State· 
ment-I. Group Dialling is not establiahed 
in these two districts. 

(b) The time by which the STD is 
proposed to be commissioned lit Malwan. 
Deogad, Rajapur, Lanja and Devrukh it 
noted in the Statement·II. 

(c) The names of places provided with 
electronic telephone exchanges as .OD 
Nov. I, 1993 in Sindbudurg and Ratnagiri 
Districts arc listed in the Stiltement-III. 
The list of places proposed to be provided 
electronic exchanges by March 31st. 1995 
are listed in the Statement-IV. 

STATEMENT.I 
(A) Plaees pI'Ol'lded STD in Siadlnldurg and Ratnatdri Districts apto Novelllber I, 1993. 
Sindhudurg 
1. Kudal 

Swantwadi 
3. Vcrgrule 
4. Kankawali 

(8) Croup Dialling 

Station 
Malwan 
Deogad 
Rajapur 
L~a 
Devrukh 

Ratnagiri 
1. Ratna!l-iri 
2. Khed 
3. Lote 
4. Chiplun 
5. Dapoli 

not· established in these two districts. 
STATEMENT-II 

Target for .,.,ondiag STD Facility 
Proposed Date 

March 1994 
March 1995 
March 1995 
March 1995 
March 1995 
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STATEMENT.m 
·PIaeeS Ia SID ........ ~J)lstrlets (MahlrIlSbtnl) ......... trilll ~c: 

Sindhudurg District 
SI. No. Name of the 
No. Place 

1. Deogad 
4. Sliirgaon 
7. Kankavali 

10. NaadpoD 
13. Kasal 
16. Adwa 

·19. Masure 
22. Banda 
:!S. KamaI_ 
21. shirocla 
31. VengurJa 
Ratnqiri District. 
]. Al_ore 
4. Margtakhane 
7. Dabhol 

10. Panchanadi 
13. Shrungar Tali 
16. Khed 
]9. Savaoas 
22. Lanja 
2'. Adiware 
28.0ni 
ll. Sagave 
34. Hatkhamba 
37. Karaojari 
40. Neware 
43. Pumagad 
46. De\TUkh 
49. Nayri 

Esc:lamces (As 011 November 1, 1993) 

SI. Name of the 
No. Place 

2. Mithbav 
5. Vijaydura 
8. Kasarda 

11. Phondaghat 
14. MlIIIpon 
17. Katta 
20. Amboli 
23. Bhc:dshi 
26. Redi 
29. Vaibhavwadi 

2. Ganekhadpoli 
S. Pophali 
8. Dapoli 

1]. Guhagar 
]4. Talavali 
17. Lote 
20. Shiv·Budruk 
23. Satavali 
26. Jaital'ur 
29. Panchal 
32. Basani 
35. Jaigad 
38. Khandala 
41. Pali 
44. Sait_da 
47. Kadvai 
SO. SakharJ'a 

STATEMENT·IV 

SI. Name of the 
No. Place -----_ .. ---- . 

3. Mond 
6.Wada 
9 .. Khatepatan 

12. Sangave 
~S. Khapcn 
.8. Malvan 
21. Aranda 
24.Dodamarg 
27. Swantwadi 
30. TaJawada 

3. MaJdoli 
6. Savarda 
9. Hamai 

12. Hcdvi 
IS. Furus 
18. Mumbake 
21. Bhambed 
24.Mandangad 
27. Nata 
30. Rajapur 
33. Harcberi 
36 .. Jilkadcvi 
39. Malgund 
42. Pawas 
45. Ambcd 
48. Makhjan 
5}. Sangameshwar 

LIst or Places proposed to be pre9Ided Electronic: Exebuges by Mama, 1995 
SiDdhudurg Distt. 
1. Tale Bazar 

Ratnagiri Dislt 
J. ChipJun 
2. Murmai 
3. Latwan 
4. Lavej 
S. Ratnaglri 
6. TaravaU 



DOQ1U)AJlSIlAN . STUDIO AT 
MATHt1.RAIAG~ .. u.p. 

. 462. SHRI· BHAGWAN SHANKAR 
RA WAT : W 11 the Minister of INFOR· 
MATION AND BROADCASTING be 
pI eased to state 

<a> whether the Govemment propose 
to set up a Doordarahan Studio Centre 
either at Mathura or Asra or to enhance 
the transmission range of the existing 
Doordarshan Kendra in the area; 

(b) if so, the details thereof; and 

(c) :f not, the reasons thereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DEO) : <a) to (c) Agra nd Mathura 
districts are well covered by the existing 
TV network,. There is, therefore, no pro-
posal to augment the capacity of the TV 
transmitters fuoctioning at Agra and 
Mathura. However, it has been envisaged 
to provide a lim'ted Programme Produc-
tion Facility at Mathura, subject to 
availability of resources for the purpose. 

[English] 

ETHNIC PROBLEM IN SRI LANKA 
463. SHRI ANBARASU ERA : W II 

the ltiinister of EXTERNAL AFFAIRS 
be pleased to state : 

(a) whether there is any request from 
Sri Lanka for any aSsistance for a suitable 
political settlement to the prevailing ethnic 
problem in that country; 

(b) if so, the details thereof; 

(c) if not, whether the Government pro-
pose to take any inil' ative for a political 
settlement 00 the issue; and 

(d) if so. the details thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
<SHRI R. L. BHATIA) : (a> No, Sir. 

(b> Does not arise. 
(c) and (d> The Govel'DlDCnt remaios 

committed to tbe fulfilJDent of the !e,i-
timate aspirations of Tamils in Sri Lanka. 
within the framework of thel unity, sow-
nipty and tcrdtorial iales:rity of Sri 

li8 

1..uIka;., We tnlpp:n1 'a 1ditiei1ly-~ 
iSCttl~.iDvolvinl all, thGee· parties which 
bave eschewed tbe· path of, 'violence . 

.I:PTV TRANSMI'ITER AT CHEN-
GANNUR IN KERALA 

464. PROF. P. J. KURIEN : Will the 
Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

· (a) the latest position of tbe proposed 
.Low Power T.V. transmit.ter at Chenganour 
.in Alleppey District, Kerala; and 

· (b) by when it is likely to be com-
,menced ? 

· THE MINISTER OF STATE OF THE 
,MINISTRY OF INFORMATION AND 
.BROADCASTING (SHRI K. P. SINGH 
,DEO) : (a) and (b) A Low Power 
TV Transm'tter is envisaged to be set up 
at Chengannur in Alleppey district of 
Kerala under Annual Plan 1993-94. A 
suitable site for proposed transm'tters 
is be;ng idenffied. The DOrmai lead time 
involVed in implementation of a project of 
this nature is about 2 years after formal 
approval of tbe project by tbe competent 
aulhor'ty. 

[Translation] 

SUPERSESSION IN GOVERNMENT 
SERVICES 

465. SHRI UPENDRA NAn! 
VERMA : Will the Minister of STEEL 
r.e pleased to state : 

(a) whetber the Government take super-
session as a major punisbment in Govem-
ment service; 

(b) whether there is any provision to in-
,form the concerned officer and seek ex-
,planation from h;m before supersedins 
,h!m: 

, (c) whether hundreds of employees 
.have been superseded in Bokaro Steel 
Plant w'tbout serving any notice to them 
.or seek'ng explanation from them; 

. (d) wbether Joost of the employees out 
of tbem bcJoq' to 'the weabr sections 
1CbeduIed· cMfes and scheduW tribes and 
minority Redons of the ~: ad 
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_',(e, ·'if. :10; 'i116 iellttioa' Of' the',' GoVem-' 
oD1~ thereto and the 1lCpa. proposed to" 
-be t.n:mth·s regard ,. ." 

.. THE MINISTER OF STATE OF THE 
,MINISTRY OF STEEL (SHRI SONTOSH 
·MOHAN DEV) : (a) and (b) No, Sir. 

(c> to (e) The information is being 
.coIlected and will be laid on the Table of 
,the House. 

[English) 

,W.B. ASSISTANCE FOR KARNATAKA 

466. SHRIMATI CHANDRA PRABHA 
URS : w'n the Minister of POWER be 
pleased to state : 

(a> whether the World Bank has with-
held loans!financial usistance to Power 
,sector in Karnataka, 

(b> if so, the details thereof; 

.( c > the reasons therefor; and 

(d) the steps taken or proposed to be 
taken by the Union Government to im-
press upon the World Bank in this regarl? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P. V. 
RANGA YY A NAIDU) : (a) to (c) The 
World Bank has cancelled its loan' assis-
tance under Kamataka Power Projects 
I & n. The loans earmarked for Kamataka 
Power Corporation were cancelled w.e.f. 
·1-8-1993 and for Karnataka Electricitloy 
Board w.e.f. 25-10-1993. The loans were 
cancelled on the ground that' n the opinion 
of the World Bank, the project-authorities 
were not complying with the provisions 
of loan covenants. 

(d) Considerable efforts were made 
time to time before the cancellations by 
the Govt. of Kamataka with the support 
of the Central Govt. to explain its posit"on 
with respect to the various covenants. 
The Bank has been approached by it, to 
reconsider :ts decision regarding the can-
cellations. 

DIRECTORATE OF FIELD 
PUBUCITY 

.. . " 
467. SHlU ,:. V.·, SREENIVASA 

PRASAD·: 

.... SHU 0: DEVA-itA"..\' 'NAiic : 
Will the 'Miaister of INFORMATION 
AND BROADCAS1lNG be please4 to 
refer to Unstarred ,Question No. 3903 
answered on August 23, 1993 and state : 

<a> whether the Committee set up by 
the Government to revamp the working 
of the Directorate of Field Publicity has 
submitted its repG,J1; 

(b) if so, the details of the recommen-
dations made by the Committee ; and 

(c) the react" on of the Government 
thereto ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
lBROADCASTING (SHRI K. P. SINGH 
DEO) : (a> The High Level Committee 
under the Chairmanship of Shi U. C. 
Agarwal (retired Secretary, Department 
of Personnel> set up to study the as-
pects relating to the services and cadres 
of all the Media Units and Organisa-
tion. of M~!1:stry of Informafon and 
Broadcasting, which inter-alia, included 
the Directorate of Field Publicity, has 
submitted ts report to the Government 
on 16-11-1993. 

(b) and (c) The recommendations made 
ill the report are under the tctive consi-
deration of the Government. 

CONSTRUCTION OF ALAPPUZHA 
BYEPASS, KERALA 

468. SHRI THAYIL JOHN ANJA-
l.OSE : Will the M nister of SURFACE 
TRANSPORT be pleased to state : 

(a) whether the Government have re-
Cj! iWed any proposal regarding construc-
tion of Alappuzha Byepass Phase-U in 
Kerala; 

(b) if Sl:, the details thereof ; and 

(c) the acCon taken thereon ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SURFACE TRANS· 
PORT (SHRI JAGDISH TYTLER) 
. (r.)No Sir .. ' . . . 

. (bi lind Cc) DOes not arise: 



EXl.I:.9~'gQ~. OP· SD..VEJl' ORE. IN 
RAJASTHAN 

469. SHRI GUMAN MAL LODHA : 
Will the Minister of MINPS be pleased 
to state : 

(a), whether any survey has been c:on-
ducted for exploration of Silver Ore 
Mines :n Rajasthan; 

(b) if so, the details thereof; 

(c) the number of silver mines identi-
fied so far alongwith their locations; and 

(d) the progress made in this regard 
so far ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADAV) (a) and (b) Yes, Sir. 
Geological Survey of India (GS1) has 
carried out exploration for Silver Ore 
deposits in Bharak area of Bhilwara 
DislI:ct, Ra!:;~!han including detailed 
mdPpin~ Ci itling and sampl ng in Mataji 
ka Khera, Baghera Block. In situ silver 
Ole resoUlces are estimated at about 
36.000 tonnes with an average grade of 
435 grus ton on the basis of the explora-
tIOn. 

lSZ,' 

(c) and ;(d) : No :W:orkab!e.· Silver mines 
have been identified so far in Rajasthan 
though s:lver is being recovered as a by-
product at the smelters of Hindustan 
Zinc L'mited and by Hindustan Copper 
Limited in Rajasthan. 

CONSTRUcnON OF BYEPASS ROADS 
IN TAMIL NADU 

470. DR. (SHRIMATI) K. S. 
SOUNDARAM: Will the Minister of 
!ruRFACE TRANSPORT be pleased to 
i;tate : 

(a) the details of the byepass roads 
,proposed to be constructed and the 
-roads presently under execution in Tamil 
Nadu: 

(b) the amount earmarked for this 
,",uepose; and 

(c) the 1 kely date of completion and 
commencement of the works ? 

. THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER) : (a) to (c) 
A statement is attached. 

STATEMENT 

S1. Name of Bypass Sanctioned Expendi- Target date Budget 
No., cost ture of completion provision 

upto 1993-94 
Amount March,93 RI.in 
RI. in RI. in !akhs 
lakhs lakhs 

A. Under ExeentiOD 

1. Madras bypass NH-5, 398.00 :83.17 December' 93 1.28 

45 (LA). 

2. Vaniambadi bypass 
NH-46 (Const:) 24.70 15.98 December' 93 9.02 

3. Ve110re bypass NH-46 39.40 34.19 December' 93 1],02 

4. Namakkal bypass NH· 7 
(LA) 83.11 0.07 March' 95 20.00 

B. Proposed 
S. Coimbatore bypass NH-7 Due to meagre allocations of funds, it si ,not possible 

,_ .". '.' ,to take up the work for _tile' presc~ 
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. GlWiT- TO STA'I'S . 

471. SHRI ANKUSHRAO :RA~ 
SAMEB TOPE : Will the Minister of 
SURFACE TRANSPORT be pleased to 
state : 

(a) the grant given by the Union! 
GcwermDeai to States to tate up original . 
work and repair work relating to National 
Highways dur.ng each of the last three 
tyears; 

(b) the requirements of States md 
the amount allotted to them during the 
above Period year-w'&e; 

. (c)cw'iwtbW ._ 10·1D ......... 
tion of Central Grata many State 
Gov.ernments inclucliDJ Maharubtra &nil 
ftDdinll it difticu1t to CDS1JR propel' 
maintanance of National High~YJ; and 

(d) ·if so, the atops taken by the 
GoveJ1lllleJlt to improve the poaition 7 

THE MINISTER OF STATE OF mE 
MINISTRY OF SURFACE TRANSPORT 
(SHR! JAGDISH TYTLER.) : (a) and (b) 
The requirement and allocation for oriainal 
and repair works during past three years 
is as under: 

Year Original (Development) 
Works 

Maintenance '" Repairs 

(Rs. in crores) 

Requirement Allotment Requiremellt Allotment 
1990-91 
1991-92 
1992-93 

394.15 337.25 257.91 150.32 
450.47 
647.48 

374.84 
419.37 

291.29 
330.00 

163.41 
165.14 ._----------_ .... _-----_ ... _._-------_._--

(c) and (d) Full funds as per norms 
are not available for repair and mainte-
nmee of National Highways becase of 
resource con~traints. Various Stated inclu-
ding Stale of Maharashtra, keep the 
l'ational H;,Jhw2YS in traffic worthy con-
dition, within the available funds. 

(Translation) 
HIGH POWER TRANSMITTERS AT 

SANTHAL PARGANA AND HAZARI-
BAGH. 

472. SHR! SIMON MARANDI : 
Will the l\Hnister of INFORMATION 

AND BROADCASTING be pleased to 
state: 

(a) whether the Government propose to 
set up high power TV transmitters at 
various district headquarters in the Saathal 
Pargana and Hazaribagh Commissionery 
(Bihar); 

(h) if so, the number of such proposals:; 
(c) the location of TV transmitter which 

is proposed to be set up in Sahibganj dis-
trict and die l&eJy expeDditure to be ia· 

CUlTed lI'Jereon; and 

(d) the time by which the transmitter is 
likely to become functional ? 

THE MINISTER OF STATE OF mE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHR! K. P. SINGH 
DEO) : (a) No, Sir. 

(b) Does llot arise. 
(c) and (d) : There is no proposal, at 

present, to set up any TV transmitter in 
Sahibganj district of Bihar. 
(English) 

TV TRANSMITTERS IN KOTfAYAM 
DJSTRICT IN KERALA . . 

473. SIiRI P. C. THOMAS : 

Will the Minister of INFORMATION 
AND BROADCASTING : be pleased to 
state: 

(a) whether (he Government propose to 
sel up TV transmitter station at Kanjkira-
pally TaIuk in Kottayam district, Kerala : 

(b) if so, the capacity of the proposed 
TV transmitter station ; 

(c) whether the site haS been selected 1m 
I'i1E purpo~ ; 
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(d) whether there is any proposal to set 
up other such stations in Kottayam dis-

, triet ; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY, OF INFORMATION AND 

',BROADCASTING (SHRI K. P. SINGH 
DEO) : (a) to (c) : Yes, Sir. A Very Low 

, Power (.2 X lOW) TV Transmitter is envisag-
ed to be set up at Kanjirappally under 
Annual Plan 1993-94 in Kottayam district 
of Kerala. ' A suitable site for the proposed 
transmitt~r is being identified., _ The actual 
implementation will depend upon approval 
of the scheme by the competent authority. 

(d) : No Sir. 
(e) : Does not arise. 

[Translation] 

Dtc Plots 

474. SHRI SURENDRA 
PATI-IAK 

PAL 

Will tht Mmister of SURFACE TRANS-
PORT be pleased to state : 

(a) whether there is any proposal for 
commercial use of vacant in different depots 
of the Delhi Transport Corporation ; 

(b) if so, the details thereof including 
the profits likely to be earned as a result; 
and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANS-
PORT (SHRI JAGDISH TYTLER) (a) to 
(c) : The Government is finalising an inter-
connected package for the rehabilitation 
of the Delhi Transport Corporation which 
inter-alia contains the proposal for com-
mercial development of lands available 
with DTC Depots. 

[English] 
Mining Finance Corporation 

475. SHRI K. PRADHANI : 

WIll the Minister of MINES be pleased 
to state: 
2559 LSSJ94--13 

(a) whether the Government have a 
proposal to set up a separate Mining 
Finance Corporation ; 

(b) if fO, the objective of setting up 
such corporation and the broad outline 
of the scheme; and 

(c) the time by which it is likely to be 
set up ? 

TilE MINISTER OF SI"ATE OF TIlE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH Y AD:AV) : (a) No, Sir. 

(b) to {c) : Does not arise. 
[Translation] 

TV Transmitter in Ajmer 
476. PROF. RASA SINGH RAWAT: 

Will the Minister of INFORMATION 
&. BROADqASTING be plead to lIate: 

(a) whether a decision was taken by the 
Government to set up a high power TV 
transmitter at Ajmer in Rajasthan; -

(b) if so, when the said decision was 
taken and the amount sanctioned therefor 
and the expected capacity thereof ; 

(c) whether the location for the aaid 
TV transmitter has been identified 

(d) if so, the latest position in this 
regard; and 

(e) by when the work is likely to be 
started for its implementation ? 
THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION 'AND 
BROADCASTING (SHRI K- P. SINGH 

DEO) : (a) and (b) : Yes, Sir. The loca-
tion for setting up of a High power 10KW 
TV Transmitter at Ajmer in Rajasthan 
was approved under Doordarshan's 
Annual Plan 1990-91. The scheme is, 
however, yet to be formally approved by 
the competent authority. 

(c) to (e) : The location earlier ideDtified 
at Taragarh Fon has DOt been agreed to 
due to high cost involved on construction 
of approach road upto the site. Surveys 
are being conducted to identify suitable 
alternative sites. The normal' lead time 
for completion of a project , of this 
magnitude is 3-4 years after the schome is 
formally approved. 
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MILK PLANT IN U. P. 

477. SHRI ARJUN SINGH Y ADAV 

Will the Minister of FOOD PROCESS-
ThG INDUSTRIES be pleased to state : 

(a) whether there is any proposal for 
setting up a Milk Plant in Uttar Pradesh 
to process baby food ctc; 

(b) if so, the details thereof and the 
total amount proposed to be invested in 
the said plant and the present status (If 
the project; and 

(c) if not, the reasons therefor ? 

THE MINISTER OF STATE OF THE 
·MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI T ARUN GOGOI): 
(a) to (c) ; Central Government does not 
set up the Food Processing Industries 
directly. Since delicensing of milk pro-
ducts industry, Government has received 
265 Indultri~ Entrepreneurs Memoranda 
(IEM) for the processing of milk and 
manufacture of milk products in Uttar 
Pradesh. Out of which 36 IEM's indicate 
intention to produce baby food among 

other milk proouCits. As per available 
information, onc project with an invest-
ment of Rs. 9.95 crores has been im-
plemented. . 

[English] 

FOOD PROCESSING INDUSTRY IN 
KARNATAKA 

478. SHRI RAMCHANDRA 
VEERAPPA : Will the Min:ster of FOOD 
PROCESSING INDUSTRIES be pleased 

(a) whether the union Government bav~ 
.. ·made any assessment for encouraging food 

processing industry in Kamataka; 

- (b) if 86, the details thereof; and 

(c) the steps propo5ed to be taken in 

this . regard and the total investment to 

be made for the purpose ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 

INDUSTRIES (SHRI TARUN GOGOI) : 
(a) and (b) : While the Union Govern-
ment has not conducted any studies by 
itself, the Ministry of Food Processing 
Industries under Plan Schemes is providing 
assistance to State Governments/other 
institutioRS and organisations for- conduct-
ing studies in Food Processing Sector for 
further development. Financial assistance 
of Rs. 7,99,000 has been extended for 
conducting such studies in Karnataka. 

(c) Since Liberalisation 53 Industrial 
Entrepreneurs Memoranda have been 
filed in respect of Food Processing Indus-
tries involving an investment of Rs. 226 
crores. Ministry of Food Processing In-
dustries has formulated several Plan 
Schemes for the development of food 
pmcessing industries. The summary of 
the schemes formulated for implementa-
tion during the 8th Plan is given below 
in the statement. A project for develop-

ment of Sheep, Goat, Buffalo and Pig-
ment has been identified with total cost 
(If Rs. 284·lakhs. An amount of Rs. 71 
lakhs has already been released to Banga-
lore Animal Food Corporation, Bangalore. 

Statement 
SUMMARY OF PLAN SCHEMES 

A. GRAIN PROCESSING SECTOR : 
1. Post Harvest Technology Centre, lIT, 

Kharagpur. 
2. Paddy Processing Research Centre, 

Thanjavur. 
3. Regional Extension Service Centres. 
4. Research and Development Schemes. 
5. Rice Milling Machinery and Allied, 

Equipments Testing Centres. 
6. Modernisation of Rice Mills. 
7. Setting up of Food Engineering 

Centre. 
B. FRUIT & VEGETABLE PROCESS-

ING: 
1. Scheme for setting up food process-

ing and training centre in the rural 
areas. 

2. Scheme for assistance for establish-
ment of F&VP units. 
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3. Scheme for strengthening backward 
linkages between processors and 

.growet:S. Testing Centres. 
4. Scheme for assistance for develop-

ment of infrastructure for mush-
room cultivation and processing. 

S. Assistance for development and 
processing of Hops. 

6. Generic advertising on processed 
foods and for providing marketing 
assistance. 

7. R&D in F&VP. 
C. MEAT & POULTRY PROCESSING 

1. Establishment of National Livestock 
Products Development Council. 

2. Development of Pork processing. 
3. Development of sheep, goat and 

rabbit meat processing. 
4. Development of Poultry & egg pro-

cessing. 
5. Development of Buffalo meat process-

ing. 
6. Development of infrastructure for 

storage and transport of meat for 
export. 

7. Development of marketing facility. 
8. Development of trained manpower 

for meat processing industry. 
9. R&D for meat processing and specia-

lised packaging. 

D. FISHERIES & FISH PROCESSING: 
1. Assistance for participation in deep 

sea fishing and processing. 
1. Grant-in·aid providing interest sub-

sidy on loan for acquisition of deep 
sea Jishing vessel. 

3. Assistance for diversified fishing. 
4. Scheme for effective implementation 

of MZI Act by providing funds for 
installation of communication facili-
ties for the Coast Guard. 

S. Scheme for setting up of cold-chain. 
6. Scheme for tuna and other fish pro-

cessing. 
7. Assistance to National Marine Fis-

heries Development Board. 

8. Fishery Survey of India. 
E. CONSUMER INDUSTRY 

1. R&D scheme on soyabean products 
and Indian traditional foods and 
packaging. 

2. Investment in Public Sector Enter-
prises. 

<a) MFIL 

(b) NERAMAC 

F. SECRETARIAT ECONOMIC SER-
VICES: 

1. Scheme for strengthening of nodal 
agencies. 

2. Scheme for strengthening of Direc-
torate of Ii&VP for information, train-
ing, education and quality system for 
development of F&VP. 

3. Scheme for partiCipation in National 
and international exhibitions. 

4. Sche~ for ,promotina· studies in food 
processing. 

5. Scheme for performance awards in 
Food Processing Industries. 

Indian Post Office Act, 1898 

479. SHRI RAM NAIK : 

Will the Minister of COMMUNICA-
TIONS be pleased to refer the reply given 
10 Unstarred Question :-Jo. 3926 on Augu~! 
23, 1993 and state: 

(a) the details of "public participation 
in poricy maL.ing": 

(b) whether the amendment to the exi~­
iilg Act or new legislation is necessary to 
implement the above suggestion; and 

(c) the concrete steps being takim to iin-
plement the proposal ? 

THE MINISTER OF STATE OF THE' 
'HNlSTRY OF COMMUNICATIONS 
(SHRI SUKH RAM) : (a) The Committee 
~'onstituled 10 examine the Indian Post 
0.ffice Act Hnd to recommend necessary 
L:han!!~s has. inter-alia, recommended the 
constitution of a Policy Advisory Board 
composed of public men and represen-
tative of users to advise the sovemment 
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on matters of policy related to postal ser-
vices in the country. 

(b) Since what has been recommended 
is a statutory body, the recommendation 
has been made in the context of revision 
of the Po~t Office Act. 

(c) Constitution of a Policy Advisory 
Board is. however, not among the accepted 
recommendations of the Committee. 

TEI.EPHONES IN HOSPITALS OF 
GUJARAT 

480. SHRI N. J. RATHVA : 

WiD the Minister of COMMUNICA-
TIONS be pleased to state : 

(a) the number of cost-free telephones 
provided in the hospitals of Gujar:lt, espe-
cially in tribal areas; 

(b) whether the Government propose to 
provide Trip, facility during 1993-94; and 

(c) if so, tile- details thereof ? 

THE MINISTER OF STATE OF THE 
MINI~TRY OF COMMUNICATIoNs 
(SHRI SUKH RAM) : (a) Sir, A total of 
31 free telephones have been provided 
at all district and major hospitals in citits 
of Gujarat where the emergency patients 
are submitted. Since there are no major 
hospitals in the tribal areas, the number of 
free telephones provided is NIL. 

(b) There is no such proposal at present. 

(c) In v1CW of (b) above, does" not 
arise. 

CHILDREN FILM FESTIVAL IN 
ORISSA 

481. DR. KR.UPASINDHU BHOl : 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased 10 
state : 

(a) whether the Government propose 
to organise the Children Film Festival, 
1 ~94 in Orissa: 

(b) if 50, the site selected for holding 
this Film Festival; and 

(c) the expected date of the commence-
ment of the festival ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
OEO) : (a) to (c) The National Centre 
of Films for Children and Young People 
IN'CYP), an autonomous body under 
the M nistry of Information and Broad-
casting, orllanises International FUm 
Festivals for Children and YOUDg People 
once every two years. The next such fes-
tival will be held in November, 1995. 
However, under lhe scheme of district-
level film festivals of N'CYP films, a 
programme of 9 such festival has com-
menced in Orissa from the end of Nov-
ember, 1993 and will continue upto 
January, 1994. The N'CYP is expected 
to cover abollt 5 lakhs children in about 
10 districts of Orissa by such festivals 
dur"ng 1994-95. The district. likely to 
be covered are 

1. Baunda Khondmal 
2. Bolanger 
3. Kalohandi 
4. Koraput 
5. Puri 
6. Cuttack 
7. Kburda 
8. Sundargarh 
9. Behrampur 

to. Dbenkanal 

Oulhasti Hydro-Electric Project 

482. SHRI SHRAVAN KUMAR 
PATEL: Will the Minister of POWER 
be pleased to state : 

(a) the present status, revised estimat-
ed cost and capacity of the Oulhasti 
Hydro-Electric Project in Jammu ahd 
Kashm·r; and 

(b) the steps taken or proposed to be 
taken by the Union Government to re-
start the work at" the project ? 

mE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI P. V. 
RANGA YY A NAIDU): (a) The 
National Hydro-electric Power Corpora-
fon (NHPC) had in October, 1989 
awarded tbe work of execution of Dul-
basti Hydro-electric Project (390 MW) 
in Jammu and Kashmir on turn-key basil 
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to a French CODsortium. The CcinlOr~ 
tium had suspended the work at site n 
August, 1992 on grounds of the lecurity 
environment. Till then most of the in-
fra5tructural work and about 27 per cent 
of the major civil works had been comp-
leted. About 75 per cent of the work 
relating to engineering and design and 
preparation of detail construct" on draw-
ings has also been completed. The Con-
sortium have supplied about 28 per cent 
of the electro-mechanical equipment and 
.. nother 50 per cent of the equipment il 
ready for Hh'pment. The revised cost of 
the project is provisionally est'mated at 
Rs. 2363 crores. 

(b) The Government has strengthened 
the security arrangements in and around 
the project area. Efforts have also been 
made to persuade the French Consortium 
to resume work at site. 

POWER GENERATION IN NORTHERN 
INDIA 

483. SHRI PAWAN KUMAR BAN-
SAL : Will the Minister of POWER be 
pleased to state : 

(a) whether the power generation by 
the power stations in Northern India has 
fallen steeply recently and there has been 
unchecked excess drawal from the Nor-
thern Grid; 

(b) if 50, the d~tails thereto; and 

(c) the reasons therefor ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI P. V. 
RANGAYYA NAIDU): (a) to (c) 
Monthwise break-up of total generation 
in the Northern region during April 
1993-November 1993 is given in the 
Statement-I. Statewise overdrawal in the 
N orthem region by the util:ties from the 
grid during April 1993-November 1993 
is given below in Statement-IT. As it iIl1lY be 
seen from Statement-! that the generation 
in State Sector is having an increasing 
trend during Septemher, 1993. However, 
generation at Bhakra Beas Management 
Board has been reduc'ng due to reduced 
inflows into the hydro reservoir which is 
an abnormal phenomenon during W:nter 
season. There is slight reduction in Central 
Sector generation in November 1993 as 
compared to October 1993 which :. mainly 
due to reduced water inflows in NHPC 
stations and reduction ; n gas-based gene-
ration due to planned maintenance of 
gas-based machines during the month of 
November 1993. 

As may be seen from Statement-B, in 
the recent past all the utilities except! 
Haryana and Rajasthan have been under-
draw·ng from the Grid with the reference 
to their entitlement. Haryana has been 
overdrawing due to very poor generation 
at its thermal power stations. 

STATEMENT-I 
Break-up mombly total generation In ._ Northern Region w.e.f. April, 1993. 

(All figures in MU) 

Month State BBMB Central Total 
Sector Generation Sector Regional 
Generation . Generation Generation 

. - -------
04/93 3388.84 835.15 3276.06 7500.06 
05/93 3827.28 1112.18 3262.80 8202.26 
06/93 3616.82 1223.74 3449,84 8290.40 
07/93 3293.32 1232.55 3490.02 8015.89 
08/93 3966.93 1316.48 3253.57 8536.98 
09/93 3479.64 1020.49 3189.98 7690.11 
10/93 3689.66 689.30 3550.01 7928.97 
11/93 3763.47 673.53 3323.00 7760.00 

(Approx.) (Approx.) (Approx.) 
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STATEMENT-D" 

Statewille moatbiy geaeratioa iD .. Northern RegIon aad overdraft) by tbe 
uOOties from tbe Grid w.e.f. April, 1993 

(AU figures in MU) 

States Own Gen. Entitlement Actual Overdrawal( +) 
drawal /Under-

drawal 
(-) 

1 2 3 4 5 

CIIIDdIprb "< 

04/93 58.25 50.62 (-)7.63 
05193 •••• , < 63.92 60.77 (-)3.16 
06/93 72.71 60.41 (-)12.30 
07/93 74.93 62.14 (-)12.79 
08/93 73.46 68.76 (-}4.70 " 
0'J/93 61.23 57.20 (-}4.03 
10/93 60.88 51.37 (-)9.51 " 
11}93 60.61 44.29 (-)16.33 

DellI 
04/93 188.39 698.90 -689.21 (-)9.69 
05/93 218.17 704.35 756.52 52.18 
06/93 161.68 712.33 762.19 50.46 
07/93 190.21 726:83 763.11 36.28 
08/93 256.19 681.80 751.62 69.82 
(1)/93 204.86 647.86 643.24 (-}4.63 
"10/93 234.82 731.35 " 623.49 (-)107.86 

11/93 246.85 699.84 581.95 (-)117.89 
IIaryaua 

04/93 239.99 480.35 543.95 163.51 
05/93 207.46 571.63 648.19 76.66 
06/93 209.63 620.02 700.95 88.94 
07/93 " 217.83 590.87 " 690.06 199.49 
08/93 305.55 614.28 696.68 82.40 
09/93 280.48 " 547.48 652.10 104.62 
10/93 267.96 464.84 580.38 116.54 
11/93 241.23 415.21 526.70 111.49 

ILP. 
04/93 82.95 81.85 38.17 (-}43.69 
05/93 133.37 98.52 56.18 (-}42.34 
06/93 131.26 75.11 54.80 (-:-)20.31 
07/93 100.69 " 69.48 51.24 (-)18.24 
08/9-3 " 85.43 63.46 43.01 (-)20.48 
(1)/93 140.62 60.15 38.48 (-)21.67 
10193 91.56 68.86 39.49 (-)29.37 
11/93 54.86 70.93 43.69 (-)27.24 
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2 3 4 --_.-_. ----------------_ ... _ .. __ -------- -. --'---' 
J a Ii( 

5 

04/93 78.35 ' 216.65 173.11 {-)43.54 {lS/93 72. 63 236.12 152.98 (-)83.14 06/93 80.85 201.21 145.44 (-)55.77 07/93 82·35 168 .. 52 125.95 . (-)42.55 08/93 81.4~ 172.85 149.30 (-)23. 54 09/93 74.60 205. so 171.55 (-)33.95 10/93 46. 02 .. 222·48 187.99 (-)34.49 
l1/!lI~ 42. 31 193.54 192.22 (-)1.32 

panJab 
04/93 652.55 673.89 671.01 (-)2.89 05/93 1082.25 780.82 719.46 {-)61.36 06/930 1161.10 863·25 902. 32 30.07 07/93 897.54 820•71 845.33 24.26 08/93 1059.45 857.36 856.08 {-)1.28 09/93 872.92 755.4g 633.25 (-)62.24 
1'0/93 895.61 592.05 602.07 10.02 11/93 990.11 510.99 430.84 (-)80.15 

Rajasthan 

04/93 480.57 482.90 564.29 81.39 05/93 465.15 562.33 624.80 62.47 06/93 407.12 577.20 580.54 3.34 07/93 304.46 591.45 502.13 (- )9.32 
08/93 455.76 599.17 630.98 31.81 
09/93 404.11 500.89 617.40 116.52 
10/93 527.96 528.69 632.95 104.27 
11/93 553.13 515.20 585~26 70.05 

(;.p. 

04/93 1666.04 985.26 943.74 (- )41.52 
05/93 1648.25 959.26 955.32 (- )3.94 
06/93 1465.28 1078.74 984.23 (~)94.50 
07/93 1500.24 1141.44 1061.18 (-)80.26 
08/93 1723.10 1074.04 936.97 (-)137.07 
09/93 1502.05 991.95 891.47 (-)100.48 
10/93 1625.73 1109.68 1061.81 (-)47.58 
11i93 1637.32 1045.17 1102.59 57.42 ----.--

[Translation] (b) if &0, the details thereof; and 
OUTSTANDING DUES OF DESU 

485. SHRI MRUTYUNJAVA NAYAK : (c) if Dot, the reasons therefor '} 
Win tbe Minister of POWER be pleased THE MINISTER OF STATE IN THE to refer to the reply given to U. S. Q. MINISTRY OF POWER (SHRI P. V. No. 30 on 26-7-1993 regarding outstanding RANGAVYA NAIDU) : <a) Yes, Sit. dues of DESU and state : 

(a) whdher the requited information (b) According to DESU an amoant of 
has since been collected by the Govern- Rs. 1028.84 coores was due from con-
ment: sumers as on 31-3-1993. 



The details of the first 13 big and 
medium industrial units against whom 
muimum amount is due are given in the 
ltatement attached. 

Action taken by DESU to' realise the 
outstanding amounts include issuUig dis-
connection notices to defauliing consum-

· Wri"~n A.1dWra 2tO 

ers, d' sconnection in the event of non-
payment and contesting cases in the courts 
if consumers approach the court: Follow 
up . action is also taken to recover the 
·dues from Government Departments and 
local bodies. 

(c) Does not arise. 

STATEMENT 

SI. K.No. Name of the party Outstanding Dues Remal'kS 
No. 

(Rs.) 
-.--.----~ ----- ---.. ------- -----.~ ----.. -- - ~.-------.------.----- ----- - _----------

1. XI-l144 MIs. Stretchlon (P) Ltd. 14,06,87,919.38 Matter sub judice. 
2. XI-299 MIs. Swantra Bharat M ill 6,18,71,931.72 -do-
3. XI-337 MIs. Cycle Equipment 1 ,S9,93,332.47 Supply disconne-

ted, matter subj. 
4. XI-386 MIs. Metal Forging 3,SS,30,670.44 -do-
5. XI-420 MIs. Steel Ball Bearing 3,08,84,164.44 -do-
6. XI-469 MIs. Complex Steel 7,1 4,62,5S6. S4 -do-
7. XI-113S MIs. SaraffSteel 1,94,16,918.10 -do-
8. XI-1I41 MIs. Woot7 Steel 2,62,76,724.34 -do-
9. XI-1142 MIs. K.S. Forge 5,32,37,746.01 -do-

lO. XI-1143 MIs. Sonal Udhyog 4,83,92.121.54 Recovery stayed. 
11. XI-IIS7 MJs. Sagun Steel 7.61.81.876.96 -do-
12. XI-1169 MIs. Sh iva Alloys 1.89.9S.657.73 -do-
13. XI-1I71 M/£. Shubh Matel 2.28.33.058.76 -dc-
14. XI-1l74 Mis. Alankar Metal 3.01.S7.970.86 Supply disconnec-

ted matter subj. 
15. XI-1I87 Mis. Summon Steels 1.49,15.854.86 Recovery stayed. 
16, XI-1191 Mis. Bansal Metal 12,48.00.088.69 Supply discted .• 

matter sub.iudice. 
17. XI-1252 Mis. K.L. Rathi . 2.31.21.914.39 Matter subjudiee. 

recovery stayed. 
18. XI-1811 Mis. Goenka.AllOys 3.37.77.547.10 -do-
19. XI-1814 Mis. Mittal Casting 8.24.48.822.35 Supply diSConne-

cted matter subj. 
20. XI-1I83 MJ~ Duggar Fibre 2.00,56.532.96 Matter SubjudiCC. 

recovery stayed 
21. XI-ll09 MIS. Superior Steel 1 .50,.49.155.67 -do-
22. XI.H47 Mis. Sahu Re(rtgeration ].40.0B.711.57 -do-
23. XI-1155 MIs. Lamoa Steel 2,32.99.436.39 -do-
24. XI-ll72 Mis. Alliance Paini.S. 1.55.95.714.77 -do-
25. XI-325 Mis. !danta Iron &: Steel 3.41.18.09] .35 -do-
26. XI-300 MIs. D.C.M. Silk Mill 1,45,8B,084.51 -do-
27. XI.-1817 MIs. Singla Trad iug &: 

Leasing Co. 1,91.2'.661 .41 -do-
28. XI-1B21 MIs. Matsya Metal 1 ,83,42.0Bl . 66 -do-
29. XI-1829 MIs. Cee Gee Steel 2.16.75.949.75 Supply diSConne-

cted. matter su)),;. 
!O. XI-ll48 MIs. Emm Bee Ccc 1,31,18.179.67 Matter subjudlCe. 

-~-..,._-- - - --. 
Total 1.13.99.71,476.39 



CONSULTANCY' SBlLVlCB ay NHPC 

436. SHRI R. SURENDER IlBDDY : 
Will the Minilter of POWER be ple8leCl 
to state: 

<a> whether the NatiOnal Hydro-clec:-
tric Power Corporation baa set up u 
integral coDlUltucy wing to provide con-
sultancy .rvkes to other organisatioDi 
with n and outside the country ; 

<b) if.1IO, the cIetails thereof; and 

(c) the reaBODi therefor 7 

mE MINISTER OF STATE IN THE 
MINISTRY OF POWER <SHRI P. V. 
RANGAYYA NAlDU): <a} to (c) 
The National Hydro-electric: Power Cor-
poration (NHPC> bas, witb a view to 
diversifying its activifea and encasbing the 
vast experience and expertise gained by 
it over the laat 18 years in the investiaa-
tion, design, conatruction and operation 
of hydro power projectl, set up a full 
fledged consultancy "'ng. This wing can 
prov:de under one umbrella, a range of 
specialised services for various hydel pro-
jects both in public: and prilvate sector, 
coming up in the COUDtry. 

LOAN RAPAYMENT BY CALCU1TA 
PORT TRUST 

487. SHRI SANTAKUMAR MANDAL: 
Vf n tbe M!nister of SURFACE TRANS-
PORT be pleased to .tate: 

(a) wbether tbe Calcutta Port Trust 
(CPT) haa made any request ~o the 
Un·on Government to rescbedule ita loan 
repayment obligationai and 

(b) if 10, the detail. thereof and the 
reaction of the Gov~ent thereto , 

THE MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER) : (a) No. 
Sir. 

(b) Does DOt arise. 

2SS'·~/'4~ 

'RESIDENCE OF INDIAN AND U.K. 
HIGH OOMMISSIONS 

488. SHRI AJOY MUKHOPADHYAY: 
Wall the Minister of EXTERNAL M· 
FAIRS be pleaaed to state : 

<a) whether there is an alleged dis· 
pUle over the lenewal of leaae for the 
reSidences of Ind an· and U.K. High Com-
missiona in London and New DeIbi res-
pectively; and 

(b) if 10, the steps tabu by the Gov· 
ernment to resolve the dispute 't 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI R. L BHATIA) : <a} The lease 
of the res:dence of Indian High Commis-
"oner in U.K. expired on Sth April, 1990 
and that of the residence of the Britisb 
High l.:ommissioner in New Delhi on 
31st December, 1989. While there is DO 
dispute regarding the renewals, it haa 
not been poss ble to work out mutuall¥ 
acceptable terms. 

(b) The Government is conaiderinl aU 
options inclUding, if necessary, the p ..... 
chase of alternative accommodation lor 
the Ind:an High Commissioner in LoodoD. 

INDO-IRELAND PEACE MAKING 
MEDIATION 

489. SHRI MANORANJAN BHAKTA: 
Will the Minister of EXTRRNAL 
AFFAIRS be pleued to state : 

(a) whether India and Ireland have 
agreed to accept mediation by the Unit-
ed Nationaa in. regard to peace-matina 
and settlement of codicts and to play a 
more a~'tive part in the enlargement of 
cooperat· on with the European Commu-
nity in the areaa of trade, investment and 
technology; and 

<b) if 80, the broad features thereof 't 
THE MINISTER OF STATE IN THE 

MINISTRY OF EXTERNAL AFFAIRS 
(SHRI R. L BHATIA) : <a> No, Str. 

(b) D:es not ar·se. 
SHORTAGE OF PIG IRON IN 

GUJARAT 
490. SHRI SHANKER SINGH 

VAGHELA : Will the Minister of 
STEEL be pleaaed to stat. : 



(il) wheiher· there is shOrtqe of pia 
·ron in Gujarat; .. 

(b). the requiremellts of pia iron fOUD-
daries in the State; 

(e) the aUoc:ation of pig irOD maae 'Oy 
the Government 10 far few that s.tatc; aDd 

(d)· tile steps proposed to be taken for 
aUoc:ation of more quantity of pij iron to 
tbe. Stu. tor ISIIIIQOtJa fund' ouiDl of the 
iron and. steel iDdUlbies ~ a Gujarat , 

THE MINISTER OF STATE IN TIm 
MINISTRY OF STEEL (SHRI SON· 
TOSH MOHAN DEV) : (a) Govern. 
ment have no~ received any report about 
shortage of pig iron in Gujarat. 

(b) Estimates of demand arc made on 
all Ind a basis and . DOt for individual 
Shdes. 

(c) TIle aDoc:ation of pig iron m:..de by 
the DCgelopment Commissioner for Iron 
aJICI Sted (DCle) for the Small &:ale 
Sector thr01JsI! Gujarat SmaD Industries 
Corporatiou (OSlC) for 1993-94 is 1.!8 
'atll tonnes. 

(d) Allocations are made by DCIaS 
keeping in view the aaual trend of put 

J!J9l"'2 . 
1992-93 . 

Tebphones 
·---96442 

33552 

(It) TIle amount spent on each of thClC 
is at! UDder :-

199-1·92 • 
t9~-2-93 • 

[English] 

lISlO 
2419\) 

REBATE IN RENTAL FOR FAULTY 
TEI..BPHONES 

492. SHRI AMAlt ROYPRADH..-\N : 
Wilt the MiDimr of COMMVNlCATrONS 
be pleased to s!al!e :' 

Ca> whether the Government have an-
IlOIIIlCCd for rebate in rental £01 faulty 
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consumption and availability from maiD 
p'rodua:rs. Sublltaa.uJ quanlitlCl of. PIli 
iroll are aiSo· BOW ,vaiJabJe ~ ICICCJDiI. 
Uy. prOduCers. P" 1 no is reported to. be 
easily available 'n the market of competi· 
tive price. GSIC has abo not requested 
f.Qr Idditional alkx:a.ticll r.l pig iroo .. 
fat. . 

[Trun.slazioll} 

NT SERVICES IN GUIARAT 

491. SHRI bILE1~PBHAI SANr:iHA~l: 
Will the Minis~er of COMMUNICA-
TIONS be pI.- to atate : 

. (a) the revenue earued by the Govern· 
ment from TelephQDe. Posts and Tele-
graph services separately in· Amn~li re.-
gioa of Gujarat duriaa 1991-92 aDd 
1992-93; aDd 

(b) the IlDIOUIlt IpeIIl _ thee IUVicea 
during the above puiod 7 

THE MINISTER OF STATE IN THE 
MINIS1RY OF COMMUNICATIONS 
(SHRI SUICH RAM) : (a> The Revenue 
eamed by the Government from· Tele-
phones, Posts and Telegraph Services se-
parately ill Amrcli -RIioa of GlIjarat dur-
ing 1991-92 and Iggl-93 is as under :-

Pu" 
9092 
8442 

Post& 
14604 
16880 

(In thousallds of RI.) 

Teqraphs 
t03 
105 

(In Thousands or Rs.) 
Tdcgraphs. 

telephoru:s whic;h .JCDlIin. out of erdW for 
more than ICVCIl ..,., if ao, the deUtiJa 
thereof; . 

(b) whether this aDnou,lcement/r-oUcy. is 
only for the capital or for States IiJBO : 

(c) if it is not for StalaltRL . .': tile· . 
reuoDi therefor ; and 
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(d) by \,iten the. G~JII~t PfOJ)OlO 
t~· extend· this fac:i1ity to the ~bs4:ribeii 01 
teleph6nes iii the oUR. countrY ? 

THE MINISTER OF STATE OF Tim 
MINISTRY OF COMMVNICATIONS 
(SHJU sum RAM) : Cal Sir, iDstruetionl 
already emt penDitting 'prorata rebate in 
rental it the telepllofte iervicei remain in-
terl'JlP!-c4 for 7 days or IDore due ,0 depart-
mental .reasons .. In case the interruption, 
continues for· more tban 1~~ .days, ·fuU 
month :rental. rebate 18 permitted .. 

(b).lnstrucHons are applicable in flU .tbet 
!eieccm circles/districts viz. throuabout 
India. , 

, (c) and (d) In view o~ 'b' above, does 
not . arise; . 

NAn:ONAL MINE.R..~L POLICY 

4i)3'. 'SHm GOPI NAlH GAJAPATm: 
Will the Minister Of MINES be pleased 
to state: .... , 

.(a) the .minerals/ores . dereserved' alter . 
tM aonouncement of tbe national miDl:l'al 
policy during year 1993-94;· 

''(b) tbe main objectives lleh~d tbe dcre-
~2i:vatic)n : ., 

(c) ·the reaClion of private 'se;,.tor and 
the respOIlR· of foreign· inveStment after 
the dereserviltion : and ' , 

(dt the details thereof? 

THE MINISTER OF ~"TATE OF 1MB 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADAV) : (a) ,and (b). The 
milleral510res ,dereserved under the ·Na-
tional Mineral Policy .durina 1993-94 are 
:ron ore, manganese, chrome, sulpbur gold 
c!illmond, copper, lead, z,ine,· molybdenum, 
tu~gsteD, nickel and l'latiaunt llrouP of 
minerals. This policy aims. at .peeding up . 
the pace of minerals development throug)' 
grea~e.r iI}volyi:ug. ~ th~ ~riv"olte Sector. . 

(b) and (c) The effect of these policy 
cha~ .'IdlI ~ fQUy DotU:eable aftol'·COIISO-
t1uCuai. amimdmCII*' 10 the. Mina and ' .. 
MineraIi (Regulation • 8,Ilcl ~y~O 
Act, 1957 bave beaD _1idC;" ., . 

" ".', '~ .. ,' '''. 
-, :,-lIISI'I' OP -U.S ... OPflOALS' 

494. mRi GuitUDAS KAMAT :-Will 
thc' Minist~r' of EXTERNAL AFFAIRS be. 
pleas~iJ to state : 

(a) whether ·the U.S. EmbllSly official; 
had visited some Kashmiri leaders in Delhi 
receut)y ; and . . .'.-

(b) if so, tbe details of the meeting ? 
nfE MINIsTER OF STATE :rN Tr'!E 

:",1'tNlSTRY OF ExtERNAL' AFF'A1RS 
fSHRI R. L BHATIA) : (a) Yes, Sir. 

(b) A 'P"lTSt Secl'!ltl!l'Y from the US Em-
bassy met Mr. Abdul Ghani Lone at the 
AU' JilClii mstitut-e of Medical Sciences 
(AIIMS) on the afternoon of 21 Oc[ober, 
1993 for about an !lour. The meetiJag 
followed a ~ilic request to the US 
Govemment by members of the US Cong-
reis at· die House ASia and Pacific Su~ 
COID1ftittee hearing on October 19 to ·look 
infO Abdul Ghani i.one's condition -follow-
ing reports that he had been beaten Bnd· 
injured during a protest ·march to the 
Hazratbal mosque. Dormg tlb meeting 
in . AIIMS the US· official enquired about 
Shri .Lone's condition, the demonstration 
and &he alleged beating and whefher Shri 
Lone had been brought to Delhi nn his 
request. The latter is rep(lrted .to have 
tola the'US official that he was aware th!ll 
US . Congressmen had b~en. asking about 
his condition. 

PEPSICO _"ND PRocrOR GA~{BLE's 
PROJECTS 

495. SHRJ C. P. MUDALA'JIRI-
YAPPA : Will the MINISTER of J-OOD 
PROCESSING INDUSTRIES be pleased 
to state : 

(a) whether the Union Government· have 
cleared P~sico and. PFOctor and Gamble's 
proopsals to set up 100 percent export 
oriented units ; and 

(b) if eo, 'the details thereof' 

TIm MINISTER OF ~'TATE OF mE 
HINISTRY OF FOOD ·PROCBSSING 
I~QUSTRIES (SHJU TARUN GOGOI) : 
(:\) ancl.(b) ,Mil . .p.ico of lTSA has been 
granted approval to let up a 100% Export 
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rities that .. ~ _ not above ~. Orlented Ualt ID. Tamil MaclU IQr tbe manu-

facture of Polyester Olipa. aDd PET Pe~ 
fol'lJl$ for bottles. M Is. Proctor and Gam-
ble bas DOt been granted any approval to 
set up 100% Export Oriented Project. 

U.S. VISITORS TO KASHMIR 

·496. SHlU HANNAN MOLLAH : 
SHRIMATI SUSEEJ_A GOPALAN: 
SHlU AJOY MUKHOPADYAY: 
SHRl SUDARSAN. RAY CHAU-
DHURI : 
SHRl MOHAN RAWALE : 
ISHRI RABI RAY : 
SHRI PAWAN KUMAR BANSAL: 
SHlU VILAS MUTTEMWAR 

wm the Minister of EXTERNAL AF-
FAIRS be pleased to state : 

(a) whether some US .. isitors indulged 
in activities prejudicial lo the country as 
reported in 'The Tribune' dated November 
II, 1993 ; 

(b) if so, the facts of the matter repor-
ted therein ·including the names of the 
persons who had visited Kashmir and the 
activities indulged in by them and the 
specific steps taken/proposed to be taken 
by the Government in the matter ; 

(c) whether the Government bad che-
cked up the anticedentll of these visitors 
befl.re issuing visas to them ; 

(d) if so, the details thereof : 
(e) whether any such foreign visitors 

have been persecuted for such activities 
during the last· six montbs ; and 

(f) if so, the details thereof ? 

THE MINISTER OF STATE IN mE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI R. L. BHATIA) : <a> to (f) 
S~atement is given below. 

STATEMENT 

Government are aware that 1m Septem-
ber 13, 1993 four persons includin~ two 
US nationals Mr. Paul Manafort and Ms. 
Karen Levinson, visited Ka.~hmir pos:n, as 
a CNN television team from the Us. Their 
activities in Kashmir alterecl local autho-

They were taken around SriDqar by a 
stringer of the Voice of America BDd met· 
militant leaders in SrinaJU' aDd Sopon:, 
int~jewed people on the streets and took 
television pictures. Official enquiries revea-
led that the US nationals represented 
firms hired by Pakistan. as lobbyists. 

Government immediately informed US 
Cd' A about the clandestine activities af 
the US nationi hUed by Pakistan ·u lob-
byist, in infringement of our regulations. 
The matter was taken up with both the 
local bureau of· CNN in Delhi as well as 
their heBcl omce in Atlanta. Cllt"N office 
in Delhi has since denied baving deputed 
anyone to Srinagar and bas PUt out a word 
of caution on their network against such 
deception. The Foreisn Correspondents 
Cub cif South Asia ha. passed a resolu-
tion deploring the ma"luerade by the US 
nationals as journalists. 

Both Manafort Bnd LeviIJSOll had dec-
lared themselves as . tourists in their visa 
applications. Accordingly, tourist visas 
were granted a8 per regulations, there was 
no reason to check their antecedents from 
CNN as their visa applications indicated 
correctly that Manafort was an Attorney 
with the US firm of Black, Manafort, 
Stone and Kelly and that Levison was a 
Consultant with Burson Mastellar, one of 
the lar(!est advertising and puhlic relations 
firm in the world. The purpose of their 
visit to India was clearly slated as tourism. 
However, the team misrepresentecl itself as 
belonging to CNN in their verbal conver-
sation with the local fIOlice of J&K and 
in their requests for meetings, for instance, 
with the Govemor df J&K.. 

Government have not prosecuted any 
such foreign visitors for such activi~s 
during the last six months. 

PI:T OFFICES AND TP..LEPHONE 
EXClIANGES 

497. DR. RAMESH CHAND TOMAR: 
wm the Minister of COMMUNJ(,.ATlC~~S 
be ,Ieued to .... ~ 
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(a) b 1lUIIlbCr -Of _ Post aDd -Teiegraph 
0fIk:es aJid Telephone Exchanges proposed 
to be opened in Uttar Pradesh and Madhya 
Pradesh duriDs the Eighth Five Year Plan: 
aDd 

11m -MINISTBR OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI sum RAM) : (a) and \b) Infor-
mation regarding Post Offices is enclosed 
in the statement below. Information re-
garding Telegraph Offices aDd Telephone 
Exchanses is being collected and will be 
placed on the table of the House. 

STATEMENT 

STATEMENT SHOWING 1fIE NUMBER. OF POST OFFICES PR.OPOSED TO 
BE OPENED IN UITAR. PRADESH AND MADHYA PRADESH DURING THE 

8th FIVE YEAR. PLAN. 

Target Opened 
Year ---

EDBOs DSOs EDBOs DSOs 

trn'AR. PRADESH 
1992-93. 75 10 7S 10 
1993-94. 93 12 S2 Nil 

(Opened 10 far) 

MADH'If'A PRADESH 
1992-93 _ S5 S SS 5 
1993-94 . 3S S 11 Nil 

(Opened so far) 
-------------------------------------

IN$TAU.ATION OF TELEPHONES 

498. SHRI PANKAJ CHOWDHUR.Y : 
SHRI ARVIND TRIVEDI : 
SHRI JANARDAN MISRA; 

WW the Minister of COMMUNICA-
TIONS be pleased to !.tate : 

(a) whether Mallanagar Telephone Nigam 
Limited has decided to provide the facility 
lor transfer of telephones and installation 
of S. S. category telephones 0[1 priority 
basis ; 

(b) if so, toe number of telepoone con-
nections provided under the above facDity : 

(c) whether the Government propose to 
extend this facUity to other parts of the 
country also : 

(d) if so, the details thereof and tI-,e 
lime by which it is likely LO be implemen-
ted ; ID1I 

(e) if lOt, the relllODll therefor ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM) : (a) and (b) Sir, S.S. 
category has been made current -woe!. 
29-10-1993 in M.T.N.L., N·~ Delhi. OBs 
for 668 applicants for new telephone con-
nections have been issued and are being 
provided with telephone connec:tiona. In 
M.T.N.L., Bombay, S.S. category is already 
current. As regards Iohifting of telephOne 
connections, all eligible telephones are be-
ing sldted on demand subject to feasibi-
lity. 

(c) and (d) S.S. cat.::gory itself is a 
priority category for l)roviding telepbcne 
connections and is applicable- in all the 
Telecom. circ:lesJDistricts in the country. 

(e) Does not arise. 

INDO-UK EXTRADITION TREATY 

499. SHRI MUMT AZ ANSAR.I: 
. SHRIMAll SHEELA GAUTAM:_ 

SHRI &AJESH KtIMAJl : 
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SHRI ANNA IOSHI : 
.... A,"' ... '. . 

. ,.,. DR. ... ICARTiic.esWAa.· PATRA ': 
- '.·Sam IN,OW,IT GUPTA: " 

W'J11 the Miaister of E..XTERNAL AF-
PAIRS ,be pleased ·to ~~'3.tc : 

.(a) wbethec the treaty with UK 011 extra-
dition etc. bas been ratified .and beco~e 
effective recently : 

(b) if so, the details thereof and the 
extent' of its usefuiness ft.'r both the cOunt-
ries ; 

(c) tIM: schemes formulalo!d for the im-
plementation uf the tcl!aty and the steps 
taken in that regard ; 

(d) . whether 'the Government propose to 
seek extradition of offenders from U.K.. ; 
and 

(e) if so, the details thereof '] 

tHE MINISTl!R OF STATE IN THE 
MIN1STRY OF EXTERNAL AFFAIRS 
(SHRI R. L. BHATIA) : (a) and (b) Yes. 
Sir, The Irli:'o-UK Extradition Treaty hr,s 
come _into force on 15·71-1993 upon ex-
chanRe of Instruments of RetiflCation on 
that date. The Treaty will help the "' .. 0 

countries fight terrorism. drug-trafficking 
and organ!sed in!emational crime. 

{c) tbe ·implementatkn of the TRaty 
will be governed by the pro'vsions of the 
Extrad:tiol! Act, 1962 ~s amended in 1993. 

(d) and (e) No proposal to seek Extradi-
tion of fUgitive offenders from UK is 
peuding at· present with the Government. 

NATIONAL PERMIT SCHEME 

501. SHRI ANAND AHIRWAR : Will 
the Minister of .SURFACE TRANSPORT 
be pleased to Jltate : 

(a) whether there is any .propolil to 
abolish !,';;~ioDal Permit·Scheme for'truc-
ken; 

(b) if .SO, whether the Union Government 
hav! ::>";~d the State Governments to fur-
nish their 'Views 'in 1h~s repnI; -and' , ' 

Ccl 'tile·time by which ~. Jbtat . dedsiOll 
II likely to,.·tiibD iii· tlni' ...... "1 

." • 1 .... 

THE MINISTER OF STATB OF 'mE 
MiNISTRY OF SURFAC',..f.I. TRANSPORT 
'~RI JAG DISH TY'i~ER.> :' (a) ~o~.SiI: 

. (bY'aDa (0) ,Do not arne ... 

CLOSED MINES 

502. SHRI GIRDHATU LAL B~Jt· 
GAVA : Will th'e Mjnf~te":, of MINES 'bfo 

... pkased to state : 

(a) whether a Ilumber 'of mi\lCS bave 
been closed in the country vide as ~PCI' the 
notificc:tion issued vague .~inistry ,is not 
clear IIbout it on January 26. J992 ; 

(b) if so, the details in 
S!ate-w~se ; 

this reg~~d 

I c) the J05S suffered in production and 
revenue as a result of ·dniUre of tbetrr 
m:nes; 

(d) whether the' G!)vemment have for-
m-.IIated any sch~me ,to rebabi!i!l!te the 
labourers of these mines'; and . 

(e) if so. the d'!tails thereof? 

'11-1£ MINISTER OF STATE OF THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YAI)AV) : (a) to (e) InforinatiOn 
is beiul!: coUected and Will' be laid bn rbf 
Table of the ·Hou~e. 

SELECTION OF FIL~fS 

503, SHRI RA.\i PRASAD SINGH 
Will the Minister of INFORMATION AND 
IlROADCASTING be p1:~ased to 5~~te : 

\a, the criteria adopteJ by the National. 
Film Development Corpcratio.n ID regard 
If) the selection of film.. for telecast (1n 
lloordarshan S:1t:lIite Channe'i ; 

{b~ Ule total number 'uf Hindi and re-
gional language: films tdecast on these 
channeis and the total:uDount paid to 
film producers for these films :llo:Jg wit'!! 
the ra!e thereof durin!! tn.e Illst oile yea, 
and ' . 

(c) the to'a1 number of film. IICIacted 
for tclec~ .on .pr~~ .. ~~. ~teUi~, .-.:. nels '1 . . .,. .' .•.. 



· THE· MINIBI'BR' OF· !aATB OF 'l1iIl 
~~lSTRY OF. INFORMATION AND 
BRQADCA,ST£NG (SHRl K. P. SINGH 
DEO) : (a). The followiDc cri.leria .bI8 heen 
adopced for selcctiDg fbndllBeJicDll films 
ier thac chamlela :-

(i) films should have a 'U' certificate; 

(ii) films should be conducive for 
family viewina • 

(iii) films should have entertaiDmeDtl 
educational value. 

(b) 107 H'mdi films and 13 regional lan-
guage films have been telc':ast till 29-11-93. 
An amoWlt of Rs. 30,85,000 was spent 
for acqulImg the telecast righlS of films 
specifiCllliy for these channels. 

(c) No figure can be indicated siDc:e 
.. election of films for tele::ast on the various 
chllJlnels of Doordarshan is an ongoing 
.. ctivity dependent upon Doordarshan's 
prcigramme reqUlICment trom tIme to umc. 
IERgljshj 

. BAWANA GAS-BASED POWER 
PROJECt' 

S04. SHRl SRlKANl"A lENA: Will 
the MInister cd POWER be pleased to 
state .; 

(a) the names of the bIdder compllDlcs 
which participated in the tenders for the 
450 MW Combined Cycle Gas··bllS::d Power 
Projeet at Bawana ; 

(b) the details of the: complUlY whlcn 
has been allotted. the tender and the reasODs 
therefor; 

(e) whether there is any proposal to 
I'8view the entire proccS!! of evaluation and 
selection of the bidders ; IlJId 

(d) . if so, the details thereof ? 

THE MINISTER OF STATE IN 1HE 
MINI~Y OF POWER (SHRI P. V. 
RANGAYYA NAIDU) : (3) and (b) Out 
m t¥. proposals invited by Delhi mec:ric 
Su,.., UDdertatillr "(Dl!SU) for estiOJisIi-

ment of a Combined CyCle Gns ·based 
Power Plaut lit Bawana, six entte~l'1~rs 
were short-liited by the Central Electric:ity 
Authority (CBA) who were the consul-
tants for the Project. However, d:taiIeiJ 
projec~ reporI8 were mrl'j,hed by the follo-
wing four. parties. :_ .. 

1. ABea Brown Bovery-NTPC lABB· 
NTPC). 

2. Straw Products Limited (SPL) 
alongwith CM.S. Energy, U.SA. 

3. Reliance Industries Limited (RIL-
reportedly of Anlbanis) alongwi1h 
Kuljian, USA and D.C.L., India. 

4. Mis. Northem Engineering Inc., 
(NEl), USA. 

All the four promotors Lr Uleir Co-pro-
motors,· as above have the reJevIlDt ex-
perience, for which welg.'ttage baa been 
given in the evaluatbn rep0rt furnished by 
the CBA as consultant. 

(c) and (d) The mattet is being furdaa 
processed by DESU. 

DOORDARSHAN COVERAGE 

5(15. DR. RAMKRlSHNA KUSMA-
.RIA : 
SHRl SYED SHAHABUDDIN: 

Wiil the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state : 

(a) the peTcen age of p:lpuIatiaD anetW 
by Doordarshan in the COU!liTy, State..,is:; 

(b) the number of Doordarshan KeD.d-
ras and sub-kendras in the coualry as on 
30 September, 1993 with State-wise break-
up; 
:.. 

(c) the popula!ion per Kendra and mb-
kendra taken together State-wise i. 

(d) whether there is any proposal 'to 
set up additional aub-kendru in North-"-lrliitBiIilii' ;8nd -- - - --. ---. - .-



(.) if 10, lb. dtIlaiJI tbenof , 

TIiB MINJSTBR OP STATE OP THE 
MlNIST'llY OP JNPOIlMATION AND 
BllOADCASlNG (SHlU K. P. SINGH 
DEO) : <a> to (e) The requisite detaila are 
liven In the statement eucloscd. ' 
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~cl) IDCI (e) WIIIreIs till iDstaIIatioa wart 
of the LoW Power TV Tnalmitter (LPT) 
at Godcia has been completed, the LPT 
at Supaul is under implementation IlIICI it 
is expce~ed to be ready dorm, 19,...'5. 
Besides, an LPT is envisaged to be act up 
at Phulparas in MadhubaDi distriet of 
Bihar. 

STATEMENT 
D'lOllDAllSHAN NETWORK 

(As on 30-09-1993) 

SI. No. State} 
U.T. 

2 

1. Assam 
2. Andhra Pradesh 
3. Arunachal 

Pradesh 
4. Bihar 
5. Goa 

. 6. Gujarat 
7. Haryana 
8. Himachal Pradesh 
9. Jammu ciKasbmlr 

10. Kerala 
11. Kamataka 
12. Madhya Pradesh 
13. McghqJaya 
11. Maharashlta 
15. Manipur 
16. Mizoram 
17. NagaJand 
18. Orissa 
19. Punjab 
20. Rajasthan 
11. Sikkim 
22. Tamil Nadu 
23. Tripura 
24. Uttar Pradesh 
25. West Bengal 
26. Delhi 
27. A&: N Islands 
18. Daman ci Diu 
29. Pondicher,.y 

Numberor 
No. of 
PPCs HPTs LPTs VLPTs Trans-

posers 

3 
I 

{I 

2 
I 
2 
o 
o 
2 

1 
I 
2 
2 

o 

2 

1 
o 

2 

o 
o 
I 

4 

3 
5 

S 
I 
3 
o 
I 
3 

2 
4 

6 

S 
1 

1 
3 
3 
2 
o 
2 

8 
4 

o 
o 
o 

5 

9 
28 

2 
26 
o 

28 
5 
6 

13 
~5 

47 
I 

38 

o 
2 ., ... ..... 
4 

30 

23 
o 

43 
13 
o 
2 

6 

o 
o 

It> 
o 
o 

o 
5 

IS 
o 
o 

o 
I 
o 
:I 
2 
3 

o 
o 
I 
3 
o 
o 

]0 
2 
o 
6 
1 
3 

1 

2 
2 

o 
1 
o 
o 
o 

(I 

o 

o 
1 
o 
o 

1 

2 
o 
3 

4 
o 
o 
o 
o 
o -----------------------

Total 

8 

14 
35 

19 
32 

I 
32 
S 

14 
21 
15 
29 
54 
4 

44 
S 
3 
1 

26 
8 
41 

4 
28 

2 
65 
19 

I 
8 
2 

Population 
covered 

<%) 

9 

82.0 
79.4 

44.4 
91.7 
99.9 
76.8 
98.S 
58.7 
90.4 
86.3 
68.8 
60.1 
97.2 
81.7 
66.4 
53.1 
47.2 
77.0 
99.9 
61.6 
63.1 
91.3 
91.3 
92.4 
96.0 
99.9 
99.0 
99.9 
99.' 
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I 2 3 4 5 6 7 S 3' 
- j(["" Laksbcl_'--·---· 

~.O 1s1ud8 0 0 0 9 0 § 
31. c:.'fwIdjpth 0 0 0 0 §t.9 
32. Dadta & Naaar 

Baveli 0 0 0 0 43.6 
Naticmal/Total 31 68 380 12 23 553 ».6 

--~ 

NOTE: 

J. Cu.ve~e ~es are inclusive dfrin&e areas (~e eleWated antennae & boosterll arc 
~Wrcd for satisfaclory rceoiptioD) 

2. Te~iD COIl4Utioo&r.ot taken into consictratioD. 

LEGE}I;D 
PPC ProgrammeProdurtion Centre 
HPJ' Hitb PoWetTransmitter 
Ll'T Low Power Transmitter 

VLPT Very Low Pow.;r transmitt:r. 

POWEk ~LY TO FARMERS 

506. DR.. LAJ. BAHADUR RAWAL : 

Wall the MiniSter of POWER. be pleased 
to state : 

(a) the tarset fixed by the Union Govern-
ment to JMOVide JIM" for power supply to 
the farmers fur each SCale during 1993-94 ; 
and 

(b) the actual amount provided so far, 
State-wise ? 

THE MINISTER OF Sl'ATE IN THE 
MINISTRY OF POWER (SHRI P. V. 
RANOA YY A NAIOO) : 

(3) URion Government does not provide 
~r8Dts for power supply to the farmers and 
hence no targets have been filted during 
1993-94. 

fb) Does not arise ill view of (a) above. 
[Engl·sh] 

SPEED GOVERNORS 
~07. SHRI JEEWAN SHAR.MA 

SHIll MRUTYUNJA Y A NA-
YAK ~. 

Will the Minister of SURFACE. TRANS-
PORT be pJeased to state : 

Ca) wh«ber t2 Rillb Court of Delhi ha~ 
tliven· ~ fer the instalrati(1) of 

1559 LSS/94--J 5 

Speed Governors in the buses of aD ute. 
gories by September 30, ! 993 ; 

(b) if ~o whether this direction has been 
complied with ; 

(C) if not, the reasons thereto .. ; IiIid 

(dJ the steps taken/proposed to be taken 
to implement the Court's directions exPedi-
tiously ~ 

mE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRAN'SPoltT 
(SHRI JAGDISH TYnER): . 

(01 Yes, Sir_ 

fbl Ye~. Sir. 

(c) & (d) : Does not arise in view of 
the: reply to Ibl above. 

RAISING Of KASHMIR ISSUE 'AT 
UNGA -

508. SHRI S. B. SINDNAL : WiD file 
Mirur.ter of EXTERNAL AFFAIRS· Ire 
ph:.,~ed to state : 

(0) whether the Organisation of Isfaaic 
Conference (Ole) has decided to maie 
ccordinatcd efforts to highlight the ~Ue 
of aDeged human rights violation ill tile 
Kashmir valley during the .c:urreat SeS-

Sion of tflfited Nations Gellerar ~;,. 
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by (UNGA): and (b), if so, the stand 
&akm by .. the Government in this regard? 
. 11m MINJsrER OF STATE IN THE 

)fiNlsTRY OF EXTERNAL AFFAlRS 
(SliRI R. L. BHATIA) : <a) Yes Sir. 

. (b)' Gov~rnment h~s rejected the ole's. 
biaSed and distocted opinions in this rOo 
,ard. Government's statements I dated 
19-10-93. Statement n dated 27-10-93 
ud ,Statement m dated 26-11-93 are 
attached. 

STATEMENT-! 
Government of India. ha~ seen the 

stlltement of the Secretary General of the 
OIC, made yesterday, on the events at 
the Hazratbal Mosque in Srinagar. The 
statement is one sides and has been 

-issued· without relevance to the facts. The 
responsibility for the acts of arson and 
intimidation of those frequenting the 
'~iOsque rests with the terrorists who have 
desecrated the MOSQue and even threa-
telled to blow it up. As we had indicated 
:yesterday, Government of India have evi-

. deuce that these terrorists have been 

. armed and aided by Pakistan. The Sec-
retary General of the ole has not only 
ignored the fact that it is the terrorists 

.. ,"",0 are responsible for the escalation of 
temion, but has also made unacceptable 
observations and aratuitous recommenda-
tions with regard to the Indian state of 
Jammu and Kashmir. We deplore aod 
reject these sweeping. simplistic and 
hiased references, 

Statement-II 

The OIC meeting. at the Ambassadors' 
]eve] was convened in New York at 
Pakistan's request on 25 October, 1993 

. to discuss the Hazratbal situation. After 
. the ~ meeting· a statement was sent to the 
President of the Security Council by the 
Pakistan Permanent Representative to the 
'tlk Ci09~rnment of India regrets that 
. th'C contents of this statement are comp-
letely disto~ and unrelated to the real 
dtuation on the ground. The Pakistan 
P~~t. .:Representative's ·ktter·· and the 
'etlc!ased statement made to reference to 

the militancy, terrorism, incitement • to 
violence or incessant and wilful breakrog 
of the law. The damage and the l.hreat 
of damage to the shrine, its .precincts and 
the holy relic by the militants and the 
fact that certain persons .are held hosta-
ges inside the premises, 'are··· Jiowhere 
mentioned. 

Once again, we have to regret that 
under the Pakistani instigation, die Ole 
appears to have been hijacked by Pakis-
tan to serve its oWn agenda against India. 
The ole would do wen to .also reinember 
what some of its members have done in 
similar circumstances when holy places 
have been occupied. 

Statemeo.t-III 
With reference ;to the Ole Secret;lry-

General's statemeni of November 25, the 
Government of India would like to emp-
has:s that the Indian· security . forces are 
exercising the greatest reStraint ··and wiil 
continue to perform their dpties to sub-
due militancy and terrorism, l:lnd. protect 
innocent Indian citizens in Kashmir. 

The only persons hel4 in detent jon arc 
those directly associated with militancy, 
ten-orism, breach of the peace and viola·· 
tions of the rule of law. Such allegatioos 
by the OIC Secretary-General are Gut-
I'aseous and have no relevance· to the 
facts. 

We are surprised the OIC Secretar}-
General has made no mention of :he 
peaceful eviction from the Hazra!bal 
shrine of armed men and niilitants. Nor 
has he made any appeal to the terrorj,;ts 
operating in Kashmir with support from 
outside the country, to desist from their 
nefarious activities and lay dO,wn their 
arms, which would be \IIlorc· consistent 
with the Secretary-General's declared con-
cern for .human. ,rights . and the success 
of the' bilateral Indo-Pakist~n discussions. 

Regarding India's rel:ttions with the 
OJe States, the ole Secretary-General 
must know that many, if not most cf 
them were uncomfortable and embarras-
sed by Pakistan'S vilification of India for 
political purposes and its dorts to, intro-
duce ·a totally prejudiced· ond one sided 
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draft resoluti6n on 'human rights in rately during each of the last three ,,~~rs 
and upto November, 1993 ; Kashmir. ' 

[Translation] 
REQUrREMEl':T OF POWER IN U.P. 

" ' AND H.P. 

509. SHRI BALRAJ PASSI: 

PROF. ,PREM DHUMAL: 

(b) the actual requirement of power in 
the above States; and 

(c) the steps being taken by the UalOD' 
Government to bridle \he gap between re-
quirement and production of power in l'be. 
ahove States? 

Will the Mi1list~r of POWER be pleasc:d 
to state: 'n1E MINISTER OF STATE IN 11f£' 

MINISTllY OF POWER (SHRI P. V., 
RANOA YY A NAmU) : la) The required 
details are given below!-

(a) the quantum of power generated in 
Uttar Pra~sh and Himachal Pradesh ,cpa. 

Year 

Gross Eaergy Geaeratioa (MU) 

Uttar Pradesh HimacMI Pradesh 
_-----, _._----_,----------------- , 

J 990'~9i 
J99J-9~ , -' 
J 992-93 
April~Nov. 1993 

(b) T~i: requ~ment of energy and its 
availlLblllty iJl':Uttar Pradesh aDd Himachal 
Pradesh duri~ last 3 years and upto Octo-

38288 
43916 
47266 
32435 

2000 
1859 
1899 
1306 

bel', 1993 (latest available information}' ~': 
as fonows:-

ENBR.GY REQt1IREMENl' AND AVAU_ADILO'Y ", 
(In mi11iOll uoits aCt) ':: 

UttarPradcsh Himachal Pradesh 
Year -----

lloqaire-
mCllt 

Avail-
ability 

!lequire- AVail-
ment ab.ility 

1990-91 
1991-92 
1991-93 
April-Oct. 93 

(c) In order to bridge the gap between 
dem'and al'ld availability; various measures 
are beillg tiiken to improve the availability 
of power in Uttar' Pradesh and Himachal 
Pradesh which include maximising gcnerll-
lion from the existing g:cnerating stations, 
implementation of Renovation &. Moderni· 
sation Programme. Reduction in transmis' 
sion & distribution lo~ses. effective load 
m:magemerlf and energy con.ervation mea· 
sures and 'assistance from'" neighbouring 
States 'and systems. Uttar Pradesh and 
Himachal Pradesh have been allocated 
j:ower from Unallocated output of Central 
sector statiOllll in t~ Notification RegioD, in 

29940 
31540 
32415 
18895 

26758 
28280 
29118 
169)7 

1475 1459 
1456 1446 

' 1531 1531 
914 914-

the ratio of relative percentage lhonaltCl ia 
the constitnent systems of the Region to 
take care of the seasonal -.ariations of load. 
At present Uttar Pradesh and Himacbal 
Pradesh have been allocated 7 per emt 
and 5 per cent respectively from the iHl~ , 
allocated portion. 

RESOLUTION ON HAZRATBAL' -
SHRINE 

510. SHRIMATI BHAVNA CHIKHA" 
LIA : WiJ) the Minister of EXTBltNAl, -
AFFAIRS be pleased to slate: 

(a) whether the Government are awaro, ': 
of the resolution passed in the- pattit .. ,: 



National Assembly regarding )iftins.of IIItli-
tary siege around Hazratbal Shrine; 

(b) if so, wbetber Government have 
loclged any protest to that country in this ..... ;-
. (-c:) if so, the .reaction of Pakistan tbere-to' . 

THE MINISTER OF STATE IN THe 
MDlfJS'BY OF B,XTE&NAL AFFAIRS 
(SHU R. 1,. BHATIA) : (Il) On 1st Nt;"'~IlI­
bert J.P93. a Joint Sesrion of the Parlia-
ment of Pakistan passed a resolution on 
the Hazratbal Sbrlne. 

(b) Government did not loo\lc any specI-
fic protest in this context. However,.our 
0Ilc:ial Spokesman on 17tb October, 1993 
bad statccl that Pakistan wJ1J doubtlessly or-
c:bestrate statement and resolutions on the 
Hazratbal issue in every possible fOl1lm 
IIIId that Government of India would treat 
.... ~ statements as W82CD 
falsehoods and unac:ceptable. 

(c) Regrettably. Pakistan issued a number 
of provocative and stride,a.t .stateDlmlJ OIl. 
the ,Hamabal SbriDe.· . 

DIW6W~NT OF J)()CKS 
SII. stlRJ DATfA MEGHE : Will tlle 

Minister' fA. SuRFACB TRANSPORT be 
PIeuc!.d to ~te : 

<a> ~ names of u.c docks. for which . 
deveIoP.eat work is in Urogress during the 
current year; 

(b) the expenditure likely to be incurred 
therMa; ... 

(cl the lldditional income likely to be 
eamod III a result thereof? 

11IE MINISTER OF STATE IN 'AlE 
MINII'l'IlY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER) : (a) Develop-
ment ot 1!11 the Major Porti Dlwcly Cal-
cutta. Haldia. Bombay. JawaharIa! Nehru, 
Madras, Cocbin, Visa'kbapatnam, Kandta. 
M ...... Paradip, New Mangalore and 
'nIliIGda is in progress durin! 1993-94. 

(b) AD expenditure of about· Rs. 450.00 
en.... is liteJy to-be iJIcurrecI (I8·the De-
........... WOrts durin, J 993-N. 
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(c) The .additjonal iDccIIDe of the Port 
as a result fA. expenditure incurred on De-
velopmeDt works cannot be predictccl, .ince 
it depends on a Dumber of t.dDn .like 
actual ~ makrialiMticMa. elc. Moreover, 
IDcome cannot be ...., .on an develop-
mental works like Welfare Schemes, ew . 
[Enslish] 

MAINTENANC8 OP TF.LBPHONE 
INSI'RUM'I!.NTS 

512. SHRI TARA CHAND 
KHANDELWAL: 
SHRI G. DEVAMYA NAIK: 
SHRJ GURUDAS KAMAT: 
SHltI V. SREENIV ASA PRASAD: 
SHRJ RAM KAPSE: 
SHRJ AJOY MUKHOPADHYAY: 

. WiJI the Minister 01 COMMUNICATIONS 
be pleased to state : 

(a) whether the Govenuaenr baft de-
cidecI to keep ~ from the iD6taDatiOll aDd 
lUiDteuance of tdeJlhoDe ........ of 
subscribers as reported in the ..,_, of 
India dated October 13. 199'; 

(b) if so, the ...... theteof; 
(c) wbetbcr tble Oovel'lUUeDt propose to 

recoasider its decision; and 

(d) jf not. the reasooa therefor 7 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM) : (a' No, Sir. 

(b) Does not arise. 
(c) and (d) Do not arise in view of (a) 

above. 
STATEMENT MI\DB BY HIGH COM-

MJSSIONEIl OF PAJaSrAN 
S13. DR. S. P. YADAV: 

SHRI SH1lA VAN KUMAR 
PATEL: 

Will the Minister of EXTElt.NAL AF-
FAIRS be pleased to "al.e: 

(a) whether the GoverDl1leD& .... aware of 
the NCeQt stateaeall made by tbe Pak 
Hiab CoDunitsiolw to India 011 Kashmir; 
and .. 

(b) if so. die detail !Mnof IIIICl the Ie-
actioa of the ao..u.e ...... ? 
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THE MINISTER Qf STATE IN THE 
MINISTItY OF EXTERNAL AFfAIRS 
(SHRI R. L. BHATIA) : tal and (b, Yes, 
Sir. Speaking to the prcfiS at· Madras 
(1-9-1"), Pakistan High Commissioner 
reportedly claimed that Simla Agreement 
docs not prohibit Pakistan from raising tbe 
Jammu &. KasJnair issue at international 
fora. Pakistan HWb Commissioner also 
stated that· Pakistan was willing to have 
bilaterai negotiations OIl the Kashmir issue. 

Pakiftan's attempts to iD~Jlationa1ise the 
KasJunir issue are in violation of the Simla 
Agreement and vitiate tbe atnlo<;phere of 
bilateral relations. 

Government are commiued to resolve all 
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SHRI KHELAN RAM JANGDE: 
SHU N. J. RATHVA: 

Will the Minister of POWER ~ pteased 
. to stale: 

(a) the Dames of the .~er p~ for 
Gujarat and Madhya Prade@h for supply 
of gas pending with tbe Union Govern· 
ment for approval, as on June 30, 1993 
and the quantity of gas or additional ga.. 
required by each of such project; 

(b) the date from which such proposals 
are pendmg; and 

ic) the time by which the approval is 
likely to be accorded in this regard? 

dilfauces with Pakistan peacefully and THE MINISTER OF STATE IN THE 
throuah bilateral negotiations. In this con- MINISTRY OF POWER (SHRl 1'. V. 
text, Oovenunent have p!'i)jJOSCd compre- RANGAYYA NAlDU) : (a) and (b) The 
hensive clialoJUe with PatisUul. This o1fer names of tbe power projecrs of Gujarat 
bas been accepted by Pakistan. TIle Foreign. -_. "ad'Madhya Pradesh pending for ~ 
Secretaries of the two countries are sche· mCllt approval, as on 30di june,- i~; for 
duled to meet in Islamabad from 1-3 JIIIIU- supptJ of ~ with die requiRd ·qaautit)'. 
ary, 1994.' are shown in the Statement attached. 

[2'nwlalio.) 
PENDING POWER PllOJECl'S FOR. 

OOJAltAT 

514. SHRI MAHESR KANOJ)L\ ~. 
SHRI VISHWESHW AR _))}lAGAT: 

(e) 1'bc. pcIIldbig schCmes din' be con-
sidered for Government approval, after they 
line naired· fedJno.ecODOJllic· deadIIIIe 
of the Central J!lectridty AIItboritf aaW·. 
the eueatial inputs/clearances inctudiDg 
funding ammgeme_, haw bee.n ~ ..,. 

STADMENT· 

SI. Nuneofthe 
No. Project and 

CapaCity (MW) 
1 2 

GUJARAT 
1. Pipavav Combined 

Cycle Gas Turbire 
project St. 1 
(615 MWl 

-Feasibility Report. 

Date of Gas 
receipt require-
of F.R. - IDCIIts 

3 4 

10/89 2.2S 
MeMD 

Remarks 

5 

This rro.iect was tec1mo-eeooO·· 
mically cleared br Central 
El6:tricity Authol'iaY ~ 
Marc:b, ·}991. su~~t· to 
.:onfirmation of 2.2S MCMD 
of ps by the NillisU)' of Pctao-
leum I; Natural Gas: ltt, gas .. 

I iakage for the proposed sc~ 
has not bf;en. fled . ~. 

. .... 
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1 2 3 s 
MADH¥A PllADESH: 
2. Gwalior Combined 

Cycle Gas Turbine 
Project (200 MW) 

6·7/93 0.7S 
MCMD 

Thi!l scheme is lieu of' the 
earlier scheme of 817 MW 
returned to the Madhya Pra-
deSh "Hectricity Board' in 

·Peailbility !t.eport 

VISIT· OF KING OF SWEDEN· 

SIS. SHRI RAJENDRA AGNIHOTR.I: 
SHRI SATYA DBa SINOH: 

WiD the MiDistcr of EXT'EllNAL 
PAIRS be pleaatd to statel ' 

AF· 

'ja) .wJletbcr· the King .of Sweden.. ~isite4 
India RCCDtJy; 

(b) if so, the bilateral and multilateral' 
il8ues disc:ussed during his I.iIlks ,.ith Indian 
leaders and the outcome thereof; 

Cc) wbether the GovernraeDt have taken 

September,lf)92 as no surplus 
gas is available along HBJ 
pipleine for supply of gas for 
new schemes as per the pro· 
jections of availability and 
demand of gas indicated b), 
the Ministry of PetroleUm 
&. Natural Gas. Presently, the 
put is propOSed to be opera-
ted on Naphtha tiH gas becomes 
available. The scheme has not 
been given tcchno-econom ic 
.:Iearanc:e by the CEA as none 
of the essential inputs/clear. 
an~s have been tied up. 

(b) lD the margins of the Stato visit, 
taJb were held betweeJJ. the accompanying 
Sweedisb Foreign Minister and BAM. Views 
were exchanged OD regional developmeftts 
in: Europe and . South ASia, disarma-
men. issuell, terrorism and human 
rights. . The talks resulted in areater 
1IIldUstaDding of each other>s con-
cema aDd perspeCtive. ProspCcts for enhanc-
iq bilateral ec:oaomic rc1atioos have also 
iIDpnwed as a result of the intesaction bet-
ween the accompanying high-level Swedish 

• businl'.ss delegation aneS !heir Ind;'m toun-
. terparfs. 
:" .. 

up any proposals with that COI.IDlry for the . 
jgnneed biJatera1 eco!1oJlDic. coapcralioD._._ ... __ 
joiDt iDitiaIives for the ~l disal'lDllJDellt 

(c) No, Sir. 

(d) Does not arise. 
.-us. fer woltiaa to cbeck terrorism; and 

(d) if 10. the response of· ihe Swedish 
Govc~ in this regard!~ 

TIlE MINISTER OF STATE IN TIfE 
MINISl'IlY OF EXTERNAL AFFAIRS 
fSHIU R •. 1.. BHATIA)·: (a) Yes. Sir. 

.' )E1II1ish] 
TELEPHONE CONNECI'IONS IN 

METRO cmns 
516. SHIU DATTATRAYA BANDARU: 

Will the Minister of COMMUNICATION'S 
be pJeased to state: 

1'I!e .I(iqi.of $w~ 1J.a!f,t ...... Statt. vjllit. to .... __ .. (I!) fu.e total number of person~ jn . t.he 
lDdia hoIIl 10-18 Oc:tober 1993. waitin, list for new telephane connections 
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in the four metropolitan cities during last 
three y~a\"S, othe~se : 

(b) the yearwise number of C'OllI)eCtiOl1S 
released during this period; aneS . 

(c) the timc schedule filted for c1carin& :the 'waitinl lists? ". : 

Cit ics' 

. Bombay 
Dellii l 

calcutta 
Madras 

TIlE MINISTER OF STATE OF THE 
MINI~TRY OF COMMUNICATIONS 

(SHRI SUKH RAM> : <a> Total aomber of 

pcrson~ ~n the waiting of four Mctro cities 

aare given below yearwise for 3 years 

Waitiqason .- .... _-
3'-3-9J· 31-3-92 31-3-93 
231373 213470 210867 

297146 317143 340360 
41170 43917 . 66295 
73233 91509 109352 

(b) Ycannse working conneetion relca'led ..are as aiven below : 

Cities 

Bombay 
Dcl!>! 

Calcuttu 
Madras 

(c) As per 8th plan obiecli\'~ the waiting 
period for telephone :.:onnections is to be 
reduced '0 two years in large telephone 
sysl;!m and telephone prac!icafly on demand 
in rural and tribal areas· by the eud of 
gth Plan (92-97). The e:r.clmnges are belog 
planned to meet the abo\'e objecti\'e ae-
cordingl),. 

HIlJH. LE.HES O~ ~TllL 

517. :)HRI BOLLA BULL! RAMAIAH: 
Will the Minister of STEEL be pleased to 
state: 

la) whether secondary ~l.:el electric arc 
furnace industry of the country has been 

. adversely affected on account of high levies 
on inputs and rise in the CC1~t of imported 
steel scrap; and 

(b) if so, the deta ils th::reof and the 
steps proposed to be taken by the GOvern-

.' inent to revive/recover the financial viability 
of these industrial uuits ~ 

Connections provided during' ----- ---.--.-~-
1990-91 ]991-92 1992-93 

46260 92125 101168 

6~009 84710 83558 
10184 15544 16208 
13753 12177 11979 

TIlE MINISTER OF STATE OF 'DiE 
M1NJSTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV) : <a) and (h) The perform-
ance of mini steel plants (electric arc fur-
nace units) has been adversely IlifCCleci due 
to "arious factors such :15 demand reces-
aion, shortage of power and increase ill 
illput costs including rise in international 
scrap prices. The industry ha~ represeuted 
for "i1J'iou~ reliefs and the proposals made 
arc under the considenrion o{ Govcm-
ml-nt. 

r T 1't1llsUit;OIl] 

STD:PCO IN DELHI 

518. SHRI SArrA OEO SINGH: 
SHRI SItU SHUSHAN SHARAN 
SINGH: 

Will the l'Irinister of COMMUNICATIONS 
be pleased JO state : 

(It) the existins number of STO/P.C.O_ 
fw)ctioning in Delhi; 



--~,l_'_: 
(b) the total amount of income eamed 

therefroin dUrin& the year 1'99l-!J3 ; 

(c) whether the Government Jza~ re-
__ ~. aboat tile cvaaioa cd 10-

~n~~~ud . , -
(d) if so, the action taken by the Gov-. 

eJ1lllleJlt thertoa? 
THE MINISTER OF STATE. OF llIE 

:MINISTRY OF COM~JCA'DONS 
\SHRI SUKH RAM) : <a) Sir, 2259' STD 
PCOs are functioaiDa in Delbi TeJilpJiones-

tb) Tile total amount of income eamed 
from -tJi~se PCOs dpring 1992·93 is Rs. 
34.s3 crores. 

(c)- and (d) The information is bein& 
collected and will be placed on the table 
of the House. 

[Englislrr 
WAGES OF PORT AND DOCK 

WORKERS 
519 •. PROF. (SHRIMATI) SAVlTHRI 

LAKSHMANAN : Will the Minister of 
SURFACE TRANSPORT be pleased to 
state: 

(al WbetIter ~re is aD¥ praposal to set 
up.an "Expert Committee" to rev_ the 
wages· of port. and dock workeri employed 
in major ports of the country; and 

(b) if; so, the details thereof? 

• THE MINISTER OF STATE OF THE 
Ml!'fl~TRY OF SURFACE TRANSPORT 
iSmu JAG DISH TYTLER) ; (a, and (b) A 
-Sinartite Wage Negotiation Committee ha~ 
been formed on 22nd June, 1993 to gCI 

into the wage structure 01 Class III and IV 
port and dock workers of Major Ports and 
allied matters w.e.f. lst January, 199-\- -

NEW CHANNELS 

520, SHRI SHANTARAM l'Ol'DU-
KHE .:- Will tbe Minister of INFORMA-naN :AND BROADCASTiNG be pleased 
to ~tate: 

. ta) !'Jbetbcr the GoverJlll\:nt have re-
ceived any suggestions for a "Via Media" 
state control of Doordarshan's National and 
Jtegiouaf"'Chaanels' and fiw: "fl cba{IDeJs 

being placed under the control of the pro-
Posed '''Pmar Bhantti CbIpOratioa"; 

(b) if so, the details tbereof; and 

(.c:) the ,reactioa of the GovenbDellt there. 
to? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMAnON AND 
BROADCASTING (SHRI K. P. SlNGH 
DEO) : <a> to (c) The Ministry is Uftder-
taking a complete review of ~ satellite 
cllll1UlCls iDcludiDg interim ~ 

WORLD BANK LOAN FOR POWER 
SECTOR 

521. DR. AMRITLAL KAUDAS 
PATEL: 

sHRI ATAL BIHAR! VAJPAYEl:!: 
Win the Minister of POWER be pleased 

to state: 

<a) the details of the conditionalities laid 
down by lhe World Bank and International 
Hnanee Corporation for granting loans tl) 
the Indian power sector; 

(b) whether the Oovernmenr hllve ac-
cepted these cODdirionalitie&; 

(c) if so, ~e details thereof and their 
likely impact on general electricity tariSs, 
panieularly in agriculture sector; 

(d) the detail~ of the arrears ourstandmg 
against various State Electricity Boards 
ot central power generating utilities at pre-
sent; and 

(e) tbe steps tieing taken by the Go~m· 
me(1t to ensure their clear;ll'Ice ! 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI P. V. 
RANGAYYA NAIDU) : (a) to (c) Multi-
lateral funding agencies including the World 
Bask have sanested certain measures to 
improve the financial health of the po'Wrr 
seotor" in India. These include achieving 'by 
State Electricity Boards (SEBs) of statutGry 
rates of return, rationalisation of their 
tacilf structure and tiJaely recovery of their 
realivables. The CenCAll Oovermaent his 
btIea GOIlcmwct aIlout- the..- issues for .pte 
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~ time l1li4 these have also been discus-

ted at varioUl levels including in the periO-
(d) A statement showing the details of 

outstanding dues payable by the State 
Electricity Boards to the Centr.al Power 
generating corporations as on 31st Octo-
ber is attached. 

• 6:al State Power MiIlisters' CoBference 

~necl by it. A number of corrective 

measures including adopting an action plan 

lor .imProvement in the. fiIlaJIcial and phYli-
(e) Amongst the measures tabu to re-

duce the outstandings due to tile Central 
agencies is a decision to ,,"over the 
amounts by appropriation out of tile cen-
tral assistance being givCA to the· States. 

. ,.:aJ perfolSancc of SEBt llave beea initial-,_ 
STATEMENT 

·ou~ DaelPayable to Centlli Sector P_er Corporations As on 31"11-93 , 
S 1. SEBsfState 
No. 

2 
I. Aodhra Pradesh 
2. Assam 

3. ArunaCha I Pradesh 
4. Bihar 

S. Gujarat 

6. Goa 
7. Haryana 

i. Himadlal Pradesh 
9. Jammu &: KaShmir 

10. Jearnataka 

11. Kerala 
12. MadhYa Pradesh 

. 11 N .. taa ...... 
14. Manipur 

15. Meghalaya 
16. MiZoram 

1 7. Nagaland 
18. Orissa 

19. Punjab 
2(). IlaJasthaa 
21. Sikkim 
22. Tamil Hadu 

2559 LSS/94-16. 

(Rs. in Crores) 

llEC NTPC NEE DVC NHPC PFC PGC 
10/93 U>/93 pco 10/93 10/93 10/93 ]0/93 

10/93 
-3-' -4-" ···--5----·6-:-----=:7--8--·9 

-----:-15.01 105.65 0.00 0.00 - -0_00 0.00 30.03 

27.37 0.00 88.49 0.00 30.62 0.00 9.00 

0.10 0.00 1.30 0.00 0.00 0.17 0.00 
134.94 148.01 0.00 469.57 16.06 ]5.36 25.53 

0.22 152.03 0.00 0.00 0.00 0.00 05.87 

0.00 0.81 0.00 0.00 0.00 0.00 0.00 
5.29 370.37 0.00 0.00 88.S5 2.21 35.46 

0.04 ]3.57 0.00 0.00 ]8.20 0.00 3.48 

0.27 149.58 
1.27 40.91 

44.35 35.05 
72.93 2Ul.40 
0.86 147.58 
0.00 0.00 

0.00 0.00 40.54 
0.00 0.00 0.00 

0.00 0.00 0.00 
0.00 0.00 0.00 
0.00 0.00 0.00 
5.61 0.00 20.52 

o.~ 15.73 
2.17 13.55 

0.00 2.87 
0.00 3.20 
0.00 3.83 
0.05 1.98 

3.06 0.00 0.00 0.00 0.00 0.00 0.47 
0.00 0.00 1.34 0.00 0.06 0.00 0.18 
0.02 0.00 3.07 0.00 ].38 0.00 0.30 

60.]9 37.66 0.00 0.00 4.87 0.00 14.89 

0.35 50.11 
15.40 ]96.93 
0.25 0.31 
0.51 132.]8 

0.00 0.00 18.96 0.22 28.16 
0.00 0.00 1.74 0.00 44.65 
0.00 0.00 0.00 0.00 0.22 
0.00 0.00 0.00 0.00 27.97 
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(Rs. in Crorea) 

1 2 3 4 5 6 7 8 9 

23. Tripura 0.(:7 0.00 4.18 0.00 1.94 0.00 0.65 
24. Uttar Pradesh 213.22 S61.j9 0.00 0.00 1.5 6.19 128.10 
25. WelltBenaal 58.14 68.59 0.00 117.00 10.32 ).22 6.91 
26. DESU 0.00 248.73 0.00 0.00 13.33 0.00 39.61 
27. DVC 0.00 159.74 0.00 0.00 23.14 0.00 17.53 
28. D!liH 0.00 0.14 0.00 0.00 0.00 0.00 0.00 
29. UTe 0.00 1-09 0.00 0.00 0.00 0.00 0.00 
30. NEEPCO 0.00 0.00 0.00 0.00 5.97 0.00 0.00 
31. Damn&Diu 0.00 0.04 0.00 0.00 0.00 0.00 0.08 
32. PoDdY 0.00 0.00 0.00 0.00 0.00 0.00 0.42 
33. Co-operatives 4.96 0.00 0.00 0.00 0.00 0.00 0.84 
34. State Govts. 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

Total ____ . ..,--__ 6_1_8_.8_2_3131.]2104.06 586.57 298.07 29.64 460.54 
Cummulative outstanding dues from SEBs to Central Power Sector 
Rs. 5228 .82 crores. 

[Translation] 
NAVIGATIONAL FACIliTIES IN 

GANGA 
522. SHRI RAM LAKHAN SINGH 

YADAV : Will the Minister of SURFACE 
TRANSPORT be pleased to state : 

(a) wheher any scheme has been 
chalked out to provide navigational fa:ili-
ties through Ganga river; and 

(b) if so, the details thereof and the 
present status of the scheme ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Yes, 
Sir. 

(b) Allahabad-Haldia stretch (1620 
kms.) of the Ganga-Bhagiratbi-Hoogbly 
river system had been declared as National 
Waterway No. 1 with effect from October, 
1986 and is being developed for passenger 
and cargo traffic. During the current 
financW year schemes at an estimated 
cost of Rs. 2.63 crores are in progress for 
development of navigation channel in 
Haldia-Patnu stretch. 

Schemes for construction of terminals at 
Patna and Calcutta have been sanctioned 
and are in progress. Besides, a scheme 
for g;ving two IWT vessels tu private 
operators free of hire charges for one 
year, and a scheme for provi<l"ng compen-
sation for non-availability of infrastructural 

CorporationS= 

facilities at 10 paise per tonne km. 
moved by IWT On National Waterway 
No. 1 II: 2 has been sanctioned. 

(English) 

IMPORT OF FILMS, DOCUMEN-
TARIES, T.V. SERIALS ETC. 

523. SHRI K. H. MUNIYAPPA 
SHRI V. KRISHNA RAO 
SHRI KODAKANI GOWDANA 
SHIVAPPA : 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: . 

(a) the number of films, documentaries, 
televisions serials BDd animation fiJms im-
ported during the last three years; and 

(b) the details thereof ? 
THE MINISTER OF STATE OF THE 

MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DEO) : (a> and (b) The number of 
imported Celluloid and Video films 
certified for public exhibition during the 
last three years is given below in state-
ment-I. The details of feature films, 
documentary (series), TV Serials and 
animation films imported by Doordarshan 
during the last three .years are given 
below in Statement-n. 
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STATEMENT-I 

Detans of Imported Celluloid ami Video Films, CfttIIied for Publk Exhibition daring 
1991, 1992 aDd 1993 

--.-------- ----------- ---- --------
CELLULOID FILMS VIDEO FILMS 

---- ----- ----------- - -. ---
Lonsother Feature Short Lonsother Feature Short 
than reatu~: than feature 

---_---
1991 165 124 211 5 704 
1992 198 80 116 7 3 622 
1993 
(Upto 91 146 146 3 S 313 
October 
93) 

---- --~ ----- ----- -~-.~ - -----
Total 454 350 473 10 13 1639 -------------_. ---.. _ -... _._-_ .... _ .... 

STATEMENT-n 

Details of ForelgD ProInuames imported by Doordarsbaa during the precedlag 
three ye--..rs 

I. FILMS: 

n. DOCUMENTARIES 
(SERIES) 

III. SERIALS 

IV. ANIMATION FILMS: 

I. Rh(k Beauty 
2. Three Musketeers 
3. Coun~ of Montee:lris:C 

1. HOCkey TechniqUeS &, Tactics 
2. Magic Ball 
3. EXllCditions to Animal Kingdom 
4. The Why &, Wherefores 

S. Eco-Ic.-gieo 
6. GcHo Know Yo:.:r llociy 
7. Marcopolo 
8. Great'!stCci("keters 
9. Pele-The Game of Billion 

1. The Far Pavilions 
. 2. Dempsey &, Makepeace 

3. Gd:! Nos. 3+4 
4. Ludwig Van 
5. Prc~.-a crime Detection 
6. Derrick 
7. Peter's Toy Box 

I. Pingu 
2. Kids First. 
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UK ON KASHMIR 

524. SHRI RADI RAY; Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state : 

<a> whether the attention of the 
Government has been drawn to the news 
item appeared in 'The Statesnian' dated 
November 11, 1993 regarding percept'on 
of the Government of UK on UN resolu- . 
tions on Kashmir; 

(b) if so, the details thereof; 

(c> whether the Secretary of State for 
Foreign and Commonwealth Affain of 
that country has urged India and Pakistan 
to resume bilateral dialogue in this regard; 
and 

(d> if so, the response of the Govern-
ment to these gestures of the U.K. ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI R. L BHATIA) : (a> Yes, Sir. 

(b) In a statement made in the House 
of Commons on November 5, 1993 the 
British Parliamentary Under Secretary of 
State stated that "neither India nor Pak's-
tan fuDy implemented the resolutions of 
1948 and 1949, which Britain supported 
and they have to some extent been over-
taken by events. We believe the Kashmir 
dispute ultimately be solved only for by 
):eaceful agreement between India and Pakis-
tan provided for under the 1972 Simla 
agreement. We have urged both coun-
tries to resume their bilateral dialogue." 

(c> Yes, Sir. 

(d) Government have consistently been 
of the v'ew that all issues between India 
and Pakistan can only be resoIwd peace-
fully and bilaterally in terms of the 
Simla Agreement. Bilateral taIb between 
India and Pakistan at the level of Foreign 
Secretaries are already scheduled to be 
held from 1-3 January, 1994. 

SAARC 

525. SHRI PRAKASH V. PATIL 
Will the M:nister of EXTERNAL 
AFFAIRS be pleased to state the role 

, pJayedjProposed to be played by India to 
further strengthen the SAARC ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
.(SHRI R. L BHATIA) : India is com-
mitted to MARC as an instrtJJDent of 
regional cooperation aimed at promoting 
the welfare of the people of South Asia 
and has accordinalY shared its expertise 
and knowledge' with the other Member 
States throuah unreserved participation in 
SAARC activities. Our financial contri-' 
but·ions, calculated at approximately 32' 
percent of the common costs of the Atso-. 
dation have also alwa,. been promptly' 
paid-Up. 

It has been our ,iew that SAARC should 
enter more substantive areas of core eCOllO-
mic cooperation 3Dd in d"jng so, make it-
self more meaningful to the lives of 1he 
people of South Asia. The SAARC member 
States have signed the South Asian Prefe-
rential Trading Arrangement (SAPT A) in 
April 1993 and have already taken initial 
steps in the process of operatioaallsation of 
SAPTA. India will playa positive role in 
this process. 

KAYAMKULAM THERMAL PLANT 

526. SHRI MULLAPPALLY RAMA-
CHANDRAN: 
SHRI RAMESH CHENNI-

THALA : 

PROF. P. J. KURIEN 
SHRI P. C. THOMAS : 
SHRI THAYIL JOHN ANJA-
LOSE: 

Will the Minister of POWER be pleased to 
refer to the reply given to Unstarred Ques-
tion No. 37 on July 26, 1993 and state : 

<a> whether the Union Government 
have since tied up the funding source 
for the construction of Kayamtulam 
Thermal Project in Kerala; 

(b) if so, the details thereof and if 
not. t h:: reasons therefor; 8IIcI 

(c> the time by which the project is 
I ;kely to be comm:8IioJled ? 
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T$ NINISTEIt. OF STATE OF THE 
MINISTIlY OF. POWER (SHRI P. V. 
RANGAYYA JllAlDU) : <a) So (c) Till 
date, financial tie up has not been arrived 
at for the c:oft$ttUction of KaYllmkulam 
TherJlla1 Power Projec:t in Kerala by the 
NationaI Thermal Pmwr' Corporation 
(NTPC).. The project has been posed to 
th& OYeraeas'.Bc:oDomic Cooperation 
Fund (OECF), Japan for IDaIlcial assis-
tanq:. . The colllJDissioning sc:hedule CIUI be 
estiiuatcd after Government clearance to 
the project 'is accorded and orders for 
main plut and equipment has been placed 
on the sUppliers. 

MONEY ORDERS IN RURAL AREAS 

527. PROF. UMMAREDDY VE:.~KA­
TESWARl.U : Will the Minister of COM-
MUNICATIONS be pleased to state: 

(a) whether a large number of m(lBey 
orders are not delivered in rmal areas; 
and 

(b) if so, the steps taken or proposed 
to be taken by the Government to reduce 
theft and tampering in the case of money 
order delivery ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM) (a) no Sir. 
There have, however, been occa,sional com-
plaints about delay 'non-payment of money 
orders '0. the rural areas. 

(b) The money orders are neither tam-
pered witn nor stolen. Sometimes these 
are lost in transit. Whenever a complaint 
about its nn-payment is received, imme-
diate enquiries are made and a duplicate 
money order is got issued and paid. Re-
gular monitoring on the payment of money 
orders is done. 

(Translation I 
POSTAL DELIVERY SYSTEM 

528. SHRI ARVIND TRIVEDI: 
SHRI JANARDAN MISRA: 
SHRI PANKAJ CHOWDHRY 

Will the Minister of COMMuNICA-
TIONS be pleased to state : 

(a) whether the postal delivery system 
in Delhi alld other .tales 1t81 deteriorat-
ed during last sil( mODths; . 

(b) if so, the I'ftSOIII therefor; aad 

(c) the stepS tak~ or p~ to be 
taken' by tire Government to improve the 
postal delivery system ?' . . , 

THE MINISTER OF STATE OF THE 
MINISTRY ',OF COMMUNICATIONS 
(SHRI SUKH RAM) = (a) to . (c) Whi1e 
it is DOt true that PoStal delivery !}'5tmt 
in Delhi and other Stales has deteriorated, 
it iI a fact tbaJ iD most urban 8IftI poItaI 
delivery has beea UDder peat pressure due 
to increase in volume of mail and iDa .. 
quate manpower for effecting delivery. The 
Department has already taken up with 
Ministry of P'mance proposal for sanction 
of additional posts of postmeD and sorting 
postmen. 

(EaaLish] 

BEER INDUSTRY ~ BIHAR 

529. SHRI RAMASHRAY PRASAD 
SINGH = 

Wi)) the MiDistcr of FOOD PROCES-
SING ~DUSTRIES be pleased to state : 

(a) whether the Government have any 
proposal to set Up iDdustrial units fA) pro-
cess beer at Bibarsbarif, Jebanabad, Gaya, 
Buxar, Pama and Cbbapra iD Bihar; 

(b) if so, the details thereof and' the 
action being taken in this regard; BDI 

(c) if not, the reasons therefor ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI TARUN, GOOOI) : 
<a) Government does not set up beer units. 
However. the Government has received 
applications for grant of LOI for setting 
up beer manufacturing units at Gaya and 
Patna. 

(b) and (c) : All these applications, ex-
cept one from Mis. Bihar State Industrial 
Development Corporation, have been reject-
ed. 
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(Translation] 

TO BE ANSWERED ON THE 6TH 
DECEMBER, 1993 

NASIRABAD-MHOW ROAD 
530. DR. LAXMINARAYAN PAN-

DEY : WiD the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether the Govenunent of Madhya 
Pradesh and Rajasthan have submitted any 
proposal for declaring the road from 
N.sirabad (Rajasthan) to Mhow (M.P.), 
as a National Highway: 

(b) whether various -institutions have 
submitted any representations in this re-
gard; and 

(c) if so, the details thereof and the 
steps proposed to be taken in this regard '! 

THE MINISTER OF STATE OF THE 
MINISTR.Y OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTI..ER) : (a) to (c) The 
State Governments of Rajasthan and 
Madhya Pradesh and various other autho-
rities have proposed the declaration of the 
road in ~tion as National Highway dur-
ing the 8th Five Year Plan. However, ow-
ing to limited aUocation of funds for 
National -Highways in the 8th Plan, it is 

difficult at this stage to declare any road 
as National Highway in any State inchld-
ing Madhya Pradesh and Ra_than. 
CONVERSION OF TELEPHONE EX-

t'HANGES INTO ELBCrRONIC 
EXCHANGES 

531. SHRl DEVI BUX SINGH: WiD 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the percentage of telephone exchan-
ges converted into electronic: exc:haDges in 
the country till October 31. 1993; and 

(b) the total number of telephone ex-
changes opened in Uttar Pradesh duriua 
1993, the district-wise detailll thereof 7 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): (a) TIle percentage 
of telephone exchBDgeS (lCIIM:rted ~to 
electronic exchanges in the country durlOg 
1-4-93 to 31-10-93 is 17.13%. The per-
centqe of no. of electrode u:lephClne ex-
chaDges to total DO. of exchanges in the 
country till 31-10-93 is 76.83%. 

(b) The total number of telephone ~x­
changes opened in Uttar PJadesh ~ur~ng 
1-1-93 to 31-10-93 is 96. The dlstnct-
\Viae details given in the statement attached. 

STATEMENT 
LIst of New TeIepIaoae Exchuges o'_"ln U.P. TeIec:oIII. Qrde daring 1-1-93 .. 31-10-93 

---------------
SI. 
No. 

Name or district 

---i -2 --=----------- -----
1. Agra 

2. AlJahabad 

3. Alilarb 

------------------
Name of Station 

-----------
3 

1. Jaingara 
2. Baraut 
3. Sa1\iai Place. 

4. Bbarwari (lInd.) 
5. Manjbanpur 

6. Handia (Dnd) 
7. Phaphanau (lInd.) 
8. Hanumalllany 
9 Lodba 
10. Nazzal Pur 
11. Raipur Dalpatpur 
12. Hathras(lln .) 
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3 1 2 
4. Banda 

-_ ----_ .•... - .. _----_._. ---- ----_ .. _ .. _ 

5. BaDia 
6.lBarciD, 
7. BudaUII 
8. Dehradun 

9. Deor,. 
10. Etawah 

11. Faizabad 

12. Ferozahad 
13. Gbali.ha<1 

14. Goralctlpur 

15. Hamirpur 

16. Jbansl 

17.1aunpur 
18. Kanpur 

19. Lalitpur 
20. Lucknow 
21. MahralgBnj 

22. Mainpuri 
23. Matb1ll'a. 

lA. Maunath Bhanjan 
2S M·.~~" ( 

13. Bbauri 
14. ChhiUa 
15. Kalinzar 
16. Kartal 
17 • .Khapata 
18. Pabari 
19. Sardhana 
20. Sbivrampur 
21. Manikpur (lind.) 
22. Tindwari (lind.) 
23. Dokti 
24. Bareilly (lInd.) 
25. Gunore 
26. Nayagaon 
27. Dehradun 
28. Massarie (lInd.) 
29. Bagbocbgbat 
30. Basrebar 
31. Pbapbund 
32. Amaniganj 
33. Kotwa Sarak 
34. Tanda (lInd.) 
35. Newda 
36. Akbarpur (lInd.) 
37. lalalpur (lind.) 
38. Nagla Gulal 
39. Chholas 
40. Loni (lInd.) 
41. Modinagar 
42. Rajnagar, D-2 
43. Balpur 
44. Bhanpur 
45. Kokhai 
46. Mababir Chbapra 
47. Chham 
48. Maboba (lind.) 
49. Pariksha 
SO. Raksba 
51. Sigramau 
52. Derapur 
53. Panki 
54. Rajghat 
55. Bijnore 
56. Nichlaul 
57. Thuthi Bari 
58. Kisbni 
59. Patlauni 
60. Kosi Kalan (lInd.) 
61. Semri Jamalpur 
62. Bonndary Road 
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63. Mabelka 
64· Salawa 
65. Saroorpur 
66. Sizali 

26. Muzaffamagar 67. Bhopa 
68. Garhi Pukhta 

27. Nainital 69. Betalpur 
70. Lalpur 

28. Pauri 71. Durgapuri 
72. Ghoordhuri 
73. Kalia Saur 
74. Kisbanpuri 

29. Pratapgarh 75. Visbwnath ganj 
76. Fatebpura 
77. Garwara 

30. Silapur 

31. Sdtanpur 

32. Unnao 
33. Farrukhabad 
34. Lakhimplll 
35. Hardoi 
36. Varanasi 
37. Chamoli 

BROADCAST OF SAllAIKI LANGU-
AGE PROGRAMMES 

532. SHRI SURYA NARAIN YADAV: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state : 

(a) whether the external service of All 
India Radio broadcasts prograJDJDCll III the 
Sarailti language; 

(b) whether the time duration of the 
programme has remained unr.banaed for 
more than one year; 

(c) if so, the reasons for DOt eDendi~ 
the time limit of the said proJl'lllBllle: 

(d) whether any efforts has been made 

78. Kanlbaula (Raniganj) 
79. Katra Mohandiganj 
80. Maderia 
81. Mandhata 
82. Sangipur 
83. Machata 
84. Biswan (Ilnd.) 
85. Bandhua Kalan 
E6. Dhammaur 
87. Gosainganj 
88. Kalksbanpur 
89. Korwa 

. 90. Pande Baba 
91. Shoramau 
92. Fatebsarh (lInd.) 
93. Gola (lind) 
94. Sandila (lInd.) 
95. Palladia (lind.) 
96. Kedamalh. 

to make Saraiki programmes popular; 
and 

(e) if so, the details thueof? 
THE MINISTER OF SCATE IN THE 

MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DEO) : 

(a) Yes, Sir. 
(b) Yes, Sir. 
(c) The duration of Sarmi programme 

could not be increased due 10 limited 
availability of programme resoun:e&. 

(d) and (c) : The choice of time slot for 
the programmes, its repeat on An India 
Radio, Suratgarh and the complexion of 
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the programme fare are all intended to 
make the Saraiki programmes popular with 
the target audience across t~ border. 

STEEL INDUSTRY 
533. SHRI BASUDEB ACHARJA : Will 

.the Minister of STEEL be pleased to 
State : 

(a) whether the steel industry in the 
. country has been adversely affected on 
account of price hike in steel and liberali-
sed import policy; 

(b) if so, the detaiL~ thereof; and 

(c) the steps takenlproposed to be taken 
to reviveJrecover the economic· viability of 
steel industries of the country and to save 
it from the uneven competition with 
foreign steel goods? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV) (a) to (c) : The steel in-
dustry in the country is facing demand 
recession. However, imports of steel have 
not shown an increase after liberalisation 
of the imr.ort policy; rather imports during 
the current year have declined as compar-
ed to those during the previous year. 

VISIT OF PM TO SOUTH KOREA 

534. SHRI VILAS MUTTEMWAR: 
SHRI GOPI NATH GAJAPATHI: 
sHRI K. PRADHANJ: 
DR. KRUPASINDHU BHOI: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether the Prime Minister visiterl 
South Korea recently; 

(b) if so, the salient features of the each 
of the agreements signed during the visit: 

. (c) whether the Government have taken 
any initiative to establish better trade re-
lations with that country; and 

(d) if ~o. the details of the a~~·.3 in which 
Irade relations have been established and 
proposed areas for further expansion of 
trade relations? 
'1559, LSS/94-I7 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI R. I.. BHATIA) : (a) Yes, Sir. The 
Prime Minister visited Republic of Korea 
from Sept. 9 to 11, 1993. 

; (iI) Quriq the Visit, lID Agreement (1ft 

T01Irism.· Coopendioa WI& IIped pmWIiDJ 
lor bilatcntl cooperatioe in buildiRl 
aDd m8llalllli= of bateII, joiaI ... 
lures for developing tourist resorts, enc0u-
raging flow of tourists from Korea to India 
and vice versa, and cooperation in tourism 
related publicity. An MOU 011 Science 
& Technology providing for bilateral col-
laboration and joint research and ellChanp 
of scientists and technologists in the field 
of chemicals, electronics, polymers and 
plastics, textiles and garments etc; aud 
the Cultural Exchange Programme (1993-
95) envisaging interalia, promotion of 1D-
dian languages in Korea and vice versa, 
cooperation in historical research exchange 
of scholars, promotion of Indian studies 
in Korea and vice-versa, provision of 
scholarships for Hindi study to Koran 
nationals, deputation of Hindi Teachera to 
Korea, exchange of sports teams, coopera-
tion between Doordarshan, AIR and coun-
terpart organisations in ROK etc., were 
also signed. 

(c) Yes, Sir. At our suggestion, the two 
countries have agreed to conduct a joiut 
study of he Indian economy to identify 
areas in which tJie two WUDtriea caD co-
operate. During his visit, Prime MiDiser 
addressed the meeting of the India-Korea 
Joint Business Council which has set an 
indicative target of doubling the bilateral 
to Rs. 6,000 crores in nc;xt 3 years. Prime 
Minister also individually met the he:Jds 
of important ROK business conglomeratet 
to encourllJ!e them to expand their acti-

vities In India. 

(dl In 1992, the bilateral India-ROK trade 
amounted to Rs. 2,900 crares, of which. 
Indian export!' were Rs. 1,525 crares. The 
major Indian eXJ:Ort~ were chemicals, dyes 
and pigments. metallic ores, mineraI fuels, 
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silk, aluminium and iron, boilers and elect-
rK:al machinery, coffee, tea and spica, 
man· made filaments, oil cakes etc. Major 
items of import from ROK were chemicals, 
plastic and rubber products, man-made fib-
res, glass and gas-ware, iron and steel, 
coins copper, eIectrica1 1Il8I:binery, Ihip 
tIosta .. and: fioIltiDg .'BImctureI etc. . The 
Indo-ROK Joint Trade Committee is 
IiCheduled . to 'meet" in: eatly 1994 to ais-
cuss further expansion of trade relation. 

CI.£ARANCE OF MAIL IN 
CALCUTrA 

535. SHRI CHl1TA BASU : Will the 
Minister of COMMUNICATIONS be 
pleased to state : 
. (a) whether the bags' are not fully 
~leared dally in the G.P.O., Calcutta and 
R.M.S. oflices in West Bengal Circle, 
causing irregular and uncertain postal de-
liveries; and 

(b) if so, the steps taken to ensure quick 
and regular postal deliveries? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI StIKH RAM) : (a) and (b) No 
Sir, this is not the general case. However 
some accumulation of mall in GPO IRMS 
offices in West Bengal Circle takes place 
on occasions of bandh/strikelcivil distur-
bances!and other causes beyond the control 
of the Department. The concerned postal 
authorities monitor transmission/delivery of 
'mails on a day-to-day basis in order to 
ensure regular delivery of mails .. 

TELEPHONE ~NNECTIONS TO 
RETIRING EMPLOYEES IN 

GUVAHATI 
536 .. SHRI PROBIN DEKA: Will the 

Minister of COMMUNICATIONS be 
rleased to State : 

(a) the number of cases pending for tl"le-
phone connections under NOYT -ss cate-
gory tor retiring employees"ef' State -and 
Central Governments in Guwahati as on 
October, 1993; and 

(b) the time by which these are likely 
to be cleared? 

THE MINISTER OF STATE OF THE 
·MIN1STltY OF COMMUNICATIONS 
(SHRI SUKH RAM) : Ca) and (b) Sir. a 
total of 29 cases are ~g installation 

under Non-OYT/SS category to the re-
tiring employees of the State of Central 
Governments as on October 1993. These 
are likely to be cleared by March 1994. 

FUNqrIONING OF M.T.N.L 

537. SHRI GEORGE FERNANDES 
Will the Minister of COMMUNICA-
TIONS be pleased to state : 

(a) whether the functioning of Maha-
nagar Telephone Nigam Limited is in 
bad shape; 

(b) if so, the details thereof and 
the ref 01 ; and 

(c) the remedial steps proposed to be 
taken to redress grievances of the con-
sumers of M.T.N.L. services? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM) : (a) and (b) The 
functioning of Mahanagar Telephone 
Nigam Limited is not in bad shape. How-
ever, during the last monsoon season, 
due to failure of a large number of 
underground cables, a large number of 
customers were affected, which caused 
temporay dislocation of services and 
customer dissatisfaction. However, by the 
remedial action taken by M.T.N.J.. its 
underground cables had since been re-
paired and now the services have re-
turned to normal. 

(c) The N.T.N.L Delhi have opened 
a large number of customer sf'rvir.e 
centres where the grievances of the cus-
tomers can be recorded and remedial 
action taken to set them right. In the 
Telecom Headquarters we hav~ a public 
Grievance Cell functioning under the 
charge of Director .(Public Grievances). 
Oak Bhavan, New Delhi. The customers 
Who do not get a satisfactory response 
from M.T.N.L and other field formation 
of the Department of Telecommunica-
tions outside Delhi can send their written 
complaints for their redressal. 

(Translation) 

P &: T OFFICES IN M.P. 

538. SHRIMATI SUMITRA MAHA· 
JAN : Will the Minister of COMMU-
NICATIONS be pleased to state: 
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(a) the total number of Post and 
Telegraph offices set-up in Madhya Pra-
desh during the Seventh Five Year Plan; 

(b) whether the'r number is less than 
the target fixed· in this regard; 

(c) if so, the details with reasons 
tberefor; and 

(d) the target fixed and achieved so 
far for this purpose during the Eighth 
Five Year Plan ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM): POST 
CiFFICES'-(a) 364 Post Offices were 
opened !luring the 7th Five Year Plan. 

TELEGRAPH OFFICES.-The total 
number of Telegraph Offices set up :n 
Madhya Pradesh during 7th F:ve Year 
Plan is 35. 

(b) POST OFFICES-Dur'ng 1985-86, 
86-87. 87-88 under the 7th Five Year 
Plan, no targets were fixed for opening 
of post offices. However 118 Post Offices 
were opened under the Plan during these 
three years. However, in 1988-89 and 
89-90 targets of 235 and 184 were fixed 
for o,*ning of post offices respectively 
as against these targets 23 and 223 post 
offices were opened respectively giving a 
total cf 364. 

TELEGRAPH OFFICES-No Sir. As 
per the objecfves of 7th Five Year Plan, 
telegraph offices were to be opened at aU 
District Headquarters and at important 
places where the opening of telegraph 
offices is justified. The objective was 
achieved. 

(c) POST OFFICES-Fc:>r the shortfall 
in achievement of targets dUring 1988-8' 
the following reasons were attributable : 

I. Ban of creation of new posts since 
1984. 

2. Withdrawal of powers fOI' creation 
of posts from DO <Posts) and his 
subordinate officers. 

3. The time involved in refering 
every case of opening of post 

office to the Finance Ministry and 
obtaining approval therefrom. 

4. Inberent time lag between sanc-
tionins c:nd opening of new post 

offices which lQnetimes apilla 
over into the next financial year. 

TELl:!GRAPH OFFICES-The ques-
tion does not ar' se in view of the above:. 

(d) POST OFFICES-The target fixed 
for opening of Extra Departmental Brancb 
Post Offices and Departmental Sub 
Offices in Madhya Pradesh during 1992 
93 and 93-94 and their achievement are 
liS follows: 

Year 

1992-93 
1993-94 

Tarlet 
EDBO DS~ 

55 5 
35 5 

Achievement 
EDBO DSO 

55 5 
11 Mill 

(opened 
so far) 

TELEGRAPH OFFICES-As per ob-
jectives of Eighty Five Year Plan. the 
telegraph offices have to be opened at 
newly created District HeadqllllIterl. A. 
no new District has been created, no 
telepgraph office has been opened so far. 
IMPROVEMENTS IN MICRO-WAVE 

SYSTEM 
539. SHRI VISHWESHWAR BHAGAT : 

Will the Minister of COMMUNIOATIONS 
be pleased to state : 

<a) the details of improvements effected 
by the Government in the Micro-wave: 
system; 

(b) the details in this regard for the 
last one year, circle-wise; and 

(c) the details of the jobs aCc:Ompl'shed 
under these improvements, c'rcle-wise 
during the years 1991-92 and 1992-93 ? 

THE MINISTER OF sTATE OF THE 
MINISTRY OF COMMUNICATIONS 
~SHRI SUKH RAM) : <a> The Micro-
wave system is being improved by aug-
mentation/replacement of existing analog 
systems by using digital microwave &yI-
tems. This has led to increase number of 
channels and higher reliability. 

(b) A total of 27 Microwave systems 
have been commissioned. During 1992-93. 
Circle wise details enclosed in Statement-I. 

(c) Circle-wise details of Microwave 
systems commissioned during 1991-92 are 
enclosed in Statement-II. 

W:th the commissioning of these syr.. 
terns, 82 places were ~ed by reliable 
media in 1991-92 and '55 pIac:ea iD 
1992-93. 
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STATEMENT·I . 

0rdewIIe details of MierowaYe syste.s C ....... ned duriDll99Z-93 

SI. 
No. 

Name of Circle 

1. Andhra Pradesh 
2. Gujarat 
3, Himac:bal Pra4esh 
4. Kamataka 
S. KeraJa 
6. Maharasbtra 
. 7 .. Madhya Pradesh 
8. Or.ilsa 

9. Punjab 

10. R.ajasthan 
:. ll.,'h1lll1D8dJ1 

12. Uttar Pradesh 
. 13. West BeD8B1 

SI. 
No. 

Name of Circle 

1. Andhra Pndesh 
2. Bihar 
3. Gujarat 

" '14. IIimaclIillPrade8h 
S. KeraJa 

6. MTNL (New Delhi) 
7. Maharasthra 
·s. Orissa 
9. Punjab 

10. Rajasthan 
t 1. TamiJoadu 

.' 12. UttIV.Prad::sh 
13. West BeogaI 

STATEMENT-ll 

No. of Systems 

No. of Systems 

1 

1 
1 
2 
4 
3 
2 
1 
1 
1 
4 
4 

2 

6 

2 
1 
4 

4 

3 

2 

2 

8 
4 
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(English) 
REPATRIATION OF CHAKMA 

REFUGEES 

540. SHRI RAJNATH SONKAR 
SHASTRI : Will the Minister of EX-
TERNAL AFFAIRS be pleased to state : 

(a) whether Bangladesh has agreed to 
take back 56,000 Chalana Refugees from 
India; and I fi !:'It\ 

(b) if so, the progress made in regard 
to their repatriat' on to that country ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI R. L. BHATIA) : (a) Yes, Sir. 
The Government of Bangladesh is com-
mitted to take back all tribal Bangladeshi 
refugees from ChittagcDg Hill Tracts 
based upon available records of both 
sides and information furnished by the 
concerned Village Headman. 

(b) In order to pursuade the Chakma 
and other tribal refugees to return to 
Bangladesh, Government of Bangladesh 
have announced several concessions to the 
the returning families. Our overall assess-
ment is tbat the climate is much more 
favourable in Bangladesh than ever before 
for the return of the refugees. However, 
the Chakma refugee leaders insist that 
as a pre-condition to their return, Gov-
vernment of Bangladesh sbould c,orpeds 
their demands submitted to the Bangla-
desh Government in May 1993. 

REGIONAL NEWS ON BANGALORE 
DOORDARSHAN 

541. SHRIMATI CHANDRA PRABHA 
URS : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased 
to state : 

(a) the duration of regional news 
telecast on, Bangalore Doordarshan every 
day; 

(b) whether important news of the 
entire Kamataka are not being covered 
in the present regional news bulletin; 

(c) if so, the steps Government pro-
pose to take in this regard; 

(d) whether there is also any proposal 
to telecast morning news bulletin in Kan-
nada ,on the Bangalore Doordarshan; and 

(e) if so, t1le details thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DEO) : (a) Doordarshan Kendra, Banga-
lore telecasts a daily reg'onal news bul-
le!in of 15 minutes in Kannada at 
7.30 P.M. 

(b) Every effort is made to cover aU 
important events and developments in 
Karnataka in the regional news bulletin 
telecast from Bangalore. 

(c) Does not arise. 
(d) No, Sir. 
(e) Does not arise. 

RURAL ELECTRIFICATION 

542. SHRI ANK!JSHI:CAO RAOSAHEB 
TOPE : Will the Mi::listcr of POWER be 
pleased to state : 

(a) the }:ercentage of village yet to be 
electrified, St.:lte-wi,,:,: 

(b) whether any Iro!gcts hllV,: been fixed 
to electrify the rema;ning villag.:s; and 

(c) if so, the details thereof? 

THE MINISTER OF STTE IN THE 
MINISTRY OF PC\','ER (SHRJ F. V. 
RANGA YY A NAIDU) (a) State-wise 
percentage of villages yet to be elEctrified 
upto the end of Sep'.::nber, 1993 is given 
in the Statement attached. 

(b) and (c) The rural electrification 
targets are fixed on an Annual basis by 
the Planning CommisSio in consultation 
with the State Electricity Board, keep'ng 
in view the ovO!rall ;_!'J:dahllity oC resources 
and the proposals recc"'I'11 from the SEB's 
concerned. During t'1e yc:>r 1')93·94, ~210 
villages are prosrar:l'll~d for clectIibcat~on. 
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. STATEMENT 

_-.---- ---- ----_-~-s. No. Name of the State Percentage of un-
electrified villages 
as on 30-9-93 

----------------------------------------
1. 
2. 
3. 
4. 
5. 
6. 
7. 
8. 
9. 

10. 
11. 
12. 
13. 
14. 
15. 
16. 
]7. 

18. 
19. 
20. 
21. 
22. 
23. 
24. 
25. ---

Andhra Pradesh 
Arunachal Pradesh 
Assam 
Bihar 
Goa 

Gu.iarat 
Haryana 
Himachal Pradesh 
Jammu'" Kashmir 
Karnatalca 
Kerala 
MadhYa Pradesh 
Maharashtr8. 
Manipur 
Meghalaya 
MiliOram 
Nagaland 
Orissa 
Punjab 
Rajasthan 
Sikkim 
Tamil Nadu 
Tripura 
Uttar Pradesh 
West Bengal 

Tetal (States) 

45.46 
20.00 
29.67 

4.07 

8.07 

]5.43 
51.17 
21.00 

29.75 

19.70 

30.50 
25.00 
25.00 

15.]2 
-----~------.. -.------~--.------------

Total (UTs) 

---------------------_. Total (All-India) 15.00 
--'--~----.--------.-~ -
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PROGRAMMES ON SAREU.ITE (a) whether a large number of 

CHANNELS P Gram 
543. SHRI SURENDRA I'AL RATHAK: 

. ]SHRI RAJNATII SO~KAR 
SHASTRI: 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 

(a) whether majority .,f the programmes 
being telecast over metro lind other saUo-
lite channels of Doordarshan are film 
based: 

(b) if so, the reasons therefor; 
(c) whether there is any proposLl to 

review these programmes to maintain and 
preserve the cultural heritage of the 
country and to safeguard the interests of 
the younger generation; 

(d) if so, the details thereof: 
(e) whether the Doordarshan propose to 

start 21 channels by January, 1994; and 
(f) if so, the details thereof? 
THE MINISTER OF STATE IN mE 

MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SlING 
OED): (a) No Sir. 

(b) Does not arise. 
(c) and (d) Yes, A comprehensive 

review is currently underway. 
(e) No, Sir. 
(f) Does not arise. 

POST OFFICE IN GRAM PANCHA-f" 
YAT 

544. SHRI K. PRADHANI : Will the 
Minister of COMMUNICATIONS bc 
pleased to state : 

ancbayats in Orissa are with,)ut facility 
of Post office; 

(b) if so, the num.ber of such hram 
Panchayah, State-wise in the ~ounlry: 

(c) whether the Government .D:OpO~ '0 
open post office in every Gram Panchayat 
in the Country; and 

(d) if so, by when and steps taken to 
achieve the targets axed if any, in this 
regard? 

THE MINISTER OF STATE IN mE 
MINISI'RY OF COMMVNICA1"IONS 
(SHRI SUKH RAM) : (a) No, Sir. There 
are only 240 Gram Panchayat in Orissa 
Circle without th" IJc1lity of J)O~t office. 

(b) The details of such Gram Panchay:rts 
State-wise are given ill the statc!>.ent-I. 

(c) Post Office~ are )pened in th,.se Gran\ 
Panchayat which fulfil the norms as glVCIJ 
in the stateme!lt·lI. 

(d) During the 8th Plan period, tIle 
Dearlment proposes to open 500 Depart· 
mental sub-oftices 1!I.d 3000 extra depart-
mental branch offices. Of th;:3~, 116 depalt-
mental sub-offi<:f'S and 635 extra depart-
mental 1:ranch offices Ilave lY!en sanctioned 
in 19Q2-93. In ,he LUffeDI yc::r, it is 
proposed to open h!tlJ extra departme.ltal 
branch offices and 100 dcpr.rlmental sub-
offices. Post offices are opened as per 
prescribed Dorms subject to :arf;et anc! 
availability of flli](l~. 

ANNEX'A' 
DetaO, of Gram Panchaysts without Post Office facility Statewise. ---

STATEMENT-I 

SLNa~-;;f S·tl'.te No. of Gram-- S)'- Name of· State No. of Gram 
No. Panchayats with- Nc. Pllnchllyats 

out Post offices ,,·ilhaut Post Offices 
-----------

-- - ---iO~178· -- J 4. -Aru~~ Pradesh 3,385 
5,851 15. Manipur 746 
3,012 16. Meghalaya 940 

~ssam 
2. Anilhrs Pradesh 
3. Bihar 
4. Delhi 79 17. Mi.loram 398 
5. Gujarat 5,183 18. Nagaland 940 

3,176 19. Tripura 2.347 
395 20. Orissa 240 

6. Haryana 
7. Himachal 
8. J&K 430 21. Puniab 6.940 
9. Kamatahll 192 22. Rajasthan 713 

10. Kersla Nil 23. TamilNadu 3.082 
11. MadhYa Pradesh 12.932 24. Uttar Pradesh 57.817 
12. Mabarashtra 14,209 25. West Bengal Nil 
13. Goa 21 26. Silckim -do-
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. STATEMENT-ll 
. CRITERIA ANu O:JlDEUNbS FUR 

OPENING BRANCH POsr OFFICES 
(i) POPULATION 

(a) In normal areas : 3000 population 
in a group or villages (includiDJ the prQ-
posed post village). 

(b) In Hilly, Tribal Desert and Inaccessi-
ble areas : 500 wpulation in an individual 
villages or 1000 population in a group of 
villages. 

(il) DISTANCE! 
(a) In normal are~~ fhc rr.in:mum .lis· 

1ance lrom {It:: nearest CAIS~llll. pest 
office should be 3 k!llS. 

(b) In Hilly, 1', it:I!, Vesclt ar.d JnaeeSSl-
ble Areas : The o.lisl:mce hmit will be 
the same as abov~ eJi..;ept that in ~ii!y 
areas, the min mum distance limit can be 
relaxed by the Directorate in cases where 
such relaxation is warranted by special 
circumstances "ii'lich sh.~ulJ ~e clchrly 
explained while subrni!.til1& a pl~ObIll. 

(iii) ANTICIPATEJJ J~C{lME 
(a) In normal areas : The ;riuimum 

anticipated revenue should be 33-113% 
of cost. 

(b) In Hilly, fn",.I, Dc~ert :md in:1ccessl-
ble areas: The mmirnllJl antici;;"tej in-
come should be 15 pt:'r C'l'r.t ",I tb~ COSi 

PUBLIC CALL OFFICE 
545. SHRI RAM NAIK : Will the 

Ministcr of COMMVl\lt:.\TION" be 
pleased to rder Ie; th,: le,:!~' gi\·. n to 
Understand Question No. 3982 on August 
23, 1993 and stale : 

(a) the number 
charge Re. 11- per 
scheme; 

of communication 
STD as Per old 

(b) whether such :ndications are notified 
by the Commul,i:: Iii)!} Cl'r:le, lit l!teir 
premises to rem l"C' ImnceL ~s:Jr} . clashes 
with the telephollc usel~: 

(c) if not, ... ::c.h ~- the M T.N.L. Will 
direct to instruct all such communication 
centros to do so immediately; and 

(d) the number of }-CO:: mspected 
during 1991-92, 1992-93 lind tile number 
of PCOS discontinued? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONSi 

(SHRI SUKH RAM) : fa) to (c) Tile 
entire issue is beiDa examined, 
. (d) : The information is bein, co1Ieeted 

and wiD be laid on the Table of the House. 
{Translation] 

PULSE PROCESsING MILLS IN 
GUJARAT 

546. SHRI N. J. RATHV A : Will the 
Minister of FOOD PROCESSING IN-
DUSTRIES be pleased to state : 

(a) whether Pulse Processing Mills have 
been established in Gujarat particularly in 
the tribal areas; 

(b) whether ade:;)ua:e finan:ial pr01isions 
have been made for this ):urpOSe under 
National Pulses Development Scheme; and 

(c) the efforts made by the Government 
in this direction ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI TRAUN GOGOI): 

(a) : Yes Sir, pulse processing mills have 
been established in Gujarat. 

(b) and (c) : A provision of Rs. 2.70 
lakhs has been made in the National 
Pulses Development Scheme for 1993-94 
for setting up of Dal Processors. Out of 
Ihis, Rs. 2.00 lakhs is the Centre's share 
and Rs. 0.70 lakhs is the State share. No 
proposals in this regard have been reee:ved 
from any State Government so far. 

[English] 
POSTAL SAVING SCJJEME 

547. Dr. KRUPASINDHU BHOI : Will 
the Minister of COMMUNICATIONS be'! 
pleased to state : 

(a) Whether the Government have dis-
continued some Postal Savings Schemes; 

(b) if so, the details thereof and reasons 
therefor; and 

(c) its likely impact on the depositors 
and the steps taken to protect their 
interest ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM : (a) The sale of 
Social Security Certificates was discontinued 
3 years back w.e.f. 31st August, 1990 
National Savings Scheme. 1987 was re-
placed by National Savings Scheme,: 19q? 
from 1-10-92. 
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(b) and (c) The sale of Social Security 
Certificates was discontinued in view of 
the declinina popularity of the scheme 
Natiooal Savings Scheme 1987 was re-
p"cod by National Savings Scheme 1992 
to suit the changes made in the Tax Laws 
and the needs of the investors. This new 
Scheme enjoys the Tax Concession under 
Section 88 and 80 (L) of the Income Tax 
Act. 

INDIANS IN THE US 
548. SHRI SHRAVAN KUMAR PATEL: 

Will the Minister of EXTERNAL AF-
F .AIRS be pleased to state: 

(a) whether the Government have re-
ceived any report regarding atrocities com· 
mitted on Indian and people of Indian 
origin in the US during the year 1993 so 
far; 

(b) if so, the number and details of 
such cases and the reaction of the Govern· 
ment thereto; 

(c) whether lhe Govemmc::tt have taken 
lip this matter with that cot:ntry: un:! 

(d) if 10, the number and details 
thereof 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFF.AIRS 
(SHRI R. L. BHATIA) : (a) to 'd) While 
Indians have been the subject of crime 
in the United States. there is no in:li;:ation 
that they are being singled Oilt nl: the h:l,is 
of their being indians fOT the co,nmitment 
of atrocities. 

WARANGAL RADIO STATION 
:149. SHRI R. SURENDER ;: E::;D"{ 

Will the Minister of INFOR·,jl-rON 
AND BROADCASTING be cl:::'s,d to 
state: 

(a) whether radio stations are presently 
classified into 'Local and non-Local'; 

(b) if so, the criteria adopted for such 
classification; 

(c) whether Waranga) Radio S,at;on has 
been classified as 'Local' radio station and 
Kothagudem station as 'non-Lac!'.!' radio 
station; 

(d) whether the Governmt'nt bave re-
l;eived representations dem~nding ~on\"c:s;on 
of Warangal as a non-Ioc .. ! full fjedged 
radio station instead of Kothagudem; and 
2559 LSS/94-18 

(e) if 50, the steps taken, by tb;: Govern-
ment in this regard? ' . 

;)' 

THE MINISTER OF STATE, IN l'HB 
MINISTRY OF INFORMA110N , AN)} 
BROADCASTING tMilU K. P. SINGH 
DEO) : (a) No, Sir. .. 

(b) Does not arise. 
(c) All India Radio, Warangai is a 

loeal radio station and All India Radio, 
Kothagudem is a sub-regional redia statio~ 

(d) Yes, Sir. 
(e) There is at present no proposal: tf) 

convert the local radio station at Warangal 
iniO a sub-regional radio station. 

JOINT VENTURE BY TCIL ": , 
550. SHRI MANORANJAN EHAKTl\: 

Will the Minister of COMMUNICATIONS 
be pleased to state: 

(a) wheih~r Telecvmmunic..ltiofls Coniul-
I"nls ina a Limited (TCIL) had propOaed 
io jom! ... emure each in Saudi Arabia arid 
Kuwait to incorporate lndi.m Telecom and 
~.oftwaJe knOW-how in Ihese countrieS; and 

(bl if so, I'he detui~s th;:reoi '! 

ThE ~aNISTER OF STATE OF THE 
MiNISTRY OF COMMUNICATIONS 
(5;',Rl StJKH RAM) ; (a) Yes, Sir. 

(h) In Saudi Arabia. TOL has st:t up a 
jo.r.t Ven~urc Company known 3S "TelL 
Saudi Company Limited", ia collab(lrati~il 
w::h Mi,. Najonal Telecommunications 
COmpany Ltd. (NATEL) and Mr. Saleh Ali 
Abdul Rehman AI-Turki, wito an Autho-
rised Capital of SR 2 Million and initial 
jJaid-up Capital of SR I !\li1liOll. TOe .. 
share in this lVC is 40 per cent. 

Z. In Kuwait, TCIL pI'OpOS';:S to s~t up 
a Joint Venture Com,any in collaboration 
w;th Mjs. Ahmed Yousef B.:hbehani Est. 
(A YB). The proposed Paid-up Capital of 
the Company is KD 1,00,000. TClL's share 
shall be 49 per cent. 

DUES OUTSTANDING WITH DAVP 
551. SHRI RAMCHANDRA VEERAP-

PA: Will the Minister of INFORMATION: 
AND BROADCASTING be o;eascd to 
stute! 
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(a) the total dues of various Newapaper 
OIItIiaumng with the Directorale of Adver-
.... _ Vilaal Publicity (D.A.V.P.) as 
_lIIay 11. 199J; 

(b) sinc:e when tile paymenls of such due. 
have been pending; and 

(c) the steps taken to clear the dues? 

l'HE MDUSTEi. OF STATE OF THE 
MallSTaY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DEO) : (a) and (b) A total of S~,2'33 bills 
... peedina wfIb Dil'ectorate of Adver· 
.... Md Visual Pahlicity (DAVP) for pay-
ment as 011 31st May, 1993. Out of these 
biDs, 450 billll pertain to the reriod April, 
1985 to August, 1991; 38,S33 bills to time 
...... September, 1991 to Ma."Ch. 19!J3 and 
16,250 biBs to the period ApdI, 1993 to 
May, 1993. 

(f;) DIIriq tnc curu:at year, s)'ikDlltic 
..... 1Ia'I'C been made by DAVP to ellSUCe 
.. tile pendeaey is reduced to the mini-
.UIIl aad the parties au tb&:ir payment 
witbia a rC8600able period varying from 
a period of 7 days to 45 days. The pro-
cessing of bills is being Ilone on computer 
... 1st April, 1993 and a Super Mini-
Cemputer has also been IDstalied recently. 

JOINT V~TURES BY NTPC 

552. SHRI GOPI NATH GAJAPATHI : 
'Win the Minister of POWER be pleased to 
... te: 

(a) whether the National Thermal Power 
Corporation (NTPC) proposes to set up 
jaiIIl venturer. with some foreign companie~ ; 

(b) if so, the d~tails thereof and the main 
objectives of NTPe In this regard; and 

(c) the names of these foreign oom-
panics and the details of the aareements 
made by NTPC with them so far ? 

lBE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P. V. 
RANGAYYA NAIDU) : (a) Yes, Sir. 

i* &DIl (c) NTPC has signed "Promoters 
Apeemeata" with Spedrum Tecimaiogics 
USA. JDc. New York incladihg their ..,. 
c;ates and Jaya Food Industries, Hyderahad 

for epy participation by -NTPC in Spec-
trum Power Generation Ltd. (SPOt), a 
prMte generating crompany, set up -for im-
plementing a 208 MW gas based power sta-
tion at ltakiDada, Andhra -Prlldesll. NTPC's 
-eQmty m the joint venture would be 10 per 
cent of the total equity of SPGL. 

NTPC has ako siped a Memorandam of 
Understanding (MOU) with ABB, Switzel'-
land for development of a power project 
&ad la termI of whid!. has rellpODded to 
DESU b ill PI based projt-ct at Bawana, 
Union Territory of Delhi. NTPC and AJsB 
are ane of the short listed project propo-
nents aDd have jointly submitted a deiaiJed 
JllVject proposal bid to DESU in Febru-
ary, 1993 and b'ds are under evaluation .. 

The objectives of NTPC in part1cipating 
ill joiat venture power projects are: 

(a) The participation of NTPC in the 
equity of the JVCs [or power pro-
jects, even though ttl a small ex-
tent, will repose clmfidem:e in 
privare 'puties to invest -th_ ac-
celerating the proc.:';s (Jf cOlll8lCiJ'-
c:iIIIiution of the sector, NTPC 
lh .. -wouIcI Kt as a catai}1!t ior 
the uplifting of power sectcr 
which wouJd benefit the organis3-
hon also. 

(b) NTPC could contrib:,~e in prolel.! 
implementation based 011 it\; pro-
ven technical dnd mana,gemcllt 
skiHs developed "in setting up beth 
coal and gas based p\)wer stati(lI1~. 

(c) Considering the lar£:: jnvcstment~ 
required for proJects under 
NTPC's own progrr-_mm~ and its 
own resources _ bEing lImited, 
NTPC could judiciously use these 
resoun:es to promote mort pro-
jects than it would other.vis~ 

could take up on ils own in con-
sonance with the expected private 
power development scenario. 
NTPC could thus act as a cata-
lyst in the succe~siul implemen-
tation of the Government _policY 
for greater involvement of private 
industry in the power secior. 
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PUY ANKUTIY HYDR()'ELECTRIC 
PROJECI' 

553. SHRI P. C. TIlOMAS: Will the 
Minister of POWER be plea&ed to refer 
to the reply given to U.tarred Question 
No. 2658 answered on March 1.5, 1993 and 
state: 

(a) whether Puyanlwtty HydlU-Electric 
Project in Kuala is facine further hurdles 
for it~ implementation; 

(b) if so, the details thereof and the 
reasons therefor; and 

(c) the time by which it is li:.ely to be 
commissioned ? 

TIlE MINISTER. OF STATE IN THE 
MINISTRY OF POWER (SHRI P. V. 
RANGAYYA NAIDU) : (a) to (c) Puyan-
tutty hydro electric Project (2 X 120 MW) 
will be taten up for implementation after 
Government of Kerala obtains clearance 
from Ministry of Environment & Foresh 
for divellion of forest 11IIId. 
[Translation] 

POWER SECI'OR 
.554. SHRI MUMTAZ ANSARI: 

SHRI RAJESH KUMAR: 
WiD the Minister of POWER be plellSCd 

to state: 
(a) whether the Minister of Power has 

recently visited some foreign countries for 
seeting investment in the power leCtOr of 
the country; 

(b) if so, the details thereof and names 
of the countries/foreign companies which 
have agreed to invest in power sector; 

(c) the names of Ute places where such 
power projects are likely to be set up; 

(d) whether the foreign investors have 
put up some conditions or demanded con-
cessions in lieu of fbe investment; 

Ce) if so, the details thereof; and 
(f) the readion of the GovermneDt theJe-

to? 
TIlE MJNJSTER OF STATE IN THE 

MINISTRY OF POWER {SHU P. V. 
RANGAYYA NAIDU) : (a, Ye~, Sir. 

(b) and (c) Minister of Power had led 
a delegation to U.K. and USA for seeking 
iavestment in .he Power Sector 0( tile 
country. The details of the projeda pro-
posed to be set up by foreign private com-
panies are given in the Statement attac:bcd. 

(d) to (f) While DO coadiQaos or QIIlCeS-
siems in lieu of the investment have becD 
demanded, prospective fomp iImIIDr! 
had sought a Dumber of cfazific:arba in 
1IJe course at disc:ussia. n: ...... iIIIIat-
... in specific power projecfI _ nIItiDg 
to the scheme for encouraaina pm ..... 
vcatment in the electricity sector. '11Iese 
queries are simfiar to the ones raised by 
other promoters including Indian promo-
ters. These have been mitnbly addt ... d 
bt' the Gotei IIlIDeJlt. 

STATEMENT -----51. Name of Project' 
No. State 

., 

Foreign/ 
Indian 

c:al*ity Provo NameoftheComp8l1)". 
(MW) cost 

Estimate 
(Rs. ers.) 

4.5 6 
-.--.. -------.-- --1. Jeg-rupildu -ai3pjJi--- ForciiD- --- --235.00 -- - -866.00 -GVK Industries USA 

(Godavari) (Nlll) (Gas) 
Andbra Pradesh. 

2. Kakinlk!8 GBPP 
(GOdavari) 
Andhra Pradesh 

3. Visakhar::tnam TPS/ 
Andhra Pradesh 

Forgn. 
(NRI) 

Forgn. 
IDdian 
JV 

200.00 
(Gas) 

1000.00 
(2 x 500 
MW) 
(Coal) 

654.85 

3000.00 

Spectrum Power Gen-
eration Ltd. 

Ashok Leyland ok 
National Power (UK) , 

-_,-__ ._---- _ ... __ ------__ '_._- .. ------- _._-----._--_._--
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1. 2 

_:.4. Kameng HEP / 
.. , Arunachal Pradesh 

'5. Kharsang GBPP/ 
Arunachal Pradesh 

'6; Amguti GBPP/ 
Assam 

7. GanoharGBPP/ 
Gujarat 

8. HissarTPS/Haryana 

; 9. YamunanagarTPS/ 
. ":Haryana 

fo. HibraHEP! 
'. HiDiachalPradesh 

li:~Dkmwari REP! 
" ~jma.chal Pradesh 

J2. Mangalore TPS f 
: :. : ;:Kafnataka 

1;_t. J\{angaloce TPS' 
'~', ·!<~T;aiaka. . 

~~::~atti Dam HEP: 
KaTnataka 

15.-HespetTPSI 
Karnataka . 

16. RaichurSt. V TPS! 
. K?rnataka 

17. ThrikkaripurTPS/ 
KenJJ 

18. Dabho 1 CCGT 
(LMG)/ . 
Mah!!rasbtra 
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3 

Indian! 
Forgn. 

Forgn./ 
Indian JV 

Forgn, 

Forgn.f 
Indian 
Forgn. 

Forgn . 

Foran. 

Forgn. 

Forgn. 

Jn~i~n 
Forgn. 

~orgn./ 
Indian JV 

Forgn. 

Foreign! 
Indian IV 

FOr!!n. 

Forgn. 

---_ .. __ . ___ .. _. _._------_. __ ._---
4 5 6 

600.00 .' ·1800.00 Intercorp Industries 
(Hyde I) Ltd. 

48.00 
(Gas) 

360.00 
(Gas) 

615.00 
(Gas) 
500.00 

(2 x 250) 
(Coal) 

1000.00 
(4x2SO) 
(Coal) 

231 .00 
(Hyde I) 

70.00 
(Hydel) 

1000.00 
(Coal) 

300.00 
(Coal) 

600.00 
(Hyde!) 

500.00 
(l x500) 
(Coal) 

500.00 
C.x500) 
(Coal) 

420.00 
(2 x210) 

: (Coal) 

1920.00 
. (LNG) 

Snowy 
Engg. 

Mountains 
(Australia) 

1 68.00 Intercorp. Industries 
Ltd. Snowy Moun-
tainsEngg. 

1280.00 Northern Engineering 
Inc. Agra Industries. 

2389.43 Gujarat ToorentEnergy 
Corpn.Ltd. 

1000.00 Cogentrix Inc. USA 

3500.00 Eisenberg Group of 
Cos .• USA 

708.50 Harza Engineering 
Co .• USA 

245.00 Harza Engineering 
. Co •• USA. 

5088.00 Cogentix Inc •• USA 

QflO_o-') hiPrakash Industries 
Ltd.. Nation~1 

PowerCUK) 

'J 800.00 Asia Power Co. Ltd., 
(TAPCO) USA, 

Karnataha Power Corpn. 

1350.00 Haka Intercontinental 
Ltd., USA. 

J 000.00 PPI (NEE), USAf 
Karnataka Powcr 

Corporation. 

1480.00 M.A. AI-Mazroui Gen 
Trad ing Est. URE 
Scepture Power Co., 
USA 

8480.00 Enron Power Develop-
ment Corpn. It 

.' General Electric 
Corpn .• USA 

--------_._._-- ... - --" .. _ .. ,,_,_ ---_---_._---------
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-.,......---_ .... -.---- .,-.--.. -....... -- ----..... _ .. _--_._ ... __ --_ .. _- . __ ._--_.__,..-
'1 2 4 5 ---- ~-- .. -------------. -_-- - ._- - ------- --- --_.---
19. Khaperkheda TPS 

Units S & 6/ 
Malwrashtra 

20. Umrcd TPS 
Mah:.:rashtra 

21. Talch~rTPSI 
Oriss:t 

22. Kamalanga (Dhan-
KanalTPS) 

. Orissa 

23. I!:> Valley TPS/ 
Oris!l."1. 

24. Jb Valley TPS/ 
Oriss;: 

25. Dub:1l"i TPS/ 
Orissa 

27. Ba1'5inll,1uTPSi 
Rajastlwn 

28. Cuddalore TPSI 
. TamiIN!!dL! 

29. PiliaipcrL,malnl.:llur 
CCGTjTamilNadu 

30 .. Zero Uait(NLC)/ 
Tamil Nadu. 

31. Jayamkondam Lig-
niteT.?S/ 
TamiINadu 

32. SagardighiTPS/ 
West :lengal 

33. DankuniGBPPj 
W. Beogal. 

Fcrgn. 

FNgn.' 
T:-tdi9.n .IV 

Forr:n. 

Forgn. 

Form. 

Forgo.1 
Indian 

Forgo. 

FO!1D. 

Forgn. 

1'orgo. 

Forgo. 
(NRI) 

Indian! 
Forgn. 

Forgr../ 
IdianJV 

Forgn. 
(NRI) 

1 632 .00 AranCo L inc Shii)ping 500.00 
(2 x250) 
(Coal) 

Co. (Malta/Singapore). 
R~ A ~sociates 

1000.00 
(Coal) 
:;(;J.OO 
(2 x 250) 
(Coal) 
500.00 
(2 x 250) 
(Coal) 

420.00 
(2 x210) 
(Ceal) 

3000.00 
(Coal) 

500.00 
(2 x 250) 
(Coal) 

500.00 
(2 x 250) 
(C<!81) 

240.00 
(2x210) 
(Lig.) 
1000.00 
(2x SOO) 
(Coal) 
300.GO 

(2x100+ 

3000.00 Is path Alloys Ltd.f 
Mitsui(hpan) 

. .1500.00 Spectrum TeChnologies, 
USA 

1500.00 Internatianai Equity 
Partners, L.P., USA. 

2025.60 A E S Corpn., USA 

10500.00 Eisenberg Group of 
Cos .. USA. 

1548.00 Kalinga Power Corpn. 
North East Energy 
Services Inc., U$A/ 
Govt. of Orissa 

I1SO.00 Pioneer Energy Inc., 
USA Duke Engineer-

ing Services. 

~~S.73 

2000.00 

429.49 

cabmao & ASSOCiates, 
Australian Consor-

tium) 
Intenu.tional Contrac-

ting &; Marketing 
COTpo. USA. 
P. vijaykumar Rei!dy. 
MAKOWSKI 

I x 100 Gas) . Associates, USA 
210.00 750.00 
(1 x210) 
(Lig) 
1500.00 4500.00 
(3 x 5(0) 
(Lig) 

1000.00 
(2 xSOO) 
ICoal) 

:1000.00 

ST Power Systems Inc. 

Jayamkondam Lignite 
Power Corpn. Ltd., 

(TlDCO, Mcnally 
Bharat) 

Development Consul 
tant Pvt. Ltd., CM~. 

Generation & 
Y.'BSEB. 

20;00 
(Gas) 

40.00 Spectrum Technok.gies. 

21289.00 09471.30 

. 

---_._---- --------- ------- ._-_._ 
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1V R.ELA Y KENDRAS IN GUJAIlAT 

555. SHRl DILEEP DHAI SAN· 
GHANI· .: wm the Minister of INFOR-
MATION AND BROADCASTING be 
pleased to state : 

(a> whether the GOWIlDIlCnt propose 
to set up T. V. relay kcndras of 10 K.W. 
capacity at Sawar Kundala, Rajula and 
KoDdinar in Gujarat; 

(b) if so, the details thereof and the 
time by which these Kendras are likely 
to be started; and 

(c) if not, the reasons them;or ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFO.R.MATION AND 
BROADCASTING (SHRl K. P. SINGH 
DEC) ; <a> to (c) No, Sir. However, II 
Low Power 1V Transmitter is mv_sed 
to be set 1Ip at Rajula ill Qujarat uD.1er 
AJUmal PIa 1~. TIle actual imple-
lIICIltation w..w 4epeIId 1IPOD the ap-
pronl of die Khaae by the caaJClCBt 
authority. 

[English1 

'I'ELECAST OF .MAHAMASTAICABHI-
SHBICA IN KARNAT.AICA 

557. smu C. P. MUDALAGIlUVAP-
PA : Wili the MiDilter of lNFORMA-
nON AND BROADCASTING be pleas-
ed to it8le ; 

<a) whether the Mahamastabbhiaheb 
event at Sbra'ftDa Be1agola in KamataU 
is scheduled to be held on 19th Decem-
ber, 1993; 

(b> whether the Goyemmen~ pl\ljlOle 
to telecast this event Ii \Ie; 

(c) whether there is a dem~nd t("l 
produce a telefilm on 'Cbamundarayas' 
contribution and his relevance to iSahu-
bali and Mahamastalcabhisheka; and. 

(d) if so, the reaction of the Gov-
ernment the.reto ? 

TIlE MINISTER OF Sf ATE OF THE 
MINISTRY OF INFORMATION A.J.~D 
BROADCASTING (SHRl K. P. SINGn 
J>J!O) ; la) and (b) Yes, Sir. 

. (c} and (d) A proposal for prGduc::' 
tion of a telcfilm was received but aftef 
cwul consideration tlac .·IIIIIlC was· Dllt 
found acceptable by Doo~. 
-~ : 
EXPLUSION OF DIPLO~TS 

558. SHRI S. B. SIDNAL 

SHRI MANIKRAO liODLYA 
GAVIT : 

Will the M'nister of EXTERNAl, >\F-
FAIRS be pleased to state : 

<a) whether the Government baYe ex-
pelled some Pakistani diplomats re~ntJy; 

(b) if so, tbe details thereof an.1 tile 
renons therefor; 

(c) whether Pakistan has abo aplled 
some Indiaa diplomats in retaliation.· 

(d) if so, the details thereof and the 
reaction of the Govemmcat Iheretoo ad 

(e) the number of times lDdian dip-
lomats were asked to leave PakistllD 
dllliBl! the Jut. three yean , 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL APFAJR~ 
(SHRI It. L BHATIA) : (a> and (b) 
Go'V'ernment, on October 18, 1993, asked 
for the withdrawal of three ofBcia!a bf 
the High Commission of Paklstan iD New 
Delhi and one official of the r..oululate 
General of Pakistan in Bombay l!li they 
were indulging in activit!cs which wer-= 
incompatible with their status as diplom~­
tic and coumlar persmmel.. 

(c) and (d) On October 11. 1993 
Pakistan asked for the withdrawal of four 
officia!., of the Consulate General of 
India, Karachi from PakistllD alleging 
that their activities were incompatible 
with their consular status. GovC'"'1ment 
have stated that the allegation against the 
IIIdian officials is totally baeless. 

(e) Government of Pakistan, in the 
last three years, has asked nine Jndiall 
·officials to leave Pakistan, OD four differ-
ent occasions. 
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~f.HEIik .. :·~noNS""'·wi'hip.o\- 'In a"Joint st8teinent issaed·;,y tbe:.OoV-
KISTAN ernment of India and Patiicoln" .. qn 

:N November, 1993, it was reaftIiUI'ed 
; ··~9. smu: TARA CHAND KHAN- that in accordance with the Simla' ~ 
.. DELWAL : ment, Foreign Secretary-level taIIra weuld 

SHlU G. DEVAIlAYA NAIK be held between the two countries at 
lslamallal fram 1 to 3 la111111lf. 1994. 

SHRl V. SREENIVASA PllA-
SAD : 

SHRI DHARMANNA MONDA-Y-
YA SADUL : 

SHJUMATI GEETA MUKHEk-
lEE ~ 

SHlU ANBARASU ERA • 

SHRI VILAS MUlTE.MW AR 
Will the Minister of EXTERNAL II F-

FAIRS be pleased to state : 

(a) whether the Government propose 
to initiate any discU&Sion w.th Pakiltan 
to mate a new initiative to dve tllis 
for improving bilateral relations; 

(b) if 80, whether any communications 
have . been sent to that country iu th;~ 

regard; 

. ( ~) whether the Government have 
talen any steps during the past si'.: months 
to solve the Kashmir issue; 

!d) whether the Government prol'C5e 
,Lo m~kc a new iniHative to solve th;& 
'tangle; ano.! 

Ie) if so, the detai15 1n regard te parts 
!b). (c) and (0) ? 

THE l\IINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AfFAIRS 
(SHRI R. L. BHATIA) : (a) I., (e) 
On 19:h October, 1993, In a me'sa~c to 
'the Prime Mm;Mel of Pakistan, Prime 
Minister proposed wicieranging and sus-
tained bilateral discussions between India 
and Pakistan on all matters of lllutm:l 
concern, including issnes related to 
Jammu and Kashmir. 

Prime Minis:er of Pakistan r~spoi1ded 

that Pakistan was prepared to engage in 
pUIp01lefuI discussions to resolve Kasb-
.• :. ,_ ",ber. problems .between India 
and' Pakistan through peaceful' ll~gotia· 
tions. 

. [TllllUlrltiDn] 

INDIAN 'WORKERS IN SlNG~~ 

560. SHRI MRUTYUNJAYA NAYAK: 
Win the Minister of EXrER.N.AL 
AFFAIRS be pleased to state:. . 

(a) whether some Indian workeR. were 
killed in a dacoity in Singapore duc~.g 
September, 1993; 

(b) if so, the details thereof alld .aelioll 
tak:;: J by the Government to bring back 
deacl bodies of the deceased to tM 
COUDlry; 

(c) whc.her the Government have pveD 
any ex-gratia payment to the family mem-
bers of the deceased or a request' . 'bas 
heen made to tbe Government of Sinp-
"'c .: '.' It~. regard and if so, the detaile 
thereof; and . . 

(d) if not. the reasons therefor ? 

THE MIl\'1STER OF STATE I~ Till! 
MIl\ISTRY OF EXTERl'iAL ~FFAlR.S 
(SHiH R. 1.. BHATIA) : (a) Yes. Sir. 

(b) 1 wo Indians were killed in ail in-
cilknt of dac:):ty :n Singapore on 
J i·,)·93 W:len unidentified persons attelilpt-
cd 10 rob the work site of a conStnu:t:oo 
company. There Indian nationals e~ 
ccnstruc~ion workers who were slc:epiD, 
at ihe site office were attacked by the rob 
l~ers. One I;!dian national died on the 
spo,. · ... i:·k ;'.noiher died in the hoIpital. 
The third Ind an survived. The names·. of 
the deceas~d are Valaisamy Ariyan, qed 
31 yrs. and Chokalingam Arumugam, 
aged 30 yrs. Bodies of the deceased were 
flown to India 'mmediately by the' CJII-

pIoyer. Our High Commission in Sinp-
pore rendered necessary consular senices. 

(c) The S nga1'Ore Government will 
maltz in5uran~ .. e payment to the' fa.miIY 'of 

. the dece3S~ Indians after establis1tiila 
lega! heirs:lip. The Hiah Commissi08: 01 
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IDdia. Siqapare bas requested the Next (c:) tlJe toIa1 apeaditnl'e 1ibIr .... 
of. Kin on November 19. 1993 to prov de incurred 00 the repail' wmts 7 
dCx:mnentary proof of lepl heirship of the 
dCCeaed. 

<d) Does DOL arise. 

METERS OF VEHICLES 

561. SHRI MAHESH KANODIA: 
Will the Minister of SURFAQE TRANS-
PORT be pleased to state : 

<a> whether the meters of a larae num-
ber· of three wheelers and taxies in the 
capital shOw :oftated billing; 

, '(b) if S;), number of such cases de-
. tected during the last ~ix months; and 

(c) the action taken against the drivers 
of such three wheeler and taxies ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORl 
(SHRI JAGDISH TYTLER) : (a) to (c) 

: No; Sir, The GrJ\'t:mmem of National 
Ca~~tal Terri.ory of Delhi have informed 

'fhat DO such cas~ W~ detected dur'ng the 
lllli{. six months. However. dur ng this pe. 
rfod jo:nt surprise ra:dsicbeckinss were 
carried out by the Enforcement Staff along-
with the Delhi Traffic Police and as a 
result of this 5907 uxis ulld autorick-
shaws were checkediinspected on the roads 
of Delh:. Out cf th"'L' 1 .. 07 taxi~ and 
autorickshaws were found using Don· 
periodically ven.'ied faremeters and bro-
ken seals affixed by the D::partment. Thzy 
were cru:llencd by the Delhi Police on 

. the spot. In cases where operator fails tu 
compound the ca.~. the challan is sent to 
the Court by the Delhi Police. 

REPAIRS OF BRIDGES, U.P. 

562, SHRI RAJENDRA AGNIHOTRI : 
wm the Minis~er of SURFACE TRANS-
PORT be pleased to state : 

(a) the total number of br'dges over 
.national highways in U.P. which have 
,coUl!oPsed during each of the last three 
)'ears: 

. ,. (b) the number of bridges among ttem 
,w]i-cb have since been repaired . and tbe 
time by which the remaining bri,daes are 

'lib.1Y to· be repai!ed; and 

THE MINISTER OF STATE OF '11m 
MINISTRY OF SURFA~ TRANSPOIlT 
(SHRl JAGDISH TYTLER) : <a> No 
bridge on National Highway in U.P. has 
collapsed during the last three years. 

(b) and (c) Do not arille. 

[Tl'CUIIlation) 
PAK PLEA TO WORLD TO PUT PRB-

SURE ON INDIA 
563. SHRI DATrATRAYA BAN-
DARU 

SHRI GEORGE FERNANDES : 
Will the Minister of EXTERNAL 

AFFAIRS be pleased to state: 
(.a) whether the Prime Minister of 

J>a;{istan has addressed letters to Heads 
of Government of a number 0::': countriet 
urging them to persuade India to engage 
in· a substantive dir!logue with - Pakisfan 
10 resolve the J & K issue: 

! b) 'f 30. the deta:!s thereof and the 
rCciciion of the Government thereto ; 

.. c) whc.h;;r the Govcrnrr.on' have re-
ceived anr lc:ter or message from any 
co;mtry in regard to above mentioned 
ini.iative of tbe Pak Prime Minister; and 

ld) if so, the details thereof and the 
,rc~porise d the Government tl:ereto? 

',~HE M1NI5TER OF STATE IN TIlE 
MINISTRY OF EXTERNAL AFFAIRS 
~S:-IRI R. L. BHATIA) : (a) Govern-
r.cn~ have seen [[ports to tb:s effect • 

11» (jo-.-eTnr.lent remains committed to 
the Sir.llla. i~ol e~meii.t und4.,;i· "" ~li<..h a!l 
,:ifi:erences bet-.veen India and Pakistan are 
to be resolved peaceflly and through 
bJateral negotiations. There can be no 
role for any third party. 

(c) No. Si,r. 
(d) Does not arise. 

[English] 
FKE DRIVEN LICENCES 

565~ SHRI GURUDAS KAMAT 
SH.RlMATI GIRIJA DEVI 

Will the Minister of SURFACE 'BANS-
PORT be pleased to state: 
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(a) whether atteDtion 01. die Govern-
ment baa been drawn to die DeWI i1em 
caiJtjODed "90 per cem Redline drivers 
have fate licences" appearing in the Pi0-
neer dated October 25, 1993: 

(b) if so, the facta thereof: aDd 

<c) the steps proposed to be taken 
in tbis resaid '1 

THE MINISTER OF STATE OF mE 
MINISTRY OF SURFACE TRANSPORT 
. (SHRl IAfiDISH TYTI.ER) : <a) Yes, 
Sir. 

(b) The Government of National Cap-
tal Territory of Delhi verified tbe news 
item through a survey conducted on 28th 
October, 1993. Out of 613 buses surveyed 
only 33 Drivers were found to have li-
cences issued by the States other than the 
o.ovt. of National Capital'TerritOry ·of 
Delhi. 16 Drivers did not possess driving 
licence at tbe time of survey. They have 
been prosecuted. 

c c) The Enforcement Branch of the 
Transpon Department periodically check 
the enforcement of the prOVisions of the 
Motor Vehicles Act including those of 
licences. 

GUJARAT STATE ELI!Ol'RIarY 
BOARD 

566. DR. AMRITLAL KALlDAS 
PATEL: Will the Minister of POWER be 
pleased to state : 

(a> the total quantum of power gene-
rated by the Gujarat State Electricity 
Board during each of the Jaat .three ,ears: 

(b) whether the total quantum' of 
power generated was suflicient to meet 
the requ'rement of the State; and 

(c) if not, the names of the central 
power stating froim which the power was 
supplied to the Gujarat State Electricity 
Board and the quantum thereof, during 
the above period '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRl P. V. 
RANGA YY A NAIDU) : <a) During the 
year 1990-91, 1991-92. 1992-93 the 
energy generation by Gujarat State· Elec-
tricity Board was 17434 MU, 18123 MU 
and 20304 MU respectively. , 

.. ~ '> _O ... 

<b) The detals of .actual.power ~ly 
. position in Gujarat· duriDg . the- -fait' three 
years i.e. 1990-91. 1991-92. 1992-9.1 are 
given below :-

(Figures in MU net) 

1990-91 1991-92 1992-93 --_ .. _. __ .... _._._._._ ------ . -------
Requirement 
Availability 
Shortage 
% 
(c) The details of entitlement vis-a-vis 

actual drawal of Gujarat from central 

23305 
22358 

947 
4.1 

25S05 
24417 

1088 
4.3 

sector power stations in Western 
are fllm'sbed below :-

26500 
25712 

788 
3.0 

Reaion 

Name of Central 1990-91 1991-92 1992-93 
Sector Station 

-.---.---.~----.-----.------ ----.--~--.---.------

Entitle- Actual Entitle- Actual Entitle- Actual 
ment drawal ment drawal ment drawal ------.--- --_-_-

Kobra/Vidhyachal 3552.9 3518.6 4318.1 4171.7 4174.9 3812.6 
STPS 
Tarapur APS 859.2 859.2 772.2 772.2 876.3 876.3 
KawasGPP 531;5- ·~.8 
Kakrapar APP 14.6 7.1 

2559 ~/94--19 



NATIONAL MEDIA POUCY 

567. SHRI K. H. MUNlYAPPA 

SHRI V. KRISHNA RAO : 
SHRI KODAKANI GOWDANA 
SHIVAPPA: 

Will the Minister of INFORMATION 
o AND BROADCASTING be pleased to 
o_.te : 

(a) whether the Government propose 
to bring a National Media Policy; and 

(b) If so, the details thereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K, P. SINGH 
))£0) : (a) and (b). 

At present there is no concrete proposal 
to bring out a National Media Policy. 
However, there is a proposal to consti-
tute a sub-c:ommittee of the Consultative 
Committee members attached to the 
.MiDistry for p.reparjD,g a Positional Paperl 
W\)rk'ng Paper on the subject, Consul-
taIioDa are also to be held with Media Ex-
pera for the:r view on the subject. 

INDO-PAK TALKS 

568, SHRI RABY RAY : Will the Mi-
nister of EXTERNAL AFFAIRS be pleas-
ed to state: 

(a) whether the foreign secretaries of 
India and Pakistan met at Limasool and 

,dilcussed various bilateral issues : and 

(b) f so, the details thereof and the 
outcome of the meeting ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI R, L. BHAnA) : (a) and (b) 
Foreign Secretaries of India and Pakistan 
met at Limusol on 24-10-93 dur'ng the 
Commonwealth Summit. Foreign Secretary 
reiterated Government's ofter of a sustain-
ed and comprehensive dialogue between 
IDdia 8IId PaDtan OD JDII1terI of mutual 
conCern, including all aspects of the 
Jammu and Kashmir issue, 

Fore'gn Secretaries of India 8Dd Pakis-
tan are scheduled to meet in Islamabad 
from 1 to' 3 January, 1994. 

" DEEP SEA FISHING INDUSTRY 

569. PROF. UMMAREDDY V',EN-
KATESWARLU : 

PROF. RAM KAPSE : 

Win the Minister of FOOD PROCESS-
ING INDUSTRIES be pleued to state: 

(a) whether the Murari Committee c0n-
stituted by the Government to look into 
causes of sickness of the deep IIC8 fish-
ing industry has submitteed :ts report; 

(b) if so, the details of the recom-
mendations of the report and the action 
being taken thereon; and 

(c) if not, by which time the Com-
mittee is likely to IUbmit its report '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD PROCESSING 
INDUSTRIES (SHRI TARUN GOGOI) 

(a) No, Sir. 

(b) Does not arise. 
(c) T.,e Oommittee is expected to sub-

mit its Jeport with on a period of two 
months, 

t>ERFORMANCE OF SAIL 

570. SHRI RAMASHRAY PRASAD 
SINGH : Will the Min'ster of STEEL 
be pleased to state : 

(a) the profit of Steel Authority of 
India Limited (SAIL) during 1991-92, 
IS92-93 and 1993-94 (proposed); 

(b) the comparative production of SAIL 
units during this period. and 

(c) the comparative manpower em-
ployed by SAIL's different units during 
the last three years, year-wise ? 

THE MINISTER OF STATE OF THE 
MINISTPY OF STEEL (SHRI SON-
TOSH MOHAN DEV) : (a) The profit of 
Steel AUlbority of India L mited (SAIL) 
during 1991-92, 1992-93 and projection 
for 19!>3-94 are as under 0 : 
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Year Profit before Tax 
(Rs./CroRII) 

1991-92 367.30 
1992-93 423.40 
1993-94 (Estimated) • 120.00 

(b) The saleable steel production of SAIL lmcgrated Steel Plants during 1991-
92, 1992-93 and. the plan for 1993-94 are given ',,(Icw : 

Year 
1991-92 • 
1992-93 
1993-94 (Plan) 

~ 

Production (OOO'T) 
8028 
8335 
8600 

(c) Deta!l of in-position manpower in different units of SAIL as on 1-4-1991 
1-4-199: :md 1-4-1993 are given below: ."...----

Plan/Unit 
A. Steel Plant 

Bhilai Steel Plant 
RourkeJa Steel Plant 
Bokaro Steel Plant 
~loy Steels Plant 
Salem Steel Plant 

SUB TOTAL (A) 

B. Central Units . 
Central Mktg. Orgn. 
Raw Materials Division 
Growth Division 
Other Central Units 

SUB TOTAL (B) 

Total (A+B) 

ICWA EMPLOYEES 
571. DR. LAXMINARAYAN PANDE-

YA : Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether the Government have recei-
ved any Memorandum from Indian Coun-
cil of World Affairs' Employee • .Associa-
tion during the month of September, 1993 ; 
and 

(b) if so, the details thereof and the 
action taken by the Government thereon ? 

mE MINISTER OF STATE IN nm 
MINISTRY OF EXTERNAL AFFAIRS 
\SHRl R.I,.. BHATIA ): {a) Yes. Sir. 

1-4-91 1-4-92 1-4-93 
58406 57613 55975 
29223 28823 29753 
31701 31105 30523 
47992 48341 48228 
6834 6779 6888 
'1360 1365 1344 

175516 174026 172711 

4383 4301 4160 
8574 18450 18410 
6115 5948 5597 
243& :486 2S06 

-----_._- -'-
31510 31185 30673 

':07026 205211 203384 

(It) The. Employees Trade Union have 
pointed out the deteriorating state of 
affairs in the Indian Council of WOlld 
Affairs and have demanded action to re-
vamp and revitalate the eouncll. They 
have demanded its take over by the un-
vernment. It may be pointed. out here 
that the Indian Counc;il of World Affail'll 
IS an autonomus body and it is not the 
poHcy of the Government to take over 
such autonomous bodies. However after 
extensive consultation, the Government 
has decided that a high powered committee 
should be established to look ioto abe 
problems being faced by I.C. W -A. and 
sQl¥CSt solutions. But, as Ute GovePt 
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ment has no rolltrol over the I.C.W.A., it 
being an autonomous body any supervi-
sory/advisory committee can only be \-"OJl-

stituted in pursuance of a request made by 
that organisation. The Government·, pre-
sently, is trying to PeDuade the govern-
ing body of the Council to pass a resolu-
tion requesting the Government to set up 
sUch a high POwered c~ittee. 'file 
committee once established, could look into 
the complaints, demands and allegations 
of the Trade Union. 

TRAINING OF TERRORISTS ACROSS 
THE BORDER 

572. SHRI Vll.AS MUTrEMWAR 
SHRI SAPU HARI CHAURE 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state : 

(a) whether the Government have shown 
to tbe UN the evidences regarding receiv-
ing of slieller, training, money, weapon 
.mel equipment by terrorist elements from 
across the border (pakistan); 

_(b) if so, the response of the UN and 
other ,member countries thereto; 

(c) -whether the Government have also 
launched diplomatic efforts at the UN w 
counter the move of intemationalisation 
of 'Kashmir issue by Pakistan ; and 
-. 

(d) if so, the details thereof 1 

nlE MINISTER OF STATE IN nlE 
MJN1STltY OF EXTERNAL AFFAIRS 
(SHRI R. L. BHATIA) : <a) The Govern-
dlent of India are committed to Simla 
~t which calls for discussion of 
.all ~s by India and PakisTan bilaterally. 
M_ ncb, the Government did not take 
die ~ in raising Pakiitan related issues 
Ilt the_ UN. However, whenever Pakistan 
riused Kashmir issue in UN fora, we bad 

pointed out that Pakistan _ has consistently 
provided shelter, money, weapon and 
equipment to terrorist elements. 

" (b), (c) and (d) As a lesult O)f the dip-

lomatic efforts made by GOI, Pokistan. 
did not fIn~ the necessary support _ and bas 
ultimately decided not to table a proposed 
Resolution in the Third Committee of the 
UNGA on human rights in Kashmir. 

GEOLOGICAL SURVEY OF INDIA 

573. SHRI cmTrA BASU : Will the 
Minister of MINES be pleased to state : 

(a) whether the ('yovcmment have since 
decided to convert tbe Geological Survey 
of India into a commercial organisation : 
and 

(b) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF MINES CSHRI BALRAM 
SINGH YADAV) : <a) No, Sir. 

(b) Does not arise. 

POSTAL FACILITIES IN ASSAM 

574. SHRI PROBIN DEKA : Will the 
Minister of COMMUNICATIONS be 
pleased to state : 

(a) Whether facility of Post Office has 
been provided in all the villaRC in Assam ; 
and 

(b) if not, the number of villages pro-
vided with this facility and the number 
of villages yet to be prowJed the lame, 
district-wise 'I 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHR! SUKH RAM) : Ca) No, Sir. 

(b) The district-wise number of villagell 
with post offices and without post offices 
is shown in the statement attached. 
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STATEMENT 

Details o/number o/vil/ages with POl( Offices and without Post Offices in A""anl Dim;cl-

S.No. Name of District 

--_. --------_. ----_._----_._ ... 
1. Berpeta . 
2. Boogaigaon 
3. Cachar • 
4. Darrang 

~ 
5. Dhemgi 
6. Dhubri 
7. Dibrugarb 
8. Goalapara 
9. Golaghat 

10. Hailakandi 
11. Jorhat • 
12. Kamrup 
13. Karbi AngJangl 
14. Karimganj 
IS. Kokrajhar 
16. Morigaon 
17. Nalbari • 
18. N.C. Hills 
19. North Lakimpur 
20. Nowgaon 
21. Sibsagar 
22 .. Sooilpur 
23. Tinsukia 

wise 
-_._--_. 

No. of Villages No. Of villages 
with post Offices without post 

offices 
_----------_. 

188 848 
liS 764 

. 241 748 
lSI llS7 

74 1037 
126 1168 
112 1174 
9S 650 

188 803 
9' 215 

139 639 
205 1095 
126 2380 
127 757 
101 925 
89 552 

256 528 
67 4S5 

170 951 
229 1231 
240 612 
198 484 
178 99S 

---_ ..... _----
RESTRUcruRING OF OO'r 

575. SHRl SANAT KUMAR MAN-
DAL : Will the Minister llf COMMqNI-
CATIONS be pleased to state : 

(a) whCther the Department of Telecom-
munications is being converted into six 
Corporations; 

(b) if so the broad features of the 
proposed restructuring and how far it is 
likely to improve the existing telecommu-
nications system in the country ; and 

. . 

(c) details of its financial pattern '? 

1HE MINISTER OF STATE OF mE 
MINISTRY OF COMMUNICATIONS/ 
(SHRI SUKH RAM) : (a) No, Sir. 

(b) and (c) Do nol arise in view uf 
Teply to (.) .. -above. . - '. ,", 

(Tral1slat ir,n) . 

PRESS INFORMATION BUREAU 

576. PROF. RASA SINGH RAWA'r: 
Will the Minister of INFOR.MATION 
AND BROADCAsTING be pleased to 



291 DECEMI!ER 6,1993 

state : (a) whether the Government pro-
pose to set up Press Information Bureau 
offices in some big cities in the near 
future: 

(b) If so, the details ther-of ; 

(c) whether any representation has been 
received from various newspapers journa-
list associations and representatives or 
public in this regard ; and 

(d) the measures being adopted by the 
Government to provide authentic official 
information to the newspapers ? 

mE MINISTER OF STATE OF mE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DEa) : (a) and (b) : Under vm Five 
Year Plan, Press Information Bureau has 
a scheme for o):ening up offic:es at 
various places including some big cities. 
The implementation of the scheme will, 
however, depend on availability of fUKS 
etc. 

(c) "fes, Sir. 

(d) Authentic official information to 
newspapers' is provided by Press Informa-
tion Bureau through press releases, press 
briefings etc. 

TELErHONE CONNECI'lONS IN 
CHANlIIGARH 
[English] 

577. SHRI PAWAN KUMAR BANSAL: 
WiD the Minister of COMMUNICATIONS 
:-e oleo:. ~ut to refer to the reply given to 
Uns!arred question No. 2888 on August 
l6, 1993 and Slate: 

(a) whether the proposed work on ex-
):88810n nf exchange capacity during 
1993-94 in Qandigarb is lOing oa at the 
stipulated rate: and 

(b\ If IIOt, the reason thfrefor ? 

TilF. MINISTER OF STATE OF THE 
:t.UNISTRY OF COMMUNICATIONS 
(SHRI ;)1 KH RAM) :' (a) Yes, Sir. 

(b) Not applicable. 

T,\XATJON ON NETWORK ENTER-
!.\INM£Nf 

~711. !)HRI GEORGE FERNANDES 
Will the Minister of INFORMTION 

'-AND !)l\.fJADCASTING be pleaed to 
state: 

( .. ) \1ft ('iher the cable TV operatOR 
hav!' III I!c:d tbe Goverl!ment to come up 
with umfom gu'de1ines for any raxation 
on the network entertainment;. and 

(b I if '0, the reaction of the Govtrn 
ment ,tCf!to ~ 

THE ~AINlSTER OF STATE Of THF 
MIi':IS-j ,,'1 OF INFORMATION AND 
DROAl). "'~TING (SHRI K. P. SINGR 
DEO); (8) Yes, Sir. 

I L) .'.!D: o:rtllinment tux is 8 State IUbject 

(Translation) 

. EXTRACTION OF GOLD 
579. DR. LAL BAHADUR RAWAL : 

Will the Minister of ~ be pleased to 
state: 

(a) whether the extraction of paid has 
been started in the newly identified gold 
mines during the last two years : 

(b) if so, the details in this regard ; and 
(c) the quantity of gold extracted so 

far ? 
mE MINISTER OF STATE OF tHE 

MINISTRY OF MINES (SHRI B ... LRAM 
SINGH Y ADA V) : (a) No newl,. identi-
fied gold mine has been commissioned 
during the past two years. 

(b) and (c) Does not ariae. 

"NAMASKAR SERVICE" 
580. SHRIMATI SUMITRA MAHA-

JAN : Will the Minister of COMMUNI-
CATIONS be pleased to statc : 

(a) wbetber the Government propose to 
extend the "Namaskar Service" on S.T.O. 
in other parts of the world as in case of 
America ; and 

(b) if so, the details tbereof ? 

THE MJNISTER OF STATE OF mE 
MINISTRY OF COMMUNICATIONS 



293 Wrlttell .4",lHr. AGltAHAYAN 15,1915 (SAKA) Wrinen Autver8 294 

(SHRI sum RAM) : <a) and (b) The 
extension of "NllIIlIIIkar Service" on S.T.D. 
in other parts of the world depends un 
bilateral· agreement between two countries. 
PreleDtIy there is no mch propoul pend-
ing. P.ropoeaIs as and when lire received, 
WOuld be examined. 

[English] 

HYDRO-ELECTRIC PROJECTS IN U.P. 
. 581. SHRI JEEWAN SHARMA : Will 

the MbJiSter of POWER be pleased to 
state: 

(a) the details of hydro-electric: projects 
being established or proposed to be esta-
blished by the Government in Almora and 
Pithoragarh districts of Uttar Pradesh ; 

(b) the funds allotted project-wise, in 
the last three years, yearwise ; and 

(c) the steps taken for speedy comple-
tion of these projecfs ? 

TIIB MINISTER OF STATB IN THE 
MINISTRY OF POWER (SHRI P. v. 
RANGAYYA NAIDU): (a) Presently, 
Sobla Hydro-electric Projects (2 X 3 MW) 
is under execution in Pithoragarh District 
of U.P. and no other hydro-electric project 
is being established or proposed to be 
established in Almora and Pithoragarh 
districta of U.P. 

(b) The State Government had allotaied 
Rs. 4.2 crores for Sobla H.E. project in 
the last three years as per details given 
below :-

1990-91 

1991-92 
1992-93 

Allocated by U.P. Govt. 
CRs. lathsl 

NIL 

220 
200.5 

(c) The ProjeCt is Under close monitor-
ing and meeting has beeft held with the 
State Government to review the progress 
on the project. The project is scheduled 
for commissioning during 1993-94. 

RADIO PAGING SERVICE 

582. DR. KRUPASINDHU BHOI 
Will the Minister Of INFORMATION 
AND BROADCASTING be pleased to 
state : . 

Ca) whether the Government propose to 
introduce Radio Paging. Service; 

(b) if IJ() the JQIlin idea behind the intro-
duction of Radio Paging Service; and 

(c) by when it is litely to be intro-
duced ? 

TIIB MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI K. P. SINGH 
DBO): (a) Yes, Sir. 

Cb) To utilise the capacity available on 
the FM transmitters of AIR to transmit 
data signals without affecting main ,ro-
gramme. 

(c) No firm date for the introduction Of 
this service can be indicated at the present 
juncture. 

TELEPHONE CONNECTIONS IN 
ANDHRA PRADESH 

583. SHII R. SURENDER REDDY: 
Will the Minister of COMMlJNICATIONS 
be pleased to state : 

(a) the number of persons OIl the wait-
ing list for installation of telephone con-
nections in Andhra Pradesh, district-wise 
as on November I, 1993 ; 

(b) whether there is any proposal to 
add more telephone lines in the existing 
exchanges; if so, the delttils thereof, ex-
change-wise ; 

(c) whether the Telecom Department 
propose to open more telephone exchange 
in Hyderabad; 

(d) if so, the details thereof ; and 

(e) the time by which the waiting list 
as on December 31, 1992 is likely to be 
covered in Hyderabad ? 



mE MJNISTEll OF STATE OF TIlE 
MlNISTltY OF COMMUNICATIONS 

.(SHIU sum RAM) : <a) to (e) The in-
-formation is being complied. TIM: same 
will be laid on the Table of the House 
as soon as available. 

TELECOM SYSTEM 

584. SHRI RAMCHANDRA VEER-
APPA : Will the Minister of COMMUNI-
CATIONS be plealed to state : 

<a> whether there is any proposal to 
transform telecom system into information, 
education, entertainment, intelligence and 
knowledge delivery systems ; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor ? 

lHE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
($HJU sum RAM> ; <a> No Sir. 

(b) and (c) Do not arise in view of 
,reply to (a> above. 

COAL HANDUNG AND TRANSPORT 
PROJECT NEAR PARADIP, ORISSA 

585. SHRI GOPI NATH GAJAPATlU: 
Will the Minister of SURFACE TRANS-
PORT be pleased to state : 

(a) whether there is any proposal to set 
up coal handling and transport projt;ct 
ncar Paradip port in Orissa ; 

(b) if so, the total areas acquired or 
proposed to be acquired for the proposed 
project ; 

(c) the DUmber of people likely to be 
displaced as a result thereof ; and 

(d) the steps takenjProposed to be taken 
for their rehabilitation ? 

lHE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER) : (a) Yes, Sir. 

(b) to (d) The land was acquired long 
back. The encroachers were already exist-
ing at the time of tating possession of the 

IaDd by the Port Trnst. - About 1700 
faiallies are 1ik.ely to be displaced. Steps 
for their - rehabilitation have been taken 
with the joint efforts of the Port TraIt, 

'1fiIheries Department of GoverDlBCllt -of 
Orissa and State administration. .As;ueas 
have already been earmarked for rehabili-
tation purpose, the Port is not facing any 
problem on this account. -

SWISS TEAM'S VISIT TO PUNJAB 
586. SHRI MANORANJAN BHAKTA: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state : 

(a) whether a high-powered team from 
Switzerland has visited Punjab as reported 
in the 'Times of India' dated September 
15, 1993 ; and 

(b) if so, the reasons therefor and the 
reaction of the Government thereto? 

nlE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI R. L. BHATIA) : (a) A two-member 
team of the Swiss Ministry of Justice and 
Police visited India from 8-IS September, 
1993 in order to gather information rele-
vant to asylum seekers of Indian origin 
in Switzerland. 

(b) The objective of the visit was related 
to maintaining the status of India as a 
"safe country" on the basis of which the 
Swiss Government has been rejecting claims 
of asylum applicants from India to refugee 
status. The Swiss team held discussions 
with officials of the Ministry of Home 
Acairs and the Ministry of Home Acairs 
and also paid a field visit to Chandigarh 
and Amritsar. 
NEW CHANNELS OF DOORDARSHAN 

588. SHRI C. P. MUDALAGIRYAPPA : 
DR. RAMKRISHNA KUSMARlA: 
SHRIMATI BHAVNA 
CHIKHALIA : 

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state : 

(a) the details of new channels started 
by Doordarshan recently aDd the areas 



'.11;) .wbet1ier fbe GoVerDmeIit pl'OpOIe to 
~ the coveraae Of tbe newly' intro-
dUced cliannels incluc1ing metro Ch8llllCl ill 
more States withoUt diSh ·illttCllDa.: IDd . 

. .cq·if ., the detliiJa tlMlreof ? 
'lHE M1NIST.EJl. OF STATE OF THE 

Mu!osny OF INFOltMAnONS.AND 
BIlOADCASTING (SHlU Ie. P. SINGH 
DEO) : (a) The detaiIa are as LoDow. : , 

(i) Metro (Entertainment ChIIImeI): 
This Channel is available terres-
1rialIy at DeIbi, Bombay, -calcutta 
Madra'aui1 Luclnow. 

.. (ll) ~ Chaamd 

(iii) Business News and CurreDt· AJhirs 
Channel 

(iv) EDricbment Cliannel 

(v) Music Channel. 

These channels are available terrestria1lJ 
only in Delhi, at present. 

(b) IIIId (c)·Some .of the cities identified 
for extendina the terrestrial transmlssiOll 
of the metro channel are Bhopal, Cuttack, 
AhmecIlibad, Pama, Ryderabad, ThiriJ-
vananthapuram, Banplore :and Jaipur. 

PASSPOlLT oa.:ICES IN ..JCBR.ALA 

"S89. SHRI P. C. THOMAS . 
SHIU MlJ'LLAPPALLY 'RAM1\-
aJANDRAN': 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to ltate : 

. :~(II') -wether -passptJrt "QUices'in ~ 
have been computerised; 

(b) if so, the details of increase in effi-
ciency 'of funetloniDg of Cocbln, 'I'riyend-
,na and ·Calicut Pasaport offices including 
output develQpment aDd speed'of .issue of 
passJ:orts as a result thereof ; 

(c) .the nuiher of _passport IIPplicatioDS 
~"in. eacb of .th~ .pastport Qmces 
Iii' oh~ 'NoVein1ler' 15; 1m 
2559 LSSJ94-20 

,,(4)p. ....... ~ .OL."·~ :.:..... lii' "IIIiaDfIi' ilia",,; -'j .- 'trme - )... ~ tebD· for .. -IiiUo' 01 • PiiaPOrt 'by _ 
01 thoIe._..; . 

.(e) the steps takea/~ to 'be tatea 
by 'the 'GcMnuaeDt to expedi&e the ..... 
of passporc. ;. aDd . 

(f) whether the Government propoae to 
increase the"'lIInqtIi I/l. laa. ~ 
in !View df Ihe W8iI:Iaad. as OD iIfovember 
IS, 1993 ? 

1'HE MIMJS!.I'EIt -OF 'WAn IN DIE 
MDIISTRY iQF EXTERNAL ~F1iW8tS 
(SHRI R. L BHA.'A"A) : :No, :Sir.· 

,(b) Does DOt arise.. 

(c) The nulliber of fresh 9assporI appu.:. 
c:atioJu pendina in 1bae -pspart . >OIBIes 
• on :No¥eaber U. 11'93 ...... 1011owa : 

Cochin 
Kozhikode 

Trivandrum 

lo,fO 
- 'S4,t4!J 

13,754 

(d) Based on figures tor-Jan.:Setf( -1J3; 
tlie .. verate mDbber at. "]!UIJIDl'Is iiIIaed 
per month by.1Ilese o1Iiall in t~ ... 
appreximarelJ ·as fallcMl -: 

Cocbin 
Kozhikode 
TrivandrwD 

.--i. ~iIOO 

.~~,. 

-'1~~ 

The a,PProximate woe for iss\Ie of _p;psportS 
varies at cac:h oflice dependiDg on .illc went-
load, Id positioo etc. . All Of Nove.her 
IS, 1993 the approximate time beiDs takiD 
by thCse offices for the issue"of a P8ssPort 
Where the·app1icatien·w. IcompI~.iIi III 
-respecII ... as· iollowl .: 

CoebiD 
Kozhitode 
Kozhitode 

9"· 
13 weeD' 

. S ''MIIIIra 

.(e) QoelDlllellt ba¥e tateo 3. 'n.-·af 
1IIe&IUICI' to-expedite .the ,~ of. :.,..,.~ 
.wIJida.·inter alia iIlClucle _laIioa ,rjI. 
_~, ..streDlUa, inc:Iease in .tbe sqppJy" of 
~f)ciQi~m._ MiD "meenftve 'deme ~aIId 



.' Ie¥IeW 'CIl .,.remi' 8iId '~ to 
~ , plOclUctiVitt 'aDd' tecluc.' ck1a,.., . 

(f) Government assess the .talf strength 
required at the8e offices from time to time 
b8seci on the workload and deploy the 
reqUisite' staff as far' as poIIIIibJ.e. '. 

PRIME MINISTER'S VISIT TO IRAN 

590. SHRI K. PRADHANI : 
SHRI . ARVlND TULSIRAM 
KAMBLE: 

SHRl ANAND RA.TNA MAURYA: 
WiD the Minister of EXTERNAL AF-

FAIRS be ,.pleased to state: 

(a) whether the Pri1De Miilister of India 
vis!-ted Inul, in September, ]993 ; 

(b) if 110, the bilateral and multilateral 
issues ctisc:uIacd with Iranian Leaders and 
the outcome thereof; and 

. (c) the broad details of the bilateral 
~greementitreaty /communique signed and 
the ore.. identified for bilateral c:copera-
tioD in various fields ? 

DIE . MINISTER OF STATE IN ·THE 
MINISTR.Y OF EXTERNAL AFFAIRS 
(SHRI R.. L BHATIA) : (8) Yes, Sir. 

(b) PM and the Iranian leadership 
carried out an in der.th review (\f InJo-
Iran relations, and identified the priority 
areal" for further strengthening bilateral 
economic: cooperation. There was aD 
ex~ of views on the post Cold-War 
fDter:nallonal and regional SItuatIon, e~-pe­

c:ially in the Gulf, the Indian Ocean and 
Central Alia. 

PM's visit .bas . strengthened Indo-lraD 
bilateral relations. and bas contributed to 
the evolution of a closer understanding on 
iatematiODBl ad regional issues of mutual 
conc:em. 

(c:) A Joint q,mmunique was issued 
upon the CODclusion of PM's visit which 
sets ou. the perception of the two count-
ries OIl the ma)Ol' ia5ues in the post-Cold-
War internatioDlll and regional situation. 

Two Uotr. on Cooperation' in Science 
-and . Tec:~iY, ~nd mi' CoOpetatii:ln"'iD 

saJ&ciI 1'rIbIpoft ms: 1'iiasit" PadJrtfel, 
were aU lIiped durina PM', viiit.' "'''nil 
~OU on Cooperation in Science an!! Teo 
c:hology envisages increased, exc:hanges of 
scientific delegations and holdiDS of ac:ienti-
fie: workshops, symposia, etc:. 

The MOU on Cooperation in Surface 
Transport and Transit Fac:ihties enviWlgC'1 
joint development of road, rail and port 
infrastructure to facilities trade and econo-
mic cooperation of India and . Iran with 
the Central Asian . States. 

[Translation) 

STANDING COMMITTEE FOR STEEL 
INDUSTRY 

591. SHRI MAHESH KANODIA : 
Will the Minister of STEEL be pleased 
to state: 

(a) whethed any decision has been taken 
to constitute a standing committee for 
the steel industry ; 

(b) if 110, the objea of the committee ; 
and 

(c) the time by which the constitution 
of the committee is likely to be comple-
ted ? 

THE MINISTER OF STATE OF mE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV) : (a) Yes, Sir. 

(b) The objecive of the Committee i5 to 
review the· status. of the Steel Industry 
and recommend to Government various 
policy measures required to increase steel 
production in the medium and long-ten.J 
perspective; 

(c) The committee was constituted vide 
Govrnment orrer No. 10(20)192-SAIL 
dated 15th October, 1993. 
[English) 

NORmERN POWER GRID FAILURE 

592. SHRI BOLLA BULLI RAMAIAH : 
SHRI SURENDRA PAL PATHAK: 

Will .the Minister of l'OWhR be plr:a~d 
. to refer to the reply. siven to Starred 
-Question No. 183. on Auaust 9, .1993 and 

. .. . "';" 
!Jtate : 



~Ql • .. ;. ... 
• Ca). w~ .!h!. !X?~ttee .. ~ 

to loOt'Jato ~Jie cauSe Of the grid" diStur-
bailee' in the" Northern Region on" the 
night of 6th17tb June, 1993 hal siDce 
given its final report; 

" (b) if so, the main findings of the com-
Jni~tee ; and 

" (c) the action taken or pro,;osed to be 
t&ten by tbe Government to implement 
these findinss to check the recurrence of 
such diSturbances in future ? 

TIlE MINISTER OF ST A'rE IN THE 
MINISTRY OF POWER (SHRI P. V. 
RANGAYVA NAIDU) : (a) Yes, Sir. 

(b) and (c) The Committee hils conclu-
ded that the Bus fault at Singrauli 400 
KV Switchyard can be reasonably attri-
buted BI the cause of the disturbance. 
The Committee is, h{Jwl:"/er. of !h~ opiflion 
that there is no way in the medium term 
that the regional grid can be made fool-
proof. The Committee has however made 
various short, medium and long term 
recommendations such as modification to 
islanding scheme for Delhi; maintaining 
·grid "discipline, capacitor installation, 
strengthening of Transmission and DiStri-
bution System, instant speech communi-
cation facilities between various concerned 
authorities, regular use of 111ermovision 
camera etc. These recommendations have 

."been brought to the notice of concerned 
authorities for implementation. 

MEDIATION OFFER ON KASHMIR BY 
U.N. SECRETARY GENERAL 

593. SHRI SHRAVAN KUMAR 
PATEL: Will the Minister of EXTERNAL 
AFFAIRS be pleased to state : 

(a) whether the U.N. Secretary General 
has offered to mediate in re·ohril'g the 
Kashmir dispute betWef'n Jndil' :md P""I~­
tan; and 

(b) if" so. the details thereof and the 
".re~tion of the Government ther~to ? 

nlE MlNISTER OF STATE IN THE 
.~~Y~.f?~·~~AL, ~~.~IRS 

~ It..L BHATIA) :(a) II1d (b) The 
U.N.:~ Geneii1'ui tdi 'report Oil 
the wodt' of fhe Oraanlsitioa 'submitted in 
September 93 had" observed 'as ~foUDwa : 

... ; I have also expressed my readi 
ness, shc;luld the. tw()"" coun~ries 
request it to exert every possible 
effort to facilities the search for 
a lasting sOlution." The res:. 
ponse of the Government of India 
contained in thi: official ipokes-
inan's lltawnent reaffirmed . iIi 
"firm belief that such. negot;ations 

. should" be conducted. bilaterally 
in the letler 'Iind spirit of the 
Simla" Ageement and witbOiit 
external interferance." 

Choclate Processing by US Company" 

594. SHRI ,GURUDAS KAMAT : WiD 
the Minister of FOOl) PROCESSING IN· 
DUSTRIES be pleased to' state : 

(a) Whether a US based multinational 
company has been allowed to set up its 
chocolate manufacturing units in India; 
and 

(b) if so, the details thereof and tile 
terms and condition~ !I~ret-d upnn 'in tbis 
regard by the said 'company? 

THE MINISTER OF STATE OF THb 
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GooOO : (0) 
and (b) MIs. Mars Incorporated, USA, 
was granted ap,r«"ov:l! fur" setting up" a 
wholly owned subsidiary in Jndia for !be 
manufacture of "COCOa !:ased ·.:oof.:cti()nc:ry 
products excluding l'rodl~;:ts reserved fur 
small scale sector. Thele will J e 100 ~'I" 
cent foreign equity p.l:tlc.J:jltion amount-
ing to US dollar 10.00 million in the paid 
up capital of the Company. The af-pro\'al 
is subject to the following Condition.~ :-

(a) TIle outflow of foreign exc~ange 
on account of dividen.1 rdrment 

. will be balanced by export" carn-
ings; " . 

lb) There will be no repatriation of 
:. imy dividencls' for at 1eait S Jean 



. ' .. ' ~: .. ;.., -:-- ,-
10! .,.,.",..,..".."., 

1rc!m~_at~ 
and the, entire ~ wnl be 
reinvested in,Judia. 

"S .. saRI BAPU }JARI CHAURE : Will 
tile Minister, of EXTERNAL AFFAIRS 
be pleased to state.: 

(a) wht:the.r the Govemment h .. ~e raised 
the i5Su~ of intern~tioDal terrorism. especial-
h~ t,hl= State sponsored teaarism. at various 
;lIkrnational fora including. the lIN durinlt 
tI)e last two )'CItJ'S; 

(bl if sO, .the detms tbCreoi; forum-wise; 

\c) the response of the UN and the other 
'dmllar. COuiliilea'thueto; and 

; _ ~ (tI~ ihe future itrategy of the GoVern-
ment it! this regard ? 

~ .THE MINISTER. OF STA'f.E IN 'alE 
MINlS1:RY OF EXTERNAL. AEF.AIRS 
<SHlU R. _ L B}lATlA): (al to (d) Yes, 
Sir. India has been actively participating 
in the work of the UN on identification of 
-Mlya, and meaDS to- enhance international 
cooperation aDd on measures to eliminate 
international terrorism. Resolutions 'passed 
in this rellard condemned in unequivocal 
tcriDs: timorulil 'iii all' its' forms including 
-tile State spoasored or aide.1 or at-ettcd or 
'instigated tClTorism. These resolutions, have 
,!Jeed diaWD on the basi, of' wide support 
and'COIISeDSUI involVing all delegations in-
ducliug India. India has alilo successfully 
nIiaed the mae at the Non·aligned Con-

'foreDc:e Summit in 1992 and tbe Common-
'welllth Sumlnit in 1993. 

liinancial- position of NTPC 

596. SHRI R. JEEVARATHINAM: 
Will the Minister of POWER be pleased to 
state : 

(II)' whether the National Tdlermal Power 
Corpuration is facing resource' crunch at 
.p~~; .. 

, ~.(b~ if· .,.;'~,~.; ~" .~~ m1 the 
R8IODS therefor; aDd 

. (e). thff IlepI tabD· or pr6ped. ~:'!)e' 
~en by the G,overnment to male. NI'PC 
fimmdally s.clf-suJliclent l' , 

. 'mE MINISTER OF STATE IN nm 
MINISTRY OF POWER (SI:IRI. P. V. 
ltANGAYY A NAIDU) : (a) and (b) For 
new projects of the National Thermal 
Power ·Co1l)(lrAtion (NTPC) the fund uail-
ability is a constraint due tCl non~layment 
of dues by State Electricity. Boards (SEDs). 

(c) Funds are likely to be available for 
1993-94, capital· p{Qgl"amme by borrowJng 
ftom .' the markel-. The other steps takeD 
include recoveries through central appro-
priation, persuation of State Governments 
aDd SEBs for prompt payments and IegU-
Jation/diversion of- power supplies from 
«ntral projects in rapect Qf· defaulting 
SEBs; 

Extradition of AmanuUah Khan 

591. SHRI MOHAN RAWALE: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state: 

. (a) the efforts made by the Government 
,regarding extradition of Amanullah Khan 
from Belaium; aDd 

. (b) tbe progress· made in the matter so 
far 1 

THE. MINISTER OF STATE IN nIE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI R. L. BHATIA) : (a) A formal re-
quest for extradition of Amanullah Khan 
from Belgium has been made to the Gov-
ernment of Belgium on 29th October, 1993. 

(b) The matter is to be considered fur-
ther by the competent Belgium Court of 
Appeal. 

RED LINE BUSES 

598. SHRI RAJNAnI SONKAR 
SHASTRI: Will the Minister of SURFACE 
TRANSPORT. be pleaacd .to refer to the 
reply given to USQ ~3() dated 16-8-93 
and the news item captionCci STA Dances 

:: 10',: Redline's '" 1unt I!p~ft:r : ia : tbe 
·.IDdi~ EXpreil dated,· 6-9-93 . fIJld . Stale.. : 

(a) whether in the Brochure' of the 



Scheme' td-~ !UiJb'-srk' bses i. 
,O.;lhi., it has .been,. atated. that, the.- routes 
-lie. o;h~Vak4 It die 

'teCjuest' of'~ b~ O,RC..lItOI'';; 

(b) if so, the reasons ·for chaaginl the 
,!:'lutes Df 974 :Rcdline buses at the. requell 
,of the operators; 

(c) 'the facts ot'tbe newsitem; 

(d) w.heber, thorc' :. any proposal to 
,enquire iDto tlla matt.' .and if 10; the 
deta!ls theleOf; and 

(el thc number of' persons who own 
more than one route undolr the scheme 
witb . details thereof 1. ' 

THE MINISTER OF STATE OF THE 
)llNISTRY OF SU.RFAcE TRANSPORT 
(SHRI JAGDISH TYTLER> (a> 

, The. Brochure provided, that the- routes 
wuuld be subject to change by STAin 
accordance ",ith the requirements of com-
muters, traffic conditions and the other 
factorll considered relevant. 

(b) Certa'n routes were not viable, 
Representations were received in the 
Min's'ry of Surface Transport and also in 
ST A that routes should be cbanged. 
Therefore, it was d~ed tbat pending 
receipt of report of RItES, the allotted 
routes may be snitably modified on a 

, temporary basis and thus tbe routes were 
extended~diverted ke~pin~ in vi:w t~e 
request of the operators and the interests 
of tbe commuters. 

(c) The Transport Department of Delhi 
have informed tbat tbe Press Report is 
not bas(.d cn facts as the routes had not 
been altered on monetary consideration, 
and that tbe .. ** ** 
altered routes arc being patronised by the 
cummuters, Furtber, tbe number of buses 
did not increase from 600 to 1100 in 
West Delbi but only increase from 600 
to 800 by way of extens'on of routes, 
Since June, 93 no route bu been ex-
tended; 

,', .- 'an nOes· not"'iuiie-'jn ~iC\V al rer!~ t('l 
(I:;) abcwo. ' . 

le." .'Q.' If!!t ,1Cfteala. OIV _ .J:IIIIiriIit 
bas been granted' to one iDdividuaJ IIDCI 
therefore. the qlles.:':\:J of Qne , (;t'TSOn 
liaving mOl'1f th,an oDe route- dati' Il(Jt" &rile. 

TO BE ANSWF.Rl?D QN THE 61 H 
nECEMIJE '{. 1993 

ROAD TO V AISHNODEVI, SHRINE 

599. SHRI PARASRAM, BHARI)WAJ: 
w:n ,tbo Mia'lIlar, Iilf ~. TL\NS-
PORT be pleased to atatw : 

(a) wheber Mata Valsb,nodcvi SbttQe 
Beard headed by' the Governor of. Jammu 
" Kasbm'r, bad decided to construct a 
motorable- read 10 the Cave- SJn:ine for the 
benefit of Pilgrims from the bose came. ill 
Kat'rIl;' 

(b) if 50" the deWls thereof; 

(.c) whether the Government hlWC re-
ce.'vcd any representatiOIll in tbis regard 

,from the. public; and 

( d) if so, the details thereof and the 
reaction. of the G.,~'c:nIllCnt thereto. "! 

THE MINISTI-;R OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH. TYTl.ERl '. (a) 
to (b 1 The road. ill question does not 
come witbin tbe purview of the Central 
Government. It is. howe'cr, reported rhat 
the Mata Vaisbnodevi ShriDe Board" 
financing construction of motoral?le road, to 
fatr weatber standards from Katra to 
Bhavan v'a Tarakot hill at an estimated 
cost of Rs, 2.00 crores. 

(c) end (d) No reference. bas been re-
ceived in the iecent past. 

TRIPARTITE TALKS ON' GANGA 
WATER SHARING 

600, SHRI SANT KUMAR MAN-
DAL : Will tbe Min'ster of E.XTE.RNAL 
AFFAIRS be pleased to stale ~ 

(iI) : whether Ba'ng'.1do!sli"· is ~eekinl! til 
: 'i n\oO!ve Neplif c;n' 'disc:aiiionS' or' Rim 

:. wi leis IssUei' anet' alsO' iii stlilg' on' tripait'te 
tnJti'iiD ~tliis ~r .. ar.'· tiiII",' " ', .• " .' 
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.. .1]))., It _lOt _the "~~ .~. ald. file 
~t~ of ,the qove~ t~ ? 

-:-TJ:!E MlNISTER OF STATE IN' THE 
~i'INISTRY OF EXTEilNAl.. -AFFAIRS 
(SHRI R. L. BHATIA) " (a> 
and (b) Yes, Sir., Bangladesh since 1978, 
has been I=roposing '0 trilateralise l'fte 

~:rivet 'water's iSsUe"y su~g~;tJng "ton~trl1(:­
tion of storage dams in Nepal. Nepal has 

: not 'shown knY Incl'natin to involve 'them-
·.etves in auch talb. GoVCl1lJDCnt is com-

n'tted to arrw'ng at an equitable, 10ng-
te.nn_ and ,comprehensive arrangement on 

'water maring with ' Bangladesh through 
'bilateral discu~ions. ' 

RELAtiONS WITH ISRAEL 

601, DR. RAMESH CHANDRA 
TOMAR : WiIJ the Minister of EXTER-
NAL AFFAIRS be pleasi:cl to state : 

(a> the steps takenlproPosed to be 
taken by the Government to promote 
economic and culturaI rtbit'ons with 
Israel; and 

'(b) the number of offic'ai level talks 
_ "~id with t~at country in this regard after 
, lite e~tablis~ent ~f diplomatic relations? 

THE MJNISTER OF STATE IN THE 
, MINISTRY, OJ: EXTER1''<lAL AFFAIRS 

(SHRI R. L. BHA fH I: 
<al A C;u1turaI AgrC!mIent and an 

MOP for e..~oD)k COl)l"e=ati~n_ bet\\oeen 
_ India an4 Israel ,"'ere ~ignt;:d during the 
~ vis'! of the Islaeli foreign Minister to 
'India, Subsequently, in, pursuance of the 

Cultural Agreement, a Cultural Exchange 
,Programme ,for the ~ear'J ,1994-96 W:lS 

signed in September 1993. "Drafts of a 
Trade Agreement and a Double Taxation 

i Avoidancc' Agreement' have becll C';-

changed. which will be finalised in due 
corse. 

{b) About 20 talks at official level 
(includ'ng ministeriaI> have been held-so 
far in Israel and India s;nce the establ'sh-
men! (If, djplomatic' relations .with, Israel 

. in"J!lmmary. 1292, co~rjng the fields of 
; 3iria!Ii~re,,' ~liiisin., . 8C~', ,and ',,~o­

logy civil avial.,. ~ ,aDd :~. ' 

,NATIONAL ,~c;1~AYS, 

6o;~ ':p~;, M~~,~J'<lJ)_. TQ)f~: 
Will afe"Ministet"ot''SOkFACS 'l'ltANs-
PORT be pleased 'to itate':' " ' 

(iI) the nUmber of p~osBts, sent to 
the- Government of Uttar' j>rade'Sh for 
widening of the old NationaI H'ghway. 
in the State duriDg, the last, three . years; 
and " - " 

(b) the action taken by 'the Union 
Government on these proposals aning each 
or the last three years ? - ' 

TI:IE MINJSTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSpORT 
CSHRI JAGDISH' - TYTLER) <a> 
During the last tmee years, 'the U.P. 
Stale PWD submitted nine proposals 
amounting to Rs. 107.88 ,crorcs for 
Widen ng of National Highways. 

(b) Three proposaIs amounting to 
Rs~ 104.21 Ci-ores &ave been 'sanctioned. 
Five proposals have heen returned un-

_, sanctioned to U.P. Siate pWI) and o~e 
rroposaI is unde: f't'!.'l1im'tion, 

,FROHIBITION BY SRI LANKA IN 
TERRITORIAL WATERS 

603. SHRI S. it Sm~r'.L 
SHRI BOl.L,\ BVJ.Ll RAMA-
IAH: 
SHRI B, DEVARAJAN -: 

SHRI RAlNATH SONKAR 
SHASTRI : 
SHRI N. DENNIS: 

SHRI C, K. KUPPUSWAMY 
Will :-be, Minister of EXTERNAL AF-
FAIRS be pleased to state: 

, ' (a> whether th" C1l'~'ernmcnt (,( Sri 
Lanka have recently promulgated any 
,ordmanee regard:,ng pro:l;~,l'on of ase 
'boals in terr'torial waters from Mannar 
10' Trincomalee; 

(b) if so,. the '~e!.i:l~ thereof; 

'(c) whe'lier the Goveriunent have taken 
up Ihis mlllter with that country;:, . 

,(d) if &1,', ,~, ~lPOn. Of that qJUDtry 
Iheretc;-" ,," ,~:. :>'"' (; 1 



1:,~'::~,~1l1IIIII1fr:-,~ ot: .... 
by Sri Lankan N.:vv 011 Indiun 1i5be~~ 
aDd number of them kJ'Uecl :n eacb such 
incident durin, the last one year; aDd 

. '(1) the action taken· by the Government 
on eacil of these incidents. and to prevem 
tbeiI recurreJ;l(:e in future ? 

, THR 'MINISTER OF STATE IN THE 
MINISTR.Y OF EXTERNAL AFFAIR.S 
tSHlU It. L BHATIA)' (a> 
to (d) 0& 1-9-1993 the Government of 
.Sri bnb promulgated .a security ord'-
nanc.e. dec~aring a proh'bited zone in Sri 
'Lankan territorial waters from'Mannar 
on' the Wen' Coast to Trincomalee on the 
East Coast, The Government of Sri Lailta 
c tcd sect-rity reasons for this measure, 
,Thc Govc-rnment of India expressed its 
_ concern at th's regulation, pointing out to 
Sri Limka Government that this regulation 
intedered with the right of inDocent pas-
sage cf- Ind-an vessels and went against 
traditl('llal righb of fishermen for access to 
the 'siand of Kachchativ, which arc 
gu!lrantee under the Mnritime al1reemr.:nts 
of" 1914 and 1976 between India and 
Sri bnka, 

On 17-9-1993, Sri Lanka Governmcnt 
5ulKrbcded thc abvc ord-nance by fresh 
measures which recognise the traditional 
rights of. Iud-an fishermcn for access to 
Kachchativ. How..:vc", th! fre$h m";'~~rts 
havc also not DIet o'lr concen,s .. r,d 

_ thereforc, this matter has again been 
,taken up by the Government with the 
Governmtnt of Sri Lanka. Thc subject 
is pnH'ntly urider d'scussion betwccn thc 
two Governments, 

. (e) and (f) DUring thc last onc 'year, 
a 10'al cf eleven ,'incidents of reported 
firing by Sri LaiL;:\ Navy .1n Imh"n fisher-
men have come to the Government's 
-notice, Ei.cb ot these incidents was strongly 
taken up by the Govcrnment with -the 
Governmtot of Sri Lanka. The Govern-
ment of Sr; Lanka have confirmed firing 
by Sri Lankan Navy in only onc of these 
inc:drr.ts, whicl: took place on the u' ght 
of September 1-2, 1993 and in which 
twp Indian fishermen died. According to 

- Sri Lankan -'autbor:tiesi 'thii :ucidcnt was 
Il' Oa": -Of.-:-iDiifilk~ ':identity, • This iSsue 

"'.'-,:'c1i1CVisfd at FmiIiii'-~'~ 
t:llks betw~!" 'the :tWo Go'teridDciita -held 
In Delh' on 1.5-10-1993; both sida agreed 
on the Dc:'ed fot;' . effective measures to 
:prev(.nt' iui..b -incidcnti in futme. 

(Translation) 

VOICE MAIL. SERVICE. 
604. SliR1_ MlJESH .KANODIA : 

SHRIMA TI KlUSHNENDltA 
KAUR (DEEPA) : ,. . 

W.ill .be: .,Ministcr of COMMUNIQATIONS 
-bc pieaSCd to state : 

(a) whether 'Voice Mail Serv'ce' has 
-b.-:en. -lau:Jciled;. 

(0) if so, when and the extent to 
When it has beci.;n-;: successful; 

IC) ihe totlll number of persons bene-
fi:ted ;.t present; 

(d) whether thc Govcrnment have pre-
pared any scheme for its pubrcity; and 

(e) if ~~, the details -thereof ? 

THE MINISTER OF STATE OF THE 
MINJ'SlRY OF COMMUNICATIONS 
(SI-IRI SUKH RAM) : .(a) to (c) Voice 

'Maif -Seri'lce -ha~ beeIl launchcid in Delhi 
& Bombay -w,c,t. l,;th Aug~:tt. 199:! So 
far 30S customers . in -Delhi and 3-SS in 
B:-mbl'Y have ,taken the service, The Ser-
vee is being provided successfully. Pro-
posals ha\e als:. been invited from Indian 
Reg's:ered Companies to provide this ser-
,ice 0Jl franclrisc basis. _ 

(d) and (e) Adequate publicity is 
being made by way of press advertise-
ments and thrcugh wbitions. 

( EIIClish ) , 

VII PLAN OUTLAY FOR ROAD 
TRANSPORT 

60S, SHR.I SOMJIBHAI DAMOR' 
Will the Minister of SURFACE TRANS-
PORf be pica sed to state : 

(a)'tiu: uutlaY Of Wth -Plan -fOr the 
expltnslcll and - convers'on of NatiOnal 



~",!". ~,~.20 :.\l1IUf 'bID 
:work,~ -P'!uaiIQ Commfeejnq; :=.. -

... 4 : 

(ti) under the total Kilometers wbiGh 
have been converted into Nat'onal Hiab-
way during VlItb Plan; 

(c) whether t'he amoUDt allocated in 
the Wth Pia lor -the projects has 'been 
'IIPl'nt; -nd. 

ldl 'il -SOy the -dc!tails thereof and if 
nOl, the leasons therefor ., 

THE MINIS rER OF STIlTE 'OF THE 
MINISTRY OF SURFACE TRANSPORT 
-(SHlU JAODISH TYnER) (a) 
An amount of Rs. 1494.11 crore was 
;anetted lor tte expansion and improve· 
C1eot of Nafooal Highways duriog the 
7th Five Year Plan. 

(b) A length of 1902 kID was added to 
the National Highway network during the 
afcresa'd l'eriod. 

te) and (d) An expenditure of 
lb. 1481.68 crore was incurred for various 
projects -on Natlonlil Highways whiCh is 
..:loae to the -allotments mtde dur'ng the 
WIth ·Plan. 

Statememt on Kashmir by ·U.S. 

606. DR. D. VENKATES"WARA RAO: 
Win the Minister of EXTERNAL AF· 
FAIRS be pleased to state : 

(a) wbether US Ambassador to Pat 
baa charged Pak of usillfJlg terriorists 
operating' iD ~r; 

..(11) .if 40 •. !he salient -features 4)f tbe 
-i,,;em~~i ~f' i~ .US Amballador; .. 

':~ ... -1MiIaia« _ ";0dW"'&l~ 
ftreJ'eiti ., 

THE MlNISTEll 9F STATE IN THE 
MINlSTB,Y OF .BX"IERNAL -AFFAIRS 
(SHRI R. L BRATM) (a, 
and (b) Government are aware of m:ent 
news tl:lports to .the .Beet that tbe W 
Ambassador to Pakistan haa cbar&Ied 
P.dmt81l with ·assisting terror:sts .opmatiJlg 
in . KlIIbmir. The US Amballador'to 
Pakistan reportedly made these atatements 
in late OClober, -1993 while address'JIg 
i.be . English Speakin, UDion 1)f PUiatan. 

tc) Despite recent 'statements, tbe faa 
is thitt on 14tb July, 1993 the US Secretary 
of State, after a full review of tbe facts 
Clnd of 'he law, determined that the ava;l-
able informal' OJ: did not warraJlt a fill· 
ding. -for now, tbat Pakistan had repea-
tedly provided support for acts of inter-
national ten·oi-ism. 

Power Projects 

60i. DR. D. VENKATESWAllA 
RAO : Will tbe Min i;tcr of POWER. be 
ple~d to state .: 

(a) ,be 'number of major pawa' pbma. 
alOlUlWith tbeir power generation capacit)' 
propsed to be eJ:tablished by the beginning 
of next tioaotilil year; 

(b) the total estimated amount involved 
in ,bc~e projects, and 

(e) the states where these projects are 
to be set up , 

THE MINISTER OF STATE IN THE 
MINISTRY OF POW.Ell (SHRl P. V. 
RANGAYY A NAlDO) : <a> to <c) The 
details of the power projects that are pro-
_aaamed . for c:OJDIIiiSSiQUiD,. duOD' 19613-
.9,4';aR -giv~ ~ ·.the St. .... ~. 
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Stat~ment 

Generatinn! Capacity Addition ProIramme for the Year 1993-94 

S1. Name of the Project and 
No .. Unit No. 

NORTHERN REGION 
1. PAMPORE GT-! 
2. PAMPORE GR-2 
3. SALAL ST. 11-2 
4. SALALST. II~3 
5. CHAMERA ST. 1-1 
6. CHAMERAST.I-2 
7. CHAMERA ST. 1-3 
8. DADRIST.-l 
9. DADRI ST.-2 

10. TANDA-4 
II. ANPARA 'B'-4 

HYDRO 
THERMAL 
NUCLEAR 

Total 

WESTERN REGION 
12. UTRAN ST. 1 
13. SIRSINGHPUR-2 
14. URAN WH-l 
15. URAN WH-2 
16. TROMBAY CCGT CT-I 
17, KAKRAPAR-~ 

HYDEO 
THERMAL 
NUCLEAR 

Total 

SOUTHERN REGION 
18. PENNA AHOBILAM-l 
19. PENNA AHOBILAM-2 
20. UPPER SILERU ST. Ii-l 
21. UPPER SILERU ST.1l-2 
22. RAYALSEEMA-l 
23. YELAHANKADOSET-I 

-2SS9J[SSj94---21 

H/ 
T/ 
NJ 

T 
T 
H 

H 
H 
H 
H 
T 
T 
T 

State/Orgn. Capacity 
(MW) 

J&K 
J&K 
J&K/NHPC 
J&K/NHPC 
J&K/NHPC 
HP/NHPC 
HP/NHPC 
UP/NTPC 
UP/NTPC 
UP 

25 
25 }. 

115 
lIS I 
]80 1 
]80 ~ 
]80 J 
146.S"l 
146.5f 
110 

Latest 
Estimated 
Cost . 
(Rs . 

. Crores)·· 

]42.00 

308.95 

2,400.00 

979.20 
475.91 

T UP 500 3,825 .00 
Central State Pvt. Total 

770 770 
293 660 953 

T 
T 
T 
T 
T 
N 

1063 

Central 

220 

220 

H' 
H. 
H 
H 
T 
T 

660 

GUJ/GES 
MP 
MAH. 
MAH. 
MAH./pvt. 
GUJ/NPC 

45 
210 
]20\ 
]20f 
100 
220 

State Pvt. Total 

49S 

495 

AP 
AP 
AP 
AP 

100 

]00 

·S9S 
220 

815 

10) 
10· 

:} 
AP 2]0 

1723 

KARNATAKA 21.32 

227.04 

845.00 
5]0.00 
745.00 

]8.60 

54.30 

1,273.00 
282.98 
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SI. Name of the Project and HI State/Orsn· Capacity Latest 
Ne. UDitNo. TI (MW) Estimated 

Nt Cost 
(Rs. in 
Crorcs) 

24. YELAHANKA DG. SET-2 T KARNATAKA 21.32 

25. YELAHANKA DG. SET-3 T KARNATAKA 2].32 

26. YELAHANKA DG SET-4 T KARNATAKA 21.32 

27. YELHANKA DG SET-5 H KARNATAKA 21.32 

28. MALLAPUR.-l H KARNATAKA 4.5 20.40 
29. MALLAPUR-2 H KARNAAKA 4.5 

30. KALLADA-l H KERALA 7.5 14.37 

31. KALLADA-2 H KERALA 7.5 

32. NEYVELI-7 T TN/NLO 210 941.59 
Central State Pvt. Total 

HYDRO 164.0 ]64.00 
THERMAL 210 316.6 526.6 
NUCLEAR 

--- --- ---
Total 210 480.6 690.6 --- ---

EASTERN REGION 

33. KAHALGAON-2 T BIHAR/NTPC 210 1855.19 

34. TENUGHAT-l T BIHAR 2100 835.00 

35. EASTERN GANDAK-] H BIHAR 5 52.56 

36. EASTERN GANDAK-2 H BIHAR 5 

37. EASTERN GANDAK-3 H BIHAR 5 

38. SONE WESTERN CANAL-3 H BIHAR 1.65 32.86 

39. FARAKKA-5 T WB/NTPC SOO 603.65 

40. KOLAGHAT-4 T WB 210 0.00 

41. UPPER RONGNICHU-3 H SIKKIM 2 0.32 

42. UPPER RONGNlCHU-4 H SIKKIM 2 

Central State Pvt. Total 

HYDRO 20.65 20.65 
THERMAL 710 320.0 1130.0 
NUCLEAR --- --- --- --.-

Total 710 440.65 1150.65 
- --------- ... ------ -"'- .. 
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81. Nlme of the Proj eet and 
NC'. Unit No. 

HI 
T/ 
N/ 

NORTHERN-EASTERN REGION 

43. LAKWA GT-5 T 
44. LAKWA GT-6 T 
45. LAKWA GT-7 T 

Central 
HYDRO 
THERMAL 
NUCLEAR 

State/Orgn. 

ASSAM 
ASSAM 
ASSAM 

State 

60 

Capacity 
(MW) 

20 
20 

20 
Pvt. Total 

60 

Latc:st 
Estimated 

CoHt 
(Rs. in 
Crores) 

98.30 

--------------------
Tetal 60 60 ._---

ALL INDIA 
Central State Pvt. Total 

HYDRO 770 184.65 954.65 
THERMAL 1213 1951.6 100 3264.6 
NUCLEAR 220 220.0 

Total 2203 2136.25 100 4439.25 ----_.-----------------------------_._----_._--------
NEWSPRINT IMPORT POLICY 

bOS. DR. D. VENKATESWA~ 
kAU : Will the Minister of INFOR-
MATION AND BROADCASTING be 
pleused to stilte : 

(a) v.-hether the Indian Newspaper 
S::c:ety has urged the Government to fur-
ther Iibralise th~ newsprint import policy ; 

(_b) if so. whether the Government hal 
cxam:ned the request made by Indian 
N.:wspaper Society Chief in this regard; 
lind 

(c) if 1.0, th' action Gonroment pro· 
pose to take in this regard ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
DROADCASlING (SHRI K. P. SINGH 
DEO) : (u) to (c) The Indian News-
paper Suciety (INS) has been demandina 
further I beralisation of tbe Newsprint 

Import Policy. Consistent with its policy 
of safeguarding the freedom of Prell .. 
also the growth -of the indigenous news-
print industry, the Government baa al-
ready begun its libcralillCd newsprint im-
port policy since April 1. 1992. 

PAYMFNT OF DUES BY NTPC 

609. SHRI PRAKASH V. PATIL 

SHRI R. SURENDER REDDY : 

Will the Minister of POWER be pleased 
to sta:e : 

( a) wheth~r the National Thermal Power 
Corporation owes any amount to the Gas 
Au:hority of India Limited (GAIL) and 
Coal India Limited (CIL) for supply of 
::as and ::011 respectively; 

(b) if 50, the total amount involved 
therein; 
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(c) whether due to Don-payment of dUeL 

GAIL bas stcippee supply of gas to NTPC 
power gtoneral;nr plants ;ri Rajastban and 
Uttar Pradesh ; 

(d) it 50. tbe particulars of these 
plants and the quantity of power supply 
affected thereby in Northern Grid; 

(e) whether the non-payment of dues 
by NTPC hL;~ been primarily responsible 
for the unprecedented power crisis :n 
DeIh Ilnd lldjoining areas; 

(f) whether his Ministry has ordered' 
any inquiry in the matter and fixed res-
pons'bility on the defaulting officers; 

(g) if 50, the details thereof ; and 

(h) the steps taken by the Govern-
ment to clear the dues of GAIL and ClL ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF POWER (SHRI P. V. 
RANGAYYA NAIDU) ~ (a) and (b) 
Yes Sir. The National Thermal Power 
Corporation (NTPC) owes Rs. 81.02 
~rores to M!s. Gas Authority of India 
Lim:ted (GAIL) and Rs. 78.72 crores to 
Coal India Limited (CIL) as on 
29·H-1993. 

, ._ Cc) 'and' '(d} Yes, Sir. GAlL stopped 
supplies to NT'PC's gas power -projects 
(GPP) at Dadri OPt> in Uttar 'Pradesh. 
Also bas supply for Auraiya GPP in Uttar 
Pradesh and Anta GPP in Rajasthan was 
restricted. As a result, there was a loss in 
generation i.t these plants in the Northern 
Region for 244.87 MU. 

,(e) No, Sir. The overall generation by 
NTPC was as per the target inspite of u-
duction in gas supply. 

,(f) to (h) Tht: NTPC's arrears with 
Mis. GAIL &: ClL have arisen inBiniy be-
cause of non-payment of NTPC dues by 
the SElk De~pite this, the 'NTPC has 
taken steps 10 reduce outstanding of Mis. 
GAIL &: CIL ;n a phased manner. In the 
above background, no individual can .. be 
held re~pon~ible. 

ROAD ACCIDENTS, DELHI 

610. SHRI JEEWAN SHARMA: 
Will the Minister of SURFACE TRANS-
PORT be pleased to state : 

(a) whether attention of the Gover,,""-
ment has been drawn to the various news 
items relating to road accidents, Red line 
buses etc., appearing in ''The Indian Ex-
press" dated September, 1993 i 

(b) if so, the facts thereof; and 

(c) the steps proposed to be taken in 
this regard ? 

THE MINISTER OF STATE OF THE 
MiNISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER) <a) 
Yes, Sir 

(b) The Red Line services were started 
in Delhi in September, 1992. The number 
of such 1'U~c.'s as on today is 2350. 101 
persons have been killed in S68 ac:cideats 
caused by Red Line buses due to rash and 
negligent driving upto 30th October, 1993. 

(c) The steps taken by State Transport 
Authority, Delhi as well as Delhi Police 
l(, check !lie -accidents caused by Red 
Line bus~s are given in the Statement 
below. 

STATEMENT 

.~Ieps l<1ken. /0 reduce accidents in Delhi. 

The following steps have been taken by 
ST A, Delhi and Delhi Police to reduce 
Ihe a( eidents. 

I. Refresher Oouruses for tbe drivers of 
the public service buses were started in 
November, 1992, The drivers of tbe buses 
were subjected to proficiency test. 1080 
dr vel S have been given refresher coursesl 
pa-,s~d r.rolk,iency test at Govt. Motor 
Driv:lIl! Trilininl! School of Transport 
D.!paltment till August, 1993. 
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2. The Transport Department, Delhi 
has' set 'up a complaint cell and 82 permits 
of.' :Red :Line bURS .. were '. suspencledlcan-
celled between the period April, 1993 to 
November. 1993 wh'ch were involved in 
wud IlcC:dl'nts. In addition, 17 permits of 
Red Line busts were suspended!cancelled 
on account of complaints for not fonow-
ing the time schedule and route violation 
indudiJ]g misbehaviour. In addition to 
disciplne thb drivers, Delhi Traffic Police 
pro~ecu(::d 65972 Red Line bus drivers 
for vnr:O!IS offences from 1-1-1993 to 
30-10-19~3. 22,000 prosecutions were 
made by the Transport Department upto 
AUllust, 1993 against Red line buses. 
2982 cases of over-speeding of Red Line 
buses were impounded during 1-10-92 to 
31-8-1993. 

3. Measures have also been taken by 
Transport Department to ensure strict com-
pliance of provisions of Motor Vehicle 
Act· with regard to issue of dr:ving licen-
ces as well as fitness of the vehicles. 

The Delhi Police have also taken follow-
ing steps to check the accidents. 

(i) Strict and rigid enforcement of 
traffic rules and regulations. 

(ii) Organ' sing special drives against 
rash and negligent driving, driv-
10g with:;ut licence. drunkan dri-
ving and red light jump:ng etc. 

(Hi) Regular prosecution of violaton 
by issue of notice. 

(iv) Introduction of traffic signals! 
Blinkers in accident prone area. 

(v) Deployment of more traffic poli-
cemen in accident Drone area. 

(vi) Special mobile checking on 
Natic.nal Highways. 

(vii) Presecution through most modern 
equipment i.e. Alcometer and 
Radar Gun. 

(Tranalationl 

SHRI DAU DAYAL JOSHI (KOTA) 

Mr. Speaker. Sir. the issue of train 
accidents is a very serious one and tbe 

House . should be immediately 'infotrmed 
abollt the maael. 

[English} 

SHRI BAS,UDEB ACHARIA (BAN-
KllRA) : Wherl' is the Railway Minis-
ter ? [1"te,.,,,pti0IlS)' 

[Translation} 

MR. ~PF.AKER : The questions you 
want to raise are very important ODI:II 
and time w'lI be given for discussing 
them. But the h:m. Members shoUld 
speak one by one. If all the members 
speaking at th" same moment, bow the 
house will function. You m'ght have 
forgotten that WI' had de.:ided that tbis 
activity will run for 15-20 minutes and 
after that the rest of the business will 
be ccnduc!ed. 

SHRI RAM VILAS PASWAN (RO-
SERA) : Hal1-an-Hour. 

MR. ~PEAKER : The issues, which 
are left today, clln he taken up tomorrow. 
So, keep this things in mind and CO-ODC-
rate with me. Thp. cyclone issue is very 
important, O:her issues w 11 be taken UD 
there after. 

[En,~lislz} 

SHRI P. G. NARAYANA (GOBICHE-
TTIPALAYAM) : Mr. Speaker, Sir, due 
to cyclon!c s'urms and floods, severe da-
mage has been caused to the property and 
lives of people in Tamil Nadu. Tho;: 
people of Tamil Nadu have been severel, 
affected twice in the past 20 days by the 
cyclone. Y<.~telda}' and day before yes-
terday, the cyclone claimed more than 30 
1 ves. The cyclone hit NagapattinaJll and 
Thaniavur d;stlU;IS and devastated infras-
tmclure. uprooled thousands of trees. 
Standing paddy cr.:lps have been damalled 
Ie a j:reat exrp.nt. Thousands of people 
have been rendered homeless. Nearly 
30,000 huts were completely wiped out. 

The telecommunicatioo and power sys-
fems !lave been totally affected not only 
ill the coastal dirlricls but als:> in Uallalar 
and RameSl:may Padayachier district,. 
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Nagapattinam district is not accessible at 
all because of !. large number of breaches 
in the link ro~ds and also road-blocks 
created bv tile uprooted trees. Traffic 
was worst hit in the entire Nagapattinam 
d'strlct. 

Our Chief Minister of Tamil Nadu it 
Visiting the flood-affected areas today to 
have an on-the-spot study of the s'tua-
tion. The Chief Minister has already 
sanctioned .ks. ] 0,000 to the next-of-kin 
of the deceased. Relief operations are :n 
full swing. Ten days back, in Nilgiri dis-
trict due to Iltudslide near Coonoor, more 
than ·70 people have been buried alive. 
Several huts were wiped out. Traffic was 
completely cut off. In Madurai district, 
we have lost more than 2S people. Severe 
damage has been caused to standing crops, 
roads and bridges. So. altogether we 
need more than Rs. SOO crore for giving 
relief to the affected people. A Central 
team must be seil! immediately to Tamil 
Nadu to assess the situation and the 
damage caused clue to this. I urge-upon 
the Central Guvnnment to give financial 
assistance to help the relief operation im-
mediately. 

MR. ~PF.A)\'ER: Well. I think, this 
will take r.ome t.me for discussion. I am 
going to allow it. [Interruptions]. 

MR. SI'EAK.bR : Please take your 
seat 

12.04 Hrs. 

INTRODUCTION OF MINISTER. 
[En~lish]. 

MR. SPEAKER With your permis-
sion. I will U!ow the Prime Minister to 
introduce the 1'1.''''' Minister. 

THE PRIME MINISTER (SHRI P. V. 
NARASIMHA RAO) : Sir, I have the 
honour to introduce. rather re·introduce. 
my Commerce Minister, Mr. Pranab 
Mukherjee. 

THE PRIME MINISTER (SHRI P. V. 
NARASIMHA kAO) : Sir, on the point 
raised by my friend, I have just reques-
ted Balramji to pay a visit immediately. 
It is not good, wbile the thing is on, for 

the people to ~o from outside because 
that dislocates the arrangements belq done 
there. The han. Member has said that 
the Chief Minister is also visiting, tomor-
RIW she will visit, Sir, aDd later ou, 
after " few d&}·~. 1 myself could visit. 

[interruptionSJ' 

SHRI SOBHANADREESWARA RAO 
VADDE (VUAYAWADA) Sir, in 
Andhra Pradesh. paddy crop have been 
damaged. [interruptionSJ' 

THE MINISTER OF AGRICULTURE 
(SHRI BALR:\M JAKHAR): Sir, I 
have taken steps. I have asked the Re-
lief Comm;ssioJ:er of my team to be 
aiready on the move. They will get the 
information and they will give a report. 
I myself will be going and we shall coor-
dinate all these things. 

Secondly, regarding the situation in 
Latur where the earthquake had takeD 
place. I would Ek~ to make a stateaDent 
tomorrow so that we can have a full dis-
cussion 00 that also. [inrerrupti0"S)' 

MR. SPEAKER: This is an interim 
statement. We ',vill take it up later. 
[Interruptions] • 

SHRI RAM NAIK (BOMBAY NOR-
TH) Sir, we have had three bomb 
blasts. YesterC:a)', wben the Rajdhani ex-
press was coming from Bombay to Delhi 
there was a bomb blast in that train. 
Again, from Howarh to Delbi. there was 
ano:her bomb blast. There was fire in 
tbe third train. These are serious things. 
In the last one year there bave been 12 
bomb blasts in Bombay suburban trains 
and now. th's is going 00. I feel tbat 
the railway security's not being looked 
after properly. So. I demand that there 
must a statement from tbe Railway Mimi' 
ter about all these instances which include 
the security arrangements which are being 
made because if it happens in the Raj-
dhani Express where every passenger is 
"teing checked. =t means seturity i~ not 
there. So, I demand a statement from 
the Railway Minister and Sir, you should 
k: ndly !.lIow l' full-fiedged discussion 
because there hltve beep so many 3('ci-
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dentl. In Bombay, there was a serious 
accident in which 26 ladies were killed. 
Therefore. en these accidents and bomb 
blasts in railways, there should be a 
fuU··ftedged discussion and the Minister 
must make a statement so that the discus-
sion can be fruitful. [lnterrflllti01l8]'. 

SHR[ NIRMAL KANTZ CHATTER-
JEE (DUMDUM) : Sir, you were kind 
enough te call him as he as trying to 
raise the same issue in the morning. 

Now, most of our MPs who have started 
yesterday and who were to have arrived 
here in the morning are not able to arrive; 
they will prrive after 2 PM. NoW, this 
is a very serious matter in this sense also 
that from the 6th December, this is hap-
pening all over the country, from Bom-
bay to Delhi, from Howrah to Delhi and 
from Hyderabad to I do not know where. 

This is an indication that forces of desta-
blisation who may have been curbed in 
the hustings are not yet dead and Sir, we 
want thai the Railway Minister should 
indicate to us about all this. He has very 
correctly raised the question of safety in 
trains. There .. Ie plenty of safety mea-
sures at the airports but there are none 
for these trains and important stations. 
We, therefore, very earnestly request the 
Railway Minister to come here and ex-

plain the kind of arrangements and safety 
measures which he is going to provide in 
future. 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PAR-
UAMENTARY AFFAIRS (SHRI VI-
DYACHARAN SHUKLA) : Mr. Spea-
ker, Sir, the Minister would like to make 
a statement en thi~ matter. 

[Interruptions) 

[Trans/ation) 

SHRI DAU DAYAL JOSHI: Mr. 
Speaker, Sir, an accident took place in 
my Constituency, but no proper arrange-
men's were made there and no care for 
the in,iured was taken for two hours. 

[Interruptionsl 

. MR. SPEAKER This is not the 
way. 

8HRI DAU DAYAL 108m 
House ....... . 

[English) 

MR, SPEAKER. TbiI iI riot IoiDa on 
record. 

[lntemlpNo1l811 

12-11 hrs. 

RE : RECONSTRUcnON OF BABRI 
MOSQUE DEMOUSHED IN AYODHY A 

ON 6TH DECEMBER. 1991 

[Trans/ation] 

SHRI RAM VILAS l'ASWAN (RO-
SERA) : Mr. Speaker, Sir, today is the 
6th of Dec.ember and it was the day 
when Dr. Baba Saheb Ambedkar achiev-
ed salvation, but on the very day, Babri 
Mujid was demolished. Today it ia a 
matter of joy thaI a secular Government 
has come to power in Uttar Pradesh. 
But I would like to submit that one year 
has pas~ed since the incident took place 
on 6th of December, but the Union 
Government ha5 taken no initiatives to 
resolve the Aywhya dispute. I level this 
charge on the Union Government. We 
have repeatedly demanded in this House 
that the case, which has been referred to 

the Supreme Court, should be referred to 
the court under Article 138(2), in stead 
of Article 143 so that the court might 
deliver it's judgement, instead of opinion. 

I remember that the hon. Prime Minis-
ter had ~aid in this House that the Bhara-
tiya Janta Patty Government which was 
in power was not ready for that. So the 
case was referred under Article ] 43. 
Thereafter, when the Pres'dent's Rule was 
imposed in Uttar Pradesh, we had said 
that now the case should be referred 
under Article 138(2) and the Govern-
ment should implement the vedict to be 
given by the Supreme Court. It should 
also request the Supreme Court to 
give a verdict on the Ayodhya district at 
the earliest. The hon. Home Minister is 
sitting here. We would like to konw as 
to why the Government is keeping· mum 
even after the lapse one year's period. 
" •• --i'hit reoordCd. . _._ - .. ---- ---
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'i [E,.,lish) 
SHRI EBRAHIM SULAIMAN SAlT 

(PONNANI). Sir, today is the 6th 
December, 1993. It was that on the 
'iaJIie"' day, : I .... 'ye8r: the' Btbr( Moaque 

was demolished. That was the bleakest 
day in the history-. of this 
country and that tarnished the . image of 
our country throughout the world and 
sha~tcred the seadar·fabric: of our Consti-
,ution .. At that time, on the lame day, 
the entire Muslim· Delegation met the 
Prime Minister. The Prime Minister 
categorically and solemnly promised that 
the mosque would be constructed at the 
same spot. He stated that it would be 
rebuilt. So far. it has not been done. 

. Not' only ht.s the Prime Minister betrayed 
the nation bv nol constructing the mos-
Que. but be bas also not kept the promise 
made by him on IS August. On IS 
AUIsUS" 1992, he declared from the Red 
Fort and later on he also assured all the 

4elegations that the mosque would be 
protected. But he could not keep his 

promise and thus he betrayed the nation. 
Therefore. we told him on 6th December 
that we had no faith in h'm and that he 
should resign and go. since he had betray-
ed the nation. At that time. the Prime 
Minister promised that the mosque would 
be rebuilt. But that has not been done 

10 far. Now, one ~ar has passed but 
DOth'ng has been done. On the other 
hand. there have been insults to injury 
by way of acquisition of the mosque site 
and the reference under Article 143 for 
the opinion of the Supreme court. We 
want that the moaque should be construc-
ted immediately at the same spot and the 
rekreuce to Supreme Court under Arti. 
cle 143 should be withdrawn. The order 
relating to the acquisition of the mosque 
lite shoaJd also be withdrawn. We must 
be given· an II5IUJ'8DCC that the mosque 
would be built on the same spot. Thus, 
secular lUll win be re-established in this 
wuntry and tbere will be communal har-
IDODY in the country. Integrity of our 
utioII can thu! be safeguarded. The 
!JOllie MiDister is pretent here. I demand 
that be must make a statement and give 
a reply. 

SHRI ANBARASU ERA (MADRAS 
CENTRAL) : The han. Member has 
made a reference to the demolition of 
the disputed structure at Ayodhya. Bnt 
_, am sorry that he has not mentioned 
the fact. that due to the tectful handling 
of the Prime Minister, we could save the 
lilacat Bal Shrine. As a mature politi-
cian, be could have appreciated that too. 
Every one in this august House is aware 
that tbe Hurat Bal Shrine incident is a 
national issue. Cutting across party lines, 
we . must appreciate the tectful handling 
of the issue. [lnteruptioll8) • 

UnfotlUD4tely. the BJP, which claims 
that it is the mKjor sav:our of our natio-
nal unity and integrity. has made use of 
this issue foc petty political and electoral 
gains. Hon. Members of this august 
HOUlle are aware that the Hazrat Bal 
Shl . ne along with 70 innocent people who 
were present there'n the shrine for pra-
yers was ~ilptured by the terrorists. The 
dialogue continued for nearly one and a 
half monlb~. Some of the political lea-
ders like Shri L. K. Advani wanted that 
the military forces should enter the mos· 
que kill the terrorists. But the Prime 
Minister did not want to use force ..... . 
(lnterruptioll8) . 

MR. SPEAKE'R : What is this? What 
do Y('u expect from the Government at 
this point of time 7 

SHRI ANBARASU ERA : They should 
appreciate : 1. This is a national issue. 

MR. SPEAKER : Everybody appreciat-
ed you a150. Flease sit down. 

SHRI ANBARASU ERA : I will take 
just one more minute. There was an 
. electronic kit installed inside the shrine 
hv the terrorists. 

It is a shocking news. Under the guise 
of some journalist they went in the shrine 
and installed IIOIIle electroDk: Idt' having 
di ... ·ct colJtact with Pakistan. Thanks to 
O\1r army who detected it and jammed ;t, 
otberwise there would have been blood-
.hed in the shrine. Unfortunately, the 
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BJP raised .1og11D1 saying "Biryani for 
the terrorists ........ .. 

MR. SPEAKER : If you are really 
interested in discussing this matter, raise 
it properly so that you can also do 
justice. Please do not disturb the House. 

SHRI ANBARASU ERA: Sir, I am 
Dot disturbing the House. All I want to 
lay is that this House should pass a reso-
lution appreciating the good staild taken 
bv our nmlure Prime Minister, the 
lIovernor" of Jammu and Kashmir, Army 
and Paramilitary forces. 

SHRI SOMNATII CHATTERJEE 
(BOLPUR) : Sir, today is the anniversary 
of a very heinous act that had taken place 
one year back. I am referring to the 
deml'litiou of Babri Masjid, a place of 
worship in this country. It was a day of 
shame for the whole nation. A deliberate 
attempt was made against the secular fabric 
of the country and communal poison was 
spread affecting the very integrity of the 
nation. Sir, all right thinking people of 
this country had objected to that and had 
expected that the perpetrators of the crime 
would be punished as soon as possible so 
that nothing like this can happen in future. 

Sir. happily. people of this country have 
not waited fe.r the Government to act. They 
have them5elves given their very clear ver-
dict and we must congratulate the people 
of Uttar Pradesh for the very clear manner 
in which they have defeated the forces of 
division, disruption and of communalism. 
Sir, we must salute those people. What is 
worrying the whole nation is that this issue 
is not heing tackled by the Government 
at the Centre. Mere reference to the 
Supreme Court does not help. Everybody 
knows that mere opinion will not help in 
the matter but even that opinion is not be-
ing forthcoming. We have made a request 
to the Government. Repeatedly. we have 
also made a request to the hon. Supreme 
Court that mere opinion need not be asked 
lind the Whole issue should be settled by 
the judiciary unless the parties concerned 
are able to settle it amicably. 

I do not know why the Prime Minister 
cannot tllke a decision now. Now, he need 
2559 LSSI94-22. 

nat wait for the good wishes of the BJP 
Chief Minister of Uttar Pradesh as he was 
earlier trying to give the excuse. A time 
has come, and people also want, when 
finally a solution has to be found out so 
that nothing like that can happen in futuro 
in this country which will tarnish our im-
age before the entire world.. By this act 
our image was tarnished. People were 
scoffing at us, laughing at us saying, "Is 
this a civilized country where something 
like that could happen 1" 

Let liS redeem ourselves. The voters have 
given their verdict. Let this Government 
gel up frc-m their stupors. The 'Moni-baba' 
attitude will no longer do. Therefore, 
kindly do something and ,finally decide ffi'1S 
issue once for all so that our country can 
maintain ils fabric as a secular nation and 
unity and integrity of the country is main-
tained. 

SHRI INDRAJIT GUPTA (MlDNA-
PORE) : Sir, while supporting what my 
friend Somnlithji has said, I would just like 
to add one thing. I believe. the Govern-
mer.t cannot be desirous of allowing a state 
of tension and Suspense to continue in the 
country or. the basis of what had happened 
last year. Everybody wants that the matter 
should be amicably settled either by the 
parties concerned coming together or by the 
verdict of the Supreme Court. There is no 
third way out. 

So. I would like to know whether the 
Prime Minister. at the earliest possible op-
portunity. would care to make a statement 
in this House as to what the Government 
is pro!X)sing to do. either about construc-
tion or re-construction at the site of 
Ayodhya. It is because, he had made cer-
tain commitments earlier and we do not 
know the fate of them now. 

Secondly. I want to know whether tbe 
much more sensible and facile solution 
which we lire proposing viz. that the matter 
should be referred under Article 138. to 
the Supreme Court. so that a bfnding award 
can be given. what has happened to that '1 
whllt has been referred is an opinion which· 
will not be binding on anybody. Every-
body is free. either to reject it or to accept 
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it, to keep the tension going. We do not 
want that. Because whatever the results of 
the elections may be, the referendum which 
Mr. Advani was referring to, has been ans-
wered by tho people, apart from the fact 
that in Ayodhya itself, they could win I)nly 
one seat out of all the seats in Ayodhya 
area. What would be the clearer referen-
dum thaD that ? 

But, now to settle the matter once find 
for all, I would request the Hon. Prime 
Minister to inform the House about taking 
a decision for withdrawing the reference 
under Article 143 and referring it under 
Article 138 to the court so that let the~e 
be a binding awaid which everyl-ody C:IO 
respect and adhe,- to. 

[Translation] 

SHRI RAM SAGAR ~BARABANK1) 
Mr. STealer, Sir, our Samajwadi Party and 
our N:.Iional President Shri Mulayam Sinl,lh 
Yadav had stronaly condemned the inci-
dent of 6th of December. In recently held 
elections in Utlar Pradesh, the communal 
forees were rejected by the public. In 
Fftizabad, where the incident took place, 
the Bharatiya Janta Party lost 8 seats out 
of 9. But the Government has not yet 
decided about the action to be taken there. 
I he public has given its decision. I would 
like to request the GCYernment through 
you that the Government should take ac-
tion on it immediately and the guilty should 
be identified and action must be taken 
allainst those. 

SHRI SHARAD YADAV (Madhepura) : 
Mr. Speak~r, Sir, in the recently held elec-
tions in our country the public had g'yen its 
decision in such a way that neither anyone 
has won nOi has anyone lost. I feel that 
this has decreased the tension prevalent in 
the country to a large extent. The country 
heaved a sigh of relief and today is a very 
important day in many ways. This is not 
the question of demolition of Babri Masjid 
alone, hut it is also linked with Sankatmo-
chan temple and Sita rasoi, which were 
constructed 'before Babri Masjid. The Ram 
Chabutara much was constructed after the 
Babri MIl~jid. It was certainly shameful fo~ 
democracy of this country that a larllo and 

responSible political party like till!! ~,J.P, 
violated the dignity of law guaranteed by 
the Comtitution. I do not ihink that the 
del;ision given by the people has made ~ 
lot of candidates win or loose the elections. 
I only think. that the people of this country 
had given their verdict on the subject which 
we were not able to decide. For this pur-
pose, we continued to fight in this House, 
but were not able to decide. So, on behalf 
of this House, I would like to congratulate 
the pcop!.:: for their decision. Shri Advani 
is one of our respectable leaders. He was 
on one patil and we were on the other. 
Therefore no solution could be found, but 
touay, there are different ways to celebrute 
this day in the country. Now the Vishwa 
Hinuu Parishad has again decided to 
march upto Ayodhya on 6th of December. 
I would like to urge to our friends from 
lUP that we are facing already a lot of 
problems in our democracy in this country 
and we have to fight those, if you do not 
agree witb any body, you can raise your 
voke withm the limits of democracy. But 
if a new dispute takes place by visiting 
there we should not go there. Neither we 
nor the Members of the BJP have any 
right to cause tension again in the country, 
which has defused to some extent by the 
sincere efforts of people of this country, 
Now, I would like to request to all cross-
sections of the House that we should not 
try to disrupt the tension free atmosphere 
of the country and put our view within 
the frame work of democracy. 

Mr. Speaker, Sir, I would like to state 
that the very ideology on which our free-
dom struggle was fought, was under the 
cloud. Now we have overcome that crisis. 
This day will always be remembered as a 
black day in the democratic history of our 
country. But the decision given by the 
people of this country have decreased the 
tension. It is now the responsibility of the 
Members of aU the parties not to create 
such a tension again. On behalf of the 
House, I would like to congratulate the 
generous public of this country, particularly 
of Uttar Pradesh who solved the problems 
which we were not able to solve. As our 
friend Shri Somnath Chatterjee said just 
now that the case should be referred to the 
Supreme Court under Article 138(2) of the 
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Constitution and the verdict given by the 
~upreme Court should be implemented 
strictly. The question is not of Hindus or 
Muslims, but it is the question of law and 
order and so the Government should react 
to the situation. This is not the time to 
make suggestions only. The Supreme Court 
should give its verdict and it should be 
strictly implemented. The people have 
~hown us how to maintain the dignity of 
democracy. While thanking them I wourd 
like to tell the Government that it should 
lead the country on a right path. Mr. Spea-
ker, Sir, ,~ith these words, I thank you for 
giving me an opportunity to speak. 

SHRI LAL K. ADVANI (Gandhi Nagar): 
Mr. ~peak.er, Sir, all! hon. Member from 
Tamil-Nadu gave my reference in the con-
text of the incident occured at Hazratbal. I 
will speak from the very point. It would 
have been better if the Home Minister had 
himself informed the House in this regard. 
I have read a news in one of the news-
papers today. The terrorists who laid seIze 
of Hazratbal for nearabout one month 
threw a challenge to the country and told 
the entire world that Srinagar is not under 
the Government of New Delhi, but is ruled 
by them and they dictate their terms to the 
Indian Government. Thereafter, a lot had 
heen said about the agreement and it wa, 
said that we had won without shedding 
even a single drop of blood. At that time 
there was a doubt in the minds of the 
people which has been proved from the 
news appeared in the newspapers in which 
it is stated that all the terrorists except 6 
have been released and there is a possibi-
lity that those 6 persons would also be 
released after the adjournment of this Se!-
sion. I do nc-t know what deal was struck 
with them, but the House should be taken 
into confidence in this regard. The inten-
tion of the terrorists was to internationalise 
the issue and they have become successful 
in their objective. 

St'veral of our hon. friends have men-
tioned the incidence of 6th of December. 
It is quite but natural that this day would 
have its own importance. It was also told 
here that the Government was not able to 
solve the problem and it was solved by the 
people of this country. I accept it from 

the very beginning that the Bhartiya Janta 
Party could not fulfil their expectations. 
Therefore the results of the elections were 
quite contradictory to their expectations. 
But I think the statement made by our 
friend Shri Sharad Yadav is more appro-
priate that from these results, such con-
clusions should not be drawn that we have 
won and they have lost or the vice-versa. 
(lnterruptions) The public wins always, be-
cause it is the deciding factor. 

(English) 

SHRI P. C. THOMAS (Muvatiupuzha) : 
You had fought the election on that 

ground. 
(Interruption,) . 

SHRI LAL K. ADV.\NI : Yes, I have 
said, at the outset, I accept that the verdit 
i~ not in accordance with my expectations 
or in accordance with my objectives. It 
falls much short of my objectives. But this 
also should be taken note of. 

[Translation] 

The Bhartiya Janta Party had its stake 
in these S States. In total, my party LIOt 
3 crore S7 lakh votes and the CongreSl 
LIOt 2 crore S9 lakh votes. There was a 
difference of 1 crore votes. In Uttar Pra-
desh, we got 1 crore 83 lakhs votes lind 
the party, which is at present in power 
there. got 1 crore and 40 to 4S lakh VOles. 
If the decision of the people will have to 
be accepted, this fact should also be kept 
in mind that the people have totally re-
jected the Congress the Janta Dal and other 
important parties there. (Interruptions). 

The Communists were never able to hold 
Jl'ounds there and took the support of 
others. But their supporting parties have 
themselv:s iost their base. In regard to 
the present discussion. Shri Sharad Ji men-
tioned that the values we held during the 
freedom struggle, should be upheld. Such 
people were there at that time also, who 
opposed 'Vande Matram' and their nUlllber 
might have fallen down today, but tbose 
who support them, are also not dein, any 
good to the country. (Interruptions) 

SHRI SY1!D SHAHABUDDIN (Ki.ban-
ganj) : Should the mosque be demolished 
for thi. ? -
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.$lilU LAL K. ADVANI No-Mr. 
Speak-er, Sir, if the verdict of the courts are 
seen, it can be found that it has nowhere 
been dese ibed as _ mosque. Even, the 
~harseliheet which has been filed against me 
in the LacJmow High Court and for which, I 

.have to preseJ;lt myself in the court to-
morrow, describes it as a disputed structure. 
I think., it is .. unfortunate and unjustified. 
Tbe Government and all the major political 
parties are continuously describing it as a. 
mosque after the incident of 6th of De-
~mber and this is great injusti~ done not 
only to' the Bharatiya Ianta Party but also 
to the whole Country. We have given this 
impression for people all over the world. 
[English) 

SHRI INDRAJIT GUPTA (Midnapore): 
Whatever it is, whether it was a mosque or 
a temple, was it a place of worship or not? 

. It was a place of worship, which you des-
troyed. (lnteJruptions). 

SHRI LAL K. ADV ANI : Indrajitji. the 
Home Minister himself when he visired 
there performed worship and it was a 
Hindu place of worship with a structure . 

. which was disputed. 

SHRI INDRAJIT GUPTA: Then, why 
did you destroy it ? (Interruptions). 

SHRl BASUDEB ACHARIA (Bankum): 
Why did YOH demolish it ? (Interruptions). 

THE MINISTER. OF STATE IN THE 
MINISTRY OF STEEL (SHRI SANTOSH 
MOHAN DEV) : Who gave you the autho· 
rity to demolish a Hindu temple ? . (Inter-
ruptions). 

SHIU LAL K. ADVANI : No one gave 
me. the authority .. (Interruptions). 

SHRI SOMNATH CHATTERJEE 
(BOLPUR) : The secularism of the country 
is disputeO and, therefore, we have become 
a communal country. What is this ! 'Mere 
dispute' means what? You cannot forget 
a slrueture whith. was standing there. It 
a ftructure which was standing there. It 
'tIC .. a pl~ w worsbip. Advlllliji was mere-

.1J(· sayiDg it ,as .a. ~isputcd str\lqure. He 
cannot make it a disputed st~cture by 
bimself (Interruptions). 

SHRI INDRAIIT GUPTA : Who star-
ted the disfute ? When was it started ? 
(Interruptions). 

SHRI I AL K. ADVANI : Indrajit, I am 
merely saying that the description of that 
structure as a mosque is wrong according 
to the Court and also according to the 
Government's version .. (Interruptions). 
[Translation] 

Had it been a Mosque then tbe court 
would never have ordered that the statue 
of Lord Rama should not be removed 
from t·here. Though it was an interim order 
it was a court order. 

[English) 

I am merely saying that what is said by 
me is what is said by the court . 

[Translation) 

People who take the preteXt of court 
have destroyed a structure, a structure over 
by repeatedly callioa it a mosque ... (Ioter-
ruptions) 

[English) 

SHRI LOKANATH CHOUDHARY 
(Jagatsmghpur) : You have destroyed that 

SHRI LAL K. ADVANI : I have not 
destroyed anything. But those who did that 
have destroyed a structure, a structure over 
a temple. It was a de facto temple of Rama 
over which the structure was that of the 
former mosque. After 1936 ... 

[Translation) 

SHRI SHARAD Y ADAV : I would like 
to request Shri Advani Dot to go into this 
dispute wbether it was a mosque or a tem-
ple. The stay order had been issued and 
as per the order of the court the whole 
complex was to be protected; Was it des-
troyed or not ? 

SHRI LAL K. ADVANI : If we do not 
make it disputed, then nl say that if they 
had not called it a mosque then the riots 
in Bombay would not have taken piau 
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The riots that took place in the country 
were triggered off because of this, But I 
agree with Mr. Sharad. 

SHRI BHOUENDRA JHA (Madhuballi): 
The BJP called it Babri Masjid while taking 
out Ramshilas throughout' the country in 
1989. There were certain people in Delhi 
who talked of going to Ayodhya for 
'namaj' and they had buy·cott'::d the Re-
public Day celebrations ,1150. You kept 
calling it Babri Masjid from 1986 to 1989. 

SHRI UDAY PRATAP SINGH (Main-
puri) : With dUe regards to you, I would 
like to say that as you just said that had 
it not been called a mosque Ire riots would 
not have taken place in Bombay. I would 
like to know from you whether t'fte inci-
dents that are taking place these days would 
not have taken place if the mosque or tem-
ple or the disputed structure had not been 
pulled down. There have been bomh blasts 
in five trains. (lnterruption~) ... 
[English) 

SHRI SAIl-UDDIN CHOUDHARY 
(Katwa) : I want to know from Shri 
Advani. .. (Interruptions) ... 

MR. SPEAKER : Please leave somethinrz 
for tomorrow. Let us go to some other 
item. 

SHRI SAIFUDDIN CHOUDHARY : Sir. 
he has yielded. I want to know from Shri 
Advani, be It a mosque or a temple or a 
disputed structure, whether what happened 
on 6th December last year was the right 
thing that happened in this secular country. 
Let him say clearly. 

SHRI INDRAJIT GUPTA: Was it plan-
ned or was it accidental ? 

SHRI LAL K. ADVANI : I have said it 
umpteen times. I can repeat it again and 
that was said on that very day and subse-
quently in a very longish article that I 
wrote that I regard that incident as an un-
fortunate incident. 

SHRI SAIFUDDIN CHOUDHARY : Do 
you condemn it?'. (Interruptions) 

SHRI LAL K. ADVANI : I do not con-
demn It .... (Interruptions) I am not going 
to be bruwbeaten by anYON', 
[Translation) 

You stronl:ly condemned It but I still 
maintain whalever I lIIIid earlier. 
[English] 

That incident would not have taken 
place. 

THE MINISTER OF POWER (SHRI 
N. K. P. SALVE) : Mr, Speaker, Sir ... 

SHRJ LAL K. ADVANI : Shri Salveji, 
I hold your Government l'rimarilr respon-
~ible for December 6 incident. (Inter-
ruptions) 

SHRI N. K. P. SALVE: You ha\~ been 
doing it. 

SHRI LAL K. ADVANI : I hold your 
Government primarily responsible. 

SHRI N. K. P. SALVE: You may do 
that. 

SHRI LAL K. ADVANI : I am not going 
to yield to you. I can yield to my collea-
gues who have a consistent stand, not like 
your Government. 

[Translation) 

Please reply to question put by Shri 

Sulaiman Sait. 

(English) 

He has said that your Government has 
betrayed him... (Interruptions) 
[Translation) 

SHRI N. K. P. SALVE: Dou you ap-
"prove or disapprove ... (Interruptions) ... 
what is the definition of 'unfortunate' .. , 

(Interruptions) " 
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SHlU LAL K. ADV ANI Whatever I 
said was within limits and based on the 
ruling of the court. Even today's charge-
sheet accuses me that this disputed struc-
ture was destroyed because of us and our 
conspiracy. 

IF.nglish] 

This is remarkable. 

[TranslationJ. 

My submission is that if we keep saying 
that whatever took place on the 6th of 
December was a conspiracy and so on and 
so forth, 

[English] 

Then, we will reach nowhere. 

[Translation] 

The people who were ... (Interruptions) 
... It is not a Commission of InqUIry. I will 
give reply to the Commission of Inquiry 
also. It was raised here that it should be 
considered under Section 138(2) and not 
under Section 143. It is surprising that it 
is being raised by those people who ap-
proved the Ordinance and passed the Bill. 
(English] 

Under which all those pending suits 
abate, so that nothing remains for reference 
under article 138(2) Somnath ji will advice 
you better. 
[Translation] 

We had opposed that Ordinance and the 
Bill also. We had opposed Section 138(2) 
at that stage also because no case has 
been disposed off under thi; section even 
after 40 years. The Supreme Court will 
not be able to dispose off all the suits 
even after 20 more years. When we were 
in power, they didn't listen to us. Later, 
they headed the Government and started 
saying that now they are considering it 
under Section 143 and not under Section 
138(2). It is so because that would 'akl" 
much time. 

[Enalish] 

This was the argument given by the 
Government itself subsequently when the\' 
had come to ... (Interruptions). _. 
lTranslation] 

SHRI SOMNATH CHATTERJEE 
They had joined hands with you. 

SHlU LAL K. ADVANI : They havl' 
joined hands with you. 

[English] 

Basically, from the purely legal angle, 
there is no questIon of article 138(2). There 
is no questIon even in respect of article 
143. I really do not know why even after 
one year, nothing has happened. The Gov-
ernment does not seem to be even ooncern-
ed about it. The Government is in a mess 
because of the questions pertinently posed 
by Shri Sulaunan Sail-. Having made certain 
declaf.ations, having made cerrain announce-
ments, what right has the uovemment to 
say that now if it is proved by the Supreme 
Court that there used to be a temple earlier 
at that place, then a temple would be con-
structed and amosque Will not be construct-
structed and a mosque will not be construct-
points .... (Interruptions). In iact, I was sur-
prised to find that the Prime Minister 
Justified his stand in respect of announce-
ment of reconstruction of the Babri Mos-
que on the ground that if he had not done 
It immediately, may be Nawaz Sharief of 
Pakistan may have made that announce-
ment. I was really flabbergasted to find the 
.Jrime Minister giving this kind of reply, 
dnd it was in the 1Qdia Today int.:rview. 
That is why I say that so far as JJecemh .. r 
o is concerned. 

[Translation] 

The Bhartiya Janta Party, the Visnwa 
Hindu Parishad, the Rashtriya Swayam 
sewak Sangh and the Bajrang Dal, all arC! 
of the view that the construction of the 
temple should be started at the very same 
place where the toundation stone was laid 
dunng the Rajiv Uandhi regime and the 
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same assurance was also given by the 
Prime Minister to Sadhus at the time of 
holdmg discusMions with them. Had it taken 
place the incident that occurred on Decem-
ber b, could have been avoid.:d. But it was 
not done and the Government did not pro-
vide any assistance in this regard. Had the 
Allahabad High Court taken an early deci-
sion In this connection this unfortunate 
incident would not have taken place. The 
above said delay and the hurdles created 
by the Government led to this unfortunate 
incident 01' ;'.December 6. In my opinion, it 
is an unfortunate incident. Several hOn. 
Members of Parliament have the view. 
that on 6th December, secularism came to 
an end in this country. But in my opinion 
secularism is not so weak in our countrY 
that it wiD end with the demolition of a 
structure only. Secularism is not created 
by these political pi1rties. Its roots are very 
deep in our traditions and history and are 
prevailing since aees. No state can be a 
ieliKious state, India is not a reliKious state. 
The main reason for India being a secular 
state is that India is a Hindu dominant 
state, Otherwise, it would have been a 
religious state in 1947 iteelf. Alnterruptions) 
[English] 

SHRI A. CHARLES (Trivandrum) : Sir, 
it is not correct. 

SHRI LAL K. ADVANI 
yielding to you. 
[Translation] 

I am not 

SHRI INDRAJIT GUPTA (Midnapon~): 
What do yoU mean by Hindu Rashtra? 
[English] 

Why are you raisina SlOlX31lS of Hindu 
Rashtra. 

SHRI LAL K. ADVANI ; I will tell 
you. 1 did not raise that slogan. In 1947 
the country was divided on the basis of 
religion. (Interruptions) I am not yielding 
to you please. 

Sir, in 1947 India got independence, but 
at the cost of partition. The country was 
divided on the basis of religion. Pakistan 

declared itself a tbeocratic State. If India 
had done something similar, perhaps the 
world may not have blamed ber. But those 
who undeTlitand the history and culture and 
tradition of this country would not have 
accepted it. Therefore, I say that theocracy 
is alien to Indian tradition and culture. We 
cannot become a theocratic State. This 
country is secular because of its culture 
and history and tradition and tha~ is princi-
pally because it is a Hindu country. 

SHRI BASUDEB ACHARIA (Bantura): 
Do you want to change it ? 

SHRI LAL K. ADV ANI : I do not want 
to change it. But those wbo interpret secu-
larism in a perverse manner identified it 
with vote bank politics. They :Ire responsi-
ble for the very sharp reaction which is 
being created in certain sections. I do not 
approve of this reaction also. As I said, 
what bappened on Sixth December last 
year was unfortunate. But if the blame lies 
on any party, it is squarely on the Con-
gress Party and the Congress Government. 
i(lnterruptions). 

THE MINISTER OF HOME AFFAIRS 
(SHRI S. B. CHAVAN) : Mr. Speaker, 
Sir, to keep the record straight, it is very 
necessary to react to some of the points 
which were raised by the hon. Members. 
Actually, I was going to make a statement 
on the Hazratbal issue itself. But hon. 
Member Advaniji thought it necessary that 
be should immediately take up this issue 
in one shape or the other. 

SHRI LAL K. ADVANI : If the hon. 
Member from Tamil Nadu had not referred 
to me personally, I may not have raised 
it. 

[Translation] 

SHRI SULT-\"! SALAHAUDDIN 
OWAISI (Hyder'lhad) Mr. Speaker Sir, 
I should also be alll)w,,1 :0 speak. Since 
long I am sitting here :lnd waiting for my 
turn to spe:Jk. After ~he incidcnt ot D"cern-
ber 6, the Prime i\I inistcr has given :In 
:lssurance that :!le mosque ~i1l be con-
structed on the s:lmc pIaL 'C. One whole 



343 Rceonstruet;on 0/ DECEMBER 6~ i 993 Bobrt Mc;sque 

yl'llr has passed ;,nd notbing has been 
done in this regard. I would like to demand 
that the Dlosque should be constructed at 
the same place and the case which was re-
ferred to Supreme Court should be with-
drawn and handed over to Lucknow Court. 

Fo~ all these reasons and the Govern-
ment's inaction for the last one year, the 
feelings of Muslims have been badly hurt 
in the country. It cannot be tolerated and 
we cannot remain meek spectators of such 
type of incidents. 

[English] 

SHRI S. B. CHA V AN : Since it is 
raised, I cannot keep quiet. Sir, I can say 
without any fear of contradiction that there 
has not been any kind of understanding 
when this Hazrvtt-al issue was solved. The 
Prime Minister :tnd myself have been re-
peatedly saying that there has been no 
understan(iing. They have surrendered un-
conditionally and in spite of that if the .. 

[Translation] 

SHRI RAJVEER SINGH (Aonla) 
Then why did you release all of them? 

SHRI S. B. CHAVAN : Debate will root 
held as per your wishes. 

[English] 

SHRI LAL K. ADVANI Mr. Home 
Minister. "lease give me a moment. Mr.' 
Speaker. Sir. I recall numerous statement~ 

made by the Government of Jammu and 
Kashmir and the spokesman of the Govern-
ment of India that law will take its course, 
meaning that those who have indulged, 
who have entered the country without pass-
port, without visa. with fire arm~. sophisti-
cated ammunition got control of the 
Hazra;bal mosque and then forced the 
Government to utilise the Army for one 
full month to lay a siege on Hazratbal 
mosque will be dealt with according to 
law. Has there not been violation of 
'numeroUs provisions of law? If law is 
to take its course, how can they go scot 

free? How can they be allowed to go 
back to Pakistan? (Interruptions) 

SHR} S. B. CHAVAN : I do not think 
tb.at there is any scope for converting this 
into a re!!ular debate. 

MR. SPEAKER: You just respond to 
some points and then if it is necessary a 
regular statement can be made. 

SHRI ~. B. CHAVAN : That is why I 
thought it necessary that I should respond 
to it. Definitely, it is the Government's 
commitment that law is going to take its 
own cours". 

It is through the courts that they got 
thdr bails which is being objected to. In 
fact, the Government has not done any-
thing by which the hon. Members can 
possibly say that we had entered into some 
kind of an understanding and what is bein;; 
stated either by the Prime Minister or tho 
Home Minister is not correct. (lnterrup-
tions). 

[Translation] 

SHRI RAJ VEER SINGH: Mr. Speaker_ 
Sir, how did the foreign terrorists 
enter the country. They came to 
India and entered Hazratbal. At that time 
what your department was doing? (Inter-
ruptions). 

[Ellglish] 

SHRI S. B. CHA VAN : The hon. Mem-
ber Shri Advani said that he considers the 
6th December, 1992 incident as very un-
fortunate. But he is prepared to go further 
and say about the part which has been 
played by the Bharatiya Janata Party. I 
:1m prepared to leave aside all other things. 
The hon. Member Shri Advani will recall 
whether they have given assurance in the 
National Integration Council and on the 
floor of this House. Have you or have you 
not given an affidavit in the Supreme Court? 
A large number of affidavits have been 
filed and it was stated that YOIl are going 
to honour whatever commitment you have 
given to the National Integration Council 
,md to the Supreme Court. Your the then 
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Chief Minister is being paraded throughout 
the country and he openly says : "I am 
responsible, I have dODe this." You have 
to be consistent. I do not think that the 
hon. Member Shri Advani is going to 
disown what he has been stating so far. 

SHRI SOMNATH CHATTERJEE 
It is not only contempt of court, but he 
had admitted contempt of court. 

SHRI S. R. CHAVAN : Yes and he takes 
pride In stating that. He is being paraded 
throll!!hout Ihe.' country to show what a 
2I'eat -act cit heroism he had performed. 
Now, you come here in this House and 
say that it is very unfortunate. Are you 
prepared to condemn the same? If you 
(Ire nol p:'enared to condemn the same and 
if you are threatening that since the Sadhus 
were saying. you should have done this, 
but you did not abide by that and that is 
why you are free to take the law into 
your own hands. then it is not correct. 
This is the kind of argument you are 
putting forth. This is a very unfortunate 
thing that in a democratic set up this 
kind of a language should be used on 
the floor of the. House that sipce . the 
Government did not do this we were forced 
to do that. thereby indirectly admitting that 
you are responsible for destroying the 
structure. (Interruptions). 

SHRI LAL K. ADW ANI: Do not pat 
words into my mouth, Mr. Home Minister. 
Mr. Speaker, Sir. I said that those who 
did it were in a mood ot exasperation be-
cause of the obstructions put by the court. 
(Interruptions). The forner Chief Minister 
of Uttar I'radesh gave two commitments 
to the court, made two statements to the 
court Firstlv, he stated that he ",ould 
prote~t the structure and secondly he would 
not use force. he would not fire upon the 
kar sevaks and when be found that both 
the thin!!! oould not be discharged simul-
taneous!Y. he had the responsibility and 
the sense of accountability to go and tender 
his resignation to the Governor 2nd not 
like your (lnii"uptions). 

SHRT SOMNATH CHATTERJEE: 
When the Supreme Court said only puja 
can be done. whr were so many r.eople 
brought there? (Interruptions). 
2559 LSSI94-23. 

SHRI SAIFUDD{N CHOUDliUjty 
Mr. Speaker, Sir, it was tho duty 'If the 
leaders who were there to Uil1 "- ~. 
who were going to destroy IJaat I&rJ)Cqla 
to kill them before tIley 4e$Of it. 
(Interruptions) . 

SHRI S. B. CHA VAN : Sir, there are 
two more poin~s on which I w~uld :ike 
to react immediately. One is the point which 
the hon. Member Shri Ebrahim Sulaiman 
Sait has raised. I am sure he is aware of 
the fact that having made the reference 
under Article 143 of the Constitiltion, 
thereafter the Prime Minister made a state-
ment of reconstruction of the mosque. 
Whl't (!o~s reconstruction mean'! I do not 
think the Prime Minister has said that the 
rt'('Cl:l"'l1!clion is going to be at the same 
s:te. (Interruptions). 

SHRI S. B. CHA V AN : I understand, 
looking at the Press, you are saying a 
numer of things. You are more interested 
in seeing that something is printed in the 
paper. 

Having made a reference under article 
143, it is bl'yond anybody's power to say 
that either a mosque or a mandir is going 
to be constructed at the very site unless 
the opinion is given by the Supreme Conrt. 
It is a very delicate thing. But things are 
being twisted in such a manner which have 
bCCClme siutable for one party or tJJ.e other. 
T ",ou!d rcspectfully submit that we .flay"' 
made a reference under article 143 ~d we 
arc awaiting the opinion of the SUi:rc:JDe 
Court. 

SHRI ]!O;'1RMAL KANnCHA1TERJI!Il: 
Has he JIl'OIlUIIed • BalD ..... p1e ~n the 
site? 

SHRI EBRAHIM SULAIMAN SAlT 
(Ponnani) : He has said, . it would be 
"re-built". Me-build meaDS, what? 

SHRI S. B. CHAVAN . That 40es nill 
necessarily mean at the lame I~. 

(Interruptfo~).lfit isto belllda .•. #Iiu 
then of cou.rse, the reference under arti* 
143 has to be withdrawn first. .I do JlOt 
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thiD", we have d~ne it, This kind of con-
struction which yqu are hying to put on 
as is Dot cOrrect. That is why, we have 
to. be obsolutely clear on this issue. He 
will have to await the decision of the 
Supteme Court and its opinion. 

SHRI CHANDRA SHEKHAR roallia) : 
Th:s is a very serious mat!('r. The Prime 
Minister made a statement which is known 
to the country and known to the whole 
\"orId. It is totally unfair that that state-
ment should be interpreted in this HOllse 
hv the Home Minister in a way wnich iR 
beyond the understanding of everybody 
who heard that statement. I do not say 
whether that sfatement was right or wrong 
or whether tbe Government stands by that 
statement or Bat. 

It is not fair, Mr. Speaker. that when 
Mr. Advani makes a statement Wc try tfJ 

pinpoint him and Adv miji can change bis 
words any time he likes. But the same can-
not be done by the Priaw \finister. The 
Prime Minister is responsible to the dignity 
IlDd honour of this House and dignity and 
bonour of the whole country. So. if that 
statement mt"ans what the HOl1'e Minist~r 

~ays now, the Prime Minister should come 
to Parliament and correct the wh'.le thing 
because I am not bothered what pCf'ple 
tay here or people talk about. but in 
.1Ie whole world again, the credibility elf 
·!l.e Government will be under qll~stion. 

. Mr. Speaked, I h~:ve b::en of the vi('w 
¢hat Mr.' Sharad Ylld:;v has suggested lhllt 
'his matter should rot have been made 
.1gBln a matter of CO.ltr;.wersy. The Prime 
Minister has made ~ome J:romises; gome 
llS'511rances have been given by the present 

cia;ef Minister of U.P. They should have 
loeen given some time.' al'd the process of 
,~onciliation shouM have been there in 
~Jrder to SCllve this matter. But this again 
k being creattd in a !ort l'f confusion and 
the greated confusil)n is I:;eing created by 
the Goverment side. There is confu~il'r. 
(In both sid"s. But ',orn that side, I can 
'lnderstand .:onfusio'l "e.-ause Advaniji say~. 
it is. a "'ispt;t~ .. structu:'e, but the whole 
Wtlttd =td~ ltiat it Na. a mosque, because 
~ortunately or unforttlDaif.ly, history is It 
"CCOl'ded thin,. The ~ot'le know history 

of the world. So, it is not the verdict' of 
Chandrashekhar or Advani or Narasimha 
Rao that is ging to make any difference. 
For 500 year~ or 400 and odd years, that 
was a mosque It did not remain a mosque 
or people did not worship there, is another 
matter. But the whl'le world knows that 
it was a mosque. 50, confusion will not 
be created, whether you call it a disputed 
structure or mosque or Ran: Lala temple. 
Jiut we should not try to tonfuse the peopi!. 
Mr. Advani, a man of your seniority, a 
man of your wisdom shc:;ld not play UJ:OIl 
the words. This is why. I say that Mr. 
ehavan, you should as the' Home Minister, 
should not interpret ~he statement or thp. 
declaration ,)f Mr. Prill:c Min;ster in a WolY 

it create more confusion not only in the 
Ihinds of the people of this country who 
are agitated but also in the minds of the 
people who iu'C outside. (Iriterruptioiu). 
lJ.OO hrs. 

THE MINISTER Of AGRICULTURE 
'SHRI BALRAM JAI<HAR) : After Shei 
Chandra Shekhar's talk, I would like to 
mention one thing. If the Prime Minister 
came OU\ with that statement. then what is 
the justification of referring it to the Sup-
reme Court or any cOUTl '! Then it would 
have been decided. Why do YOIl refer it. 

(Translation] 

SHRI SULTAN SALAHUDDIN 
OWAISI Mr. Speaker, Sir, the casette 
of T.V. telecast should be brought here, 
then y~ will know !IS to what the Prime 
Minister has actually said. But today such 
things are being told here. I would raise 
the issue of privilege if such type of things 
will take place here;n this House. 
(Interruptions). 

[English] 

SHRI CHANDRA SHEKHAR (Ballia): 
Now the matter is before the Supreme 
Court. (InterrupJions). 

SHRI SOMNATH CHATTERJEE (Bol-
pur) : Let the telecast or the broadcast of 
the Prime Minister be brought here. 
(Interruptions) . 
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$HRI lNDRAJIT GUPTA : Let the re-
cord be consulted on what the Prime Minis-
ter in his first statement ~aid in this House 
after 6th December. Let the record be con-
sulted. He did say that it will be recon-
structed on the same site. Afterwards. he 
never refuted it. 

SHRI CHANDRA SHEKHAR: The 
Prime Ministcr could not save this struc-
ture on the 6th of December. What was 
the validity of the Prime Minister making 
a statement on 7th December that it will 
be reconstfucted? Was there any rele-
vance? Do you think that you can find any 
relevance in the statement made by the 
Prime Minister on this controversy? Why 
d!d htl refer? He referrt:d ;n order to get 
some more time. You are hesitating to 
take a firm decision and if the Government 
would have taken a firm decision, the 
matter would not have been that compli-
cated. Today Shri Advaniji may say I was 
in Government for some time but the same 
Shri Advani agreed the matter to be re-
ferrf'd either under Article 138 or 140 or 
whatever it is and they were ready to ac-
cept everything decided by the Supreme 
Court. But you were talking one thing to 
them and talking another thing to the 
nation and this is why all this confusion. 

[Tralls1ation] 

SHRI LAL K. ADVANI : Mr. Speaker, 
SIr. the issue is not as to what has been 
said by the hon. Prime Minister about the 
location of the proposed construction of 
mosque. If is not the controversy Whether 
the mosque will be constructed or not. The 
dispute is as to where it should be con-
structed. 

So fp.r as the constructlo~ of the mos-
Clue is concerned I would like to say that 
no one will object to the construction of the 
mosque if the Muslims of the country and 
Muslims of Ayodhya would select a place 
far from the Rampanamabhoomi. (Inter-
rIIptions) . 

SHRI EBRAHIM SULAIMAN SAlT: 
We do not nee4 the mercy of Shri Advani, 

The mosque . should be constrUcted: wh.';·. 
it WU 1ocate4. o.rucr. (1I11erru,tIoM)" ..• 

MR. SPEAKER: Please listen sonIc "h01l. 

Members were willing to speak on this' 
issue and therefore a short time has been 
alloted for it. But we can get the benefits 
of this debate only when We can find out 
a solution through this debate. We should 
n~t play 011 words; we should keep in 
mmd the ~u.bstance .. Now, .. '!Jui~ is ~. ,use, 
of extractmg' meilhlllg of tlle-' - sf&teme~tf. 
made by the Cabinet or the Minister ot 
Home Affairs. We should not have a dis-
pute over these things; rather we shoul, 
deal with it in such a manner so that w 
could reach at a justified point. I think 
that there should no further discussion 011 
it. 

PAPERS I AID ON THE TABLE 

EXPLANATORY STATEMENT GIVING 
REASONS FOR IMMEDIATE LEGIS-
t ATION BY THE PROTECflON OF 
HUMAN RIGHfS ORDNANCE, 1993. 

THE MINISTER OF HOME AFFA-
IRS (SHRI S. B. CHAVAN) : I beg t •. 
Il-.y on the Table an explanatory state 
ment (Hindi and English versioris) gfvln. 
rcusons for inlmediale leg'slation by the 
Protection of Human Rights Ordinance, 
1993, under uule 71(2) of the Rules of 
Procedure and Conduct of BUsiness in 
Lok Sabba. 

[Placed in Library. See No. LT. 4544193J 

Notification under the Inter-State Mig-
rant workmen (Regulation of Employment 
and cond'tions of Service) Act, 1979. 

'fHE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
YOUTH AFFAIRS AND SPORTS) AND 
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS 
(SHR! MUKUL WASHNIK) ON BE-
HALF OF SHlU P~. 5..\NQ~ ::.1:_ 
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to iuy GIl the Table a copy of the Inter-
_.,. ~ ~ortinec (lteaulation of 
Em~ 1I!kt, -COadidCllla' -of Setvl~r 
Central (Amcnciment) Rule., 1993 (Hindi 
ad Bqlish ftI'Iiou) publilbod in Nodll-
CIItioa No. OS.It. 573(E) ig Gazette of 
India dated the 25th August, 1993 under 
sub-section (3) of section 3S of the Inter-
State Migrant W'orkmeu (Regulation of 
EiDp16}'DieDt and CollditiODI of Service) 
Act. 1979. 

_~ • J..ilIiIq. $ .. No. LT. 4545193) 

Notification under Merchant Shipp:.ng 
Ac!, 1958 and Reviews on the working 
of and Annual Reports of Sh'pping Cor-
poration of India Limited for the year 
1992-93, Indian Road Omstruct:on Cor-
poration Limited for 1992-93 etc 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPAR'l' 
(SHRI JAGDISH TYTLER) : I beg to 
lay on the Table :-

(1) A copy of the Merchant Sh'pping 
(Examination of Dredge Musters and 
Dredge Matchs) Amenr1:nent Rules, 199:5 
(Hindi and English vc;l'sions) published 
in Notificat on No. G.S.R. 409 in Gazette 
of India dated the 14th August, 1993 under 
sub-section 0:; of section 458 of the 
w(erchant Shipp:ng Act. 1958. 
IPIaced in Library. See No. LT. 4546193] 

(2) A copy each of the following 
papers (Hindi and English versions) 
under sub-section (1) of section 619-A 
of the Comparues Act, 1956 :-

(a> (i) Review by the Government 
on the 1t'orking of the Shipping 
Corporation of India Limited, 
Bomba~, for the year 1992-93, 

(1) AmiUal bport of tbe Shipping 
OporatiCD of India L'mited, 
Bbmbay, fOr th~ year 1992-93, 
albDgwida Audited Accounts and 
-iM tc:iDJIImIti of the Comptro-
ller IO'!d A1Iilitot General thereon, 

..... fa ...., ... -. "T. 4547193] 

(i) Review by the -Government on the 
working 01: thO IncIiaa 
Road Construction Corporation 
Limited, New Delhi, for the year 
1991-92. 

(ii) Annual Report of the Indian 
Road Construction Corporafon 
Limited, New Delhi, for the 
year 1991-92, alongwith Audited 
Accounts and comments of the 
Comptroller and Auditor General 
thereon, 

(3) Statement (Hindi and Engliah vcr-
s;ons) showing reasons for delay in lay:ng 
the papers mentioned at (b) of item (2) 
above. 

[Placed in Library. See No. LT. 4548193] 

(4) (i)A copy of the Annual Adminis-
tration Report (Hindi and Eng-
hh versions) of the New Manga-
lore Port Trust for the year 
1992-93, 

(ii) A copy of tbe Review (Hindi 
and English vers:ons) by the 
Government on the working of 
the New Mangalore Port Trust, 
for the year 1992-93, 

[Placed in Library, See No, LT. 4549193] 

(5)(i) A copy of the Annual Adminis-
tration Repon (Hind' and Eng-
lish versions) of the Madras 
Port Trust, Madras, for the year 
1992-93. 

(E) A copy of the Review (H'ndi 
and English versions) by the 
Government -on the working of 
the Madras Port Trust, Madras 
for the year 1992-93, 

[Placed in Library, See No. LT. 4550193] 

(6) (i) A copy of the Annual Adm'nis-
tration Report (Hindi and Eng-
lia versions) of the Tuticorin 
Port Trust for the year 1992-93. 

(ii) A copy of the Review (Hindi: 
and Englsh versions) by the 
Government on tbe working of 
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the Tuticorin Port Trust for the 
year 1992-93. 

[Placed in Library. See No. LT. 4551193] 

(7) (i) A copy of the Annual Admin's-
tration Report (Hindi and Eng-
lish versiollS) d the Bombay 
Port Trust foor the ye:tr 1992-93. 

(in A copy of the Review (Hindi 
and English vers ons) by the 
Government aD the working of 

'tho Bombay Port Trust for the 
year 1992·93. 

[Placed In Library. SM No. LT. 4552193] 

(8) (i) A copy ef the Annual Adminis· 
tratioD Report (Hindi and Eng-
lish versions) of the Mormugao 
Port Trust, Monnugao. for the 
Year 1992·93_ 

(ii) A copy of the lleview (Hindi 
aDd Englillh versions) by the 
G::loVemment on the working of 
the Mormugao Port Trust, Mar· 
mugao, for the year 1992·93_ 

(Placed in Library. See No. LT. 4553193] 

(9) (i) A copy of the Annual Adminis· 
tration Report (Hindi and Eng-
lish versions) of the Iawaharlal 
Nehru Port Trust for the year 
1992-93. 

(li) A CDP1 of thel Review (Hindi 
and English versions) by the 
Government on the working of 
the Jawaharl::tl Nehru Port Trust 
fa: the yeer 1992-93. 

[Placed in Library. See No. LT. 4SS4193] 

(10) 0) A copy of the Annual Adminis-
tration Report (H ndi and Eng· 
li~h versions) of the Kandla 
P-.:'1 Trus·. f~~ the ·.·e:1~ 1 99:!-9? 

(ii)A copy of the Review (Hindi 
and Engl:sh ':ersicns) by the 
Government on the working of 
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rtie Kandla·· Port . Trust for the 
year 1992-93. 

[Placed in Library. See No. LT~ 4SSS193] 

( 11) A copy each of the following 
papers (Hindi and Englsh versions) 
under sub-section (2) of section 103 of 
the Maj~r Port Trusts Act, 1963 :_ 

(a) (i) Annual Accounts of the New 
Mangalore Port Trust for the year 
1992-93, together with Audit Re-
port thereon. 

(ii) Review by the Government on the 
Audited Accounts of the New 
Mangalore Port Trust for the 
year 1992-93. 

[Placed in Library. See No. LT·4SS6J93) 

(b) (i) Annual Accounts of the Mad· 
ras Port Trust for the year 1992· 
93, together with Audit Report 
thereon. 

(ii) Review by the Government on 
the Audited Accounts of the Mad-
ras Port Trust for the year 1992-
93. 

[Placed in Library. See No_ LT-4SS7/931 

(c) (i) Annual Accounts of the Toti· 
corin Port Trust for the year 
1992-93. together with Audit Rf" 
port thereon. 

(ii) Review by the Government on the 
Audited Accounts of the Tuti-
carin Port Trust for the year 
1992-93. 

IPlaced in Library. Se'! No. LT·4558/93] 

(d) (i) Annual Accounts of the Bom-
bay Port Trust for the year 1992-
93, together with Audit Report 
thereon. 

(ii) Review by the Government on the 
Audited Accounts of the Bombay 
Port Trust for the year 1992-93. 
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[Placed in Library. See No. L"f-4SS9j93) 

(e) (i) Annual Accounts of the Mor-
mugao Port Trust for the year 
1992-93, together with Audit Re-
port thereon. 

(ii) Review by the Government on the 
Audited Accounts of the Mormu-
!!80 Port Trust for the year 1992-
93. 

[Placed in Library. See No. LT-4S60/93) 

(f) (i) Annual Accounts of the Jawa-
harlal Nehru Port Trust for the 
year 1992-93, togtther with Aullit 
Report thereon. 

(ii) Review by the Government on the 
Audited Accounts of the Jawahar-
lal Nehru Port Trust for the year 
1992-93. 

(Placed in Library. See No. LT-4S61j93j 

(g) (i) Annual Accounts of the Kandla 
Port Trust for the year 1992-93, 
torether with Audit Report ther~­
on. 

(ii) Review by the Government on the 
Audited Accounts of the Kandla 
Port Trust for the year 1992-93. 

(Placed in Library. See No. LT-4S62/93J 
MEMORANDUM OF UNDERSTAND-
ING BETWEEN TIlE NATIONAL ALU-
MINIUM COMPANY LIMITED AND 
THE MINISTRY OF MINES FOR THE 

YEAR 1993-94 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADA V) : I beg to lay on the 
Table a copy of the Memorandum (Hindi 
and English versions) of Understanding bet-
ween the National Aluminium Company 
Limited and the Ministry of Mines for the 
year 1993-94. 

(Placed in Library. See No. L T-4S63/93) 
MEMORANDUM OF UNDERSTAND-
ING BETWEEN THE COTTON COR-

PORATION OF INDIA LIMITED AND 
THE MINISTRY OF TEXTILES FOR 

TIlE YEAR 1993-94 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF TEXTILES (SHRI G. 
VENKAT SWAMy) : I beg to lay on the 
Table a copy of the Memorandum (Hindi 
and English versions) of Understanding 
between the Cotton Corporation of India 
Limited and the Ministry of Textiles for 
the year 1993-94. 

[Placed in Library. See No. LT-4S64/931 

MEMORANDUM OF UNDERSTAND-
ING BETWEEN THE PROJECTS AND 
EQUIPMENT CORPORATION OF 
INDIA LIMITED AND TIlE MINISTRY 
OF COMMERCE FOR TIlE YEARS 

1993-94 

THE MINISTER OF STATE IN TIll:! 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
YOUTH AFFAIRS AND SPORTS) AND 
MINISTER OF STATE IN mE MINIS-
TRY OF PARLIAMENTARY AFFAIKS 
(SHRI MUKUL VASNIK) ON BEHALF 
OF SHRI KA!,fALUDDIN AHMED: I 
beg to lay on the Table a copy of the 
Memorandum (Hindi and English versions) 
of Understanding between the Projects and 
Equipment Corporation of India Limited 
and the Ministry of Commerce for the year 
1993-94. 

IPlaced in Library. See No. LT-4S651931 
NOTIFICATION UNDER INCOME-TAX 

ACT, 1961 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI M. V. 
CHANDRASHEKHARA MURTHY) : I 
beg to lay on the Table a copy each of 
the follow ne Notifications (Hindi anel 
English versions) under section 296 of 
the Income-tax Act, 1961 :-

(I) The Income-tax (Sixteenth Amend· 
ment) Rules, 1993 publiflhcd in 
Notification No. S.O. 684(E) in 
Gazette of India dated the 15th 
September, 1993. 
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(2) The Income-tax (Seventeenth 
Amendment) Ru1es, 1993 publish-
ed in Notification No. S.O. o93(E) 
in Gazette of India dated the 
16th September, 1993. 

[Placed in Library. See No. LT. 4566193} 

Protection of Human Rights, 1993, 
Kalakshetra Foundation Ordinance, 1993, 
Chief Election Commissioner and other 
Election Commissioner (Conditions of 
Service) Amendment Ordinance, 1993 etc. 

THB MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE' 
DEVELOPMENT (DEPARTMENT OF 
YOUTH AFFAIRS AND SPORTS) AND 
MINISTER OF STATE IN THE MINIS-
TRY OF PARLIAMENTARY AFFAIRS 
(SHRI MUKUL WASNIK) : I beg to 
lay on the table :-

(1) A copy of the following Ordinances 
(Hindi and English versions) under article 
123 (2) (a) of the Constitution ;-

(.) The Protection of Human Rights 
Ordinance, 1993 (No. 30 of 
J993) promulgated by the Presi-
oent on the 28th September, 
1993. 

[i'i".:cd in Library. See No. LT. 4567/93J 

(ii) The Kalakshetra Foundation 
O~dinance, 1993 (No. 31 of 19Y3) 
prcmulgated by the President 
on the 29th September, 1993. 

[Placed in Library. See No. LT. 4568[93] 

(iii) The Ch ef Election Commis-
sicner and other Election Com-
m:ssioner (Conditions of Ser-
,·ice) Amendment Ordinance, 
1993 (No. 32 of 1993) promul-
gated by the President on the lst 
October, 1993 

[Placed in Library. See No. LT. 4569193) 

(iv) The State Bankoflndia (Amend-
ment) Ordinance, 1993 (No. 33 
d 1993) promu1gated by the 

President on the lSth October, 
1993. 

[Placed in Library. See No. LT. 4570193] 

(v) The Merchant Shipping (Amend-
ment) Ordinance, 1993 (No. 34 
of 1993) promulgated by the 
President on the 27th October, 
1993. 

[Placed in Library. See No. LT. 4571193) 

(2) A copy each of the following 
statements (Hindi and English versions) 
showing action taken by the Government 
;)n various assurances, promises and 
undertaking given by the Ministers during 
he various sessions of Lok Sabha :-

Ughth Sabha 

(i) Statement No. XXXII-Fifth 
Session, 1986. 

[Placed in Library. See No. LT. 4572!931 

(ii) Statement No. XXXII-Eighth 
Session, Parton, 1987. 

[Placed in Library. See No. LT. 4573193] 

(ii) Sta:ement No. XXXIV-Ninth 
Session, 1987. 

[Placed in Library. See No. LT. 4574193] 

(iv) Statement No. XXXV-Tenth 
Session, 1988. 

rPlaced in Library. See No. LT. 4575193J 

(v) S:atement No. XXX-Eleventh 
Session. 1988. 

[Placed in Library. See No. LT. 45761931 

(vi) Statement No. XXIX-Thirteenth 
Session, 1989. 

[Placed in Library. See No. LT. 4577193J 

(vii) Statement No. XXill-Four-
teenth Session, 1989. 

[Placed in Library. See No. LT. 45781931 
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(viii) Statement No. XXIV-Seconcl 
SessiOD, 1990. 

[Placed in Library. See No. LT. 4579193] 

(ix) Stalement No. XX-Third Ses-
sion, 1990. 

(Placed in Library. See No. LT. 45801931 

(x) Statement No. XVIII-Sixth 
Session, 1990. 

[Placed in Library. See No. LT. 4581193l 

(xi) Statement No. XVII-Seventh 
Session, 1991. 

(Placed in Library. See No. LT. 45821931 

TENTH LOK SABHA 

(xii) Statement No. XVI-First Ses-
sion, 1991. 

[Placed in Library. See No. LT. 4583193] 

(xiii) Statement No. XIII-Second 
Session, 1991. 

[Placed in Library. See No. LT. 4584i93) 

(x;v) Statement No. XI-Third 1Ses-
sion, 1992. 

[Placed in Library. See No. LT. 4585193) 

(xv) Statement No. IX-Fourth Ses-
sion, 1992. 

[Placed in Library. See No. LT. 4586193) 

txvi) Statement. N:J. VI-Fifth Ses-
sion, 1992. 

[Placed in Library. See No. LT. 4587193] 
(xvii) Statement No. V-Sixth Ses-

sion. 1993. 

{Placed in Library. See No. LT. 4588193] 

(xviii) Statement No. l-SeveBth Ses-
sion, 1993 

jPlaced in Library. See No. LT. 4589193] 

. THE MINISTER OF STATE IN THE 
MINISTRY OF POWER MEMORAN-
DUM OF UNDERSTANDING BET-
WEEN THE NATIONAL THERMAL 
POWER CORPORATION UMITED 
AND THE MINISTRY OF POWER 
FOR THE YEAR 1993-94. 

(SHRI P. V. RANGAYYA NAIDU) '; 
I be,; to l~y on the Table a copy of the 
Memorandum (Hindi and English ver-
sions) of tTnderstanding between the 
National Thermal Power Corporation 
Limited and the Ministry of POWER for 
the year 1993-94. 

[Placed in Library. Se, No. LT. 4590193] 

Proclamat:ODI uDder Article 356 {3} 
of the Constitution in relation to the 
Slates cf Himacltal Pracieah, Ultar 
Pradesh and Rajasthaa. 

THE MINISTER OF HOME AFFAIRS 
(SHRI S. B. CHAVAN) : I beg to lay 
on the Table a copy each of the follow-
ing Proclamations (Hindi and English 
versions) under article 356(3) of the 
Const;tution :-

(1) Proclamation dated the 3rd 
Deceuiber, 1993 issued by the President 
under clause (2) of art cle 356 of the 
Constitution revoking the earlier Pro-
clamation issued by him on the 15th 
December, 1992 in relation to the 
State of Himachal Pradesh, published 
in Not fication No. G. S. R. 727 (E), 
in Gazette of India, dated 3rd Decem-
ber, 1993. 

[Placed in Ll'brary. See No. LT. 4593193] 

(2) Proclamation dated the 4th 
December, 1993 issued by the President 

under clause (2) of article 356 of the 
Constitution revoking the earrer pro-
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clamation issued by him. on the 6th 
December, 1992 in relation to the 
State of U.tar Pradesh, published in 
No:ifieation No. G.S.R. 730(E), in 
GazeUe of India, dated the 4th Decem-
. ber, 1993. 

[PlaCed in Library. See No. LT. 4594193] 

(3) Proclamati;;n dated the 4th 
December, 1993 issued by the President 
under. clause (2) of article 356 of the 
Constitution revoking the earlier Pro-
clamation ;ssued by him on the 15th 
December, 1992 in relation to the 
State of Rajasthan, published in Notifi-
cation No. G.S.R. 73l(E), in GazeUe 
of India, dated the 4th December, 
1993. 

[Placed in Library. See No. LT. 4595193 J 

STATEMENT BY MINISTER 

STRIKE NOTICE BY POSTAL 
EMPLOYEES UNIONS 

THE MINISTER OF STATE OF nlE 
MINISTRY OF COMMUNICATIONS 
(SHRI SUKH RAM) : Sir, the staff unions 
representing postal employees of all grades 
and the extra-departmental agents have 
decided to go on strike from 7th December, 
1993. The unions had given a Charter of 
Demands which has 27 items. Several 
round of discussions at the level of Postal 
Services Board were held with the unions 
and I had also discussed the issues with 
them on the 2nd December, 1993. 

One of the main demands relates 
to grant of pay scale and other benefits 
like pensior:. leave and subsistence allow-
ance for around three lakh extra-depal t-
mental agents. These extra-departmental 
agents serve mainly in the rural areas in 
their own villages and are engaged pdrt-
time on an average for 3 hours. They are 
not regular Government servants. They are 
paid an allowance based or their workload 
and are also entitled .for dearness allowance, 
gratuity and covered by an insurance 
scheme. These agents can pursue their OWl> 
*Noi-- recoided.-
2559 LSS/94-24. 

profession, trade or avocation in addition 
to their postal duties. The Government 
during discussions have offered the appoint. 
ment of an ED Committee with an inde-
pendent Chairman to look into the various 
demands in addition to an immediate pay • 
ment of lts. 351- per month to each ED 
Age.nt as interim relief costing Government 
exchequer approximately Rs. 13 cruces per 
annum. 

The other demands of the unions 
relate to several benefits for different grades 
of employees including revision of pay 
scales of some cadres. There is a scheme 
of Joint Consultative Machinery in the 
Depratment of Posts for settlement of dis-
putes and 'grievances which hali been func-
tioning very well. The Government, during 
discussions, as a goodwill me3$ure, have 
offered to settle some of their demandli 
immediately like payment of Rs. 100i-
per month as an allowance for those 
Postal Assistants who work on multi-pur-
pose counter machines in the post offices, 
an increase in the Holiday Duty Allowance 
for Postmen and relief to Group D officials 
who even on their promotion to a Group C' 
lleale would be enable to retire at the age 
of 60 years. In the face of the above 
and the fact that the Govt. have already 
announced ill interim relief to Central 
GoYl. servants and the constitution of the 
V Central Pay Commission which will 
look into all demands for revision of pay 
scales, there is absolutely no justification 
whatsoever for the postal employees to go 
on strike causing considerable hllnl!;hip 
and inconvenience to the people. 

I have faith that the postal employees 
will see reason and will not go on strike, 
especially when I have assured that the 
doors for negotiations and ta1ks lire always 
OpeD. However, if the strik.e takes place 
tomorrow, the Government will take action 
against the striking employees in accord-
"lice with the extant rules and would 
maintain maximum possible postal services 
with the aid of loyal workers. I am sure 
the woperOllion of all the Hon'ble Members 
of Parliament would be available to ward 
off the proposed strike keeping in view the 



DECEMBER 6,1993 toBilh ::64 

nature of the public 'llCnice that the De-
partftietit of Posts;8 ftnderiQ. 
(lJlfemlptions) 
[EngDahl 

SHRI BASUDEB ACHARIA 
(BANKURA): Sir, I hue given notice on 
t'he postal employees strike. 

(Interruptions) 

PROF. P. J. KURIEN (MAVELlKARA): 
Sir, I appn:ciate the economic probleJIIS of 
the Oovel'lllllCllt. AhJo. I do net lPJIIOVe 
of the strike by the employees. At the 
same time, the plight of the ED Staff should 
be mo~ sympathetically loobd into. They 
should be p¥en beUI:r faclJities. They are 
bated as slaftL ('''''''''''ioIU) 

SHRI LAL K. ADVANI (GANDHI 
NAGAR) : The postal employees also bave 
a very strong case. It should not be taken 
IIW: toiL (Inturuptions) 

SllRI BASUDEB ACHARIA : I have 
gi_ uotic:e 011 the postal employees strike. 
(I.-nvptions, 

MR. SPEAKER : You follow some rUlea 
at least. You cannot raise it like this. It 
is DOt going on RCOrd. (illter""nou)* 

SHRIMATI SUSEELA GOPALAN 
(CHIRA YlNKIL) : I have given a Call 
Attention Notice on this. (/llterrupliollsl 

MR. SPEAKER : But I have to admit 
it. Simply because you hIlve IIlven It, It 
does not come on record. 

ASSENT TO BILLS 

SECRETARY-GENERAL: Sir, I lay 
~ the . Table following 19 BiDs passed 
by • the Ho_ of Puliament during the 
IaIt IIeSSion aDd assented to since a report 
was. last made to the House on the 21th 
hIIy, 1991 :-

(1) The Betwa River Board (Amend-
ment) BiD, 1993 

~2' The Omsumer Protection (Amend· 
ment) BiD, 1193 --_. -.- - -----------

(3) T'he Recovery of Debts Due to 
Baub IIIld Financial Institritiotl~ 

BiB, 1993 

(4) The OmSCfYlltion of Foreign. Ex-
change and Prevention of Smug-
gling Activities (Amendment) Bill, 
1993 

(5) The Prevention of Dlicit Trafftc in 
Narcotic Drugs and PsychotTOpic 
substances (Amendment) Bill, 1"3 

(6) The ParliameRt (prevetttion of. 
DiBrtualification) Amendment Bill, 
19'3 

(7) The Jammu ad K3'5bm;r Appro-
priation (No.2) Bill. 1993 

(8) 'The Himachal Pradesh Appro-
priation (No.2) Bill, 1993 

(9) The Rajasthan Appropriation 
(No.2) Bill, 1993 

(10) The Madhya Pradesh Appropna-
tion (No. 2) 0.11, 1993 

(II) Tile Uttar Pradesh Appropnation 
(No.2) Bill. 199J 

112) The Appropriation {No. J) Bill. 
1993 

(13) The Appropriation (No.4) Bill, 
1993 

(14) The Appropriation lRailways) 
No.3 BiD, 1993 

(IS) T'he Appropriation (Railways) 
No. 4 BiD, 1993 .. 

(16) The NaUoHI Commiwioll for 
SafM Kal'llllldtans Bill, 1993 

(17) Tile "Oil and Natural Gas Com· 
milSiou. (Tramfa' uf UIldertak1ng 
aDd R.epeal) BiB, t99J 

(18) TIle Emaditilm (AtBeIldaeat, 
Bill, 1993 

(19) The Delhi Municipal Corporation 
(Amendment) Bill. '993 
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1].06 ltn. 
COMMIITEE ON GOVERNMENT AS-

SURANCES FOUR.T£ENTH REPORT 

DR. LAXMINARAYAN PANDEYA 
(Mandsour) : I beg to lay the Fourteenth 
Report (Hindi and English versions) of 
the Committee on Government A~'Surances. 

13.06 1/4 hrs. 
STANDING COMMI1TEE ON HOME 

AFFAIRS 

Sixth Report 

SHRI SUDHIR SA WANT (Rajapur) 

I beg to lay the Sixth Report (Hindi and 
English versions) of the Department-
related Parliamentary Standing Committee 
nn Home AlTairs on the Human Rijlbts 
CommiSsion BiD; 1993. 

13.61 hrs. 

JOINT COMMI1TEE TO ENQUIRE 
INTO IRREGULARITIES IN SECURI-
TIES AND BANKING TRANSACTIONS 

Motion re : appointment of a Member 
of Rajya Sabha to the Committee, 

SHRI RAM NIWAS M'RDHA (B8r-
mer) : I beg to move : 

"That this . House do recommend to 
Rajya' Sabha that Rajya Sabha do 
appoint one member of Rajya 
Sabha to the Joint Committee to 
enquire into irregularities in securi· 
ties and banking transactions in the 
vacancy caused by the resignation 
of Shri Yashwant Sinha from Rajya 
Sabha and do. communicate to this 
House the name of the member so 
appointed by the R.ajya Sabha to 
the Joint Committee." 

MR. SPEAKER: Motion moved : 

"That this House do recommend to 
Rajya Sabba that Rajy.l Sabha do 
appoint one member of Rajya Sabha 
to the JDint Committ<:e to. enquire 
into irregularities in securities and 
banking tl'lUlSllCUons in the vacancy 

caused by the resignation of Shri 
Yashwant Sinha from Rajya Sabha 
and do. c:onununicate to this Hoose 
the name of the _mber so appoin-
ted by tbe Rajya Sabba to the Joint 
Committee." 

SHRI LAL K. ADVANI (Gandhi 
Nagar): Mr. Speaker, Sir, the Motion 
just mDved by Mr. Mirdha is a Motion 10 
1111 up a casuiI1 vacancy in the JPC which 
is really odd because I presume tbat the 
JPC has about completed its labour aDd 
it was to submit its repDrt. This is being 
done towards the fag end of the Com-
mittee's tenure. 11lere can be no techni-
cal objection to it. So, I cannot oppose 
this Motion. But I would like to. submit 
that accDrding to the pr:ss repDrt, )PC 
report is to be given to the House around 
21st of this month and there w.i11 be only 
two days more for the House. Iu this 
HDUse, this sessiDn at least, we should bave 
an opportunity to discuss this JPC report 
because it has been talked about or so 
long and debated in the country; outside 
and periodically something ot the other 
discredits us. 

SHRI SOMNATH CHATTERJEE 
(Bolpur) : 23rd December may be fixed 
for this discussion. 

SHRI LAL K. ADVANI : And last day 
some otber business comes up, then it is 
all I think, the HAC must consider fixing 
some day for this. If the JPC can submit 
its report earlier. it would be still better. 
This is my submission. 

MR. SPEAKER : The question is : 

''That this House do recommend to 
Rajya Sabha that Rajya Sabha do ap-
pomt one member of Rajya Sabha to the 
loint Comm'ttee to enquire into irregu-
larities in securities and banking transac-
ti9ns in the vacancy caused by the 
Iesignaticn of Shri Yasbwant Sinha 

frDm Rajya Sabha and do communicate 
to tbis House the name of the member 
CD appointed by the Rajya Sabha to the 
loint Committee." 
The motion was adopted. 
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13.07 hrSo 

STATE BANK OF INDIA (AMEND-
'., MENn BD..L* 

TIlE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE (SHRI M. V. 
CHANDRASHEKHARA MURTHY) 
On behalf of Shri Manmohan Singh, I beg 
to move for leave to introduce a Bill 
further to amend the State Bank of India 
Act, 1955. 

MR. SPEAKER: The que.~tion is : 

':That leave be granted to) introduce a 
Bill further to amend the Siale B:mk 
of ,India Act, 1955." 

The motion was adopted. 

,SHRI M. V. CHANDRASHEKHARA 
MURTIlY : I introduce the Bill. 

13:07~114 hrs. 
EXPLANATORY STATEMENT GIVING 
REASONS FOR IMMEDIATE LEGISLA-
nON BY THE STATE BANK OF INDIA 

(Rr-tENDMENn ORDINANCE 

THE MINISTER OF STATE OF THE 
MINISTRY, OF FINANCE (SHRI M. V. 
CHANDRASHEKHARA MURTHY) 
On behalf of Shri Manmohan Singh, I 
beg to lay on the Table an explanatOl y 
statement (Hindi and English versil>n~) 

giving reasons for immediate legislation by 
the State Bank of India (Amendment) 
Ord:nance, 1993. 

(PJacrd in Library. See No. LT-4591/1)3) 

13.07-112 hrs. 

CHIEF ELECTION COMMISSIONER 
AND OTIlER ELECTION COMMIS-

SIONERS 

(CONDmONS OF SERVICE) AMEND-
MENT BILL'· 

·Published in Gazette of India Extra-
ordinary Part-II, Section 2, dated 6-12-93. 

THE MINISTER OF STATE OF THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H. R. 
B~RDWAJ) : I beg t.) mov~ for leave 
to introduce a Bill to r.mcnd the Chief 
Election Commissioner :md other Election 
Commissioners (Conditions of Service) Act" 
1991. 

MR. SPEAKER: Motion moved : 

"That leave be granttll to introduce II 
Bill to amend the Chief Election 
Commissioner and other Election 
Commissioners (Conditbns of Ser' 
vice) Act, 1991." 

MR. SPEAKER: Would you like to 
sp~k now or should we I<lk:: it up after 
the lunch break ? 

SHRI GEORGE FERNANDES (Muza-
fTarpllr) : Yes, Sir, after the lunch hreak. 
(lnterrupt:ons) 

THE MINISTER OF HOME AFFAIRS 
(SHRI S. D. CHAVAN) ~ TIlere is one 
more Bill for introduction. 

MR. SPEAKER: But h~ has to speak 
on it. 

(Interruptions) 

THE MINISTER OF WATER RE-
SOURCES AND MINIS rER OF PAR-
LIAMENTARY AFFAIRS (SHRI VIDYA-
CHARAN SHUKLA) : The Motion has 
been moved" let us take the opinion of 
the House. He has to ~o to the other 
House. 

MR. SPEAKER: But he is opposing 
the introduction and It will take some 
tim~. There .'will be a jiscussion on that. 
That is the difficulty. Somebody on your 
behalf or even the Parliamermry Affairs 
Minister may be· allowed to do that. 

13.114 hrs. 

1 he Lok. Sabha then adjourned for ] .unch 
till thirty' minutes past Fourteen of the 
clock. 
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14.35 hrs. 

Th~ Lok Sabha re-assembled after Lunch 
at . thirty-five minutes pa~t Fowteen of 
the Clock. 

(Mr. Deputy Speaker in the Chair) 
CHIEF l:L ECTION COMMISSIONER 
AND OTHER ELECTION COMMISSION 
ERS (CO!\'DITIONS OF SERVICE) 
AMENDMENT BILL CONTD. 

MR. DEPUTY SPEAKER : The House 
shall now ,take up Item No, 17. Shri 
George Fernamles was on his legs. 

(Translation) 

SHRI GEORGE FERNANDES (Mllja-
flarpur) : Mr. Deputy Spe.\ke:- Sir, I have 
given a notice against th! introduction ,,1 
this Bill and I would like to draw your 
,·ttention towards two thill,!;s. Firstly I 
hold that this Bill is in tune with the ru:c., 
of the House and second!" it is violatin~ 
~o many provisions of the Conslitution. 
As such it is not possibj~ to iniroduce this 
~iJl. It would be against the spirits "f 
the Constitution. Mr. Speaker Sir, Elec-
tion Commission, is cer!~inl" a c.'nsli!n-
tionally elected body but it is not an offi-
cial body. It is an autonomous body and no 
(lfficial intervention can be made in its 
working. I am sorry to say that the ob-
jectIve of introducing this Bill was nil! 
fo enforce any new legislation as per the 
provisions of the Constitution regarding 
Election Commission but it has 'a limited 

objective for promoting party politics. I 
am levelling this charge against the Go-
vernment with .full responsibility. The 
way Government has been treating the 
f.Jection Commission is condemnable. 1 
.'(. not want to comment here upon the 
behavinur and the statement made by 
the Chief Election Commissioner. That 
sl ould riot be discussed here since we have 
to give special notice in order to make 
my statements in that regard. But the 
Government has been planning to foil all 
cflorts made by the EI~~I;f.n Commission 
to hold free and fair elections and this 
ordinance symbolises it. It was a general 
feeling that after maki'lJ co:Jort:\ to hold 
elections through this ordinance and fac-

ilig advantages/disadn'ltag'!s you woultl 
not bring forward this ordinance for enact-
ing a law in this regard after the election~ 
were over in four States. 

But \I.e are astonished as the way the 
Gov~rnment thought to present it before 
the House to enact a law in this regard. 
Mr. Deputy Speaker Sir, all the sections 
of this Dill violate the sections 1, 2, 3, 4 
and 5 of Article 324. We would like to 
know as to who bestowed upon you this 
right and under which section you have 
bl'Jught this ordinanc'! vide which you 
want to confer the powers of the Chief 
election commissioner provided in the 
Constitution. Among these election 
commIssIOners. This is the ultimate 
objective of the Ordinance. I would come 
to Chapter three later, which deals with 
the rules. But rule 4 of the new legisla-
tion only states that the status, facilities 
and rights admissible to Chief Election 
Commissioner would also be admissible to 
other election commissioners. The pre· 
vious legislation permitted the appointment 
of two other election commissioners. and 
at the same time also clearly speaks "bout 
the facilities to be given to Chief Election 
Commissioner as weD as to other two 
Election Commissioners under 324(2). 
While the Chief Election Commissioner 
would continue the other two election com-
missioners would be approved by the 
President under laws legislated by Parlia-
ment. Section 324(3) enumerates that if 
more election commissioner are to be 
appointed then the Chief Election Com-
missioner would continue to be the Chiiir-
man of thp. Commission. The sole objec-
tive of the Government in bringing this 
Bill is to provide equal status to the twO 
election commissioners like the one which 
is beinl! enioved by the CEC by circum-
venting the legislation enacted in 1991 
but under the present Constitution, the 
Government has no right to do that. 

The pay and allowance payable to them 
are not that much important but ultimately 
it has its relevance, within Government as 
well as outside the Government. The status 
of the Chief Election Commissioner is 
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Now Rule 80 says :-...... to the judge of the Supreme Court. 
TIle fKilities aDd pay aDd allowallc:es will 
aIlIo be. equal to the judge of abe Supreme 
Court. Similarly, tile pay and perks of 
Election Commissioners will be equal to 
that pay and perks admissible to the High 
COUll lu •. Your only intention to make 
charp in it was to bring the status of 
CES equal to the other two ECs. In odlCir 
words you want to create three ECs. Mr. 
Deputy Speaker, Sit,. my humble submis-
sion . in tbis respect is that it is not possible 
bec:au!!le under section 324(2) of 324(3) of 
our Constitution, the Government do not 
have any sucli powers. . 

Mr. Speaker, Sir, now 1 would·come 
to . the rule ad procedure of House and 
J would submit that this ordinance is not 
possible UDder this rule also. I would lik~ 
to dnIw your attention towards Rule R'l 
It says-

(Eaglirll) 

"The following conditions shall Gov· 
ern the admissibility of amendment~ ", 
clauses or schedules of a Bill." 

(T"",*,ioII ] 

UDder rule BO, a Mem:.... QID bring an 
amendment to a Bill. When the GovelD' 
__ waals to iBtroduc:e any amendmenl 
to any Bill. ill this case the rule dues not 
clarify the type oi amendaaent possible if 
• BiD already ellists. Sim:e I could not 
locale aDy IlUCh rule,· I studie4 Parliamen· 
tary Practice aDd Proc;edure and May'~ 
ParWuaetary procedure but I coul.1 no! 
locate the rule regarding introduatoD of 
ameadalent by the Government. When I 
did BOt find aDy rule, I presume that Rule 
80 woold be applicable. How· an amend· 
JIIeIIl can be introduced under Rule 80 and 
wllat are the amendments which can be 
refused by the Speaker or the Depattc 
~ with such ameudJnents? I W1aDl '0 
submit that if thae rules are applicable 
on an M.P. Then these rules should also be 
appIialbJe'to ahe GovemmeDl in ahe same 
1118D11Cr. Since euadall:nt of laws and their 
MIIpJellleah'ion is Government';, buoIines~ 

if there are 8IIJ lliaitati(MB for IIlC the same 
are appIialbJe to the Govenaent also. 

(Englishl 

"'(i) An amendment shitll be within the 
scope of the Bill and relevant to the 
subject ~atter of the clause to which 
it relates." 

[TI'IIIUlGtioII) 

Mr. Speaker. SIr, now I would like to 
draw vour attention to paae 478 flom the 
book written by' Kaul and Shakdhar. 
[English) 

Every Bill has a title succinctly describ-
Ing the nature of the proposed measur('. 
(T''''atiollJ 

The long title of the Bill to which 
Amendment is beinJl: made ia as follows :-
(En~J 

"TIlE OIIEF ELECTION COM-
MISSIONER AND OTHER ELECTION 
COMMISSIONEIlS (CONDITIONS OF 
SERVICE) .AMENDMENT BILL." 

[T',unslation] , 

The BiD already existing is:-

IEnglirhj 

Chief Election Commissioner and other 
Election Commissioners (Conditions of 
Service) Act, 1991." 

( Tmn.rlatiOlil 

I have already read out to you the long 
title of the BiD. The long title and the 
title are in the same statement Its long 
title is:-

IEngli.rh] 

An Act to determine the conditions of 
service of the Chief ElectioD Commissioner 
aDd other' Bection Commissioners and for 
matters co~cted therewith or incidental 
there. 

(Tran!fatiori) . " 

Now what amendments do you intend kl 
bring in this Bill, the lQDeDdments beiDll 
brought by you do not have any cormec:-
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tioa witb any ICCtioD of this law. The Gov-
el'lllDCBt iI bciDgiaa ameaclmeats reprdU'16 
the way the EIcctioa Collllllia&on sboukl 
traIIIIK:t its bulinelS and the aistiag Act is 
regarding tbe service conditioas. There is 
sea diflerenc:o between the two. Therefore, 
my submission is that the Govermnent an-
not introduce this amendment Now I 
would like to draw your attention towards 
page 509 of Kaul and Shakdbar:-

(&glUh) , 
The following conditions govern the ad-

missibility of amendments to ..:laUlles and 
~chedules of a Bill: 

(a) The amendment should be within 
the scope of the bill and relevant 
to the subject matter of the clause 
to which it relates." 

[Translatioll) 

1 bave already submitted that the scope 
of the original Bill, which the Government 
wants to amend is totally different. It c:aa-
not be introduced here. 

Nuw I QlIDe 10 para (c) of "dmissibility 
of IUllClldmeDt. 

[Englisll] 

"An amendmeDt should not be such 
as to make tbe clause which it proposes 
to amend unintelligible and ungrammati-
cal." 

[Translation] 

If you have its copy with you, pleasl: 
consult it. The Government hll5 pn:IICIIlcId 
page 3 of Amending law before tIM: H.:ue. 
Chapter three enumerates .the aim.. aDd 
objecti_ ef DiU. Rest is mcideatal. C8ap-
ter tbn:e has been introduced a flail ia Jl. 
Itl heading is Transaction of .Bw.iJlCjS '" 
Election CllIIIIIIiIsioD i.e. the law is regard-
jag acevK:e COilditioas aud viulBliag itll 
origiDal 1ClOpC. 1be Governmeat is dealing 
witJa the trBuaction of busiDCSll of EJec-
tioll CommiIIsioa. 

[English] 

Now, pleue lee Section 9 whidt UY': 

''11te business of the Election Com-
mission shalt be transacted in accordance 
with the provisions of the Act." 

Now,. what is the businelll of tile Elec-
tion Commission 

(Trwrllllatioft) 
We would like to have a dear reply 

from the Minister of law in, this reganl. 
[EngliMI] 

What is the business of the Electron 
Commission which shall be transadcd m 
accordance with the provisions of the Act. 
[Translation1 

Section 324(1) clearly states the func-
tions of Election Commission. In addition 
it abo speaks clearly as to oow the jOb 
wiU be performed anclcr Representation 
of Pllople'. Act. 

[English] 
But Article 324(1) lays = 

"The superintendeace. direction and 
control i of the Pl'CpIICatlOD. of tile elec:to-
ral rolls for, and the conduct of all elec-
tions to Parliament and to the Legisla-
ture of every State aod of election.. to 
the offices of President aDd Vice .presi-
dent held under this Constitution shall 
be vested in a CommissioD. (retcrnd to 
in this Constitution as the Election CoIn-
mission~." 

[Translation] 

S.nce the Government has only mentioh-
cd the Business of the Election Commis-
sion I would like to know as to wIaf. die 
Government intends to do under this law, 
which it is goiag to eGact on lhe basis of 
tbe ordinaace illlrolillced UK this 1*'0pollC. 

[~lWlUhJ 
What is the business of the EIec:tio!l 

u.aission which slta1l be l1'aoS8Ckd in 
acconiaace with tbe llIOYisioDS .of lbe Act ? 
I wiD agaiu refer to the rule that lUI ameftd-
ment sbouAd DOt be such as to make the 
clause nidi it PRIpOIe& to amend u~l­
qible or uogrammatieRl 
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[Trmulation] 

It is somcthing more than uninte11igiblc. 
It has no meaning. It is JUSt to be fool toe 
whole world. This is no business of Elec-
tion Commission. All the business of elec-
tion commissions have been specified in t .... 
constitution. Election Commission has ils 
own responsibilities, judicial, semi-judicial. 
administrative, advisory and it advises the 
President. Its executive responsibility ill 
considered to be the most important. Jt 
has the responsibility of preparation of 
electoral rolls and holding polls and thl! 
declaration of results 

[English] 
So. which is the business which shall he 

governed by this Act, Mr. Law Minister" 

[TranslationJ 
Just go through section 10. 1t is not a 

confusion. not be foolinjt but efforts dele-
berately made to take all powers in their 
hands. It has made fun of th: Eledioll 
Commission. 

They should study all the .;:Iallse~ one 
by one. Because, they have to put a check 
un the tricks being played with 'he Eler-· 
tion Commission of the countrY 

[En6Iish] 
")OCI) the Election Commission ma~', 

hv unanimous decision regulat'.: t"~ pr~­
.cedure fur transactio!'! of its business as 
also allocation of its business amon)!St 
the Chief Election Commissioner and 
other Election Commissioners." 

Here, the word used is 'may'. Does it 
also mean 'may not'. 

[Translation] 

You know law very wen. What does 
'may' mean here? 'Shall' or 'may not'. 

Then I come to lub-c:laulie 10(2) of it : 
[English] 

.·~l"he business of the Election Com-
. mission shall be transacted in accordan~ 

with the provisions of the Act". What 
are the provisions that you are enunciat-

. jng? The first provision is that the Elec-
tion commission., by unanimous 

decision, regulate the procedure for trans- . 
action of its business as also allocation 
of its business amongst the Chief Elec-

··'tlon Coinmissioner and other Election 
Commissioners. 

[Translation] 

You first provide that the Election Lom-
mission may frame rules, but it is further 
provided that all the business may be trans-
acted unanimously. It means that you may 
not frame the rules. The Government is 
providing this power to all the three Elec-
tion Commissioners. The Government has 
appointed two more Election Commlsslu-
ners besides one Chief Election Commi,-
sioner. It is further provided. 

[English] 

Now, Clau~e 10(2) says "Save as pm-
vlded in SUb-section (1), all business of the 
Election Commission shall, as far as possi-
ble, be transacted unanimously". As far 
as possib.e has been added to it. 
(Translation] 

Now I come to Sub-clause 10(:; J. 

[English] 

All business of the Commission shall. 
as far as possible, be transacted unanimuus-
ly. This is what Clause 1(1(1) and 10(2) 
say. 

Now, Clause 10(3) says. 
"Subject to the provisions of sub-sec· 

tion (2), if the Chief Election Commis-
sioner and other Election Commissioners 
differ in opinion on any matter, !Oueh 
be dccidC<! accordmg to the opinion 
of the majority." 

[Trmu/ation] 
What is left therein. Where is the dig-

nity of Election Commission? What se,'pe 
is left? There is no dignity of Election 
Commission in it. The Election Commis-
sion has got to take a decision in this re-
gard. Either elections are declared or not, 
the dispute remains as it is. That dispute 
is resOlved only when some telcgram is 
received. You have said that a decision 
would be taken according to the majority 
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opinion. For that, you have said. that there 
shall be a debate first anll then a decision 
would he taken according to the maioritv 
opinion. 

14.S8 ""s. 
(SHRI NmSH KUMAR in the Chair) 

The Election Commissioner has to fix 
the date of elections and moreover it has 
to settle executive and judicial matters 
under its jurisdiction. The Government is 
making all such provisions. As per the 
provisions if consensus in a matter is not 
arrived at then the matter shall be decided 
according to majority opinion. This implies 
that th.: Election Commissioner is not able 
to perform his duty. As a matter of fact 
the Government is interfering in his juris-
diction and is preventing him from dis-
charging his duty freely. Ultimately, what 
is the dispute between the Government and 
the Election Commissioner? The Govern-
ment has absolutely no right to subvert the 
whole election process by hitting at the 
office of Election Commission. I. therefou. 
oppose it on the ground of constitutional 
provisions and rules and I do request that 
the Government should withdraw this Bill. 
This Bill cannot be introduced here under 
the rules. 

[English) 

SHRI JASWANT SINGH (Chittor-
garh) : Mr. Deputy Speaker Sir. rules 
provide that when an hon. Member railes 
objections on grounds of legislative com-
petence. then a more general and detail-
ed d'scussion shall foll~w or can follow. 
I am not gein,:! to repeat any of the 
points wh' ch my esteemed colleague. hon. 
George Fernandes has raised. I shall res-
trict myself simply to the lellislative com-
petence of the House about this Bill 
which intends to replace on earlier ord-
nance. I would not go into the patent 
polifcal mala fide of the Government. I 
will also not go into the hamhanded 
manner in which the Government went 
about changin~ the entire election proce-
dure. I will 21so not go into reflecting on 
the manner snd method of the selection 
of personalities that went to inhabit the 
office of the Chief Election Commis-
sioner. 
2SS9 LSSI94-2S. 

1.5.00 hrs. 

Tbl'~e arc is~ues of substance and these 
ought really to be taken up when the 
Bill proper, if admitted by you, s taken 
up for con&ideration. They are very subs-
tantial issues. The Government brought 
about this ordinance because Ihe inten-
tion of the Government was mala fide, 
because Ihr intention of the Government 
was to cnnvert the ent're election sys-
tenl as such. 

Why I I'mit myself to the aspect of 
the question c.f legislafve competence is 
because at the present moment it is only 
on grounds ot legislative competence that 
lhe House can deny permisison to the 
Government for leave to introduce th s 
particular piece of legislation. 

My friend has referred to Art;cle 324 
of the (" IIstilution which provides for 
; hree separate terms. There are three 
nomenclatures; Elect;on Commiss'on, 
Ch'er Electon Commissioner and then 
~here are Members of the Election Oom-
m·ssion. What this ordinance attempts to 
do or this Bill which now attempts to 
do is to confuse the d's'inction between 
these three and to obliterate the difference 
in the process nullifying the very purpose, 
intent and the direci'on of the original 
provision of Article 324. If a BiD attempts 
to completely obliterate the difference 
between an Elec'ion Commission. the 
Chief Election Comm'ss'onAr nTh! the 
Members of ,ht: Election Commission 
through an (lrdmance then I think you 
are attemp(n~ to turn on its head the 
entire Constitutional arrangement which 
governs the office of the Election Com-
mission. 

My nex' subs!antial point is that should 
the Government in its wisdom or absence 
d w'sdom nevertheless wish to do such 
a thing then the only manner in which 
t can do se is by amending the Consti-

tution and by amending Article 324. in 
whatever way it wishes to do so. In my 
v ew the Government cannot amend the 
Constitution through an ordinance and if 
the Government cannot amend the Consti-
tution through an ordinance, then a Bill 
that purpom to replace the ordinance 
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ea!! also nol be permitted enlry through 
back-door to attempt to completely over-
turn the arrangements of our election 
system and through the back-door to 
attempt to amend the Constitution. 

I w"I1 not lefer to the observations of 
the han. Supreme Court in this matter 
but I believe on the grounds that I have 
already listed it stands established that 
outside of the pale of the lLala fide in-
tentions of the Government, the legis-
lat:ve competence of the House does not 
extend to amending the Constitution 
Ihrough e.ither an ordinance or a Bill 
attempting to replace the, ordinance. We 
request for your ruling on this matter 
before we can proceed further with the 
leave to introduce the Bill. Sir, 't would 
be better if you reserve your ruling on 
this because this is a highly contentious 
issue. 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H. R. 
BHARDWAJ) ; How can it be done '! 
We are still at the intrpductory stage. I 
hav'! cnly to satisfy the Chair that this 
Hcuse is competent to consider and 
pass th's Bill. You may kindly look to 
the Seventh Schedule, Entry 72 which 
says that the Election Commission . s in 
the Union Li~1. In 1991 we passed a 
law about the Conditions of Service of 
the Chief Election Commissioner. This 
was assented to on 25th January, 1991, 

It's no,"" an Act of Parliament viz. 
Act 11 of 1991. This relates to the Chief 
Election Commissioner and other Elec-
tion Commissioners (Conditions of Ser-
vice) Act, 1991. So, this House has 
already passed in 1991, this principal law 
and now we seek to amend this Act 
of parliament in the shape of this Bill. 

I llave already subm'tted with regard 
to the list. (interruptions) 

[Translation] 

SHRI GEORGE FERNANDES 
(Muzaffaipur) : You should not mislead 
the House that the Bill has already been 
passed. 'Conditions of Serv'ce' is different. 

l Ellglish] 

SHRI H. R. BHARDWAJ: Please 
listen to me. I do not appreciate this, 
Once an Act of Parliament is passed allCl 
you have determined t)le Conditions of 
Service of C.hief Election Comm ssioner 
and the Election Comm.issiners, there is 
no reason why the same should not be 
amended. I am saying that the legislative 
competence of Parliament . s decided by 
d.vision and Entry. There is Entry 72 
in the Union List. So, we are competent 
to bring this Amendment under Entry 72. 

So far as tbe provisons with regard 
10 Election Cmmission in the Constitu-
tion are concerned, there is no dispute. 
Article 324 as such is there and later on 
there are other Articles. Article 324( 1) 
says : 

''The super'ntendence, direction and 
control of the preparafon of the elec-
toral rolls for, and the conduct of, 
all elections to Parliament and to the 
Legislature of every State and of elec-
tions to the offices of President and 
Vice-President held under this Consti-
tution shall be vested in a Commiss·on." 
So, the Election Commission is an 
institution which is given the power of 
superintendence, direction and, control. 

There is no dispute. 

So far as the provision of a muk-
member Commission is concerned, I just 
want to bring to your notice Artic1,., 
324(2). It says : 

"The Election Commiss'on shall con-
sist of the Chief Eleceon Commisioner 
and such number of other Election 
Commi~si(lners, if any, as the President 
may from time to time fix and the ap-
pointment of the Chief Election Com-
m.issioner and other Election Commis-
sioners shall, subject to the provisions 
of any law made in that behalf by 
Parliament, be made by the President." 
Now, I am submitting about the com-

petent(; of the Parliament. My learned 
friend is arguing that Parfament is not 
competent to lay down the Conditions 
of Service in the work'ng of, the Election 
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Commission specifically. The same Arti-
cle 324(5) says th's : 

"Subject to the provisions of any 
law made by Parliament, the conditions 
of service and tenure of office of the 
Election Commissioners and the Re-
gional Commissioners shall be such as 
the ,President may by rule determine." 

So, these two sub-Articles clearly give 
legislative competence to this House. If 
you have still any doubts, I would like 
to inform "you that we had passed this 
Act in 1991. I am just amending tbe 
same Act. 

There are two or three points which 
my learned friend Shri George Fernandes 
has ra;sed. They do not relate to the 
competence of this Parliament. He sall£ 
that by amendinr. this Act, we are doing 
something hanky-panky with the Condi-
tions of Serv ce viz. by bringing the 
Election Commissioners to the level of 
the Chief Election Commissioner. They 
are not ma!1ers relating 10 the compe-
tence of Parliament. So, the notice which 
my learned friend has given for today's 
debate is that Parliament is not competent 
to legislate. This is my first submission. 
For that Article 324 is my answer. Entry 
72 is the correct Entry on which we can 
proceed. 

He has also certa'n points regarding 
other Aticles. We are not going to amend 
other Articles. I will draw his kind atten-
tien that we are also going to amend the 
Long Title. His objection was thllt the 
same Amendment cannot be made. You 
read Sect:on 2, We are amending Sect'on 
2 in the present Bill. The Chief Election 
Commls~ioner and ohter Election Com-
mission.:rs (Conditions of Service) Act. 
1991 (hereinafter referred to as the prin-
cipal Act), in the long title, for the 
words "and for matters", the words "and 
to provide for the procedure for transac-
t:on of business by the Election Comm's-
s;on and for matters" shall be substituted. 

We are amending this specifically to 
provide fOl the chapler which our friend 
Shri George Fernandes has pointed out. 
So, it is absolotely in order becauae we 

are amending that provision also and 
the earlier Act. 

Now my learned tfiend-I never ex-
pected it-quoted Rule 80. Let us see. 
Rule 80 deals with amendments to the 
clause and clause by clause consideration 
of the Bill. I am only at the introduction 
stage. This provision relates to the Bill 
when it is being considered on merits and 
when there are amendments sought to 
be made to that Bill, afterwards at the 
time of consideration. That rule does 
not apply, as a matter of fact, to the 
present stage of the Bill. I am at the 
introduction, stage aDd there is only one 
objection which is according to the tradi. 
tions of this House when a Bill is introduc-
ed. Normally there is only one objection, 
which is allowed and that is, that Parlia-
ment is not competent to legislate it, on 
which a debate is allowed. I do not want 
to was'e the time of the House talking 
about that. I have already submitted that 
this House had been able to pass it in 
1991. I am amending the same Act. That 
is why, I said that he has, word by word, 
discussed the merits of the whole Bill. 
Today we are charged with this. 

Let me introduce the Bill. He can argue 
much more on this. I wm answer him. 
There 's no question of any mala fide 
intention against anybody. As a matter of 

fact, if you kindly remember, during the 
last session we all wanted that there 
should be a multi-member Commission. 
It is a different matter that the hon. 
Member wan's Government to have con-
sultations when other members are ap-
pointed. Shri J aswant Singh is nodding; 
I am happy. I was present in all those 
deliberations where we all sat together. 
Ac:ually we were charged with dragging 
our feet in bringing these two additional 
Members of the Election Commission. 

Then there was a demand from a 
major ty (if the Advocate-General of this 
country, from various States, led by one 
of the most prominent Advocates-Gene-
ral of the country that there should be a 
multi-member Commission. So, in order 
to fulfil that demand, of a majority of the 
opposition leaders this has been done 
though belatedly. I agree that 't is a 
little delayed, It should have been done 
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then and there. We have brouj;ht this and 
during this discussion hon. Members can 
suggest to me how we can improve the 
efficiency of the Election Commission. I 
am very happy for the concern expressed 
by the hOIl. Members for the Election 
Commission as a whole. Let there be no 
personalities involved in it I would re-
quest-for Heaven's sake-let us not 
confuse pers(Jnalities with institutions. The 
institutions matter. If the Election Com-
mission func ons efficiently. it wiD be a 
success of democracy and the rule of law 
in the country. We will be the happiest 
people if such a situation 's there. There 
have been sever&] occasions when there 
have been controversies. We have been 
able to sail across those controversies and 
I am happy thai we have had very good 
elect ons recently. So. it is the common 
concern and tho; people of India do under-
stand whenever tbere is any aberration on 
any side. But let us not give prominence 
to personalities. Some may not understand 
this problem today. But tomorrow they 
may be faced with the same problem, 
institlllions have to function according :'J 
law, whether it is the Election Commission, 
the Supdeme Court or the High Court or 
even Parliament. Everybody has got a 
role defined in the Constitution. 

If I overstep n my submission to 
Parliament from what is contained in 
Article 324. by twist"ng of Article 324. 
it will not help me or you either. It 
says that there shall be an Election 
Commission. Now. take for instance as 
you say whether he should remain as the 
Chief Election Commissioner. Can anybody 
dispute it ? He is tbe Chief Election 
Commissioner. Just as we have a Chair-
man of ~he UPSO-and tbe UPSC is an 
in'ititutiun--there is a Chairman. But 

even there, tbe Chairman allocates the 
work. He may. The word 'may' has been 
used deliberl!lely. We may say. tbat you 
·shall'. It is an institution. So, we have 
left it to him. If the Chief Election Com-
missioner likes to function unilaterally, 
very good. But if they want tomorrow. 
lite the UPSC. that this Member may 
deal witb four States. and another can 
deal with four States and tbe Cbief Elec· 
tion Commissioner can still supervise their 

work, what is the harm in it. I do not 
understand why anybody should be an-
noyed about it. 

[TraMGlion] 

SHRI GEORGE FeRNANDES You 
are not able to understand tbe implica-
tiens of the rules. 

SHRI H. R. BHARDWAJ: You fully 
understand what I am sdying. but you are 
saying lite this •..••..• C1nterr'uptionl) 

[English) 

Now please do not interrupt mc. 

You have said somtthibg, to which I 
am answering now. (Interruptions) 

SHRI GEORGE FERNANDES: You are 
not answering anythinr.. You :Ire cOllfll~­

ing (lnterruptions). 

SHRI H.R. BHARDWAJ I ;:lInnot 
in.prove my intelligenc::: or your intc:1!illcll-
ceo We are both equals. 

We are discussing an institution. It is 
for this House to grub this cpporh'nity. 
Let us debate this issue. We ~hllultl not 
come in tbe way 'If debate. Sir. J have 
sl!rmitled that we ha\c full cc.mretencc. 
So. kindly allow me to introduce this Bill. 

SHRI JASWANT SINGH: Mr. Chair-
man. I would like 10 mak~ one sut-mission. 
I greatly value the learncd intervention by 
the hon. Minister for Law. The point is 
simrle-Iegislative competence. The hon. 
Minister has suggested tbat this is already 
covered under a certain entry and 
that after all what he is doing IS to regt:late 
the conditions of service of the C:ommis· 
~ioners in the Electi.:l" Commission. \ty 
suhmission is differenr. My s~lbm;~~ion is 
that under the guise of ,allin!! it "con-
dil ions (If service" t.he entire svstem and 
functioning of the E!"ttilln Commi~~i;.n 
is heing rer\'erted. It merits a much 
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ctc-ser examination of the points that we 
have raised. If the introduction of this 
Bill is deferred by 24 hOUTS, Heavens will 
not fall and it will enable the Chair and 
[he House to apply itself with much great-
er depth to a very vital issue. After all it 
is through elections an of us reach here. 
If we vitiate the Election Commission or 
the Election Commissioners' functioning, 
how will we all reach here? 

SHlU H. R. BHARDWAJ : With great 
respect to my friend, r wouln submit that 
deferring it is no solution. We ~hould 

debati thi. illlli .•• ;(lntenuptiolu). We 
are setting up a very bad precedent when 
we first say that we are not .:cmpclcnt. 
No Parliament should say that it is not 
cnmpetcnt unles~ it IS Ic!!ally justified. r 
tlike serious objection to this. 

MR. CHAIRMAN : Now. ~hall put 
the Motion to the volc of thc H(IU~c. 

The question is: 

"That leave be :~r:lI1k" tn intrnduce 
u Bill to amend the Chll~t Ele::tic'n Com· 
missioner and other Election Commis· 
sioners (Conditions of Servic~) Act. 
1991". 

SHRI GEORGE FER!':.~.",nFC;:: ~Ir. 

this is a very seriollS malter. T lim nl)l 
prepared to allow the Government to ~et 

8W"Y with SulwCilinl! the Cnn~litll!ion. 
here. the Constitution is r.einl! sulwcrted. 
I have no doubt ab,)ut it. Other~ rna,. 
have some doubt. 'aut in my mind thelc 
is absolutely no dO'.!ht. Thl' i, an eller-
ci~(' in subverting th~ Constitution in the 
same manner as the Reli!,illn Bill was 
brought here. They could not amend the 
Cf'nstitution there. T"~ldore. they came 
with the Bill. which this House had the 
!!ood sense to reject. This was brought 
through an ordinance when the House was 
nOI in Session and therefore. they can brin~ 
it here today. 

MR. CHAIRMAN: Are you delllandin~ 
division? 

SHRI (iEORGI-. FERNANDES: Yes. I 
am demanding division. 

MR. CHAIRMAN : Let the Lobbies be 
cJ(·ared. 

U.2J bes. [Mr. Speaker in the chair] 

'MR. SPEAKER : Now the Lobbies have 
been cleared. The question is : 

''That leave be granted to introduce a 
Bill to amend the Chief Election Com-
mIssioner and other Electioll Commis-
sioners (Conditions of Service) Act. 
1991." 

The Lok Sabh:l divided. 

Division No. J J [15.25 hrs. 

AYES 

ACHARIA, Shri na~udeb 

".NJALOSE. Shri Thayi l John 

AYUB KHAN, Shri 
BARMAN, Shri Uddhab 
BHAKTA. Shri Manoranjan 
~i-iONSLE. Shri l'rnlaprao B. 
BROHMO CHAUDHURY, Shri Satyan-

dra Nath 
CHARLI':\. !'hr: .\. 
eHA TTERJEE, Shri Nirmal Kanti 
eHA TTERIEE. Shri Somnath 
CHAUDHARY, Sqn. Ldr. Kamal 
CHIDAMBARAM, Shri P. 
CHOUDHURY, Shri Saifuddin 
D:\S. Shri Anadi Charan 
DENNIS. Shri N. 
DIGHE. Shri Sharad 
DOME. Dr. Ram Ct;andra 
GALlB. Shri Gurcharan Singh 
(;HANGARE, Shri Ramchandra Marotrao 

GHATOWAR, Shri Paban Sin2h 

GIRL Shri Sudhir 

Gt.:PT A. Shri Indrajit 

ISLAM. Shri Nurul 

JAFFER SHARIEF. Shri C. K. 

JEEV .. \RATHINAM. Shri R. 

KALIAPERUMAL Shri P. P. 

KAMBLE. Shri Arvind Tulshiram 

h,o\RRU)IlUlA. Shrim:ltJ "-amlll" "-limar; 

;,UDUMUL.A. Kum,tri PadamasrCf' 
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KUU, Shri Balin 

KURIEN, Prof. P.J. 
MALIK, Shri Puma Chandra 
MANDAL, Shri Brahmanand 
MANPHOOL SINGH, Shri 
MARBANIANG, Shri Peter G. 
MATHEW, Shri Pala K.M. 
MATHUR, Shri Shiv Charan 
MISRA, Shri Satyagopal 
MOLLAH, Shri Hannan 
MUKHOPADYAY, Shri Ajoy 
NAIK, Shri G. Devaraya 
NANDI, Shri Yellaiah 
ODEY AR, Shri Channaiah 
PADMA, Dr. (Shrimati) 
P ALACHOLLA, Shri V.R. Naidu 
PATEL, Shri Uttambhai Harjibhai 
PATIL, Shri Vijay Naval 
RAI, Shri M. Ramanna 
RAM, Shri Prem Chand 
SANIP AI LI, Shri Gangadhara 

SAWANT, Shri Sudhir 
SAYEED, Shri P.M. 
SELJA, Kumari 
SHANKARANAND, Shri B. 
SHARMA, Shri Chiranji Lal 
SmNGDA, Shri D. B. 
SHUKLA, Shri Vidyacharan 
SINGH, Shri Ramashray Prasad 
SREENIY AASAN, Shri C. 
SULTANPURI, Shri Krishan Dutt 
TARA SINGH, Shri 
THORAT, Shri Sandipan Bhagwan 
TINDIV ANAM, Shri K. Ramamurthee 
UP ADHYA y, Shri Swamp 
URS, Shrimati Chandra Prabha 
"vAGHELA, Shri Shankersinh 

WASNIK, Shri Mukul IIalkrishna 

*Wrongly voted for Ayes. 

Y ADVA, Shri Ram Saran 
YUMNAM, Shri Yaima Singh 
ZAINAL ABEDIN, Shri 

NOES 
ABDUL GHAFOOR, Shri 
ADV ANI, Shri Lal K. 
BALIYAN, Shri N. K. 

CllAUDli.o\RY, Shri Rudrasen 

CHHA TW Ai., Shri Sartaj Singh (Hosh~D-
gabad) 

.ctII«HLLA, Sbrimat.i. BBavna' (lUDltglll'~ 
":IIOUDdRY. Shri Ram Tahal (R.:nchi) 
FERNANDES, Shri George 
GANGWAR. Dr. P. R. (Pilibhit) 
GANGWAR, Shri Santosh Kumar (Barei. 

lly) 
JASWANT SINGH, Shri (("hitt()r!;arh) 
JOSHI, Shri Anna 
JOSHI. S'.ri Dau Dayal 
KASHWA~, Silii R'HD Sin~:: 

KA TRERIA, Shri Prabhu Dayal 
KUMAR, Shri Nitish 
KUSMARIA, '!:hr: Ramkflshna (Damohj 
MISHRA, ShTJ Ram Nagina (Padrauna) 
MUNDA, Shri Kariy"a (Khunti) 
NAIK, Shri Ram 

ORAON, Shri Lalit 
P \NDE{,\. Ilr. LaxmimH".:.~ 

P.\SSI, S)1ri llalraj 
PASWAN, Shri Ram Vilas 

PATEL, Sior; Chandrc~h 

PATIDAR, Shri Rameshwar (KhargoneJ 
PRASAD, Shri Hari Kewal 
RAJ, Shri Lall Babu 
I~AI, Shri M. o{ar..tanna 
RAJE, Shrimati Vasundhara 

l{AM SINGH, Shri 
RAWAL. Dr. Lal Bahadur (Hathras) 
RA W AT, Prof. Rasa Singh 
RA Y, Shri Rabi 
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SHARMA. Shri Rajendra Kumar 
SINGH, 3hri Hari Kishore 
THAKORH, Shri Gabhaji Mangaji 
TOMAR, Dr. Ramesh Chand (Hapur) 
TRIP ATHI, Shri Lakshmi Narain Mani 
VERMA, Prof. Rita 
VIRENDRA SINGH, Shri 
Y.-\DAV, Shri Ram Kripal 
YADAV, Dr. S.P. 

MR. SPEAKER : Subject to correc-
tion* the result of Division is 

AYES-70 
NOES-43 

The motion was adopted 

SHRI H. R. BHARDWAJ : I in-
troduce the Bill. Sir, I may just 
mention to the hon. House that sub-
clause (a) a!Ild (b) of Clause 5 

'liThe following members also re·· 
~ed their Votes; 

Ayes :-

Shri S. B. Sidnal 
Shri Anwari Basavarj Patil 
Shri Probir Deka 
Shri Kewel Singh 
Shri K. P. Reddaiah Yadav 
Shri Prabhu La} Rawat 
Shri Umrao Singh 
Shri G. Ganga Reddy 
Shri Roshan La} 
Shri Harchand Singh 
Kumari Frida Topno 

Noes :-
~hri Sobhanadreeswara Rao 
Vadde 
Shri Muhi Ram Saikia 
Shri Ram Naresh Singh 
Shri Shiv Sharan Sinha 
Shri Shanker Singh Vaghela 
Shri Jiwan Sharma. 

and sub-clause (a) of Clause 
7, and Clause 8 of the Bill, when en-
acted, will involve an expenditure from 
the Consolidated Fund of India. 

Actually, these words should have 
been in bold letters. They are not in 
hold letters, so, I am mentioning to 
the House that this involves an ex-
penditure. This is for the notice of 
the House. 

MR. SPEAKER: O.K 
15.25 hrs. 

Explanary Statement giving reasons 
for immediate legislation by the Chief 
Election Commissioner and ether 
Election Commissioners (Conditions 
of Service) Amendment OrdinaI1ce. 

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI H. R. BHARDWAJ): Sir, I 
beg to lay on the Table an explana-
tory statement (Hindi and English 
ve:sions) giving reasons for imme-
dat:! legislation by the Chief EJec-
tion Commissioner and other Election 
Commissioners (Conditions of Servi-
ce) Amendment Ordinance, 1993. 

fPlaced in Library. See No. LT-4592/ 
93] 

15.26 hrs. 

PRESIDENT'S EMOLUMENTS 
AND PENSION (AMENDMENT) 

BILL· 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFF-
AIRS (SHRl P. M. SAYEED): 
Sir, I beg to move for leave to in-
troduce a Bill further to amend the 
President's Emoluments and Pension 
Act, 1951. 

MR. SPEAKER : The question is : 

"That leave be granted to intro-
duce a Bill further to amend the 
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Presidenfs Emoluments and ren-
sion Act, 1951." 

The motion was adopted. 
"'. 

SHRI P. M. SA YEED : Sit' I In-
troduce the Bill. 

15.27 hrs. 

MATIERS UNDER RULE 377 

(i) Need to implement proposed 
rail link from Jaipur-Todaraisinf,!;h to 
Nathdwara via Kekri Shahpura and 
Bhilwara, in Rajasthan. 

SHRI SHIV CHARAN MATHUR 
(Bhilwara) : Sir, Rajasthan has 
very smalllletwork of broad-e;auge rail 
links and there are certain arl!as 
where, despite potentialities, the in-
frastructure in the form of railway 
network has been totally ab~.;nt. Rail 
link proposed from Jaipur-Todarai-
singh to Nathdwara via KekLi, Shah-
pura and Bhilwara is one of some such 
important projects which tlcserved 
Railway Board's attention as the pre-
sent Minister of Railways, when he 
visited the town of Gangapur in Dis-
trict Bhilwara in 1981, had announced 
to sanction this rail link. After that, 
several engineering-cum-traffic surveys 
have been conducted and each time 
adequate data were supplied to the 
Survey Team by the concerned autho-
rities of the Government and the re-
presentatives of Trade, Commerce and 
Industry and Member of Parliament 
and M.L.As. The proposed Idil link 
will shorten the length betwccll J aipur 
and Nathdwara by forty kilometre and 
pass through a very rich mineral and 
agricultural potential zone of the 
State. The Minister of Railway has 

·Published in Gazette of India. Ex-
traordinary Part II, Section 2, dated 
6-12-1993. 

"Introduced with the recommen-
dation of the President. 

several times assured the people's re-
presentatives that this rail link will be 
sanctioned in the new proposals of 
the Railway Board. It is surprising to 
note that taking the plea of paucity 
of funds, such an important proposal 
is b!ing ignored. 

I would, therefore, requ..:r.t the 
Minister of Railway to reconsider this 
proposal in view of its importance to 
the area. -

(ii) Need to provide adequate funds 
to Rajasthan Government for provid-
ing drinking water in Bikaner and 
other Parts of the State. 
[Translation] 

SHRI MANPHOOL SINGH 
(Bikaner) : Mr. Speaker, Sir weill 
in several villages of Rajasthan are 
having hard water. There are no 
canals and ponds either in those vill-
ages. There is no drinking water faci-
lity for human beings and animals in 
those villages even after so many years 
of independence. 

There are many such arear. in Rais-
than. Tahsils like Loon-Kamasar, 
Bikaner, Kolayet, Nokha and :.everal 
villages of Jayal tahsil are such areas 
that fall under my constitucdcy of 
Bikaner. The farmers of these tahsils 
travel ten to fifteen miles to felch 
drinking water on camel-ba.:k and 
much of their time is wasted in fetch-
ing drinking water. 

Similarly, people have to incur 
heavy expenses for settin)! diesel en-
gines on those wells of different vill-
ages whose water is sweet and worth 
drinkine: and that are very de~p. The 
poor village farmers cannot hear so 
much expenses. It is. therefore, abso-
lutely imperative to provide electricity 
TO those villages on priority basis. It 
is the duty of the Government t~ PfCI-
vide facility of drinking water to every 
citizen in every village. 

I would, therefore. like to submit 
to the Central Government to provide 



adequate DoanciaI assistance to the 
State Government of Rajasthan IIU 

that proper drinking water facility 
could be made available in Blkaner. 

[TransltaionJ 
~HRI LAL K. ADV ANI (Gan-

dhi .Nagar) : Mr. Speaker, Sir, 1 
have come to. know that QUi~ussions 
on Ounkel Proposals have to be con-
cluded in the House today it.;elf even 
if the House may have to sit late. 
1 would like to submit that dIScussions 
on such aa important issue should not 
merely be for formality's sake; the 
discussion thereon may be stretched 
to aay as long as it is possible. Nt.:vt::-
theless, some more time should be 
allotted for that purpose keeping in 
view the thin attendance of Members 
during the noon hour of busiu.=ss, you 
call very well imagine the number of 
members likely to sit late in the even-
ing. Ritually we may conclude a dis-
cussion on the Dunkel proposals, but 
that will not be a justice done to the 
issue. Though we do respect the 
decision of the Business Advisory 
Committee and do not want to say 
anything against it because its deci-
sion carries weight, vet the Chair and 
this august House enjoy certaill rights. 
I would, therefo:e, request Lo recon-
sider this decision and extend the time 
for a· discussion on this issue 

SHRI· GEORGE FERNANDES 
(MuzafIarpur) Mr. Speaker, 
Sir, the Dunkel proposal issue is link-
ed with GATT in many ways. The 
Government have its own point of 
view in this regard. I am, howevt" 
aware that there are some persons in 
this house and outside as well who are 
serious about this issue. W ~ know 
that this Government is out Lo mortg-
age the very sovereignty of this coun-
try by signing the Dunkel prop.,sals. 
This is my personal opinion in this 
Tf'~~rd. I would, therefore, hke the 
Government to ensure that discussiom; 
on Dunkel proposals should not 
merelv be a formality'. I believe that 
the discussion on it would prove to be 
2~S9 LSSf94-26 

the most· important discussi.Jn evel 
h~ld on any matter in this august 
House. I would, therefore like to 
requ~st that the Governme~t - -should 
not ~po~e any time constraint for 
holding discussion on that issue. I do 
~ot, of course, mean t1!at this discus-
SIon should be held for an lode-
finit~ period, but concluding tile (Us-
Cusslon toni~h~ i~lf as a formality will 
be a gross IDJustice to this House 
and to this country as well. I would 
request that the Government should 
.by honouring the sentiments of the 
Members of this House irresp~tive of 
the de~ision of the Business Advisory 
CommIttee, provide continuation of 
discussion on this issue for whole 
day tomorrow. 

SHRI NITISH KUMAR lBARH) : 
Even during the ~t session this issue 
was introduced in the House on the 
iast day for holding a discussion there-
on; Even during that time the g~neral 
opinion of the Members was that tber~ 
should be a detailed discussion on th;;t 
matter. We have today about two 
and a half hours left at our disposal. 
It will be of bardly any use to hold a 
non-serious debate on that issue io 
order to conclude it today it.;elf. I 
would, therefore, like to submit that 
the Government shoud undo the deci-
sion taken by the Business Advisory 
Committee and should allow a discus-
sion thereon for two-three dflYs so 
that what is causing concern to the 
whole of the country could be ex-
pressed here. Discussion held in a 
hurry to conclude the complete course 
of question and answer today itself 
will not be 1)Toper. 

SHRI HARI KISHORE SINGH 
(SHEOHAR) : I would like to know 
as to what is wrong in holding a dis-
cussion . ol.l this topic for two-th.,:e 
mOTe days if the Govemment has oot 
. made any commitment on any inter-
notional forum. 

MR. SPEAKER : Please listen to 
me and please do not hold disCussion 
on it right now. . . 



QIlU :·HAlU· KISElORE :sINGH : 
.,Lwould specially ,request -that the 
Go¥emmeDl'~sbould~'aUow a: ,"di:!cus-
.sion on tbis.matteldol"two·ftill'days. 

_ ML SPEAKER·: U"YOIl'itatiently 
Ustea to;, me, ,you will not' require 
~Ianj::1urther. 

[English] 

,~HRI .. SOBHANADREJ:l.SWARA 
RAO VADDlHVijayawada) :, Mr. 
,Speaker, Sir. ~tually 'it ,was to start 
at 2 0' clock. Much. time has already 
been lost. We ,can take it ,and ;c;.,nti-

,;PJe·J91 ..,rroUt:alao. 

MR. SPEAKER: Why do you 
want·tO take' ~ -time of the ~- House 
when ,F am going to ,-decide it m a 
particular fashlon '1 Is it necessary 
that 'every time you should get up and 

'"peak '1 

• I do agree: that this is an Important 
subject ,and the Members should be 

" allowed to. speak on this point. But 
I, would ,like to- bring to _ your notice 
that this matter ,has been discussed 
on 'the: fioor of the' House, D,ot, Ollce, 

_but more :than once. Every time we 
took up the discussion on this import-
ant topic~ the 'suggestion ,made was 
that it shoUld be referred to a I.P.C. 
This House should discuss -it rather 
than referring it to a, I.P.C. We will 
like, the Members to make ther con-
sidered statements, without lcpeating 
thi'point!t which have been made bV 
others, If the points~:arc repe:ited on 
the·floor of the ,House, the > matter 
does not become 'more" denr., So, 
without ,repeating the points, jf anv 
Members wants to sneak for any 
IlDlOUIlt of ,time; he woUld, be given 
.the ,time~ But, if the,.matter i, being 
just repeated, there is, DO ,point and 
the p~esidiQg officer wOuld certain~y 
. say '~at_:fbi!! matter has come on re-
:eonJ. end -it'iS -nOt 'aeeeSSllcy to tepeat lL .... ' - , : 

3S16 

So;'with tbis'rldCtth&t the -points 
may 'not 'be, repeated, 'the Members 
&ball have the time to: discuss 'it.: We 
'WIll Sit lat~ tQday .. and we" wiJI give 
more time to the MctPlbeta..:lnd .if it 
is nece_ssary _ we ~ill take' i,t up tomor-

;'qaw also. 

, -THE MINISTER' OF 'WATER 
:RESOURCES AND MINISTLR'.; OF 
PARLIAMENTARY AFFAIRS' 
'(SHRI VIDYACHARAN SHUKLA): 
Mr. 'Speaker, Sir, sitting 'late lina dis-
cussing 'Bny - matter does not take 
away 'the seriousness of the debate. 

,,:;J"'Wc"nave had' very·impOttattt .. ttebates 
, in our House late in 'the evening. 

When we go late in' the' evening, the 
more 'seriousness of the debate, the 
more important the debate, th~ grea-
ter 'the attention 'the Members pay 
and '~eater is -the attendance of the 
Members in the'- House. I am not 
sn,ggesting'that the time shcutd be 
curtailed and it- should' only be a ri-
tual. 'We -want a full:.scale and good 
discussion on ,this subject. But we 
wfIl- try and,' see that as' many Mem-

, bets as 'possible 'participate today -and 
- we C8D,-have'the reply'tomorrow. 

: MR. ,- SPEAKER.: I understand 
vour constraintS. But suppo5in~ some 

, Members want to speak I' will ' -use 
my discretion and without affecting 
),our business w~ will try to !lee that 

:t':lCV8cybody.:-iets:an oppartUnity. 

fTrIInSltuioll] 

, SHRI' LAL K. ADVANI 
-(6IhldhkN.gar), : ,The', hon. 'Mi-

-, ',mste':' of' Parliamentary-, AffairS 'sbouldf 
at least c~der the point iliat only 

, 110 members participated in 'voting 
" for the divisidn' that was' just' rondud--
ed in the Wake of objection' regardjng 
introduction of l Bill; The attendance 

, bas: been -awefully thin. I would' IInv 
t'hat it"would-becGme a litual if -the 
discussion is· C01tcluded 'right toot'ly • 

"' :1bday ~ ~orlly' ~-Openi~ . day and 
, " 'evelF<ttherwist it is .. ~ :;t~t' 00 
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Mo~· tbe''''i~ot'·Ih~'14o •. is 
over'by 6 cr CldCk;· . ' 

ThM:forOl~!l.-"wo\llddike;,Ul sabnlit" 
to the hon. Minister Df 'ParJiamentary 
AlIai);fi tbat it would JlDt1 be ',prop«-
that after, holding. the discusSion .,' on 
the D1Ilt1er' today, reply is", given tc;n:,-.: 
orrow .. itself; as' suggestcd"by him; But 
• there) shou1d be It fulfIe~ -uiscussUm 
on it and reasonably sufficient . time 
should be pea 'far fb 'same .. ·· , 
MATFERS UNDER RULE :3"17- .. , 
Contd. 

IS.31..6u. ., 

(iii) Need to make Indian languages 
the medium for examinatioD con-
ducted by UPSC.: 
rTrQ1!$!lItion) 

PROF! RASA 'S'INGH"RAWAT'~ 
Mr. SpeaKer; Sit,-lndian languages 
<:hould be made the medium . . fer 
examinations' conducted by liPse Jor 
the sake of democ:-acy, social, justice 
lind sOcial integrity of the COUDtr;y. 
Hindi has' been declared the ,cffi-
cial language under. the .Constitufj&)lI. 
of India. 'It_ is vuy necessary .to, give-· 
proper status to regional lan~\lage.'1 at 
the state level and official t.:.nguage 
Hindi at the national level. for .the 
!lmooth .administrative funcl.ioninl!. 
However. English continues to occupy 
a predominant position. even after 4.6 
years of independence. If, Iildfan lan-
guages are made the medium,.{o: er.a-
mination conducted by UPSC,.. it 
would ,irulrease. the d.ijmity .. .of ,these. 
langUa~es. promote national integra· 
tion and provide opportunities to the 
rel!ionally talented candidates to come 
forward, and ioin Government servi-
t:es. The, Parliament bas also . .passed, 
a resolution to. that effect twice·· .,to 
provide that the medium of all the 

I e'l;l'Iminatjons should· be Indian· regio--

there -ir:" a: ~e$pjoad .resemmeDt-.~ end. 
discontehtine~ among the lAdian youth,..,I· 
would;'fherefore; like. ·te· utge.·.the CeD1ral: 
Government, ' . not only .. to make ·these 
languages the ,medium of 1JPSC .examiuo,. 
tions ~ith UnmociiBte effect~ but also t" dn . 
away with th~ Compulsion of" English ail' a' 
medium of such eXaminations and· ·.hus~ 
give a dignified status to Hindi for that 
matter::" ' -.#~ 

(iv) NEED TO ~ INTRODt7ce "'ltAT-. 
DHANI EXPRf!SS BEl'WBEN bEurr,;..;::.' 
BOMBAY..."V.T. VIA.' CEN'l'RAl: RAll,..;' 
WAY' ROum;' :' 

[EngUrh} , 
SHRI VIJAY NAVAL PATIL (ErandoO:' 

There are two Rajdhani Express trilit\s ' 
nmning between Bombay-.Central. ·via Kilt:a 
and Baroda On Western Railways. How-· 
ever, '~re is 'not 'eyen a 'sirtgle .Rajdhanf 
Express 'for Bombay V~. vlil Central Rai1~ 
way route. There is" general feeliilg among 
the people1'llicliq"ar' Agra, JhaDsI, BhoPal' 
and Nasit 'for introdiIcing Rajdhani' Express. 
The difference in-distance 1!em;eeo BoI'.bRy 
and Delhi via Western Railwav and Cen; 
tral RanWa1 'lwte inbou('l40 tDoiDeue. 
only and the nmning time will be ollly 
one hour 'llnd tWenty minute~ more: The 
proposed 1riIin' will . be liT&iching 'Bhopal 
and two "Railway DiviSiOnal Heailquarters 
of J hansi 'and ·Bht!silva1. It will also funch 
the biltoriC'dty'ri Aira aDd ~.., 
Afftnell! town of Nlisil:. 

I. therefore, .. urge ·upon the Minister of 
Railway to introduce Rajdh:mi Expres~ tel- . 
ween Delhi and Bombay .'·.r. via Central. 
Railway route. . 

(v) NEED'TO IMPLEMENT KAYkM.< 
KULAM AI'HEftM:A'L IIOWER,rFXOJIlC'lt 
IN KEllALA. 

!1~1 lanI!1.l8j!es. However, these Reso-
tlltion~ have 'not heen imnlcmented' 
effect1vel~ si) f~. "Since ·fndiim"'T.!TI,tll"· ". 
"I!,~S have not been made the memum .'. 
for enminMioil':''dindactect'1w tJPsee~·r. 

SHRI' nIA YIL JOHN' i\NJALOSB 
(Alleprey) : Sir. 1 want to bring to the 
notice of the Central Government 1he 
inordinate delay in impleme1lting ': • the 
Kayamkulam.' Super' "fhenital·-t>Ower -Pro-
ject WID 'U'tbe StaUl,of<KeriIa ":11 fachlI 
acute power shor1age;' 'After tile ctiltintegra-
tion of,erstwhile'U.s.S.R. ",bidl bad aRreed' 
to fUDd' the;~ M CeDtraI Qb;>ir1last 
bad prO~~&o'seek t*1P~'frimi,'" 
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But it is Down that OEeP has _ agreed 
so tat·to futic!" the -tnojec:t .. Utey do not 
lee the· coal linkage feasible. The coal 
can be brought from Talcher to· Alleppey 
Fort via Paradeep. For this, a little im-
provement has to be done in tbeAllel=pey 
PorL This will be a great help to botb 
the project and for the development of. 
of Alleppey. 

I, therefore, urge upon the Central Gov-
ernment to initiate urgent measures t:-
manage OECF assistance. I also request 
that the NTPC should implement the pro-
ject even if OECP refuses assistance. The 
people ··ot" Keraia are much agitated over 
this matter and on the 14th December a 
bandh is being observed in Alleppey district 
for the same. 
1~~·h~ .~~ 

STATEMENT BY MINISTER 
EXPLOSIONS ON FIVE PRESTIGIOU~ 

PASSENGER TRAINS ON 5/6-12-93 
The Minister of Railways (Shri C. K. 

Jaffar Sharief) : It is with deep angui~h that 
t apprise the House of the unfortunate 
occurrence to S prestigious t=assenger trains 
at various locations on three Zonal Rail-
ways in the late hours of last night aed 
early this morning. Blasts of explosive 
devices occurred on 2306 Dn Rajdhani Ex-
press running from New Delhi to Howrah, 
2301 Up Rajdhani Express ex-Howrah to 
New Delhi. 29S1 Dn Rajdhani Express ex-
Bombay Central to New Delhi, 9(}22 Up 
Flying Rani Express ex-Surat to Bombay, 
and 2723 Dn Andhra Pradesh Express cx-
Secunderabad to New Delhi. While the 
explosion in 23M Dn Rajdhani Express 
occurred around 23.00 hrs. on 5-12-1993 
between Kanpur and Allahabad stations 
of Northern Railway causin!! injuries to 
2 Bearen, an the other four aplosionl 
have taken ):lace this morning between 
OS.OO.hrs. ad 07.10 hrs. In all, 1 passeger 
has been killed and 18 others have sus-
tained injuries. 

The explosision on 2723 Dn A.P. E,-
press ex-Secunderabad to New Delhi took 
place·in one of ·the Second Class coaches· 
while entering Maula Ali stat:on on Secun-
dertbad-Kazipet section of South Central 
RIl!1way at 07.10 hl'l., leading to death of 
I pa8DIU aDcl injuries to 11 othen. The· 

injnred. have beeD admittect lit She RailWay-
Hospital at Secunderabad. On . We&-
lesrn Railway. 2951 Dn Rajdhani 
Exp:rea.· -.utrered an aplosiOil bet-
ween· Indergarb and Amli stations 
on ·Kota.(Jangapur City section. The ex-
plosion took place in· a Chair Car, re-
sulting in mJunes to 4 passengers. In 
another incident on Western Railway on· 
Surat-Bombay section. the explosion took 
place on 9022 Flying Rani Express while 
the train w~ ·entering Bbestan station in: 
a double decker Second Class coaCh, re-
sulting in "injury to 1 passenger who bas 
been admitted in the Civil Hospital at 
Surat. In the fifth incident of the series, 
2301 Up Rajdhani Express running from 
Howrah to New Delhi also had an ex-
plosion this morning in one of the Chair 
Cars between Pan~i and Bhaupur stll1ion 
on Kanpur-Tundla section. Fortunately, in 
this incident, one more device was re-
covered from another coach which ex-
ploded subsequently at Bhaupur statIon. 

In all these occurrences enior RaHway 
and Civil officers reached the resrective 
sites and necessary medical and allied 
arrangements were made. The cases are 
befng registered with the police. Fortuna-
tely, none of the explosions led to fire on 
running trains. Ex-gratia payments to the 
affected passengers are being made. 

The planting of these devices on ~elected 
p·restigious trains seems to indicate a 
design to create scare among publfc. Secu-
rity arrangements have been strengthened 
in coord'nation with the respective state 
police authorities. The directives have been 
given to the Railways to intenisfy checks 
and inspect'ons of empty coaching r.'1kes 
coming from maintenance lines 81 also on 
the rersons leading to any suspicion. Tn-
structions have also been given to deploy 
dog squads wherever necessary. Special 
checking arrangements are being made at 
the platforms, coaches and other strategic 
locations. The Ministry of Home Affairs 
have been requested to conduct detailed 
investigations into the blasts. 

My colleague, Shri· K. C. Lenka, all 
Railway workers and· I extend· our he~rt­
felt condolences to tho.. relat;v..~ r ~ - ':~e 

deceasec1 ~d. sincere sympathic£· to· the 
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iD.iUred In th~e. ,umo!;twaate.' iDcideuts •. 
(lnterruptlODS). 

Mr. SPEAKER: Plcase under-
stand that when a statement is made 
by the hon. Minister, we do .not have 
the practice' of allowing the Members 
to speak on that statement. If you 
want, I will. allow a little bit of dis-
cussion tomorrow after the Question 
Hour. 

15.43 brs. 

MOTION RE : IMPLICA TJONS OF 
THE DUNKEL DRAFT TEXT ON 

TRADE NEGOTIATIONS 

THE MINISTER OF COM-
MERCE (SHRI PRANAB MUK-
HERJEE) : I beg to move : 

"That this House do consider the 
implications of the Dunkel draft 
text on trade negotiations wiih 
special reference to its .!ffect on 
India's interests." 

The Uruguay Round of Multilate-
ral Trade Negotiations, which is the 
8th round of nl!gotiations since the 
foundation of GAIT leberalise inter-
national trade was launched at Punta 
del Este in Uruguay in September, 
1986. The negotiations c,",ver not 
onlv the traditio!'al GATT subjects 
such as tariff and non-tariff measures 
01'\ I!oods and the improvement of 
GA. TT mies and disciplines but l:!lsI} 
i"duded· new subiectc; such n<; Tr~de 
R"hte1 Asoectc; of Intellectl!ll1 "ro-
~ertv Ri~l>t~ (TRTps). "~arlt' Rehftod 
l~" .. s~~':'!e"t Mea~ures (ThIMs) and 
trade in Services. 

These negotiations were tni~ia!lv ~x­
oeeted to conclude at a m""stenal 
TT'~!"ting jn Brussels in ~~cemher. 
1990. However. due ·to· differences·· 
he~en the mRior il'!dustriali7.ed conn-
tries. "amcularly on agricu!ture, the· .. 

Brussels meeting eridea in a stalemate. 
In the phase of negotiatio~s which 
ended in December, 19:';l~ a' lc::-icus 
attempt was made to resolve all out-
standing differences. However, com-
plete I1greement could not be reached 
interalia on TRiPs; Agriculture and 
Textiles. To break the impa&se tlil! 
then Director General of GATT sub-
mitted a comprehensive docu..'l1cnt on 
20th December, 1991 which ~mbodied 
the r'::;;l:lts of the negotiations and 
presented compromise proposah where 
agreement had not been possible. 

These prop!W>als have been the.· 
subject of debate in the public, indus-
try and media. The matter was also 
discussed in Parliament first through 
a private members resolutIon in 
March 1992 and thereafter on a 
Government motion in December, 
1992. The Parliamentary Standing 
Committee on Commerce and the 
Consultative Committee for the Minis-
try of Commerce have also Ji!'cllssed 
these proposa1s extensively. Earlier 
this vear I had also invited leaders of 
political parties for discussions and 
had benefited from their views. 

Hon. Members will recall that Gov-
ernment h"ls circulated two naper! 
addressing the concerns raisetl in the 
countrv 0~ Uru~ay Round iMmes. 
Th.' fir~f n'1ner was circulatl!d in May 
! 992 and the second in Aug-ust 1993. 

Sir. currently nel!otia:tions h:tve en-
ttred what is' widely believed to be 
the final "h~se and there is a 1!eT'eral 
emectation that the Round would be 
conch'ded bv ] 5 December. India 
has a!ways hlld :1 stake in th~ COD-
t~nl1!lt!on of a nIle-based multllute-:'31 
tradinl! svstem, and we are patticipa-' 
tjn~ in the ne~otiations to enst1!'e 1'1 
successful conclusion of the Round 
with balanced results acceptable to aU 
ryarticipants. 

The rlebate in India bas focu!'sed 
most;.on issues:concerning agriculture" 



'and ,~a1. ; pr~" .riilhts.. .:11 
wo~d like to' fi{st take this opportu-
nity ·tq clarify 'cortain doubts which 
have. been expressed on the impact of 
the Dunkel P"'"..oposals. on our agricul-
tural sector. First· of all,. our deve-
10~enta1 schemes concerning agricul-
ture including research, extt;nsion. 
irrigation, soil- conservation· etc. are 
totally exempt from any restliants or 
disciplines. Secondly, there i~ no 
obligation on .us to undertake any 
reduction commitments in rCl>nect of 
any of the input subsidies that we 
provide to our farmers, because such 
subsidies are far lower . than the ceil .. 
ings p'rppos~ in' the Draft. FIDal Act. 

Thir:dly, there is no obligation OB us 
to establish minimum mark.~t access 
opportunities .for agricultural p;oJucts. 
I had. .invited the Present Director 
General of GAIT to visit New Delhi 
at tbe end of October. Th;:se impli-
cations -of the text had been e:1.plicitly . 
raised with him. and he had· con-
firmed- ·our conclusions.. OUE' trading 
partners have' also beeR confirming 
these to us. 

Another set of misgivinJ!S b:ls been 
ex~ regarding the 'effect of the' 
proposals· on agriculture· on our pub-
lic distribution system. The ianguage 
used in the text could create the 
impressioo that it might impinge on 
the .public distribution system. We • 
have been assured by our trading 
partners. that tbey. have no dispute 
whatsoever with India's continuance 
of its Dublic distribution system. This . 
also "was able to confirm with the 
Director General. GAIT. and we are . 
nel!otiatin~ to ach~ve changes ill tbe . 
lamruaQe which will put the matter· 
beY'):1d' any shadow· of doubt. . 

The most emotive issue of all has 
been the misapprehension' th~t· we 
will have to Imlnt patents for -seeds ' " 
qd that our farmers will not be able 
to retain'$Ced for pIantin£ th"ir'sub~ 
qQCat"Cirop. .• \ __ tItIe&. , .... l'.'1':1! 

.. 
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acr~-fence··' "'exchanges: ,~,sfi:~.,,~' 
would like to assure the HouSe that 
there is no obliJzation on us to pateJit; 
seeds· a't1d we db .not' iDtend I,t) do it, 
The: JtI.~tie,;, has been deeply ~Ol1e into \' 
and' a . view has emerged thaChlivina ' .• 
some 'sort of proJection, . for nlant . 
breedefS is in our own inte.rcsts. To. : 
!let all doubts at rest, GoVerI~llent in- , 
tends to shc1'ily draft suitable Jegisla.';'. 
tion which will incorporate the farmer's 
right to retain his seed from one corp 
to another and to exchange seed i!l, 
the traditional manner. 

One of the most difficult areas . in 
nep;otlatiom; has been that of patents 
in the proposed Agreement on Trad!: 
Related Intellectual Property Rights 
(TRIP.sr There are two· basic issues 
involved: patenting of gen:tic mate-' 
rial. and COJll1)ulsorv licensni~ in cases 
of non-workine; of patents. Rio-tech-
nology is a new field and there is no 
unanimity or unifomlity re~ardinl! the 
scone of Datentinll· in this field f'ven· 
in the develooed countries. The draft 
agreement is it'lelf ambillUous. We are . 
seekin~ to obtain an explicit exclusion 
nf natu1:allv OCC\1rrin~.AADetic.tPatetjQl ...• 
howsoever derifcd, f(Q11\·the ~ODe Qf 
DatentabilitV', 

Another area of concern bas h"en 
the auestion of Government retainin~ 
the right to In'3nt compulsory licence 
for tbC manufacture· of a patented 
item. in pub1ic .interest. Anart from 
compulsory licensine; for Government 
non-commercial use and. compulsorY . 
licensin~. in cases of settled anti-
competition practices. these are nltor-
ous conditions attached to the J!t'ant 
of compulsory. licences in the draft 
aJ!TCement on TRIPs. Grant of a. 
compulsory licence on the sole 1!t'0ul1d 
that the patent is not being worKed in 
a country is not envisal!ed. We . are 
trvinl! to obtain a provision {~r .tom:-
Dulsorv licensinJ!' in calles wbere 
paterib',ere Rot \'O'(1rl(~; Ho\V~. nn " 
agreement :htls '~ po5&ib1e (\n this"; 
;ssue·,.e fat,' , . . . .'. ,"., ... " 
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While the commitment tg.; .•. finally 
plWe. dot-import quotas aDd'illtegrate 

" textile 'trad~ 'mto the normal GA'IT 
regime within a periOd of 10 y~ars re-
presents a step forward", the draft 
agreement on textiles has b~en a 
source of great, disappointment to us. 
The quota regime which we haa hoped 
would end earlier is proposed to be 

_ prolonged, for another ten years. The 
:. '~weatest .. .amount of liberalisation in 
, , -the' trade will also take place at tbe 

'cnd of·the transition period. We are 
still trying to obtain enhanced market 
acCess in textiles and lock it in the 
multilateral pr.oc:ess. 

The next few days are going to be 
crucial to the negotiations. I llave 
touched briefly upon some of the most 

,widely raised, issues. A considetatiou 
, of these by hon. Members of the 

House will undoubtedly provide very 
valuable inputs to the Government flor 
participating in the concludin~ phase 
of the nepotiations and securing our 
national interests as best as possible. 

. . MR. 'SPEAKER' : .Mation mOved : 
"That this House do consider the 

implications of the Dunkel Draft 
text on trade negotiations with spe-
cial refet~nce to its effect on India's 
interests." 
One thing should be very clear to 

aU of us that the Dunkel proposals 
are before us. The Government has 
not come to any final conclusions. 
They would go by yom advi.:e. So 
the propOsals and your views on the 
proposals will be very helpful to the 
Government. 

. SHRI PRANAB MUKHERJEE : 
If you permit me, I, would 'just like 
to share some infcrmlltion' ab.."lUt 1he 
state of negotiation and what would 
, happen. There is a misaDpr~hension 
: that oerhaps. everythin~ is gOi,ntr to 
be 'concluded' by 15th 'December. 

-. Firstly it is not 'correct. Up' to 15th 
- Oece~ber if ,"the negotiations conti-

.:" nue; ,~fbereafter there will·~ some 

• "mi.niaterlal' "'*~meetiaI....ome-' time 
arous April. " AricUr6m' 1St of Jan:' 
uary, 1994 till 31st December; 1994, 
will . be given to· aU the- contracting 
pames and :the . Govemnient of· 1:on-
'tracting parties to formulate '. their 
views about the proposals whether 
. they would . like to' enter into the con-
'tract or not. But the negotiation at 

, the· :negotiat6rs; ~ lis liItely to be 
concluded by the 15th of December. 

SHRI INDRAJIT GUPTA (MID-
NAPORE) : Does it mean that you 
are not to sign it by 15th? 

SHRI PRANAB MUKHeRJEE: 
. No question of-sipiDs. (l~) 

SHRI SOBHANADREESWARA 
RAO V ADDE (VUAYAWAI)A) : 
But that is binding and the draft will 
be finally ready. (/nlenuptions) 

MR. SPEAKER : That means, 
there will be ministerial meeting and 
then there wiD be ratification and so 
many other things . 

SHRI PRANAB MUKHElUEE : 
At the official level, it is likely to be 
concluded by 15th December. There-
after, some time in April, there will 
be a ministerial level- discussion be-
cause the whole process started in 
1986 after the ministerial level meet-
ing. In between it is being discussed 
at the official level. The BrusseL meet-
ing of Ministers in December cculd 

-not conclude' anything pOSitively. 
Therefore, it was defeiTed. 'And now 
if the negotiation is over by 15th 
December. then the ministerial level 
meeting will take 'Place some time 
around April., 

SHRI JASWANT SINGH (CHIT-
,TORGARH) : Mr. Speaker. Sir"l :un 
lrrateful to the hon. Minister for at 
least tentatively putting across to us 
the si~jfi.cance of tbe· date of 15th 
December. I am reaDy inclined to be 
re-assured bV what, he ,bas- sugs!esfed 
that 15th of· December ,is merctv a 
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date ~we .. bave got one more year. 
But? Sir. you have very vari~d ex-
p~nence. y 011 have youself handled 
this matter. Once at the official level 
a major international effort of this 
kind is concluded or not concluded by 
15th of December and thereafter for 
the hon. Minister of for any Govern-
ment to assert that they will be in a 
position to up-turn it, to overturn it 
~ould ~erhaps convey a very wrong 
lDlpresslOn. There are certain com-
mitments that the Government has 
already made during the pro:.:ess of 
negotiations. There are further cern-
mitments and concessions 11mt the 
Government through its ability would 
'eitl;er . ob.tain or would give, as dl!t: 
process elf (.l.egotiation, Lefore the 
15th of December. It is possible that 
there are certain cards that the hr.l!l. 
1:1inister would keep in his pocket 
which· he would pull out only ~t th .. 
ministerial level in April. Tn?t is 
what most Governments do. 1 think, 
that is really a matter much 1:10re of 
the negotiating detail or the tactics of 
negotiating in an international forum 
rather than a matter of substauce. Arc: 
we to understand from the hon. 
Minister's suggestion that the' cate of 
15th December has no valu~ what-
soever, that it has no relevance. that 
on the 15th December if the r('lunds 
pre not concluded even at the official 
level. nothing will hapnen a~id that 
until the whole of the' next year tllP.f'" 
is an opoortunity for the CQu!".try to 
further debate this issue furthcr Tp.fif1e 
these proposals? (Interruptions) Des-
pite the clarification which I vul'le ~'nd 
which the hon. Minister pro .. !ded, I 
am not left with a sense of re-:tssu-
rance that· what concludes on the 
15th December or is attemoted to he 

.. concluded on the 15th Decemher j" 
not something definitive, is not some-
thing bindin~ and that the wl10te 
cha"ter of fhe whole book is :lv~;1a"l" 
un tm At'lril or until the nexl "e?1'. T 
am sure, the hon. Minister during the 

. course of his replv would throw liJ!ht 
on this aspect. But. I referred to it 
in the very first instance becnuse he 

. ~larified of his own what the signi-
1lcance or the importance of the 15th 
December is. 
16.50 hrs. 

I am ~ure, Sir, everyone ia this 
llouse Will share with me my senti-
ment, as indeed the Treasury Benches 
<l,:d the hon. Minister for Commerce 
WI~ whom I have had the plea~ure of 
havmg to work in the other House for 
~ very l?ng period of time. In various 
mc~rnati.ons, I had seen him and I am 
seemg hun now, for the first lime in 
his DcW incarnation, Sir, as lh~ Mi~is­
ter for .Commerce. And I .have no 
doubt, he will bring to this :lew res-
ponsibility the same ability and acu-
men that he had displayed in the dis-
charge of his earlier responsibilities. 
Ncvc~theless, some doubts and womes 
remam, But as I started by saying 
t~at at least on one aspect, i wculd 
like to make the position of 111Y party 
very clear. And I 11ave no Jvubt in 
the .statement of that principle, all 
partIes assembled in this House would 
also be in agreement and that, Sir, the 
only principle against the criterIa 
apinst the litmus pap!l' test of which: 
we cpo examine what the Govc.rnm~nt 
is doing and that is : in the pUlsuit of 
arrh'ing at an equitable int;:rnational 
trading agrement, are our national 
interests being subserved? Is the 
nation's economic soverignty being 
preserved and the measures that :l::oe 
being advocated through GATT nego-
tiations, are they going to serve 
national, economic, commercial or 
fiscal good ? 

. I have a difficulty with this discus-
sio:} and my difficult is tbe difficlllty 
that has been voiced earlier bv various 
otr..~r frie'lds; and, despite "ihe hon. 
Minister's at~mpts to exolain tne rele-
Vf,!'I!:e cf the 15th of December fin:' 
1,is hf;')!'-nil1g us that this matt~r lias 

. hee" diSCll~5ed in his Minist;" ... ·s Cc,.,_ 
sultative Committee and that this 
H!")~'se also wi1l examine it, I l!ave a 
feeling which· J must voice that ··this 
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dlscussion that we are holding today 
in Parliament is rather proforma; that 
it is not just simply a question of too 
little too late. I think it is more in 
the nature of a Parliamentary sop. 
But, when I say t~, I mean no dis-
respect to the cautIOn that you have 
given to all the Memberli t!"::.:t the 
Government will pay heed or atten-
tion to what we have to say. 1 rather 
feel that when just merely seven 
working days. 

MR. SPEAKER : What I was t7Y-
ing to make clear to the hon. Member 
is that in this discussion the advice 
given to the Government wculd be 
more important than the criticism 
levelled against them because they 
have not yet come to any final con-
clusion. If there is any point which 
you want to make, you can make. 
They will accept or reiect it and if 
they reject it, they will explain. 
SHRI JASWANT SINGH: [me, Sir, 

I appreciate the point. I will, thert:-
fore, heed your caution here again and 
I will restrain myself from critical 
references. 

The point I was trying to make is 
that really now there are seven work-
ing days left between now-today-and 
the 15th of December; bY:I rough 
calculation, there are only seven 
working days left. The process of 
I!0vernance being what it is, by the 
time the Government assimilates what 
we are saying, and is able to commu-
nicate to its negotiatocs that thi~ is 
what the advice of the Parliament is. 
I am not reassured in my mind that 
the Government would really b~ heed-
ing to the Parliament's advice; that is 
whv. I voiced the view that what is 
beiDl~ attempted now is a kind of sop 
being thrown to the Parliament so that 
we fp e1 as if we are also pari of the 
rfpcHon-maki'l1v, process. I do not 
think we are in a position to leally 
influence the Government's decision 
in this respect. 
2559 I.sS/94-27 

There is another prelimina:v ditli-
cully which I would like to - VOIce. 
Some of tne provisions, starting 1rom 
the Uruguay ~ound or GATT, you 
can call them Dunkel proposals or as 
modified by Mr. Sutherland or what-
ever, I hold, Sir, that some oi these 
provisions directly affect the right of 
the States of the Union. Tile:e are 
aspects of commercial interests or 
economic interests or industrial activi-
ties which influence the fWlctioning 
and the rights of the States of the 
Union. 

Whether it is on 15th December or 
subsequently that you do wl,lat you 
are doing, ollce the country is cem-
mitted to these negotiations, bas the 
Government examined the conse-
quences of these commitments to the 
fights of the States of the Union '/ 
Further, has the Government eXdmin-
ed that if you a~e going to affect the 
rights of the States of the Union. 
what exactly are you doing? Are you 
going to completely upturn the entire 
constitutional arranllement that we 
bave governing the Centre-State rl'_ 
lations in r:espect of economic, fiscal 
or commercial matters and are you 
therefore going to revamp lhe entb' 
Constitution of India? We would 
like to be educated and Lllfomled on 
this aspect of the implications of Dun-
kel proposals and the Government 
:lcceptance of them on the fiscal aoel 
financial and economic inter-relation~ 
ship between the States and the UnillT' 
Goverument. 

The Government has of coursr 
every right to negotiate internatiClDal 
commercial arrangements on "ehalf 
of the Union. Yet. I do not think 
that anyone has given a right to this 
Union Government or any Union 
Government for that matter to barter 
away the rights of the States. Not 
iust barter away the right.. of the 
States, but indeed a commitment ill 
being· made by the Government 
which wiD bind many successive ge-
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nerations of India to a certain kind 
of trading arrangement. 

I have a seco_!ld difficulty. I would 
like to have the benefit of the Govern-
ment's views on it. Unde: the b~­
gulling impressions that what is 
being attempted is a regulated inter-
national trading mechamsm which 
applies equally to everybody. I am 
afraid I am left with a sense of unease 
in this regard because I feel that a lot 
of these measures-whether they are 
GAIT or MTCR or the NPT -are 
interrelated. After all if control can 
be exe;cised over technology and 
hence also over capit_al under tbe 
guise that this falls within the purview 
of the Missile Technology Control 
Regime, if essential scientific instru-
ments or research instruments or our 
attempts at moving in a certain direc-
tion a;e thwarted on grounds of 
Non Proliferation T!'eaty, then how 
is it that the Government states that 
notwithstanding the fundamentally 
illiberal, the fundamentally stnmgulat-
ing nature of the MTCR or the NPT 
merely because an illusion or a pro-
mise has been made of a larger, re-
gulated liberal international traCIng 
arrangement, therefore give uo and 
accede to GAIT and accede simulta-
neously to MTCR and simuitaneOllS· 
ly to Non Proliferation Treat, ? 

I am afraid-it is a view that I 
hold-that in international relali0ns, 
it is international economic relations 
that are rather calling the shols and 
in economic international relations, 
aspects of high technology like missile 
technology or our peaceful n.uc.lear 
programme, where great restnctlOns 
are placed upon us, unless we exa-
mine this whole thing in the totality 
of the picture, I am afraid we mi~ht 
be going down a path from whIch 
there is no coming back als9 com-
mitting the nation .and suc~eed!ng 
generations of the natIon to a '>ituatICn 
wherein national interests would not 
be best subserved. 

I have a few clarifications to ask 
and a few suggestions to make to 
this Government. The first aspect is 
on market access. The Government 
has informed us earlier thal under 
market access though there is no 
binding obligation on nations to bring 
their tariffs to any globally uniform 
level, it is the expectation of tho:! 
Dunkel Draft that 40 per cent tariff 
will be th~ higher margin. 

It includes industrial raw materials 
and capital goods. Then we :lr~ in-
formed that it is subject to ce',tain ex-
ceptions. I am sure the hon. Minis-
ter understands what I am saying. 
The Government itself in its inform-
ation has stated that this 40 per cent 
is not uniform. The expectat;on is 
that you bring it down to 40 per 
cent. But, in the matter of capital 
goods, it is subject to certain excep-
tions. What are those exceptio:is ? In 
which case-in the case of industrial 
raw materials or capital goods--will 
those exceptions apply ? 

There is also a provision. This is 
a highly complex subject and the 
Draft proposals themselves iUn into 
many hundreds of pages. I do not 
claim to be a specialist in this field. 
This is a job which really is that of 
a specialist. Therefore the suggestions 
or the questions that I am a3kin~ are 
really the questions of a concerned 
Dublic activist, political activist be-
ionging -to a political party and the 
questions that I ask are questions 
that really merit broader prc.;:ess of 
education of the country at large. 
When you are saying that this is 
subject to certain exceptions, what 
are those exceptions? It is my un-
derstanding that the tariff is to be 
brought down and if it is already 
lower than 40 per cent, then it is to 
be reduced to' a maximum of 25 per 
cent. We would like the Govern-
ment to clarify a bit more on this. 
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The hon. Minister for Commerce 
was good enough to explain on pa-
tent rights and seeds. He was good 
enough to explain that the rights o,f 
our agriculture so far as patent 
rights are concerned will not be 
affected; that the Government con-
templates bringing forward legisla-
tions to the effect that this will not 
compromise the entire agriculture 
chapter of the Dunkel Draft ;>roposal. 

Also, Sir, there are two other 
aspects 'of the agriculture chapter, as 
it were. One is the aspect of subsidies. 
It is my understanding that so far as 
India is concerned, the existing sub-
sidies, in any case, are much lower 
than the subsidies that are being 
offered in the European countries. If 
t4e French are worried, they are wor-
ried because the subsidies the:e are 
already either in excess of ten per 
cent and that our subsidies, in fact,-
I might be corrected on the exactness 
of my figure-vary betwean a total 
percentage of two to three p';1" cent. 
Therefore, not only do we have an 
ability to increase the subsidy, but 
that subsidy does not realiy worry 
me. My worry under the agriculture 
chapter IS not so much. So, I 'h ill walt 
until the Government does what it 
has to do about the seeds aspect. It 
is about our buffer stock and the puh-
lie distribution system. No matter 
what we say about the process of li-
beralisation, no matter what we say 
about the industrialisation of the 
country, India is a country that is 
essentially dependent on the V31!a-
ries of the monsoon. It is lIte mon-
soon that determines the well-being 
of our country. I would like the Gov-
ernment to explain to us as to what 
are the conditions of pTovisir ns that 
are being dictated, that are b:::iti~ de-
manded in the Dunkel Draft. when 
it comes to the maintenance of buffer 
stocks by sovereign States, not just 
the maintenance of buffer stocks, but 
alon~ with maintenance of huffer 
stocks. the public distribution sys-
terr. will also be affected. 

I do not want to keep on repeattng 
this point because I am SUle the 
hon. Minister understands what I 
mean by the question of buffer stock 
and public distribution system under 
the chapter on agriculture. 

Sir, I am not satisfied on the tex-
tiles chapter and I am not satisfied 
with what the hon. Minister has said. 
After all, it is admitted by tte hon. 
Minister himself that the Govern-
ment itself is also not satisfied. Wby 
is it that a major item of export by 
India, by a number of developing 
countries for that matter, is back-
loaded rather than being frout-load-
ed'! 

Fo: ten years, India is n.:>t to get 
the benefit of an equitable, liberal. 
global trading regime. What i:; being 
done is to put textiles at th~ end of 
these ten years. And even at the end 
of these 10 years, it is subject to 
the vagar;<:s of a shifting il.1[e~;I:J.tjanal 
situation. Who knows what will hap-
pen at the end of 10 years. I for 
one could never have foreseen in 
1983 what the shape of the globe in 
1993 was going to be or wh;!t it is 
today. I do not think any commenta-
tor in 1983 could have authorita-
tively said that in 1993 thi~ is what 
the globe is going to look like. 

We are committed-I hear from 
what is being said by the hOll. Minis-
ter-to signing this at the official 
level certainly on 15th of De;;ember. 
Are you committing the entire textile 
industry of the country to this kind 
of ineQuitous and unacceptable back-
loadini for the next 10 years, wbere-
as the-other benefits cOIitinur~ to flow 
elsewhere. and at the end of those 10 
years, there still being no guarantee 
that the proposals as envisa~ed now 
would be' implemented. 

T will now come ,10 trade related 
investment measures, popularlv and 
atbreviatedly referred to as 'TRIMS'. 
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I would like to quote very briefly be-
cause it will better enable me to put 
across what I have to say in regard 
to balance of payments provisions. 
We have been informed that the pro-
posals curb the freedom of develop-
ing countries as contained in GATT 
rules to apply quantitative trade res-
trictions for balance of payments pUr-
poses. They make no distinction bet-
ween certain articles which are highly 
technical-article 18 for developing 
countries and article 12 for develop-
ed countries-in requiring the con-
trac!ing parties to conform to their 
commitments to publicly announce 
as soon as possible a time-schedule 
for the removal of the restrictive 
import measures taken for balance 
of payments purposes. It is a very 
important aspect because inherent in 
this particular provision lies the seed 
of internalional dictation on currency 
regulation within the co1untry. 

If I attempt;;:d to elaborate this 
point, firstly, it will take too long. I 
am sure the hon. Minister has under-
stood what I am saying. and rather 
then keeping on repeating it, I would 
request that the hon. Minis:er pro-
vide a clarification to this particular 
aspect of the Dunkel Draf.! proposals. 

The proviSion in article 18, which 
allows the developing countries to 
determine the incidence of restric-
tions on differen~ products or classes 
of products in such a way as to give 
prioritv to the importation of those 
products which are more essen:ial in 
the light of their policy of economic 
development, has been done away 
with. This is a provision. It is related 
specifically to developing countries. 
H is a beneficial provision. Why is 
thIS betng done away with ? Why has 
the Government accepted a provi-
sion which is for the benefit of deve-
loping countries ? Why are you ac-
cep!ing the removal of ,this? Why 
are you simultaneously accepting that 
'he developed world will dictate to 
us what kind of currency regulation, 
currency policy we have . Broadly, 

three concerns arise in respect of 
TRIMS. I would request the Govern-
ment to clarify these. 

This is something the BJP has 
been saying for. a very long time. 
Whereas we are advocates of dere-
gulation, we are advocates of debu-
reaucratisation, we are advocates of 
lifting th~ deadening hand of the 
Government from the creative genius 
of India. 

We believe that in the prioritisa-
tlon of ,Lhis programme, internal 
liberalisation mlust precede external 
lIberalisation, and the sequencing of 
the measures that you adopt or the 
fine tuning of these measures must 
take care of the internal or indige-
nous industry before you permit _he 
global competition in a full-fledged 
torm to be present in the cOUDlry. 
There is, therefore, a valid fear that 
we have that after these trade related 
investment meaSures are implement-
ed. the Government may not be able 
·,0 impose any phased manufacturing 
programme or indeed what we mean 
by encouraging the indigenous as 
against the external local conient 
rulc. When I say local content rule, 
I am talking of ,the entire small scale 
sector which is the ancillary indus~rial 
sector of the country. The ~mall 
sector or the ancillary industry is 
really about the local content rule. 
In the other House, the hon. Minis~er 
piloted the nationalisation of Maruti. 
There was a certain commitment 
made ty th! Government then that the 
indigenous content of Maruti will be 
a cerlain percent. Now, when I re-
mind the Government of those pro-
mises, there is the taste of ashes in 
my mouth. I would request the hon. 
Minister to explam he Government's 
position regardinJ!: the local content 
rule about indigenous industry. 

The o:her difficulty which I foresee 
in TRIMS is this. Currently we arc 
saying that if you wish to invest in 
the country, make certain export 
commi·tment, given dur balance of 
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payments difficulty. It is considerably 
better now and it has im.>rOVed but 
it is not that we are completely out 
of the woods. We have, therefore, 
pursued the policy and the DJP has 
been advocating that there ought to 
be an obligation. upon certain sectors 
which are coming for investment, an 
obligation which we commonly call 
export obligation. Once these 
TRIMS are introduced, to which the 
Government is now committed to 
signing, we will not be able to adhere 
to such, an export obligation or any 
such thing. 

16.23 hrs. 
(SHRI NITISH KUMAR in the 

Clzair) For example, Pepsi Cola 
r, patented. You started by say-
ing that Pepsi Cola can do 
what it wishes to do in the duntry 
and it C9.n produce beverage with 
some drinks as others do not drink 
md that it can make potato chips 
or whatever j' does. I am now in-
form~d that some oth::r ootato manu-
filc:uring company . is comin,!!. 
(Interruptions) New licence bas been 
given to Kentuckv fried chicken. 
Th·.;:se are not loe of facetious ques-
tions that I ask, Under TRIPS, Ken-
tucky fried chicken will have patent 
right. But will tandoori chicken have 
patent rights. (Interruptions). It is 
not n facetious question. You are-
granting licence 10 Kenfucky fried 
chicken to come and seI! fried 
chicken here in India and they have 
oatent ri!!ht. N"w. I am asking whe-
ther tandoori chicken will have patent 
,.igh·s or not in the Unitert States of 
America. (Interruptions). My query 
might appear to be light-hearted. 
RtF 1 am deliberately putting it in 
terms which are understood simply. 

I think junk food called McDonalds 
is an obscenity and in my view it is 
best kept out of India ! I don't think 
India needs another breakfast cereal. 
We don't need McDonalds to servc 
fast food. You know Sir. the most 
etlicicnt and the mos' edihle and 
the fastesl food chain in the world. 
that serves hot food constantly, are 

the dhabas. You have to just go the 
length and breadth of the country, 
and you find that an the • dhabas 
on the trunk ro'utes, serve very good 
food. Also Sir, I am sure you are 
aware of the great excellence achiev-
ed by Udipi restaurants. They serve 
first rate food. Is there a possibility 
that we have patent rights on masalG 
dosa? I say this because there must 
be equal treatment. If you are ready 
to give Kentucky fried chicken and 
the McDonalds certain position in the 
country what about the masala 
dosa ? Would you have a reciprocal 
arrangem~t about mosala dosa and 
about all the vanous other items ? 

I give these examples not to reduce 
the impor~ance of the Question, 
but in fact to make it simpler to 
understand. When we talk about all 
these things, it is really something so 
vas:, So complex and at the present 
moment, so in equitous and balanced 
in favour of the developed world, 
unless 'Government exercises the 
grea'est restraint and thl: maximum 
amount of cli'ution, We will be tying 
dawn succeeding generations of India 
to a regime that will n:main in equi-
tous ! And all this is in one unified 
\-Jho!e :oo! You want freedom on 
Mc.Donalds, on coca cola, on pepsi 
cola and on Kentucky fried chicken, 
but you don't want freedom on mis-
sile technology control regime and 
you don't wish to share high techno-
logy i!ems. On those, you will place 
restrictions ! That is why my worries 
arise. 

Let me take you Sir to the ques-
tion of TRIPS. So far as drugs are 
concerned. I am afraid. the honour-
able the Minister has not answered 
the most important question that has 
worried the country in regard to 
TRIPS. As a consequence of the ex-
tension of product patents. particu-
larly, in the pharmaceutical world. 
drug prices in India would go up 
very s'eeply. I know that the Gov-
I'mment hus gone into a very in-
volved cxen:.ise to make a claim to 
the country thai the application of 
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product patents· to pharmaceuticals 
will .reSult in dn~g prices only in SOllle 
pattlculu . area to go up. I would 
like the hon. Minister to set our 
doubts at rest. I have very grave 
apprehensions that this is like get-
ting a foot in the door and one it 1s 
conceded, the entire field which has 
been captured by the. Western world 
relating to pharmaceuticals and· pro-
duct patents would in fact be taken 
away. It would cause a great deal of 
distress to Indian citizens because 
India is still able to sell, despite the 
wholly unbalanced situation in the 
ootire drug pricing would, reasonably 
and modestly pnced drugs to needy 
Indians. ' 

I am afraid once the Dunkel Draf. 
proposals are accepted, the drug 
prices will be placed outside tile field 
of availability to th,;: common Indian. 
I would also like to know from .he 
hon. Minister about the drugs of the 
Ayurvedic system or the Dnani Sys-
tem. What will happen to Homoeo-
pathy, although Homoeopathy is not 
of Indian origin. Today ;he Homo-
eopathic drugs are amongst the chea-
pest drugs available to tne Indians. 
Homoeopathy has its origin in Ger-
many. What will happen to homoeo-
pathic drugs ? Somebody in Germany 
will claim the patent right for homo-
eopathic drugs and today what is 
available for a low price will be-
come very costly. This is one aspect 
of the pharmaceuticals which needs 
to be clarified. 

With your permission I would like 
to reel out my worries. Importation, 
being treated as working of the 
patents, will result in domestic mar-
ket being served solely by imports 
and will preclude any possibility of 
local manufacturing in Indh. You 
place pharmaceuticals under Drugs, 
the cost of product:on goes up, ex-
ternal production keeps its prices 
down and so importation b:;comes 
cheaper. Tha~ is the second aspcct. 
I would request the hon. Minister to 
clarify this point. and set our doubts 
at rest. 

The third point relating to the 
TRIPS is cxtension of the term of 
patents to 20 years. A-2().1year term 
to patent is arbitrary. To mv mind 
it is too long. It results in limiting 
access to new technology and it 
will result in the country being de-
nied, if not denied, certainly, delayed 
in the introduction of new life saving 
drugs also, whether they relate to 
cancer, HIV or AIDS. So muoh re-
search is taking place in drugs at so 
many places. Is the country going to 
be denied access to these for 20 
years to come merely because of this 
provision ? , 

Fourthly, products for which 
patents arc filed after the date of 
en!ry in the course of agreement can-
not be marketed in India by Indian 
companies beCaUSl! o'f the intro-
duction of what is caUed as pipeline 
,~rotec:ion. I need not go into the 
daborutc explanation of what the 
pip::line protection is. 

The hon. Minis~ er has just now 
said that we will sign somewhere on 
the lSth of December and so we 
have got one full year. In the month 
of April, the Minister will meet and 
1 hen there will be ratification, etc. 
e!.c. One year is perhaps there but 
in the pipeline is Dunkel Draft wh::''-, 
is beginning: to close and there i~ 
what is called pipeline prot·;:ction. I 
wO'Jld like the hon. Minister to ex-
plain to the Parliament the provi-
sions of Pipelme Protectton anel ex-
plain it with sufficient clarity so that 
the nation is convinced that this pro-
vision will not be to the deteriment 
of natirmal interest. 

There are a number of other points 
and I find it necessary for me to voice 
th'!m because I am not going to get 
ano·hr.:r chance to have either con-
~ultation or exchange of views with 
:h·.~ hon. Minister. 

Tho: next point is about the Auto-
m3'i~ licence of the right which 
Woiuld become impermissible in the 
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new rcgime. Would the hon. Minister 
please explain the Government's 
thinking on this particular aspect ? 

Then there is a very major diffi-
culty which really affects the system 
of the entire Evidence Act. 

The burden of proof, Sir, as far 
as India is concerned lies on the ac-
cuses. If we accuse some one of 
charges, we have to prove them. So 
the accused should be treated as in-
nocent until proven gUilty. 

In case of Dunkel Draft, when it 
comes to patent violations, it will lie 
with some company in the United 
S:ates of America or the United 
Kingdom to claim a violation of 
patent It will then be upon the Indian 
company to prove that there is no 
violation. It will not be upon lhe 
for·::ign company iO prove that there 
i:; a violalion, The former Minister 
of Commerce is shaking his head and 
saying that this is not so. I would 
request the pre,ent Minister of 
Commerce, when he clarifies this 
position, to confirm this, The burden 
of proof will lie after the TRIPS 
comc ;nto force on the accuser for 
viulation of paten: rights. 

Sir, I have ~"me worries in regard 
to research and development I have 
~orries abou~ plant variety protec-
tIon and agrIculture, I have worries 
about patenting of what the Minister 
has himself mentioned about bio-
technology and genetic material. I 
fear that these areas which are of 
very high concern to the country will 
he affected adversely. 

I wClild requcst the han, Minisier tc 
darify this aspect, Because unless this 
is clarified, I will find it difficult to bc 
convincL'Ii in my mind that the Govern-
ment is ad(!reS5e<1 its~lf to tt-is vital aSplct 
of plese.vaticll cf n;>tiunal interest. 

Sir, under the Chapter "Servicts", ifmy 
un(lerstlUl<ling of Whel(; the nf£utiatiuns 
have reached is correct, that banking and 
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insurance must be open but the movement 
01 personnr.1 i~ not ~im\.lltaneous 1,\ it!' il. 
I would request the han, Minister to 
confirm to me what is the implication o· 
opening the s~rvices sector, if there 
no opening of personnel? This is h.gi,j' 
imbalanced and inequitous arrangement· 
Of course Si r, the,e are larger banks, 
My goorl friend Shri RIUn Naik, who is 
also an hon, Member in the Joint Pari ia-
mentary Committee, is saying that they 
are looking into the state of banking in 
the country, 1 am inhibited from com-
m~nting on the state, Pending submission 
of the Report, I will not even say what is 
the present state ct the Indian banking, 

MR, CHAIRMAN: No, 

SHRI NIRMAL KANT I CHATTER-
JEE (Dumdum): The Standing Com-
mittee on Finance is also there which is 
looking into banking, So, You quote 
fcom that, 

MR, CHAIRMAN 
quote, 

Please don't 

SHRI JASWANT SINGH : The 
Chairman is SaYing that I Should not 
quote, So, 1 will n..t quote from that, 
It is common hearsay, I am informed 
an(1 it is also S!en in the press that the 
state of Indian banking is disastrous, 
appalling, Given the state of Indian 
banking, given the state of 11aian ins_-
ranee which is the very ineffici.:nt mono-
poly, the GATT proposal iII-serves the 
Indian citizens, So, you open out the 
services sectc r. It meanS, YOU 0 pen out 
the banking. insurance and all the related 
fieldS but it is not open to the personneL 
Fcr example. if the Slate Bank of India, 
today decides to go and open branChes 
in the Republic of Russia, the State Bank 
of India can gc but the perscnnel cannot 
ge, If movement cf services can take 
place, why not movement of Personnel? 
1 would request the han, Minister te 
eli'rify th is aspcl.:t. 

Sil, there is one other aSpeCt thaL WOrr-
ies me under Services and that is th is, 

(Interruptions) 
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SHRI NIRMAL KANTI CHATTER-
JEE : It is calle<! factors or product ion. 
Capitrl will have free flow not the la-
bours. 

SHRl JASWANT SINGH: lbat is 
precisely IllY point. The Government 
is tying usdown. 

I would like the hon. Minister to ex-
plain this. There is one another aspect 
of worry under 'services' ana that is 
'audio-visual'. The Government has 
not explained its position in regard to the 
au(lio-visual. I am sure you and other 
hon. Members in this House are now 
famhiar with the invasion of the auelio-
, isuEI from the Sky. 

The audio-visual invasion of India h!1s 
already taken place. The Dunkel Draft 
requires all the signatories to open out 
their nations to audio-visul!l freedcm. 
Ifthere isauck-visual freexaom. I wculd 
request the government. to clarify. given 
by now globally tamous and renowneci 
esteem cf an agency caIleO Doc.rdal"Shan. 
given the fa("t that the Dc.ordarshan sub-
serves very limited and patently parochial 
interests, given the fact that Doordarshan 
is con tinuousJy losing even viewer interest. 
Siven the fact of the audio-visual 
invasion of Ind ia that has alreadY 
taken place through Star TV etc .• 
what is the aspect ot the Dunkel 
Draft proposals on audio-visual 
freedom? What is the Government of 
India's stand on it and where (10 the 
negc,tiations precisely stand? 

I consiaer it necessary to highlight the 
aspect of aUQio-visual just as I conSider 
it necessary tl- relate the Dunkel Dratt 
with the MTCR and NPT, etc., that these 
are inter-related aspects. Audio-visual 
is a c.ultural invasion of Im·i!.. There is 
1'lreadY existing II certain mental enslave-
ment 0 the country and economic and 
commercil'l enslavement must not follow. 
That is the simple criterion N Yllrdstick 
that I applied at the very beginning. 
Again. and in thelighl otall this. ifaudio-
visual freedom to invade the country is 
also occurring; lind not only audio-visual, 
but ifliberaliza tic.n of this is considered, 
then where will it stop? Wj)] mcx.ia 

a Iso nc t be included? If a certa in very 
big investor in the field of media was to 
just put 2S million dollars, he would be 
able to buyout the largest circulating 
newspaper in the country. If that is the 
intention, if the frtedom of investment 
results in the capturing of Indian meo.ia 
and a simultaneous invasion of the audio-
visual. 1 do not know, if the CTiginal pur-
pose with which I starteQ, that national 
interests above all must govern the I'tti-
tude of the government in signing cr not 
signing the Dunkel Draft, the natioD!!1 
econo:nic interest and tcono;nic sover-
eignt)', these aspects worry us. 

Unless, therefore, the Government 
satisfies us on these aspects, I am afraid, 
1 for my Party will find it very difficult 
to lend wholehearted or even partiaI 
support to the Government's proposi-
tion. 

MR. CHAIRMAN: I would like to 
be enlightened from the BJP. They have 
given names e:f 13 members to speak but 
time will not permit. Ithink they should 
do something from the Party itself so that 
itdoesnotcreatc: anY confusion. 

SHRI NITlSH KUMAR (Barh) : 
Justice has to be done to all parties. 

AnYway, this debate will go on. 

MR. CHAIRMAN : Shri P. Chidam-
baram. 

SHRI NITISH KUMAR: Theformer 
Ccmmer("e Minister! 

SHRI P. CHIDAMBARAM (Siva~ 
ganga) : Mr. Chairman, Sir, 1 welcome 
thIS debate on the Dunkel prOpOsals. 

Last year this was debated on more 
than one occasion. The first was on a 
Private Member's Resolution and in~vit­
ably it had to be spread over several daYS, 
it was II. rather unsatisfactory debate. 
Then. again towards the end of the last 
year, we had anether debate. But thl't 
was a brief one and I think. constraints 
of time and the desire to adjourn early 
did nct raise that debate to a great level. 
Even today Sir,' we cannot congratulate 
ourselves on 
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have begun this debtate. On the first 
effectiVe day of sitting of this Session, we 
found thatthere are onlY 1) 4 Members 
preSent and perhaps noW only half of 
that .. (Interruptions) 

SHRI SOMNATH CHATTERJEE 
(Bolp.u» : By the time we finish, I do not 
know how manY Members will be pre-
scot. 

SHRJ P. CHIDAMBARAM : I think, 
the subject deserves greater attention, 
grellte~ degree of seriousness and if I may 
saY so with rc;Spect, I think it de-
serves greater attention even by the 
media. 

Sir, when I was first introduc.d k the 
subject of UruguaY Round, I was a total 
nOVice, nO less than my hon. frienc·, Shri 
Jaswant Singh. But, I think it was a 
great education in trying to und~rstand 
how the wcrld works; how world trade 
takes place; what had happened in tre 
Yea rs since the Kennedy Round and the 
Tokyo Round; whY we appear to have 
missed the bus and why it is necessary 
today despite our reservations, despite 
many disappointments, to negotiate for 
ourselves a pack3ge which is acceptable 
and consistent with OUr national interests. 

SiC, it is easy to portray the Dunkel 
proposals as a COloni .. 1 imposition. We 
must remember, and this J believe is a 
lesson in humility, that our share of world 
trade is only 0.4 per cent. Why it is at 
such a dismal level is not the subject 
matter of today's ciebate. But the fact 
is a hard fact. Our share c: f world trade 
is 0.4 per cent. We are therefore not a 
major player in world trade. We were 
one of the first of the 28 or so contracting 
parties, which concluded the first General 
Agreement on Trade and Tariff in 1948. 
Today that body has grown to about 
108 members. Many countries, which are 
smaller than India, which were poorer 
than India, which had per capita incomes 
lower than the per capita income of India, 
and which had virtually no exports, have 
overtaken us, outclassed us and have 
acquireq fur themselves a larger share of 
world trad: ke France. Of France's 
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global imports, imports from India is 
about 0.21 per cent. What does it 
mean? It means that France can do 
wichout India's imports. India cannot 
do without exporting to France. 

In fact, if you go down the lin e country 
by country starting with the largest trad-
ing partner, the E.C.,the United States and 
the areas to which trade has grown most 
impressively, the Asia· Pacific Region, 
every country with which India· trades 
can do without goods from India. We 
cannot do without exporting our goods 
and services to those countries. We are 
not a major player and for that reason 
what we do and what we do not do will 
not have a major impact on the rest of 
the world. I can give my reasons why 
we have reached such a situation. I 
am sure hon. Members will give their 
own reasons. We may agree on some 
of them and we may not agree on some 
of them. But, I think, the princip;ll 
reason why India became a very small 
player is the policy of autarchy. An 
inward looking, protected, non-compe-
titive, closed economy has led the Indian 
economy to a situation where we are not 
a major player in the world trade. That 
is my view. It is a view that is increa-
singly shared by the people in this country, 
a view which is articulated by the Govern-
ment and a view which has gained accept-
tance among large sections or the people 
of this country. It is, therefore, in our 
own interest to joint the world and to do 
business with the rest of the world. 

Sir, GATT is no monster. GATT is 
not some alien force. GATT should not 
remind us of the East India Company. 
GATT is a set or rules. It is a set oflaws. 
T do not mean any disrespect at all to my 
learned friend. I hold him in great 
respect. One of the reasons why he has 
raised some questions is that he has not 
looked upon the present GATT proposals 
for what they are. They are only amend-
ments to the existing rules and new rules 
are also made. It is not possible to under- . 
stand the Dunkel proposals if you read 
it without reading the basic GATT text 
which is in force today. The GATT text 
in for~ is a set of rules and the Dunkel 
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Proposals proposes amendments to those 
rules or add to the body of the rules. 
So, when we look at the proposals we 
must look at the existing rules. We 
must ask ·what is this proposal regarding 
the existing rule; does it amend, does 
it add to them? Without reference to 
the basic rules which are already in force, 
the Dunkel proposals will surely not 
make much sense. ' 

Is· it in our own interest to have world 
trade done accoroing to the rules or is 
it in our own interest not to have rules? 
I think, it is a basic question. It is good 
to ask this question and I think we should 
answer this question. What will happen 
if GATT proposals are not there? If the 
Dunkel proposals are not there, we still 
have to do business according to the 
existing rules. It is not as though there 
is a vacuum. There are rules today 
and we, among other countries, were at 
Pantadel Estc. Our delegation was 
Jed by the then Minister incharge, Shri 
V.P. Singh and I think, he showed a 
gRIlt deal of statesmanship and wisdom 
in agreeing to sign that declaration subject 
to protecting our safeguards. Again in 
Montreal two years later, there was a 
midterm review. I think, the Minister 
incharge showed great wisdom in taking 
the proceIi8 forward. Why? If we do 
not improve the set of rules which we have 
today we would still have to do business 
on the rules which we have pronounced 
to be unsatisfactory. There is, of course, 
another way out and perhaps some will 
suggest that .way out: get out of GAIT 
and no rules bind us. I only wish to 
point out that China which has been 
always out of GATT is knocking at the 
doors of GAIT to get into GAIT. Sure-
ly, no one who wishes great things for 
India can suggest that we should get 
out of GATT at a time when even China 
wants to let into GATT. 

And what happens if i we get out of 
GATT? We would still have to do 
business with the world. We need six 
billion dollars for petroleum imports: 
we need about ten million dollars for 
impoJ:tiDg raw materials, capital goods, 
and components; we need foreign ex-

change even to run our Missions abroad; 
we need to import equipment for 
our Defence forces. Simply to kcep the 
Indian economy going, we need tweaty 
billion dollars worth of foreign exchange. 
And this has to be earned. The Govern-
ment of Inaia today has a budset deficit. 
J suppose, the Finance Minister tells the 
Reserve Bank and someone in the Reserve 
Bank brings up the printing press aud 
say : print more currency, which explains 
the increase in the money circulation and 
inflation. There is no easy way to print 
Dollars or Pounds or Yen or Marks. 
We would have to earn them by exporting 
goods. And if we are out of GATT, 
what do we do? We would still have to 
negotiate with each country for a trading 
arrangement. On the day we get out of 
GATT, we would lose the 'mest-favoured 
nation' status. We would still have to 
enter into bilateral agreements with every 
single country of the world or take the 
top thirty or forty trading partners of 
India and negotiate with them a trade 
agreement by which our goods will enter 
their markets and, in return, some of their 
goods wiD enter our markets. And none 
of these trade agreements, none of these 
trade arrangements win be any better 
than GATT rules. There is no country 
in the world today-and I would like the 
Minister to confirm thi5-which is willing 
to offer us a more favourable status, more 
favourable trading arrangement that what 
is envisaged in the GATT system or the 
GATT rules. 

There are concerns and I shall come 
to the concerns towards the later part of 
my intervention. Let me address the 
concerns of Mr. Jaswant Singh first be-
cause I think he has articulated, as the 
first speaker on the side of the Opposition, 
points which have been made times with-
out number throughout this country. The 
National Committee on Intellectual Pr0-
perty Reforms, the Gene Campaign, 
farmers' organisatiol1'l, scientists, all have 
spoken up and said many of the things 
which Mr. Jaswant Singh said. The 
point is each of these concerns has been 
addressed by the Government. Take, 
for example, the Gene Campaign. I 
invited Dr. Suman Sabay to meet with 
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me and listened to her arguments, asked 
her to tell me which provision of the pro-
posals affected the farmers. And I took 
great pains to explain to her as to why 
we think her understanding of the pro-
visions was wrong and why we think the 
correct interpretation of the proposals is 
in a particular manner. I am only using 
that as anexamp!e. A group of Ministers 
was set up. Very distinBuished people 
came IUld gave evidence. In fact, the 
CPI(M)'s General Secretary, Mr. Surjeet, 
at the end of his presentation, came to 
me aad complimented me for speaking 
up against a possible danger of subscribing 
to the TRIPS Draft as it is, namely, that 
some drugs' pri~ will go up far beyond 
the reach of the common man. Econo-
mists came to us, diplomats came to us, 
scientists came to us. Government, for 
the first time, conduce:d a very transparent 
and open discussion with not only Members 
of Parliament but with very responsible 
sections of the people. Therefore, even 
if this debate comes towards the end of the 
negotiations in Geneva-and we appre-
hend that the Trade Negotiating Commi-
ttee will include its discussions on the 
15th of December--it is good that such a 
debate takes plaoe. 

17.00 HIs. 

It is good that the hon. Mr. Jaswant 
Singh has raised these questions. I think it 
is good that the Government will have an 
opportunity to answer these questions deli-
natively and conclusively. 

It would also be in our interest-and I 
submit this with great respect to the 
Minister-towards the end of this debate 
to agree upon half-a-<lozen points on which 
we must express our unanimity that we 
demand improvement in Geneva. We 
cannot today reverse the process of nego-
tiation. With us or without us, there will 
be a GATT agreement. What we can do 
is to explll:SS, in the strongest terms, the 
unanimous voice and opinion of this 
Parliament that India, a country with 850 
million people, demands improvement in 
the Geneva talks on certain areas of vital 
concern, not only to India but to all other 
developing cOIlQtries. 

With that rather long prefatory 
statement may I address, Sir, address 
myself to some specific issues? Firstly 
I will speak about States' rights. ) do not 
see how States' rights are involved. There 
is nothing in the Dunkel text or Dunkel 
proposal which effect the rights of indivi-
dual States in the Indian Union. The ac-
ceptance of the GATT system and the new 
GAIT rules will have a great impact upon 
India's macro economic policy-makinB: 
particularly en imports and exports, on 
patents on investments, on agriculture and 
on services. Each of these areas is an 
area with which this Parliament is 
concerned in laying down the policy and 
making law. There is nothing at all in 
the Dunkel proposal which impinges upon 
the rights of the States ofIndia. I !assume 
what hon. Mr. Jaswant Singh mentioned 
was their rights under the Constitution, 
either under the Chapt r deaiing with 
Centre-State relations or under List 2 or 
List 3 oCthe Seventh Schedule.. There is 
nothingatall in the Dunkel proposal 
which takes away or subtracts or diminishes 
the rights of the States to make laws or 
make pc Iicies. 

The main concern, I think, 
we should have is about market access. 
Why do we do trade? And why do we 
need tnore trade? We need mere trade 
because it will bring us greater investment. 
greatertechnc !:lgy and better prices for our 
producers. Today our farmers get 
prices which are far less than internat-
ional prices. In fact that is one of the 
reasons. Why we are not hit by the re-
duction in subsidy cl:iuse. We have taken 
20 products. In 17 of these agricultural 
products, Indian farmers get prices far less 
than international pril;eS. Why should 
our farmers get prices less than internati-
onal prices? The only way in which our 
farmers will get full value for their labour 
is when they get a fair price, a full and fair 
international price and that can be achiev-
ed only when our products find their way 
to every market in the world. I will come 
to that a little later, Let me go back to the 
main subject of market access. On mar-
ket access the Dunkel proposals contain 
no conclusions just as in services also the 
Dunkel proposals contain no conclusions. 
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Hon. Mr. Jaswant Singh rem"lrked what 
huve Wl' don.~ about serviCl"s. what have we 
promised, what have we offered and what 
have we concluded. The Dunkel proposals 
contain no conclcJsions on taritT reduction 
in goods as well as in services. All that 
Arthur Dunkel, the then Secretary-Gene-
ral)las recommended in his proposals of 
December, 1991 is that the contracting 
panies should, continue bilateral, peri-
lateral and multilateral talks in order to 
reach conclusions on goods and services. 

Now what we.have offereu is-as far as 
I am able to recall and understand-30 
per cent reduction across the board on 
tariffs on raw materials, components and 
goods. 

When we made that offer, a 30 per ccnt 
redUctiol) seemed very ambitious. Today, 
after the budget presented by Dr. Man-
mohan Singh, it is ui\iversally accepted 
that we h~ve brought down tariffs, we 
need t'1 bring: down tariffs funher and 

. by the year 1995-96, we sh(luld be on l~vel 
with bther countries in the world. So, 
reduction in tariffs, by itself, is not an 
alarming proposition. In fact. it i; a 
'Stated goal. We should continue to re-
duce tariffs across the board fJr raw 
materials, components and capital goods. 
That is the only way in which we will make 
our products competitive. 

SHRIMATl MALIN I BHATTA-
CHARYA (JADHAVPUR): Without 
signing the Dunkel Draft you have sub-
mitted to his conditions. 

SHRI P. CHIDAMBARAM: We 
have not signed the Dunkel Draft because 
there is no concluded Dunkel Draft to be 
signed. But that apart. by autonomous 
decision making, we believe that we need 
to reduce tariff~. )f you oppose market 
access, you must also stand up and say 
that taliffs should not be reduced in this 
country and tariffs should. go back to 300 
per Cent or tariffs should go back to I SO 
per cent. That is not the policy of the 
Government and tbat is not the policy, 
I believe, whicb is shared by large sections 
of the House. I realise there is a very 
articulate section in this House which 

o"I""ISCS reduction in tariffs. (Interrupt-
ion~) I do not deny that at all. There is a 
very articulate section which very pleas-
antly and very effectively puts its point of 
view, but the largest section of the House 
believes in the policy we have followed, 
namely tariffs must be reduced, and tariffs 
have been reduced in the last three budgets. 
And belicve me, if I read the mind of tbe 
Government right, tariffs will again be 
reduced, come February 28, 1994. 
Therefore, when we talk of market access, 
the off.:r that we made two years ago that 
there will be a 30 per cent reduction 
across the board on tariffs is, to me, no 
I:>n~r a very material point because we 
have reduced tariffs, we intend to reduce 
tariffs and we intend to make the Indian 
market more accessible even as we want 
other markets to be.accessible for Indian 
goods. 

Sir. the next crucial area is agriCUlture. 
We are basically a largc producer of agri-
cultural goods an.; in the last twe Years, 
thankS to the new poliCies that have been 
adopted, therc has been a tremcndous 
increase in agricultural exports and I 
think it is for the good. When we made 
a calculation a couple of years ago, we 
found that only one-half per crnt to onc 
per cent of Ina ia's agricultural produce 
is exportCQ. This year, we will perhaps 
export about Rs. 2.500 crore werth 
agricultural produce whercn the potential 
of thiscountry is to export, as I said onc.:: 
to my Icarned frien" in tnis House, Rs. 
30.000 crorc worth agrkultural products. 
We Can be a world leader in cotton, silk. 
su~ar. tea, coffee. marine products, rice. 
wheat and tobacco. A va§t number of 
agricultural products can be exported out 
cf this country which will give to our 
rarmer lor the first time international 
priclS. 

Now, what is the: impact 01 Dunkel 
Draft on agriculture '1 The Dunkel Dr.lft 
says fuur things. The Dunkel proposals 
say that domestic support must be reduc-
ed by 20 per cent. The short ansll'er to 
that is, it doeS not apply to us and we 
would not have to reduce any kind cf 
domestic support for at least the period 
of the Dunkel proposals, namely 10 years. 
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On the contrary how v.ill this bcnefit us'? 
In fact. there is a raging battle in Franc 
today and thi 5 battle is raging in German 
teday. When those countries are forCed 
to reduce domestic support, their prices 
will go up, our prod\ICts will ftow into 
France, our products will ftow into 
GermanY and our produc.ts will ftow into 
world ml'l'kcts. Dunkel's Sec:on<! impact 
is, export subsidies must be reduce<!, 
budget outlays must be reduced by 36 per 
cent and quantities must be reduced by 24 
per Cent. Again, Sir, this has no applica-
tion td' us at all. 

The aggregate measure of support, the 
AMS as calculate<. through a verycomplcx 
fo~mula, says that it Cannot exceed 10% 
of the tctal value of thc output. When 
you look at the international prices, we 
find that in 17 outof20 products,AMS is 
Jlcgative in thiscountrj. There isnothing 
that we ncco to fear from this paragraph. 
It is only in threc products, namcly 
sugarcanc, tobacco and groundnut that 
there is a positive subsioy but t"is is far 
less than 1 0% and there is no reason to 
believe that we will ever exceed 10%. 
In fact, if our good s get higher prices and 
better prices, this figure which is already 
less than 10% will b;:come even smaller 
ana not bigger. 

The third is about tariffication. We 
have nl· ohligation to tarilfy because we 
are saved again by the BoP clause. There 
is no obligation for tariffication by India. 

Founhly, the requirement that we 
should give a minimum market access to 
agricultural products. Again India is 
exempt because of BoP clause wllich saves 
us from tariffication. 

Taken together, the Dunkel proposals 
on agriculture are a great boon to the 
Indian farmers. The Dunkel proposals 
on agricu lture willmnkdhe cost and price 
of agricultural products produced in the 
Western coulltriLs, particularlY, European 
COuntries far higher, making them less 
competitive and we, in fact, will become 
more competitive. You will find, Sir, 
if and when the DUllkel propcsals on 
agriculture Qre implemented, therc is a 

great 5puP t ill export (,f agricultural pro_ 
duce from India. 11 we genuinel; Carc for 
the interests of the Indian farmers, wc 
must welcome whole heart;:dly the Dunkel 
pro posals on agriculture because, they arc 
a great boon to Ind ian farmers. Our 
products will go te every part of the world 
and w;: will get international prices. 

The next m'ljor area in Dunkel propo-
sals is TRIMS, investment measures. I, 
fora moment, wasfiummox:d, when Mr. 
JaswantSingh lIlll(.Ie thisasa majer point. 
In our paper for discussion, we thought it 
was such a subsidiary point that we dia 
net even devote a chapter fcr TRIMS. If 
I may take liberty with him, the clock 
seems to have stopped fer Mr. Jaswant 
SinGl1 two years ago. What are we talking 
about? We are talking about export 
'obligation; we are talking about local 
content, earlier called Pha5C(l Manuffc-
turing Pccgramme (PMP). Au tonomously, 
even before the Dunkel text was finalised 
by Mr. Arthur Dunkel, even before the 
debate was start.::d in this C( un try, we 
h..ave given up PMP and we have given up 
imposing export obligations except in 
t.ertain specified sectors. We think, this is 
right. We think, this is the correct policy 
to adopt. A make or a buy decision is an 
economic decisien. I de not know whether 
all this is necessary for this debate. But 
baSically a decision to make on buy 
must be left to the ent:t'prise, must be left 
to the industry. I do not think, Govern-
ment Should impose any sueh decision 
upon the industry. This is the internal 
IiberaliS3tion you are talking about. 
When you talk about internal liberali-
s3tion for Indian industry, in the s::mc 

. breath, you say that the Government 
Sh:J'Jld tdl the industry, you Should make 
and not buy or you Should buy and not 
make. When we talk about Phas;d 
Manufacturing Programmc, PMP, we 
impose the decisien upon the lnaian 
industry that You shell not buy 
something but you shall make it. If it 
is cheaper to buy rather to make, I tb ink, 
we should buy. It it is better to make 
rather than to buy, I think, we should 
make. This is a decision which the 
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industry has to take which the enter-
prises Should take autonomously based 
on purdy economic considerations. 
Therefore. rightly. we threw the PMP 
out of the window. That was done. 
it I recall, SOme time in late 1991. 

Ag.in on export obligl. tions, yes when 
a foreign investment proptsal comes to 
India today. the Gcvernmentdoesimpose 
certain export obligations. But tl'Js is 
not in all sectors. In manY seCtors, we 
impose an export c.bl\illtion. 

In SOme sectors we indicate a deSired 
level of export which Should be achieved. 
But In many otber areas, we arc not SO 
much COneern~ about export obligation 
as we are concerned abOut the flow of 
goods and services into the Country the 
Bow oftechno).)gy, and the flow of capital. 

SHRI NIRMAL KANTI CHAlTER-
JEE ;Wbydo you enter in those area sand 
DOt liberalise those areas? 

SHRI P. CHIDAMBARAM ; I am 
coming to it. Mr. Jaswant Singh said 
that this will mean indiscriminate invest-
mentaad thereCBlln<'tbedirectinvcstment 
in certain areas. Nothing can be farther 
from the truth. Even today, under the 
iadustrial policy, there are only 35 areas 
OPen to foreign direct investment where 
automatically we allow an investment 
level of 51 % of equity. I agree with 
Mr. NirmalKant Chatterjee and others. 
It is for us to detide whether 35 should 
remain 3S or 3S Should become 4S or 4S 
Sboulci. become S5. Tru-t is a right which 
we have and thUe is nothing in the Dunkel 
proposals which tells us that you must 
open up every sector foc foreign invest-
ment. Please show me the chapter or 
verse of the Dunkel proposals which tell 
us to do tbat. There is nothing at all 
which says that. What has haPPened 
in the last two YearS is a mixed bag of good 
and bad. There I am willing to accept 
lOme part of the criticism. What has 
happened in this country is, as foreign 
direct investment ftoweo into Ihiscountry. 
we found that in some soft aruas also 

FDI has come in. Nobody is den.vil18 
that. But do not throw the baby with 
thc bath watcr. 

SHRI NIRMAL KANTI CHATTER-
JEE. ; What doeS YOur reCOlDition meIID'l 
You do not deny. But what do YOU do'l 

SHRI P. CHIDAMBARAM ; Eipty 
per cent of FDI bas Come in the core-
sector and into water power, tel.:commu-
nication, capital goods, el.:ctronics soft-
ware. marine products. food processing 
and into areas which are vital for the 
well- being of this country. 20% of the 
FDI has inc!ecd come into seft area. 
Perhaps if we had been a little more firm 
aud a little more vigilant We might have 
reduced some of this FDI. 

SHRI NIRMAL KANTI CHATTAR-
JEE ; Within the 80%. how muCh is 
stopped" 

DR. ASIM BALA (NABADWIP) ; 
You try to Qilate the Dunkel proposal. 
Kiottly tell us vivioly about agriculture, 
textiles. pharmaceuticals and chemicals. 

SHRI p. CHIDAMBARAM ; I bave 
not yet touched upon tcx:.iles or pharma-
ceutiCals nor do I presume to be able to 
talk about every aspect. The Minister 
will talk about it. I am trying to touch 
upc.n as many subjects as poSSible within 
the time allotted to me. 

80% of investment has come into 
co re sectors and our industrial policy still 
remains. I think the criticism that is 
addressed against us is that the policy 
remains a very directed investment pcliCY. 
I believe. and this is my view that in the 
next few years. our investment policy mus: 
be based upon oirett.:d invC5tment. May 
be lifter five years or ten Years we can 
liberalise further and sa) that the oirec-
tion of investment need not be according 
to a pattern SIlgg'-"5ted by Government. 
But as we are libdalising, as we are 
globatising, it is impcnant that clir.cl 
inveStmen t Should go to COr.: areas. In 
th: last two years. I th:nk th~ re:ord of 
this Government has been extr~ly 
good. 80% d FDI haS gone into the 
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core areas. If necessary, we can 
read outtlu: list of industries where invest-
ment has lone. It is only in 20 per cent 
or the FDI ~hJch hu lone into tbe soft 
areal. But that is sometimes unavoia-
able. It is inevitable. Sometimes if 
We wish to establish 800d r~JatioDS with 
certain ClUlltries, sometiDKI If we wish to 
open up new relationships with another 
country, it may be necessary in "rder to 
attract investment in c~ in oore 
areas, as a balSalning point, as 
tactical point to allow lOme investment 
in soft areas. But one must be Cons-
clons th'lt the bulk of 1h' inv~tm~nt 
will go infO the core art"aS, hard areas. 
There is nced for capital and ther~ is need 
for technology. There Is nothing in 
th: Dunkel proposal which militates 
against foll>,vlng such a pOlicy. 

I come to tC'Itiit's, This hlS been a:t 
area of concelD and dlsp~i:1tm nt. The 
IJl1!lti-fibre asr~(ment is one of the most 
antl-GATr al!neem~nts It is re8resslve 
It Is favours dcvdoped conlrle3. 11 im-
poses unacceptable turdens upOn 
developing countries. It tries to take 
away the Comparative advantaae whiCh 
" country like India has acquired ove€ the 
years in textiles. 

There is nO gainsaYing the fact that the 
MFA is, infact, anti-trad::. il:lt the MFA 
Is not Sl'm!thiDS \\hich come up tOday the 
MFA has been there fer years' and the 
MFA has been rol~ over from time to 
time. What has happened todaY is under 
the Dunkel proposals, the MFA will be 
phased out in 10 years. Now, we have 
lodged a strongest protest to the 10 yea. s' 
phase out and we have asked for a mUCh 
Shorter time. But what happened in 
Geneva? What happened in Geneva 
was that India was the only country to 
oppose it. When we were about to vote, 
Pakistan was the only other country 
which stood with us to oppose the roll 
over of MFA untill the new proposals 
cameupfor phasinl itoutoverlOycars. 
No other country in the world would 
stand by uS. Pakistan stood by us. We 
were assured that improvements would 
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be ~i:en in Geneva; that our concern,,_ 
InciJa s and Pakistan's concerns- would 
be addressed in Geneva. But as the 
packa,e was un folded, we found that 
manY of our eoncerns have not been 
addressed. The intearation percentages 
are unacceptable. They are ] 6, 17 and 
18 percent lead ing l(I that famous expres-
sion that the agreement is back-
loaded and not front loaded. It simply 
means that onlY SI percent will 
be intearated in the first 10 years and 94 
per cent will be intesrated on the first 
of January 2003- now perhaps by 2004 
or 200S. The growth percentages are 
unacceptable. The growth percentages 
are only] 6 per cent, 25 per cent and 27 
per cent. The new ccverage today 
covers products which are n(.t under 
restraint. Fot example, cotton, pure 
silk. hanL-knitted carpets. synthetic 
fibres are there. Altogether, the paCkage 
is unSlltisfactory. But. for two years 
India~haswaged a lone battle with the 
developed countries. with the U.S., with 
the E.C. There is no country in the 
world which joined us in the battle, not 
Bangladesh which is now a major expor-
ter of textiles; not Hong Kong which is 
a major exporter of textiles. The only 
thing that we could secure was, when we 
pressed the point, the U.S. gave us an 
extra 50 million metres of textile gOOdS 
to beimportcd in to thatcourtry. When 
we raised thispointwith theE.C., the then 
Vice-president Mr. Andrei~on. a great 
friend of India.-. you can hardly find 
anYone showing so much a sYmpathY 
for India's point of view_ promised to 
see what he can do in the talks in Geneva 
on Uehalf of the E·C. Mr. ArthurDunkel 
himself promised that while he cannot 
assure that the 10 year period would be 
reduced, he would stand firm against the 
further extension of the 10 years' period. 
Every other country has promised us that 
its Parliament or Government will make 
laws to implement the MFA phase-out in 
10 years. Today. the danger is not in 
MFA being phased ou t only in 10 years. 
The danger comeS from Mr. Clinton who 
has promised Mexico that he would 
try for a phase ou t of 15 years. When 
Mr. Clinton signed theNAFTA agrC(ment 



439 Impiicmion of DBCEMBER 6, 1993 D.mkel Dro/t 440 

with MeXico, he promised Mexico that 
he woulQ try to extend the 10 year puiod 
to 1 S years. That is where the danger 
comes from. So, we must do our best 
to see tha t the 1 0 years phase-ou t is 
reduced frc·m 10 years to seven or six 
years. But todaY, the threat comes from 
not those who want to hold' on to that 
lO)'ei'r period but it comes from a very 
powerful tradiilg bloc, the NAFrA 
which will come into being on the first 
of January, 1974, which threatens to 
unravel the package and say that the 10 
years period must be extended to I S 
years. 

Sir, this wOlld is an unequal world. 
This is a cruel world. We have to do 
business in an unequal, cruel world. I 
think our negotiators have done a remark-
able job in trying to win as many con-
cessions and as many improvements as 
possible in Geneva. But given the cruel, 
unequal world in which we function as a 
minor player in world trade, how much 
can we secure. how much we have to 
yield, how much we can get isa matter on 
which only the Government can speak 
authoritatively. 

But I must bring to the notice of th is 
House and the people of this country tha t 
we are battling against the most severe 
odds. I would be happy if the MFA is 
phase out is reduced from ten years to 
eight years. Last year in Davos, Hong 
Kong which is a major exporter, I spent 
a lot of time with them talking to them. 
Will they join us in pleading for reduction 
of MFA from ten years to a lesser number 
of years ? They said, 'no'. Singapore says 
DO; Jamaica says no; Bangladesh is 
quiet; Pakistan gives us muted support. 
Who in this world among the major 
textile exporters is wiDing to stand by us? 
None. Well, I will be happy if the ten 
year period is reduced. I think,l will be 
happier if we can stop the NAFT A tirade 
for unravelling the package and extending 
ten years to fifteen years. 

There is the area of services. Again, as 
I said, there is no concluded package on 
tervices in the DuBkel proposals, they only 

want us to negotiate. There ia what is 
known as the offer list and the request list. 
India has made an offer Jist, India bas 

./ inade a request list and negotiations are 
in progress. What our negotiators have 
been able to arrive at, I am not in a 
position to say. I do know ifthere is no 
concluded package. It is the· Govemment 
policy not to tbrow open many service 
sectors to foreigners. Service provi-
ders abroad wish to enter the Indian 
market because there is a large market, 
a growing market. But India wishes to 
defend its service sector. India wishes to 
strengthen and improve upon its own 
banking, insurance, transport i and tele-
communication. While India woUld 
therefore, welcome technology, welcome 
capital, welcome joint ventures, we are 
not going to throw open indiscriminately 
or throw the doors open completely to all 
service providers in this eountty. At the 
same time, we should look to the oppor-
tunities that will open to us as ServiCe 
providers. 

My leamed friend mentioned only 
about the movement of personnel. That 
is indeed one area. The movement of 
skilled personnel is a major area in which 
India can be a service provider. 

SHRI SOMNATH CHATTERJEE: 
Which country will take Indian workers '? 

SHRI P. CHIDAMBARAM: If we 
are able to secure movement of skilled 
personnel, India will indeed be a great 
beneficiary in the services sector. 

SHRI SOMNATH CHATTERJEE : 
A very big 'if'. 

SHRI P. CHIDAMBARAM : Indian 
service providers today are able to move. 
for example, in computer and software. 
What we want is other services area to be 
thrown open to us for our service provi-
ders. Education and medicll services are 
the areas in which we have tremendous 
strength. Our. strength is the human 
resources. There are a million Indians in 
the United States; there are another 
milli(ln or SO Indians in Europe. Thele 
are several million Indians in Asia and 
Africa. A large number of Indians arc 



service .providen of the hisbest order of 
skills. II is to our advantaac 'to. enaure 
that· many .. 1IIrVices 8RU are opened .up 
for mowment of aki1Ied penoIlnel. This is 
Dot ouly in llOmputer software but iD 
education and medical services and in 
many other services we can become 
service providers. 

SHRI NIRMAL KANTI CHATTER-
JEE (DUM DUM) : Why skilled only. 
Why not semi-skiIIed '1 

\. 

SHRI P. CHIDAMBARAM : There 
are policies restricting immigration OD 
semi-skilled labour and unskilled labour. 
Like we would not today acc:ept, I know 
here in this House a view has been ex-
",eased that we would not accept lart!: 
scale immigrants of Bangladesh coming 
to India as unskilled labour. Many other. 
countries will not accept unskilled Indian 
labour moving in. It is a will of the wisp 
it isa dream. You cannot chase a mirage .. 
But the skilled labour of a high. order 
can move from India allover the world. 
In fact, they are movina all o"'=r the 
world. It is to our advantage to ensure 
that the services sector is opened up. 111 
return, we would have to open up some 
of our services sectors. But that is an 
autonomous decision. We can decide 
what sectors will be opened up, what 
sectors will not be opened up. For exam-
ple, in telecommunication, we ha \c 
opened up hardware, we have opened up 
value added services. We have 111'1 opened 
up on basic telephones services. Similarly 
we can open up in sectors which we 
believe is right for us. But let U5 under-
stand that there is no way in which the 
serviees sector will be opened up for 
Indian skilled personnel unless there is 
some measures of reciprocity. What we 
will open up and what we wJ1l not open 
up is for us to decide. But the answer is 
not to say, "our doors are closed but the 
doors of other countries shall be opened 
up our skilled persoDDeI to DIO\e from 
country to country". (Interruptions). 

SHRI ANIL BASU (ARAMGAGH) : 
You have to eXl'lain DlC\rc about tho.' 
service sector. 
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MR. CHAIRMAN : Please do not 
distUlb him; be is not a Minister. 

SHRI P. CHIDAMlJARAM : Sir, 
with reprd to TRIPS, this has been a 
very contentious area, an area of great 
colKlCrntoanofus. an area in which many 
of us have bad an opportunity to express 
ourselves. and Sir, it is something which 
has given rise to a larp degree of concern. 
J think a very wrong m~~sage has gone 
lnat India '8 intdl~ual property la\\5 do 
not conform to the world's laws. 

TRIPS embraces seven subjects: copy-
right, trademark, trade secrets. industrial 
design. integrated circuit, geographic in-
dications or geographic locations and 
patents. In six of the sevena reas, India 's 
laws compare very favourably with the 
I a ws of the W<'rld. There is nothing in 
india's hws about which we need to be 
ashamed about, and on every occasion 
and in every forum, we ha"e explained to 
the world that our laws in 5ix of the seven 
areas compare very well widl the laws of 
other countries. In fact, in some areas 
like computer software, we are ahead of 
tile laws of other euuntrielo. 

As ea,) B5 1983, India reco;;llized 
copyright in computer software. MIlDY 
euunt.rics·la\\'s do not r;;cognize copyright 
in computer software even today. Our 
Copyright Act, our Trademarks A.:t 
require some small amendm.:nts, which 
we have made in our own interest and 
thcre is nothina in the Copyright Act, 
there is nothing in the Trademarks Act 
which we do not have, "'hich we need to 
explain to anyone or which we need to be 
ashamed ahout. Our laws are extremel) 
good and our laws have helped us. It is 
only in the area of patent that there is a 
great deal of concern. 

SHRIMATI NALINI BHATTA-
CHARYA : There the Indian law is bad ~ 

SHRI P. CHlDAMBARAM: 1 did 
not say dlal the indian law WllS bad. 
Madam. 

Sir. the first Patent Act which w.: made 
was in I·; 5-:'. 'tany <,f us may n<'t have 
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looked at ·that Act .and iI would ~
Members to. look at 'that Act, vhe!fu:st
law recognized product patent. It recog-
nizes national -and moa-discriminatory
treatment. It has a geed Jaw made aboet
a .hundred years .ago. And.at that .time.
nobody cavilled-against product llatent.of
national and 'non..diBor-imhnatory .treat-
ment, In 19:70, the laM' was .amended 4,8
this country and !We·intFOduced a new
patent regime. Many element-s ·in .the
patent regime are .good .and compatible
with the wend's Jaws.

For-example, 'Wehave-a opr.oGluct.patent,
except in three .wreas---lfo(!)d, chemicals
and pharmaccuticals-c-in which Indian
law recognizes only a process Ipaterrt.
Our 'patent period is a 4 years-except where
wehave process patent where-we recogaize
only seven years,

We have a prcviston for compu lsery
licensing and .there is a prevision for
compulsory liocnsing lin most 'P'llr.(;;-ef
the wor·l<1. We have adsc ae aique .pr-o-
vision, unique t(') iJ!nd.ianlaw, 'lmown as
the Automatic Licence-of Right.

That applies to food, chemicals and
pharmaceuticals. In Funtahdel Este
where the declaration was Signed, We
signed 'the de,,')~ra(>jan 'Saying tIT?t we
recr-gnise the v··j·ie,rty of pn-tecting ·the
intellectual 'property, 'but we ?':Iso.Wish
to-utter a word of caution 'th.lt·pro.tectio.n
of inteljectual property shoo Id nc tbecome
a barrier to. trade. 'Se oar commitment
to IPRlaws isin order to foster trade and
anything that will come 'in the way 0'1"
hindering or hampering the floW of trade
is unacceptable to us.

The Dunke'l proposals will require us
to Change our patent taws, There is no
question abou t that; there iSno,gain:SaYjng
that fact. It will require ustochange .cur
patent laws. Dunkel requires us to grant
product .patent fur .every preduct, wnich
means we must-have Cl produvt .patent for
1'000, chemicals and pharmaceuticals,
Intellectual property is in the product.
ToJay it isWlil1ersally accepted tha,t unless
the product is patented there is not Iikejy

to. be a:n¥.klind of tr-ansferd"d:ecb;now-gy
or lImY 'k in.cllOf anwesbmemi in :thaft area.
Wthatlthey4ema:nd is<a ~teC4Ji()'IJ am the
intellectual 'PT.<l'Perty -11 !the product.
Du~kel .requ.ines the 1Jleriod rof .patent to
be .extended to. twen:t.y )'eaI-S. 'Ilnis'
again !is almost universally -acoepted,
We can argue about seven o/.ears·orlfG'UT-
teen years; but the universe I demand
appears to be Ic-r .twe.aty year.s.

How do. we address 'Our :.GonaeJ!Ds?
We have through negotiat ions secured a
a large numberef ..clarHicaiJio.nt>..<When
Lhad .the oPJl0rtullity -taJk.to Mlr. ~nthur
Dunk-e,l; a..nd ;again when .Shr,j iPtrMlab
MukJ1erJee haQ1 the .op,pQrUmity .kl talk
to Mr. Peter SU;1'herland,.a .!argemumne.r
ofcJarificatio'lls have been {()lbtllimed.
These have been !issued in.the ifOllm of a
press ne te; I be!ie\(t!!the lPt.ess <J]'Olte bas
circulated er made a.v.ailable; it is not
necessary !to.gc: in to all .• ,aspects <dt .the
press note. L.ct.me .confine m¥self '(0.

TtltIPS. 'Who has p1Jospered .and bene-
fitedunder the present !l!eg ime ? Wna·t are
tile consequences ef ehe new &egifme?
Th.eseaJ;(: theiaan[ questnonswhdch must
be addressed.

The Inuian 'Pharmaceutical 1ndustry
has inaeed benefited frern the present
rPR regime, by what is known as reverse
engineering, by taking a product and
Copying it and doing it In.a different way.
Taking aovenjage .of the availability cf
raw material and cheaper labour here, we
are able to. produce the same product .at
a much cheaper price. 1t .has benclited
the Jadian people, it has .augmented ,our
exports. The ho.lder of the ,p".te.n.tcalls
it theft. .Indian-companies call it reverse
engineering. Ldo not wish ~ ..enter Jnt.o
anY ethical-questions. B.u.t1 wish.to point
oul .that el,(efY..Q6unay.in .the w~ Can
step .the entry.ef .India's pharmaceutical
products if tht;y infninge .a patenc, 1!his
bas nothiug ro de ,w.ith D-1Ulk~-.a ;pO>int
which. js .a1W.a.Yfiunissed. .If a ,pr(!}duc.t
infringes a patent, a country can stop its
impart like the >United .State ·to.daYstops
the import of many tpEoducis of India
which according to them infninges the
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paf1en:t oi! ~tI1ier QWner,. the hoM«r 0f
the paten ~ S(ib Ne: will naAt be ltble to,
export these produces if they' are patent
infringing products. We can sell them
i th:e'dom~tie manketc we Call,~U them
to the; Ii'~{llle' ~ ()lfL C~lJiI1~' Out &f
2:7fkdrtags . whi~;we: listed as life sev-
in~<Wugs by t/w; W(i)lild }.kaltlt Orgaaisa-
tiC!1I atb()lJi!;ten tc twenty are patent drugs,
li'lle test aJre('...fi1-pat~ AJ any give-time
it is o,liIlIyt 'nty per cent ~f.tine clJIlugs
ava.tla;bl~ ally-where: il!! tile world! wnici>
a:JTepatented' drugs, the Feilt Me- off-
\9:> ten'

For e:Ve1!Faew pateD.W dlrlolg',tlTe!1e' is
an alternative off-patent drug. What
w il11hal9We'Iltf. prodl:lct' petenr becomes a
fliltre 1!@;ua.ft!lg5' is tba.t' the' prices ell
patented drugs will go up.

.1!'I\e' Oflllly empirical study avmlable
tocliay is re stud)' J!J" Mr, Arvind Su@ra-
rnaniam wl\ich>has' estimated' the increase
to 1gebetween 2(} per·cent to 70' per cent,
the average- being- about 45 per cent
'Fhat is the-only empirical study available
today and' there is no other empi-Ical

. study. (Interruptionsi Sir, either-Mem-
bers snoulaquoteanotlierstudY or Mem-
bers shou Id accept if fact f am placing,
namely the orrly empirical study avail-
able is a stud'y by one N<tr. Arvind subra-
maniarrr.

SHRl SOMNATH CHA:ITERJEE
But, You are accepting H..

SHRl Ii'.. CHIDAMBARAM: In. tbte
absence, of il>nyQ,thCllevidence, aad being
the only empirical study, I accept it; and
I have no hesitation in accepting it.

J't, is, 20 pc r cen t tG 70 per cent, the
average being, about 45 per cent. But.
even. that according to' me is bad and
unacceptahle. I am. as t defending. a
45 per cent increase as an acceptable
increase. I will tell you why
it iJ;se, in a, moment. It has again been
estimated INtt only 30' per cent of'the
r~dian people. have auy access to allo-
pathic drugs. What goes in the name of

primary he.lf.ltb.centres, and what goes in
~~of p~·djl!t.J1ibuticDlClf (tnu151'>
is So pathetic that in ·terms oJj i!(IlIli>acC'e.ss,

only about 30 per cent ~~ 35 per cent of
the: Ind iasr people have access to allo-
@athic drugs, IIi prices go uP even lily
45 per cent" that access will be reduced
a.ad. ~b enhancedi.

The point is so obvious and I accept
that point that the access.will be reduced.
So, what do we do! What we do there-
fore is to take one of several options tha t
are ava ilable to us. What we do, what
we are doing and what we have becn
doing is: try-irrg to' negcriate in Geneva
te win this arraegemene and seek excep-
tiO-AS. I th irrk, we-na ve beef)' able- to ge r
some- cIlH!ifieaticl18- in cornpu lsary li-
censing. But, there are three or flOur
clear options available to the Iad ian
people and to' the Indian Government.
(Interruptions)

SHRfNATRtr RAM MIRDHA (Nag-
p-ur) : Kindly do not interrupt him, sen-
tence by sentence. tInterruptions)

S1'IRI P. CH I'DAMBARAM : Does
not matter, Nathu Rarnj i, we are used
to it. (Interruptionsv

SHRF SOMNATH CHATTER-
JEE: Sir, it is the question of life
and death. (lnterruptions J.

MR. CHAIRMAN: Please do not
intervene. (Interruptions).

SHRI SOMNATH CHATTER-
JEE: W'e ace listening it for one
hour. (Interruptions).

SHRI P. CRIDAMBARAM: Sir,
I have no obiecrion. I have no corn-
plant. r do not mind it, (Interrup-
tions);

SURf SOMNATH CHATTER-
lEE : We want to hear y.()u~ But,
some clarifications are needed. (Inter-
ru'P/i'!Jns}•



447 Implications of DECL\BER. _ 6, 1993 DUII/cel Drqjl 448 

SHRI P: CHlDAMBARAM: I 
have DO complaint, SomnathjL 
(Interruptions). 

SHRI SO~ATH CHATfER-
JEE: Weare closely listening. 
Everybody is perturbed, I know. 
Are you not perturbed? (Interrup-
tions). " 

SHRI P. CHIDAMBARAM: J 
am telling you. Am I saying noy-
thin!! irrelevant? 

There are options available to us. 
The first option is tbe drug price 
control order. Today, it is an order 
directed toward~ production control 
as well as price control. Dunkel 
flronosal. a~ I read it_I think I read 
i+ as carefully as I can and the 
clarification has been obtained from 
Mr. Peter Sutherland as well as from 
Mr. Dunkel and from the Secretariat 
in GATT -·h[<s nothinJ! which tak~s 
away thr- soV<'reilm right of a COUIl-
try to iml'ose dru~ price contr;)1. 
So. the first cottOn that I would 
recommend to the Government is to 
f'nc;ure that this is stated unambi-
~lIously : that we have the absol'1t~ 
riJ!ht-this Parliament has the abo;l)-
I'nt"--tight to imftoc;e drug price con-
trol on dnll~s whkh we considt"t to 
he essential. when~ the prices hav,. 
flon!' htwond the reach" of' the com-
mon man. 

That option is' a~·ail~t;le. 

The second is a clause in the: 
Dunkc1 text It;;elf which talks I\bout 
non-commercial public use. Non-
commercial public use, as we have 
understood it amI has been explained 
to us, means that the national Gov-
cTm"enf will he entitled to inal~e 
these dru~ available a~ Govern-
Ment cost nnd com1)ulsory licem:in!! 
is available for non:commercial public 
u~e. Rules are Made bv men. The"te' 
are ways in wh{cb rules can . be 
'ntemreted with a certain timount' i'lf 

ingenuity. With a certain amount of 
legal competence, rules can be int~r­
preted and appUed. 

Compulsory licensing is available 
today under the Dunkel ploposaIs for 
non-commercial public 'usc. I would 
strongiy recommend to the Govern-
ment that we take advantage of this 
clause and use compulsory licensing 
tor non-commercia! public use by the 
national Government itself making 
available these drugs-which we con-
sider essential, life-saving and Jm-
portant--at Government cost. That 
is another option available to us. 

SHRI INDRAJIT GUPTA: What 
Is the meanmg cf 'non-commercil\l 
~ublic usc' ~ 

SHRI P. CHIDAMBARAM : 
Wher·;! the national Government 
makes . available drugs at Govern-
ment cost, that is called non-commer-
cial pUblic use. And for that, com-
pulsory licensing is available. Today, 
ihe 'J()vernmem of India decides or 
the Parliament decides to tell the Gov-
ernment of India that drugs 'a', 'b', 
'c' or 'd' must be made available to 
the people of India, and the Govern-
ment undertakes this responsibility 
t(' make it available at Government 
cost Y Oll can compulsorily license 
an Indian manufacturer. to manufac-
tllre that drug notwithstanding that 
it is protected' by patent. 

SHRI J1'.lJ)RAJ1T GUPTA: That 
is why you are closing down IDPL 

SHRI P. CHtDAMBARAM : That 
is a Question you can address to the 
Government. Whether IDPL is 
do~~d down, J do not know. If it is 
inefficient and sick, it Rhould be 
made better. If if is not fit, naturllllv 
it will die. 

The third option that is available 
to us is fo interpret article 30, para 1 
and arlele 8, plira 1, that in pur..:uit 
of rmblic policy (.bjectives, compul-
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sory }icenr.ing is permissible. So, 
Government states public policy ob-
jectives which are backed by law. I 
think, it is rcssiblc to c:o~pUls\lrl~V 
llcenl>( drug<; for implementmg puh1" 
pc;licy objl'.ctiv.es. 

The last option, of course, for 1;1s 
is what we are trying very hard In 
Geneva and, I hope, w~ will succec.d 
in to ensure that there lS an unambI-
guous statement that importaion is 
not equivalent to local manufacture. 

~ .~ ~ . ~ ,:' . . 

17.48 Hrs. (SHRlMATI MALIN[ 
'BHATTACHARYA· in the Chair) 

Now, I was able to secure at least 
the EC's approval-'he ECs point 
of view on this. EC seems to agree 
with us that importation is not equal 
to local manufac'ure. It is only the 
United States which maintains that 
importation is equal to local manu-
facture. I think. there is still an op-
portunity for w; to get an unambi-
guous statement out of Geneva that 
impor' ation is not equal to local 
manufacture. 

I think, therefore. that while the 
Dunkel proposals will impact our 
patent laws, and we will have 
to make some changes, while I am 
concerned ,that the drug prices will 
increase, at least with patented drugs, 
we should not present to alanninJ! a 
picture and make it appear that the 
-entire medical system and health sys-
tem of India will collapse if We are 
forced to acc.ept the proposals, as 
they s'and, withdut any clarification 
Or improvement that we me trying 
to seek. 

There are one or two small aspects 
of TRIPS which hon. Mr. Jaswant 
Singh mentioned. First, he mention-
ed about reversal of burdell of pr(lof. 
It is again based on inadequate under-
standjn~ of the proposal. That para-
graph will apply only if one or two 
. condj,tions is satisfied. 

In thl! second situation, the initial 
burden of proof is on the cotilp~­
ant. Only thereafter the burden 
shih to the Indian manufacturer who 
indulges in "reverse engineering". It 
appLes only to a process patent. It 
does not apply to a product patent. 
Anyon:: will bear one out that even 
IndIan Law today under section 106 
of the Indian Evidence Act incorpo-

:'rafc· the· ·sam\: ·principle: ;', !! .~. , 

If anything is within the special 
knowledge of a person. then the 
!Jurden is upon him. ~, if. any~ne 
Indulges in reverse engmeermg In a 
process patent when the initial 
burden is discharged by the com-
TJlainant that the product as a result of ~hat process is an infringement of 
that oatC'lll. then the burden shifts to 
thl~ infriIl!!Cr and the infringer. under 
Sec ion 106. has to disclose the pro-
ce<e that he has adopted. So, I do not 
think there is anything great about 
:hc revcTS31 of burden of proof. A 
five minute discussion on the Evid-
ence· Act will clarify that there 1s lio 
change in the law that has been 
broU!!h~ about in the Dunkel pro-
p(l~ar (interruptions). The only 
area which we will have to finally 
give UD is the automatic license of 
right. Blut so far, I have not heard 
:)0 argument from anyone as to why 
this feature is available only in the 
Indian law of all the laws in the 
world. This automatic licence of right 
is <omething which is difficult to 
111ldcrst:md and it impossible to con-
vince on~'s iQterlocutars as to w1!y 

:we need automatic licence of right 
when we have the compulsory 
licensing provision. LOok at the 
TR IPS - pl'ckage. Put· the nosltive~ 
and ne!!atives~ Capital will flow to 
our cl1untry, technology will come to 
us, new patent drugs will come to 
n~ and perhaps there will be a great 
deal of mllnufacture because the 
Indian market is too large for any-
rm' tro ~llOport importation. Thete 
nrC' neeative!' in the sen<;e that Drices 
will iricre;l'if" to as much as 70 per 
cent of 1 00 ptr cent : acce!!~ Win 
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.be, reduced to our people but there
are compensatory provisions and the
Governmear must show a great deal
of alacrity and wrsdom. in using the
compensatory provisions to take care
of the adverse impact of the Dunkel
proposals, if we are forced to accept
tlu\ln~ as they are.

Sir, I do not wish te continue of
TRIPS except to express my concern
about steds and naturally occurring
:gmes; anEltlife:-WlUlS On seeds, again
a major campaign has been launched
·in: the COUThtIy. I do not doubt the
metives 01 anyone, wh01 is presenting
1Jris'point of view but li think it is
based llf,lon a. great deal of misuader-
standing, There is. 001 req uirement to
pClA~e.1'lt seeds. The requicement is to
make a, lr~'W'(!)1i alil! effective-slui generis
s.ys~em" This has been studied in
great deal i1iliconsultatiom with scie-
tists and lawyers and, to the best of
INJ' understanding, Government is
clear in its. IlilIimit that we can make
L1>n.effective sui generis. svstern based
upon the previous. UPOV Agreement
wh.iCh dees W')t in· aay way require
us, to pattelil't seeds, Talks have clari-

• fied beyond doubt that there is no
liefi}·\!ti:reLl'1.emat; at! for a farmer to
buy seeds :£Qllevery crep. A fasmer

.can keejs htis. seeds, can use them 'f0f

sUccessi!\ie crops, can use 'them for
1M10patgaf am.d f-or what is called

·across tae fence exchange alld re-
search as, well'. Researchers liign,ts aee
IlIOt a£i~d: fa.r,melis rights are not
Miect~. lot does net affect fer non-
commescial e:ll:c.m-ang.e and propaga-
titllB!. We ase absolutely clear aboot
in and i>ll is wreng and. unf'ain to. raise
t.lfue QMst ag9in amld ~2I:i'1ll af~~1! it
has been clarified beyond! doubt, Str~
ject to. fasmers rights; beiag ~r.oteltted,
su•. cli to, seseaeebes rights being pro-
tected, as we have pcoreeted them,
"We Il1\!ISt. pnetect the I'~om-t breeders
tights. Tlaere it! no' wa~ in which
R&D will, fiV).erish iID.' trn.·iB countre un-
15<; we ~NtCi:b the pta.mn breeders
I!j~llll's and R1i1f~.:;.swe nroseet t11(t pl-a.nt

·bllee:(/ferslli~Jn.t;s."IeAR and similar
rnrgaJli~@nf; widI· lil~t be able' to

carry l'lfl' research in, this, country. We
must l"tr@teet' fa'Emers. lights, as, we
have P[@tec1iedthem; we; mast protect
researehers rights as we have protect-
ed tthem and we must also peoteet
the crucial plant breedsrs tights.

AN HONOURABLE MEMBER:
How will you do it'!

SHRf P. CHIDAMBARAM
Fa.~s JliglmtsalIN!]llilotteeted because
today non-commercial exchange is
€xe-rnptt':@>, propagation is exempted,
across the fence exchange is exempted
and exchange of seeds within the
G:l')mmuuity is not covered by
tire Dun:kel prmposal! .. Researchers
rights arc protected because resear-
clil,oes eau 1.!'xeliJaElJge seeds and that is
JltQb. covered by the Dunkel proposal
a;mW the-re is. no. requirement, to patent
szeds ; we eau make a sui genesis
3',1stC1:TI<of law whica wiU protect for-
mers rights and researchers rights
Having protected the two, we
mast also protect the plant breeders
rj~ts, Please talk to any agricultural
scientist and he will ten ~ou the im-
jp:@lltance of pretecting plant bseeders
rights also.

SHRI SOBHAN ADREESW ARA
RAO VA:DDE (YIJAYAWADA)
Will )lfIU yield for a D:litllte please?
Yeu ase- a lega lumiuaJ/y ana we
want fro know som:ething from you.
Mr. Hoda has stated that the deve-
loped cO:uLf.l.1ll!iesIba;ye not accepted to
the exchanee of seeds by farmers.
1l'ill TI0W, t1tJli:s.has been a; traditional
light enjoyed b-y fanmers; Can: ymI
eJlartfy iilr ?'

SHRl P. CHIDAMB'ARAM' I
don't know what Mr. Hoda said, If
Mr. Hoda said that, r think it is not
quite right.

SHRl SOBHANADREESWARA
RAO VADDE: He is Additional
Secretary General of the GATT. If
tIe savs som.ethitlg like that, what
does it mean,

SHID P. CHIDA"M.BARAM : He
iI'. the Deoutv n~lfe'"toti Geaeral of
GATT. I think, he tncre tha:m; anyone
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else' itth.om 11 w..or~od w~tIn, cham-
piened Inida's nights and secured fur
indiciaa great deal 'Of improvements
and concessions. ,[ d0n't know what
Mr. Hoda said and where he said it.
He never said tl!.tat :l,(j) me.! den't
know if he hassald ahat to the
Minister now. The pDInt is ~GDvem-
ment has put out a press not where
it has. been clarified, quite clearly
and categorically, 'that farmers'
rights are not affected. Across
the fence exchange and exchange
of seeds within the 'Village
community, which is what talkes place
in your village or in any village, is
totally protected. Let 'US now ,s~ this
once and if0r '·alH and 1}e:t 'ill'S PU'L U,H:S
o'host to rest. Farmers' right.s .are to-
b 'h ' . t..4.nlany l'l'fotected. Researohecs nglJ.:U>
arc t(;j(a ~ ii'i~tie.dl Hm:m:g 1i1rrDtOOt:-
ed the two, by a sui generis law
which will be made in this ¥<adia-
ment, we must also protect the plant
breeders' iig'hts.

Madam, I jict~'t want to express
some oonoem about naturally 10oour-
ring genes and me itorms. [ It!Inink 1'10
pul!1licinterest is serviced by such
patenting, i want to hrieJly make a
statement-e-very briefly, just ia .two
minutes-on the history of what has
happened and what it has led to. The
Dunkel text provides ifcrrIpatenting of
micro -organisms, This 18 net new.
The European Patent Convention
adopted in 1.973 also provided for
patents {or micro -orgeaisms. That
was 11'1 J973. ,In 19,8'0', tilile US
Supreme Court recognised, f0:r 'the
first time, patents for genetically mo-
dified organisms and in 1988 came
the famous oncomouse, Madam, I
su'bl11-r'i tha.t mankind has u,o{ ru1is~
cd the dangerous zone into which it
stepped when the QnOOlHOUS.e was
patented. We are b:Jjeakm,~ complete-
ly new ground. It q:,aisesnot oniy eco-
nomic issues. Serious ethical, moral
and religious ,qoestions are involved
in patenting micro organisms, parti-
cularly naturally occurring genes

D.unkeJ.Dr:a/t

and life-forms. That .is why animal
rights groups, enviromnentahsts and
religious groups like the World Coun-
cil tor Churches have .spokea against
patenting naturally oocurring life-
forms .and genes. The onceaiouse is a
terrible invention .or discovery. We
don't know what to call it. is it a dis-
oovery or is .j1 .an .invention ? . The
normal .mouse lives to about 18
months, AB Oncomouse has a lite
of about six ,months. It develops hor-
rihle tumours. But it .has been recog-
nised as a genetically modified lite
forms and has been patented because
of some perceived public utility. Now,
where will this lead us ? The first
question that arises is: is this an
invention ora discovery '7 Is 'biotech-
nology which interferes with namrafly
occurring life forms an invention or
discovery? And if it is a discovery, it
cannot 'be patented. The second qnes-
tion is, if you accept and patent biolo-
gically modified animals today, what
about J:mman genes ? There ,d;a pro-
ject dealing with the DNA of· human
beiRgS . .J tihink questions wlriob .are
very compiex and very serious are
tJ.r:"Dw.nup .by patenting micro orga-
nisms 'and maturally occurraig life-
forms. Tbese -questions have not yet
been 'se;rioNsiydebated or even under-
stood. It vill rherefore he totally un-
safe at tiliis pt'lm ,f)f 'time ,lD ,'J;(:)cG,gnise
patenrs ~1ilmicro organisms. A recent
study .published by the British Medi-
cal Association ltr,aces the ibJ.isto~y-of
genetic technology and it iCGm.CS to the
conclusion, th.at the 3Bsue-of pa1t.>;J"thl,g
of qafe ,f,o.rmsis COmp1eK ailIrl impor-
tant. The Reoprt says :

"W.e believe that it would be
premature to adopt thf
European commission's
draft Directive on patenfing
without a fuller and mere
public exploration of 'the
issues involved, A1 rrreserrt,
conflicting interpretations
have been 111ac1e 'illcll1dirrf,g, ., :~" .
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one that th~ Directive would 
. in ettect permIt patentmg 01 
not only genetically modI-
fied but also naturally oc-
curring plants ana anima!:; 
which had not prs;vlOUS]Y 
been described. W ~ 1.10 not 
beheve that hvmg \):jianiSlllS 
should be patent~d alld urge 
ttte European COWilllliSlUn 
to oppose any relaxation of 
regUlations which woultl 
result in such patenb being 
permitted. " 

18.00 hrs. Madam, our vi~w 1ll 
India is broadly the same. We arc 
stoutly Opposed to patent111g of any 
naturally occurring genes ami life-
form. I would urge the Govermuent to 
stand firm and oppose any attempt tu 
patent the naturally occu:.:ring Hie-
forms and micro-organisms. 

In conclusion, 1 would say that the 
Uruguay round presents to India a 
great opportunity. It has been estimat-
ed that the' additional on lDCiemental 
trade will be 270 billion dollars. We 
will get our s_hare. Our share today is 
0.4 per cent but the estimate is that 
we sJtould gain about 5 billion d,ollars. 
It is nol much. Because we a~e a 
minor player, we cannot ann tor a 
major share today. It present:. an (}p-

porttmity, an opportunity WhiC~l we 
seem to have missed after the Tokyo 
round is present today. There are dis-
appointments. There are aspects which 
are unsatisfactory. There a:c pro-
blems. But, if you accept ill) thesis 
that we live in a cruel and unequal 
world, we have to enter that world, we 
have to' play the game accorJing to 
the rules which the world acc;:pts. We 
have to .win and strike hard bargains. 
'We have to improve our bargaining 
capacity. and our trading st:er:gth. 
And. I believe in 6-10 years as we 
improve our strength as a player in 
tbe.wolkLw.e .will ,see tbc.advanta~es 
of . ioining the world rather than re-
mainiiig away from the world. The 

option of no! accepting the GATT 
system for India is in my view an 
unacceptable option. We have (0 join 
the GATT system. We have to secure 
improvements, which we are. t~'ying to 
do, but we will have to join the GATT 
system and improve our· position as 
a major trading partner. 

SHRI NIRMAL KANTI CHA 1'-
TERJEE : Madam, he has fotgotteu 
the last sentence, which is, "And, 
therefore, the world is neither cruel 
nor unequal". 

.. MR. CHAIRMAN: The hOll. Spea-
ker h'as already announced that the 
House will sit for some more time 
after 6.00 o'clock. Sn. let us at least 
extend the sitting for haIf-an-hour. 
(Translation) 

Shl'i Nitish Kumar (Barh): Mr. Chairman, 
Sir, during the discussion on Dunkel 
Proposals only two learned Members of 
this House have expressed their views. 
While speaking on this subject. they have 
concentrated primarily on the technical 
aspect of the matter. However, J, being 
the representative of the commonman of 
this country, would like to convey their 
feelings and their concern in their language 
in this House. 

Shri Chidambaram while speaking on 
this subject just now taught us like child-
ren and added to our knowledge by 
emphasising that GAIT is a law, Ii rule 
that already existed there and only the 
ignorant persons are raising a lot of hue 
and cry against it. What has actuall) 
happened is that there has be:en some 
amendment in the existing rules and theT!: 
is nothing else in it. Had he been 
present here at the moment, I would 
have asked him if GATTis onlyan amend-
men t to the ex is ting rules and "hy 
agriCUlture and services have been inclu-
ded in it ? The earlier provi5ions of 
GATT did not cover these two Sub~1S. 
Wherefrom they have been included in 
it ? If it is only an amendment to the 
previous rules. these should not ha\&: ~en 
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included in it. He was to create a 
confusion. Had Shri Arthur Dunkel been 
here to listen to this speech today, he 
would have felt ashamed to hear his 
arguments in favour of these proposals 
which speaks of his learnings and mental 
subjugation~ It is something really very 
unfortunate. I do believe that it is not the 
personal view of Shri Chidambaram 
alone but that of the Congress Party as a 
whole. Even this Congress Government 
sticks to that point. because what Shri 
Chidambaram stated here was published 
in the form of a booklet under the title 
'Dunkel Ek Bhramatmak Prachar, in both 
English and Hindi ve:sions and distribu-
ted lakhs of its copies all over the country. 
Shri Chidambaram's statement is on those 
very lines. It gives an impression that 
the Congress Party has made up its mind 
in favour of these proposals. 

At the very outset of this discussion, 
the hon. Speaker had submitted that the 
Government had still not made up its 
mind. to which the hon. Minister of 
Commerce agreed and also assured us 
that whatever suggestions are given by 
the hon. Member during the discussion. 
they would be given due consideration 
at the time of putting our signature on the 
agreement. But I regref to' say that now 
we are being forced to agree to everything. 
This is a clear indicaction that the Govern-
ment has made up its mind in this regard. 

Similar views have been expressed by 
our negotiator Shri Balkrishna Zutshi. 
He was spe3king in a meeting held here 
and also in the Press Conferem:c held 
thereafter. In this country w;lethcr they 
are Ministers or negotiators--aJl of them 
tend to express their concern about the 
comm'om man of this country by making 
public statements or through Press. but 
they have not done the sa.n~ in that foru m 
where they ought to have done it to have 
certain concessions in this regtlrd. In case 
they have done it, then what sort of assu-
rances. they are talking about. Whom has 
given those as.~urances and where? Now 
when the matter is being discussed here, 
I regret to say that this discussion is 

simply f,)r the slk~ of lIis~u~si()n. bc..:aus.: 
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they have already made up their mind to 
sign the agreement. 

Today, the hon. Minister adding to 
our knowledge has informed us that the 
negotiator would complete the work 
assigned to him by the 15th December and 
thereafter the matter would be taken up at 
Ministers level. In this regard, I would 
like to remind the hon. Minister of his 
categorical stalement during the last 
session that the agreement should not be 
reached at without having an extensive 
discussion in the House and thereby 
taking the House into confidence. On 
that statement, the hon. Prime Minister 
had said that since it was a question of an 
agreement at international level. the 
Government would not give any guarantee 
in this regard. It was such a question that 
the agreement might be signed if docu-
ments would be signed for the economic 
bondage of the country after 15th Decem-
ber, whieh is nothing but the confirmation 
of an agreement to accept national sub-
jugation. An apprehension in this regard 
is. therefore, not unnatural. The statement 
of the hon. Prime Minister itself has 
cracted this apprehension. 

A few days ago the hon. Minister of 
Commercc in the meeting of the Parlia-
mentary Consultative Committee to the 
concerned Ministry had stated that the 
Government had expressed their concern 
to Shri Peter Sutherland when he came 
here and he did appreciate it. A common-
man of this country would like to know 
the concerns of the Government. The 
Government cxpressed their concern and 
he. in turn. appreciated it. But what was 
the result? We ale concerned about the 
outcome. The general public wants 
concrete results. If concrete results are 
not therc and the provisions under GATT 
remain as they are, our expression of 
concern has been of no avail. 

Therefore Madam. before expressing my 
views and the concern of the common 
man. through you, I would eCl1ainl) like 
to submit that when it is being discussed 
in the House. the House must be taken 
into cllntidel1l:e. 
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Not only in this House it is being 
discussed allover the world. Recently, on 
18th November the Republican Party had 
passed a resolution in the Korean National 
Assembly that they would not accept any 
liberalisation in rice imports. because it 
will not only affect the 60 lakh farmers, 
but also would cause on upheavel in 
Korean Political, Social and Economic 
spheres. 

When the Korean Parliament passed 
this resolution. the Korean Government 
did not remain silent. It informed all the 
nations that its Parliament had passed this 
resolution and urged the world to under-
stand their concern and to support them. 
But what are we doing ? The kind of 
discussion we have initiated in the House, 
and we have chosen a man, who in the 
name of Dunkel proposals, in the name 
of so called liberalisation, is leading us 
towards slavery. The Congress party, on 
its behalf has chosen its greatest lawyer in 
the House for one-and-a-half hours (to 
defend its policies). This points towards 
the fact that we are not sitting here to 
express our committment, we are taking 
part in the discussion fo r the sake of 
it. And they would do every thing accor-
ding to their will. 

These people talk of reputed intellectuals. 
They had just now said that they would 
not accept the patents. Tnere is nothing 
great if they do not accept the patents. 
As under GATT there is an option to 
accept either patent or the Sui Generis 
system. 

In the last session the Commerce 
Minister, Shri Pranab Mukherjee, in the 
Rajya Sabha and the Agricultural Minis-
ter, Shri Balram Jakhar in Lok Sabha had 
said that we would safeguard the interests 
of our farmers through Sui Generis 
system. What is Sui Generis system? It 
is nothing. In the case of plant breaders 
right and Sui Generis system, GATT 
would not be able to save us. Sui Generis 
system does not confer any rights. We 
are not accepting patents but accepting 
the Sui Generis System. Sui Generis is no 
less danserous than the former. 

say that in this matter they have got the 
assurance. What right has GATT to 
give any assurances? As far as the 
question of Sui Generis is concerned. 
whatever laws are framed and whatever 
discussion takes place in this regard, it 
takes place in Europe, not in GATT. 
Under that, if we need any protection 
unoer the Sui generis system, then we 
would have to follow the provisions of the 
European Convention. 

European Conventin of 1978, which 
was in force till 1991, had given much 
exemption. As per that convention the 
interests of the farmers were safeguarded 
in the case of seeds. But according to the 
European Convention of 1991, the in-
terests of the researchers have been 
safeguarded, not those of the farmers. 
Researchers' Right is protected only so 
far as they carry out experiments in the 
laboratory. If, an experiment in the 
laboratory is successful, then it cannot be 
used by others. He is giving us sermons. 
If our ICAR carries out research on that 
patent. then it cannot send its (results) 
outside. It is being said that the rights 
of the farmers are protected. It is protected 
only to the extent that the farmers can 
keep their seeds. But for this also they 
will have to give royalty to the plant 
breeders. 

Today Shri Chidambaram was saying 
that after the protection of the righ ts of 
the farmers and the researchers, must 
we not protect the rights of the plant 
breeders. Who are the plant breeders ? 
It is the Cargill, the multi-national com-
panies. The day the multi-national 
companies enter into the field of seeds, 
your ICAR will be blown away like a leaf 
in the wind. Ever since the ICAR was 
established, it has made remarkable pro-
gress. But ICAR would not be able to 
compete with the MNCs, as the research 
budget of every multi-national company 
is equal to the budget of the Government 
of India. In this way the multi-national 
companies, will enter the field of plant 
breeding because you are opening the 
market for them. When the multi-natio-
nal companies will come, they will safe-
guard their interesl. If any concession is 
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forthcoming it can only be given by the 
plant breedres, not by GATT. It is a 
grand misconception that is being created 
in this country that we would be abll.'" to 
defend the rights of the farmers through 
the Sui Generis system. 

A bigger lie than this has not been 
spoken in this century. GAIT can now-
h'.!re interfere in this. Either you get tht: 
exemption or not. it depends on th.: 
pleasure of the plant bre~ders. Who will 
be the plant breeder ? The multi-national 
c:lm;>anies. It depends on the sweet will 
of the multi-national companies to 
give or not to give you the exemption. 

lIere it is to Id that the interest tf the 
farmers are safe. The honourable Mem-
bers present here. who are associated 
with farming, wculd be knowing that the 
nation's seed demand is about six lakh 
tonnes. Out of this we are able te give 
two lakh tonne s of seeds through State 
Seeds Corporations and National Seeds 
CorpOration. Only two lahh tonnes ot 
seeds are given through all such organisi'-
tions. Where does the remaining four 
lakh tonnes cf seeas come from ? It 
comes from the farmer, who saveS the 
(required) seert for himself and also sells 
them to his fellow farmerS. This sup-
plies four lakh tonnes 'f seeds. It meanS 
we are able to supply one-third of the 
requirements. Even today the farmers, 
meet thc deficiency by transacting among 
themselvcs and by selling the seed else-
wllcrc. The multinational companies 
set their eyes on such a big market. This 
has been done deliberately so that the 
farmer Can keep the seeds for h is use . bu t 
cannot sell it or give to others. Where 
will he go? Who will till the gap of four 
lakh tonnes. II will be filled by the multi-
national cc.mpanies like the Cargill. 
want to congratulate the farmers of Kllr-
nlltah, but J am not advocating violence, 
as the farmers there set fi re to the office 
premises of Cargil Compllny. J want to 
warn the Commerce Minister of India, 
that if this happens and in the field of 
seeds. in the guise of plant bree-lers, and 
by sprea<.l ing he pro paganda of deceit 

regard ing ,.Ilowing the multi-national 
companies to come, then the daY is not 
far when Ihe farmers would take to the 
streets and will set a fire the farms. gar-
dens, and offices of the multinationals 
and no one would be able to stop them. 
You want that we Should sign the docu-
ment of slavery. But the people of this 
country will never accept thi5. ¥'ou are 
living un.;er an illusion, ¥ou have been 
the king of the feels. The people of 
this nation would nct be taken in by your 
dubious propaganda. You are not the 
well-wisher of the farmers. The electoral 
success in one or two States nas gone tv 
your head and J doubt, if you would be 
able to correctly gauge the feelings of 
tne people of the country. Really, You 
willcommit such a blunder that the future 
generations would never fagive you. 
The nation's market in the field of seeds 
would be opened to the foreigners. 
Whptever you want to C~ in he name d 
small plant breeders, it would crush the 
small plant breeders. Neither anY plant 
breeder nor the lCAR would survive 
here. Only the system ot multi-national 
companies Would survive here. Then 
they would sell their seeds at exhorbitant 
prices. And onCe they succeed in con-
vincing the larmers, through the ads that 
their see<ls are superior and onCe they 
develop a habit of USing these seeds, they 
would become their slaves. Farming 
would become So costly that small and 
marginal farmers would bedispossessed 
of their lands. I am saying this seriously. 
P»licies do not change in is(>lation, it 
takes place in a ser ies. 

The resdution regarding the agricul-
tural policy was placed in 'his House. 
Land reforms are nowhere mentioned in 
it· Similarly, when agriculture would 
b~come expensive the small and marginal 
farmers would be uprooted. It simply 
means that such type of agricultural 
PolicY is in the making which will do 
awaY with land reforms and land ceiling, 
in his country and thus pave WaY for 
big 'arms. I want to say that when the 
Iomall and marginal farmers would be 
diypos."CSSed' big farmers would como: 
into existence. The land would go into 
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th~ hands of multi-nationals. Here more 
than 60 per cent of the farmers are smE II 
and marginal. When they would be 
.JisposseSsed, what alternative employment 
would you give to them. There would be 
nO provision of employment for them. 
They would remain unemploye<t. And the 
upheaval it would cause, you cannot 
imagine. It is possible that the~nity and 
integrity of the country would be jeo-
parfis.:d. Unerpployment would be 
on such a large scale, it would be cat,,-
c1ysmic and nothing worth the name (,f 
law wC'uld remain. It is a trick to en-
slave the nation. An attempt is being 
m~dc tCo spread the misconception with 
dexterity. I would like to express my 
views on what he saia regarding the field 
of agriculture and aggregate measure of 
support compared tc what be kept saying 
on patents, what does the documents of 
Congress party say? By quoting the 
documents of the Congress party, I do 
not want to waste the time of the House. 
Bat in this document, America termed 
Inclia as a patent thief. Chiming in 
with this. he confirmed it in the Congress 
do:ument and he refl!rrej to the drugs 
manufactured by the pharmaceutical 
industry here as spurious drugs. Hon. 
Minister, duplicate drugs means spurious 
drugs. Yoa have termed the drugs 
produced in the pharmaceutical industrY, 
in India as spurious in your document. 

America sllid p?tent theif and he said, 
all the Orugs produced by the pharmaceu-
tical industry are spurious. And if 
spurious drugs are being produced here, 
then yeu have no right to rema in in power 
even for a second, because yoU have been 
givinJ; spurious drugs to the patients in 
the entire country. This either amounts 
to your slavery or incompetency. What 
sort of Situation is this and in turn you 
pat yourselves on the baCk? (Interrup-
tions) 

SHRI MANI SHANKAR AIYAR 
(Manj iladuturan) : Where isth is written? 
(Interruptions) 

SHRI NITISH KUMAR: It i~ 
\\ ritten. It is your document only, not 

of Janata Da). You maY re{lp,jt. It is 
in this. (Interruptions) Shri Mani Shankar 
Aiyar, I de not want to quote this type 
of document. (interruptions .. You 
read it in Hindi. (Interruptions) 

SHRI MANISHANKAR AIVAR: 
The only inform. tion I want from you, 
is to know the page on wh ieh it appears. 
You m"J read it in Hindi. You tell us, 
so that we may also trace it out. 

SHRI NITISH KUMAR: First para, 
page numbl'r 16. The only liifferenee is 
that t(loay these pharmaceutical companies 
are in the field of export. They have 
begun K realise that market for spurious 
drugs, made after duplicating them is 
shrinking. (Illterruptions) 

This is bdng said in YOUr document. 
These are being termcu as spurious drugs. 
(Interruptions) 

Jt has b~~n Slid by them, that the drugs 
manufactured in India arespuri<'us. Now 
they say drugs would nct b~eome ex-
pensive. (/nter/"llptiolls) 

I do not know, J wonder from where these 
people get all these documents. There 
is a drug, called Renetidin, excuse me if 
the pr;)n'lneiation is not cortect. This 
drug is manufactured in India by Glaxo. 
It is available in India for Rs. 29.03. 
In Pakistan, 300 gr. of this drug is available 
for Rs. ~f,0.40. In England, for Rs. 
481.31 and in America. for Rs. 744.65. 
So, do you want sach a patent regime-it 
can be termed as new patent regime-
should be allowed here, so that the drug 
which is available in India for Rs. 29.03 
should be made available for Rs. 744.65. 
Can an Indian afford this drug? 

Today, a large number of people die 
for want of drugs in the country. Not 
more than 25 per cent of the people in 
India can afford to buy these medicines. 
You want to keep several drugs out of 
the reach of those :!5 per cent of the people. 
Tiehlofed is an ulcer drug. It is a commOn' 
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anti-inftamatory drug, Its need 
can arise any time. It may be required 
if one is injured. In India, it is manu-
factured by ClBA company. Its cost 
is Rs. 5.67 and it is either avaiIabl_, in 
40 gr. or SO gr. pack. In Pakistan it is 
availabl~ for Rs. 55.80, in England for 
Rs. 95.84 and in America, for Rs. 249.47. 
Do you want that tbis anti-inflammatory 
tablet or drug, available in India for Rs. 
5.67 should be sold for Rs. 249.47? He 
is an advocate of new patent regime. 
American brands the entire pharmaceuti-
cal companies of India as patent thieves. 
But I want to tell you as to who is a 
patent thief. 

TRIPS was discussed here. Jnttl-
lectual Property Rights and plant breeders' 
rights were mentioned, which is meant 
for patents of seeds in the agricultural 
field, also came up for discussion. It 

• means what right has America on patenting 
the patents. When America was dis: 
covered, were wheat and rice grown 
there? Every thing came from outside. 
A person stole a plant and took it there 
and later he became tbe President there in 
18th century. What right does sbe have 
to call other nations as patent thieves ? 
What patents are being stolen and where? 

I was to cite an example that water-
melons were grown in california. And 
watermelon transactions worthmillion's 
of dollars used to take place. Once the 
water melon crop was hit by a fungus, 
causing immense anxiety. Water melons 
produced in the desert of Rajasthan were 
taken there and their genes were extracted 
and they mixed it with the genes of their 
watermelons and developed fungus re-
sistant watermelon seeds and became 
rich. In this way we too should get 
royalty. 

My submission is that no other co-
untry is as big theif of patent as America, 
but the same America is calling us pa-
tent thief. It is most unfortunate that 
one of the hon. Members of the Congress 
Party is rather advocating the New Patent 
Regime and speaking against our own 
Patent Law. 
2559 LSS/94-31 

If these hon. Members advocate for 
the Patent Regime, we should be given 
royalty, because we had advocated for 
the implementation of MandaI Com-
mission Report and gave the slogan of 
social justice, but the benefit was taken 
in the form of votes by the Congress 
Party in Madhya Pradesh and Rajasthan, 
only because they implemented it. There-
fore, we should be given our due share of 
royalty .. . f<lnterruptions).. He is just 
like our family member. It does not 
matter if the profit is divided. We won't 
ask for royalty from him. 

THE MINISTER OF STATE IN 
THE MINISTRY OF HUMAN RE-
SOURCE DEVELOPMENT (DEPART-
MENT OF YOUTH AFFAIRS AND 
SPORTS) AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRI MUKUL 
WASNIK) : 

People have given you the reward 
you deserved. Now why are you insist-
ing on it? 

SHRI NITISH KUMAR : The 
people will teach you a lesson. Don't 
be too happy. 

Hence, the New Patent Regime he 
is referring to, is a document of slavery 
for the country, wbo included agriculture 
and other services into it? The Congress 
party has tried to present it clearly ... 
(Interruptions) • • When the Uruguay dis-
cussions on GATT were held in 1986, 
Shri Vishwanath Pratap Singh being the 
then Minister of Finance, had led the 
Indian delegation at Ministerial level. 
The Congress Party in the document 
released has deliberately tried to blame 
him indirectly. Whatever decision bas 
been taken regarding Dunkel Proposals 
so far .... (Interruptions) • ... All this is 
in records. If I am wrong, there aJe so 
many learned Ministers who may refute 
my statement. Today, efforts are being 
made to bring other services under 
GATT. 

Shri Vishwanath Pratap Singh was 
leading tbe Indian delegation .. (Interrup-
tions.) •• 
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SHRI A. CHARLES : I think it will 
be a disaster. (Interruptions) 

TRANSLATION 
SHRI NITISH KUMAR : Wben 

Sbri Vishwanath Partap Singh led the 
d~ll;gation. Ameril:a and other Western 
COuntJ;ies put thllir full pressure to bring 
otber services under GATT. However, 
he li.ke Angad, remained firm and refused 
tq bQw. This gave rise to a d~-]ock, 
becaUse he did not agree to bring other 
serVices ~d~ it. He emphasised that 
other agreements collid be ma¢e for this 
purpose. As soon as Shri Vishwanath 
P ratap Singh was out of power, the Go-
vernment included the services in GATT. 
ADd now this is th~ subj!)Ct which is being 
d~ here. Sbri Mani Shanker 
Ai)!ar is a very learned person and we 
do respect him. 

SHRI MANI SHANKAR AIYAR : 
I am less learned as compared to you. 

SaR.I NITISH KUMAR : The hon. 
Member can go tItrough the record to 
see'the factual position. 

SHRI MANI SHANKAR AIYAR : 
When he took part in Uruguay meeting, 
he ;""S our leader and now when the 
consequences of that meeting are coming 
bef~ us he is your leader. The people 
have told YOU as to where do you stand .• 
(i-'rnlPtiQns) 

SHRI NITISH KUMAR: He made 
every possible effort that other services 
should DOt be brought under GATT. 
Despite denials. other leaders at that time 
wen: ready to agree with. (11tIerruplions). 

SHlU MANI SHANKAR AIYAR : 
Track"2 was adopted in his presence 
only. ~ he.taught this much economics 
to you.. (Interrupti01IS) •• i 

SH~I NITI~H KUMAR: You brost 
into flames just to listen the name of Shri 
Vishwanath Pratap Singh . . (Interruptions) 
[English) 

MR. CHAIRtdAN : Shri Nitish 
Fumar, please address the Chair. 

SHRI NITISH KUMAR : Madam, 
1 am trying my best to address you. But 
be is interru~ing without my yield-
ing to him 

MR. CHAIRMAN : Are you about 
to complete? 

SHRI' NITISH KUMAR : Not at 
all. Please give me some more time. 
Please let me explain the matter. 

MR. CHAIRMAN: In that CBSe.WC 
h~ve to extend the time. 

Is it the pleasureofthe House to extend 
the time by another half-an-hour? 

SEVERAL HON. MEMBERS : Yes. 

MR. CHAIRMAN : Shri Nitish 
Kumar may continue. 

(Interruptions) 

SHRI A. CHARLES : Is there .any 
sense in what Shri Nitish Kumar is say-
ing? 

SHRI NITISH KUMAR : Why are 
you wasting my time? 

SHRI A. CHARLES : You are wast-
ing the time of the House. 

(Translation) 

S'-IRI NITISH KUMAR: In tbe ne-
gotiations for international agreements, 
the present leadersbip has not been able 
to put their stand properly and. forcefully 
that is why tbey have failed to Bet any 
relief so far. It was stated during the 
meeting of the Consul.tBtive Committee 
of Commerce Ministry thal it was due to 
the initiative taken by the third wotld 
countries that agriculture had been brou-
ght under it. Are the interests. of the 
third world countries and all other coun-
trieS same ? It is ncccssaIY that, what 
is in the internt of another country must 
be in the interest of our country to. 
I haVe also cited the example of Kortan 
ParliaJllellI. ....... (Interruptions) • . •. I 
have aliiO warned the Government about 
the cri,is which the third world couDtries 
will face in the comiJl. days. But despite 
this the)' are not lik.ely to act any relief. 
In.the field of aaric"l~lIminimUID market 
excess norms will be impolmented and 
we are bound to give permision for im-
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port of 3 % limdgrains out of the total 
consumption since 1986 W 1988. More-
over, this PC·(;cntage of import would 
not restrict to 3 % rather it would grad. 
ually reach upto 5%. We are to show· the 
minimum compulsory Excess-this is 
tte a;sumption of the Government. 
Howev<:r, arguments have been given 
that this rule does not apply to us, 
bJCauSe OIL balance of paym~nt is ;:ot 
bahnced. Eut who is to decide whether 
it is balanced or not. It is the I MF 
whieh is to decide. The hon. Minister 
of Finance may claim that our bal:mce of 
payment is improving gradually. If 
We have about 800 crore dollars in our 
rJs~rve, he takes it as an improVement in 
the situation. When Shri Manmohan 
Singh claims that the balanre of Payment 
has improved it means that 3-5 percent 
of market will have to be opcned. It i~ 
just a defiance. The IMF and the oorld 
bank have their own formuh t::> improve 
tile ba~ of payment and that is JiberaJi-
.sation for trade dealings ultimately 
leading to the import of footgrains. 
Accordfng to the proWsions of GATT 
if tile balance of payment improves tht' 
market will opcn and if not, then the 
provisions Of the World Bank would be 
al'Pfil;able. Last year about 30 lalh 
tonnes of wheat was imported. We had 
oPllOStd it and rlemor,strated nt the Bori 
Port against the unloadi~g of that wheat 
because import would bring down the 
Prices in domestic market and this would 
certainly not boost Up the morale of our 
farmers. Consequently. they would 
prodUce less food grains thus giving rise 
to the Situation ofstarvation. II is wrong 
on the part of the Government 1:1 claim 
that the situ3Ii·.'n would improve Mid. 
mum market eXl;ess woll.ld J.,e th 're and 
Prospects for the sale in Ih~ international 
market lIould wi~en. 

Madm Chairl1lan, I WOiIld like 10 ask 
as to wich are Ihe commodilies to be 
sold in the in.ernatJonal rrwker is it BoiS' 

mad rice. America has.devdoptd ano. 
tber quality D8med 'Trxamti' on Ihe 
rormUla or Bssmati. They SIDle patent 

and th~ GOlern'folnt could not do any-
tning, rh~refore, it is U.e1ess to exp~t 
the Government 10 ascertain ali to. what 
is to b~ eXpOrt~ and what is to be im. 
~rted. There is 10 need to make 
fool of the farmers. Only a handful of 
people would lake the b:ncfits, but the 
interests of the farmers and the freedom 
of rural parts of the country cannot be 
sacrified for the sake of it. Only 2000-
3000 farmers are likely to have their·reach 
in the inli:rnational market and the intere-
sts of crores of farn:e:s cannot be sacri6ed 
f,lr it. The Government want to reduce 
the ~upport from 10 per cent cownward. 
and plead that it (loes not apply to them. 
At thz sam~ time Shri Chidambaram says 
that the calculation formula has not 
been prepared so far and that no SPecific 
assistance can i be claimed. Howver, 
the argument of the Government of 
India is only that if the percentage of 
assistance is reduced from 10 to a lower 
level, only then theY would benefit an~ 
would reduce the SUbsidy. Who IS 
ready to get the subsi<iy reduced? The 
hon. m~mbers may lake the instances Of 
America, Japan, Canada where 200 
per cenl SUbsidy is provided and nobody 
is ready to gel it withdrawn. So much 
so that the farmers in France are not 
ready for it. We wol.ld Ii kc to aJ!preCiat~ 
the farmers of France \\ ho forced their 
Oovernmcnt to bow to them and created 
a situation by mcans of agitations during 
the last two Years whereby the Govern-
ment could not go against their interests. 
But it is something unfortunate for our 
conntry that the farmers here are not 
orranised. th1t is why the Government 
play with their interests and rishts and 
create class-distinction so as to lessen 
their welfare and get votes. TillY are 
expert in this jol>. Farmers in Franet' 
opposed the GoVernment's decesion 01 
reducing subsidy and refused to accept 
j t. Now the Government is alMI 
acting I'n their advice. 

When there was a proposal in the world 
to reduee Ihe subsidy rr( m 36 per cent 
the farmers were nl'l real'y to gel ;t 
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reduced even to 20 per cent. What are 
the commodities the prices which are 
Ukely to come down thus making it 
possible for the Indian farmers to 
compete. What would be the use of it jf 
theY are unable to do so in this country. 
S> far as the question of calculation of 
aggregate measures of supPOrt is con-
cerned, two type~ of assistance is likely 
to be provided. Subsidy with regard 
to 17 items is negative and only to three 
items i.e. cotton, sugarcane and ground-
nut is positive. Farmers are bei ng 
explOited in this country. Injustice is 
b::ing done to them. 1 he specific subsidy 
under aggregate measures includes only 
fertilizer subsidy, water subsidy, electri-
city st.bsidy, seed subsidy and credi 
SUbsidy. The Government withdre'W 
the subsidy on fertilizers ever before 
Signing the Dunkel Draft. Whom the 
Government is making fool of? At 
present 6 p;r cent subsidy is being provi-
ded, whereas the Government has been 
reiterating to bring down the percentage 
from 10 downwards to this effect. The 
National Front and the Left Parties had' 
forced the Government in the Parliament 
to provide subsidy to the small and 
marginal farmers. Even today the 
matter of :Iectricity charges was being 
discussed in the HOuse during the Ques-
tion Hour. It is only a particular section, 
the farmers who are affected by revisi. n 
in electricity charges. In this manner, 
it is the second important item for which 
subsidy that w.u b!ing provided earlier 
has been withdra wn. Every other 
day the Government tries to revise 

the water charges. It has been the topic 
of Cj;.::ussion throughout the countrY. 
The Government want the water users to 
give full charges. It means that subsidy 
on water is likely tn be wilhdrawnl The 
Government has taken all these measures 
eVen b::fore discussing them. What 
does it mean? Thus the non-product 
subsidy on the items included in the 
assessment of the aggregate measures of 
support is being withdrawn gradually. 

. AU lhe measures being taken are aaainsst 
tbe intetests of farmen. 

The Government has been advocating 
the TRIMS. Now the matter of services 
ha.~ been raised by Shri Jaswant Singh. 
It has been p:linted out that Our market 
will be opened with regard to services. 
Dr. Manmohan Singh is never tired of 
praising the foreign banks. He was 
the Governor of the Reserve Bank of 
India but he condemns the working 
efficiency of the natonalised banks and 
their employees. But Dr. Manmohan 
Singh is as much to be blamed for this 
as others. Will foreign banks be opened 
here now? Will the same policy be foUo-
wed in the field of Insurance Companies 
and telecommunicati ons sector. The 
agreement on GATT proposals proposed 
to be signC'd in the name of concessions 
to other services would help only the 
multi nathnal companies to establiSh 
here. Whereas the Indian people have 
nO scope to go anywhere. Gone are the 
days when any educated Indian citizen 
could go any where-England, Amerita, 
Canada et.:. A number of restrictions 
have been impos_.'(i these days. 
Germany has fixed a quota. Now there 
are PrOblems everYWhere. So far as toe 
scholarship to Indian students in other 
countJies Is conterned, PeOple have been 
coming to us with their problems they are 
facing to go 10 the countries like England 
America, Canada et.:. 

If a student fails to appear in one 
semester due to any reason he is not 
allowed to go tilere next time. ReStri-
ctions are being imposed oD the students 
who go there on scholarship and also 
on those who are skilled in any specific 
field. Which service have been given 
concessions 1 When the input with 
regard to seeds become costlbr, they 
alongwth peSticides and insecticides will 
have to be imported. All this will 
lcad to expansion of the trade of multi-
nationals. Our people would be rendered 
jobleSS. In that situation even skilled 
PlrlOnr. would not be able to go l!broad. 
They will be refrained frOm domg so. 
However, the opportunities regarding 
services will be open for them. 

JIIst now Sui L'hidambaram pointed 
out that We arc living in a WOrld of 
unequal trade and that We hav, sacrified 
our self-respect. But it is not so. He 
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says that we are minor I>layers having 
contrihution of just 0.6 per cent. He 
also said that they would interpret the 
lule. Who interPrets t:je rule? A capable 
Or an incapable person ? When We are 
just ~inor player,; in 'the world trade 
how can Wi: intcr,lret the rule. Therefore. 
it as just like cheating. 

Ma1am Chairman, the p~evail;ng situa-
don in the country i s such that the GATT 
is being sijned und("r pressurc and India 
is unable to adopt a clear attitude. 
Whatever negotiations take place at 
international level, the Illdian delegation 
fails to take a firm and strict stand. 
Pr.:>per lobbying is also not done in this 
regard. 

[Trans/ation} 

We should have opened a forum with 
the people of the Third World. They 
said they do not agree. Today Korea 
can say that they would not agree at 
any cost. Only Korea can say that they 
would not accept import liberalisation in 
basic food stuff. India cannot. We export 
in the field of textile but the concessions 
to be provided in this field would be 
effective only after ten years. Whatever 
agreement we are going to enter into 
in regard to patents, TRIPS or intelle-
ctual property rights it will be effective 
after ten years in textiles. The earlier 
provision makes it 15 years and America 
is calling it back-loading period. Mr. 
Chidambaram is saying that it would be 
a good thing if they made it 10 years. 
It is a good thing. The period of 10 years 
itself was unjustified enough and now it 
is being extended to a period of 15 years 
and they feel that it would be better if it 
were to be brought down to 10 years. 
America will do what it wishes. We are 
not getting any concession in any field 
and our Central Government isanswerable 
for that. They have a tendency to 
surrender. I would like to warn the 
Government throUgh you, that it is going 
to create a terrible situation which is 
beyond the imagination of the people 
in power because East India Company 

had enslaved our country in the name of 
trade. Now. hundreds of multinational 
companies will destroy our culture and 
enslave our people. When India was 
enslaved even at that time there was no 
dearth of people who believed that 
English were there for our welfare. 
People who are in favour of multination-
als and GATT. and IMF were in favour 
of English at that time. Now the people 
having the same psyche are saying that 
all this is in our favour. Nobody who 
believes in the philosophy of Bhagat 
Singh, Chandrasekhar Azad, Subhash 
Chandra Bose and Mahatma Gandhi 
will tolerate any thing like that and will 
not let another East India Company 
acquire a firm footing here. Are the 
other countries going to decide what we 
should have in our country? A thing 
ea1led food security will cease to exist. 
The Public distribution system will be 
badly atJected and the needy people 
would no longer be able to avail of low 
priced foodgrains because it will be 
under the control of GATT and other 
countries. Who are the people to be 
benefited. Through public distribution 
system shops will no longer be decided 
by the Government of India. In view of 
their pusillanimity it will be decided by 
GATT. And they did not make arrange-
ments in advance. A three member 
commhtee was constituted. And the 
Ministry of Food constituted a committee 
to separate a big class from the pubiic 
distn"bution system and took its report. 
It means that a separate PDS set up 
under the Ministry of Food took its 
report first. Now they will promise to 
expand it but it will be constricted and 
the food security will cease to exist. 
A country without any food security 
cannot be safe. Its unity, universality, 
integrity and freedom get thmltened. 
That's why. we cannot compromise on 
food security. I would like to warn that 
by doing away with the concept of food 
security, contricting public distribution 
system, abolishiDg subsidy by GATT. 
we will not be able to provide suppon 
price to the farmers and wi the inflow 
of imported goods, foodgrains into the 
markets our farmers will not be 
able to produce foodgrains. And if 
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you put .tress on the increase of exports 
and the need to have a link with the 
world, non-foodgrain items will start to 
. be produced in this country. The whole 
. country will become OJamparan. 

When the English were in need of indi-
go they started to grow indigo plants and 
as a result the traditional crops were 
destroyed. One crore persons died of a 
horrible famine that took place in Bengal. 
This situation was created as a result 
of doing away with the traditional crops 
in that State. When outside forces give 
incentives and try to grow something 
of their choice it leads to the destruction 
of traditional crops. And as a result 
thereof our people will not be able to 
grow foodgeains required to sustain life 
everybody knows what became of 
P.L. 480. Though we got foodgrains 
at cheaper rates but it harmed us. I 
do not want to go into the details as to 
how the things reached such a pass. 
But the day the concept of food security 
is done away with we will lose our free-
dom. The big countries also disinte-
grated in the absence of the coacept 
of food security. It was 0JIe of the 
cause leading to the disintegratioB of 
the erstwhile U.S.S.R. A country which 
cannot face the world with alacrity or if 
a hungry man is suffering from buoger-
pangs he is forced to compromise iu 
some way. Only a few principled 
persons stick to their principles despite 
hunger but most of them are sometimes 
forced to surrender to hunger pangs and 
even sell themselves. Simi1arly, if a country 
loses its food security then the whole 
country will be forced to fall prey to 
&lavery. The rulers like you can create 
luch a situation in two minutes which 
makes oue surrendu. 

That's why, the whole of this docu-
meot which tries to delude one into be-
lieviug that it doesn't go against his 
interests is against the intel'ests of the 
formers aDd masses of Jodi&. People 
are in need of all the medicines in India 

but when it comes to patenting them, do 
you know what is the root of allojlathy 
medicines. There are so many medicine 
which had their root In· our Ay'urvedfu 
system. You shoula stake a claim that 
Americ:i has made some meditines based 
on our 'Chara1(Sanhith''IInd they should 
pay us royalty and not that we are patent 
thieves. We are worrifd about these 
things. 

Mr. Chairman, Sir, the Chair rulS told 
that we are not to take this discussion 
in 1his manner. We are to express our 
.worries here and if we have any sugges-
tions to make we can put them forward. 
That's why I would like to make a few 
suggestions through you. There are 
many tasks before us and one of them is 
cross-retaliation. There is YIO rime to 
go into details. I won't take much time 
of the ,House but I would urge the Govern-
ment that if any hope is,lcft now it should 
make efforts to maintain the unity in 
the Country. You have done what you 
wanted to do. Now if you stick to your 
gURS the whole nOtion will stand by you 
and there is no need to surrender to the 
world. You should recognise the 
strength of our country. You should 
staod up with head held high and should 
Dever compromiselln certain things. You 
should never accept cross-retaliation. 

I would like to say. only one thing. 
They talk of multilateral trade regime 
and say that we cannot get out of it. 
If we try to get out of it we will have to 
enter into a bilateral trade arrcmgement. 
This is correct, but what protection have 
we sot from GATT ? GATT is being 
discussed and the discussion on TRIPS, 

• intellectual property rights and patent 
is yet to be completed. What protection 
ha ve we sot from this ? America imposed 
301 qainst us. America has powers 
to do that and retaliate. These days 
America is indulging in hegemony the 
world over and we also look awe-struck 
before ita hegemony aDd have been put-
ting up with it. If we were to receive 
any protoction from GATT, multilateral 
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trallA regime then why did we not get 
it ? -If you arc advocating it, we want to 
know as to why did we not get any pro-
tection from GATT against 301 i~poaed 
by America ? Amerkat wants to I~se 
special 301 through GATT by making 
it more comprehensive. It dOC:S.oot want 
to withdraw any of its provISions. 

I 110 not want to go into whatever has 
heen said about Reverse Burdon ~f proof 
or cross-Retaliation because nothing ~.n 
be a matter of more injustice. ~ It ~s 
being IlItvocated by. giving Indian eVi-
dence. If an allegatlOll has .been lev.~ 
against a periOn in the case of bride 
burning or rape then it becomes·the ~ 
ponsibility of the accused to prove him-
self innocent. In case other tha~ these 
two, the prosecutor has to prove hiS accu-
sations against the accused ~nd has to 
produce proof in the court If he wants 
him punished. It is unfortunate that as 
in the cases of bride-burning ~n~. ra~ 
in this case also the responsibility IS 
being shifted to the other party. 

I can go on and on about this. There 
is no limit to that. That's why I Would 
like to make a few suggestions. No 
provision of cross retaliation sh~uI~ be 
accepted at any case in regard to mshtu-
tional cases. Efforts should be made to 
have a specific definition of the formula-
tion ofthe world economic policy. Some 
equipments used in Dunkel proposals 
under TRIPS, TRIMS services are not 
to be accepted, Our freedom is to be pro-
tected and to accept them only after 
voicing doubts or making~ouncemen~s. 
The Indians should be entitled to easily 
getting employment in foreign markets 
in certain cases regarding services un~r 
TRIPS. The multinational compames 
should not be permitted to enter the field 
of banks, Telecommunication and life 
Insurance. So far as TRIPS is concerned 
the patenting of Jiving creatures sh~ul.d 
not be accepted at any cost because It IS 
unnatural and sheer injustice. It is just 
impossible to accept the patenting of the 
life of living beings. What we are going 
to accept should not be accepted at any 
cost. If we are forced to accept the intel-

lectuaJ property rights then in sUcb a case 
we should find protection for some things. 

The right of the farmer to Produce; 
develop and process seeds should be 
resem:d, because farmers exchange seeds 
wit,b, each Other. All the oPportunities 
should be provided to the scientists and 
plant growers to get genetic material and 
aenetic manipulations required to develop 
a new breed. 

The germ plazma deposited in national 
and intemational gene banks shOUld be 
kept out of intellectual property rights. 
The onus of proofs shOUld not be accepted 
at any cost. Indian Patent Law 19:'0. 
""'ich undertakes process patenting, 
Ihould be Protected. Our aim of self-
rliance shOuld not be defeated under 
TRIMS. The foreign investors shOUld 
be under compulsion to use the local 
material, technique and equipments. 
Their access to foreign exchange should 
be limited to the extent they earn foreign 
exchange. 

Madam, permission had been granted 
to Pepsi and they were told to expon a 
fixed quantity, but they are hot exporting 
those things for which permiSsion had 
been granted to them but other items are 
being exported and they have taken Over 
another agency. 
19.00 hrs. 

We have an example of a multinational 
company before us. It violated the rules 
let down for exports and is exporting 
other items which were exported earlier 
through other agencies. It has not in-
creaSed our exports. So, the multina-
tional ClOmpanies do not stick to their 
""'rds. 

In view of these things I Would like to 
request the House that the dangerous 
provisions of Dunkel ProPOsals should 
at no cost be accepted. Eeverybody 
W10uld rise above party lines in this matter 
and be united. We must not accept all 
those documents which wiJl be harmful 
10 our economic Universality and we 
IhOuld learn a Jesson from the Parliament 
of Korea. We claim to be the largest 
democracy in the worid. We will request 
the Parliament to go against the Dunkel 
Proposals. With these words I ClOncludc. 
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I&IIMJ 
MR. CHAIRMAN: Shri Rupchand 

Pal is the next speaker. Shri Pal, would 
JOU like to speak today? 

SHRI RUPCHANJ) PAL 
(HOOGHLy): I will speak tomorrow, 
Madam. 

MR. CHAIRMAN: O.K. Before we 
adjourn, the Report of the Business 
Advisory Committee has to be presented. 
May I request Shri Shiv Charan Mathur 
&0 present the same. 

19·01 .... 
BUSINESS ADVISORY COMMl1TEE 

11URTY.POURTII REPORT 

MGIPRRND-2SS9 LSS/94- VI-14012-94-670. 

SHRI smv CHARAN MA11IVR 
(BHn.WARA): Sir. I bes to present the 
Thirty-Fourth Report of the Business 
Advisory Committee. 

MR. CHAIRMAN: Now the House 
ltands adjourned to re-assc!mble on 
Tuesday. the 7th December, 1993, at 
JlOOhours. 

19.02 .... TIle Lok Sabba then adjolmled 
IIlI EIefta or tile CIoek OD Tuesday, 
December 7 • 1!J93/Agr .... ,.. 16. 1915 
tSaka). 




